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LOKSABHA DEBATES

LOKSABHA

Monday. December 2.1991/AgrtOu^ana 
11.1913 (Saka)

TheLjokSabhanMat 
Seven of the Clock

SPEAKER in the Chak\

[English]

MR. SPEAKER: Thacamara is going to 
be locussed on those who are going to ask 
the questions and on those who are going to 
reply to the questnns.

SHRi RAM NAIK: Sir, we should con­
gratulate Shri Sharad Oighe for commenc­
ing the first questton today.

MR. SPEAKER: Shri Sharad Dighe.

ORAL ANSWERS TO QUESTIONS 

Soviet Aided Power Projects

*142 SHRI SHARAO OIGHE:
SHRI PRiTHVIRAJ D. 

CHAVAN:

W ithe Minisier oi POVHER AND NON- 
C0NVENTK3NAL ENERGY SOURCES be 
pleased to state:

(a) the detiis of Soviet aided power 
pnjacis pending M pieeent;

(b) whether fate of these projects has 
become uncertain foltowing the develop­
ments in the Soviet Union which have dis- 
njpted industrial production in that countiy; 
and

(c) if so, the steps proposed to be taken 
to complete these projects?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). At present Indo- 
Soviet Cooperation in thepowersectorcovers 
twelve projects whnh are either being exe­
cuted or are to be executed with Soviet 
technical and financial assistance. Discus­
sions with the Soviets have revealed that 
USSR stands by aH its commitments to India. 
Consequently, on disruptbn in execution of 
energy projects in India is antkdpated.

‘SHRI SHARAD OIGHE: Mr. Speaker. 
Sir, the hon. Minister has not given any 
details. Therefore, part a) of my question is 
this: whid) are these 12 projecAs whk^ are 
either bekig executed or to be executed with 
the Soviet technical and financial assistance, 
at«vhatsti«ieth^ are? Hehasalsosakithat 
discusstons have been held wtth the U.S.S.R. 
Now, when were those discussbns heU, 
with whom have you heU those discus- 
sk>ns?Patt-b)ofmyquestk)nis rthereisa 
group known as Indo-Soviet Wotkkig Group 
on Power, that is what I read from the Annud 
Report of Department of Power 1990-91. 
Now, the 13th meeting of that Indo-Soviet 
Wort^GrouponPowerwashekl in Moscow 
from 18-25 September, 1990 and an these 
p((^actswereTevt«we<M^MQtM8ketoknow 
whether there was ai^^nM«|ing thereafter 
for reviewir«of these pj^jects and what had 
transpired in those

SHRI KALP NATH RAI: Mr.
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Sir, as the hon. Member has ^aked, these 
are the 12 projects:

1. Vindhyachal Super 
Thermal Power Project;

2. Vindhyachal Stage-1 
Transmission Line;

3. Kahalgaon Super Thermal 
Power Project;

4. Tehri Hydro Power 
Complex;

5. Vindhyachal Super 
Thermal Power Project;

6. Vindhyachal Stage-ll 
Transmission Line;

7. Maithon Thermal Power 
Project;

8. Kayamkulam Thermal 
Power Project:

9. Mangalore Thermal Power 
Projert;

10. Kol Dam Hydro Electric 
Project;

11. Bakreshwar Thermal 
Power Project; and

12. Dulhasti-Kishanpur- 
Srinagar Transmission 
Une.

Sir, the External Affairs Minister, Shri 
Madhavsinh Solanki had gone to USSR 
recently. He had discussions with the Presi­
dent, Mr. Gorbachov and Mr. Boris Yeltsin. 
They have made commitment that whatever 
the projects are signed with India. Russia 
stands by its commitment and they will fulfil 
it

SHRI SHARAD DIGHE: Now, Sir, the 
Mnister has sak) generally that there has 
been «n assurance by Mr. Gorbachov and

Mr. Boris Yeltsin. I wouM like to put a pointed 
questnn that why the Soviet Union has not 
renewed its five-year protocol guMing the 
rupee-rouble trade since last year when 
massive k>ans worth over Rs.6,000 ctores 
for various projects to be implemented dur­
ing the Eighth Plan are involved. For ex­
ample, compared to other bilateral assis­
tance, Soviet assistance for the power sec­
tor was on soft condhnns at the rate of 2.5 
percent. The Soviet Unkin committed a k»n 
of 219 millton roubles to the 840 MW Kahal­
gaon Thermal Project Similarly, Soviets 
have also committed nearly 360 millton 
roubles for the 1,260 MW Vindhyachal-I 
Project. There is another massive k>an 
worth Rs. 1,426 aore...(lntemptions),

MR. SPEAKER: You shouM not give 
t̂he ktformatk>n, you shouk) ask the ques- 
tfon.

SHRI SHARAD DIGHE: So, such high 
bans are involved, as far as power sector is 
concerned and elsewhere also, and these 
are soft k>ans at 2.5 per cent So, as the 
protocol of the rupee-rouble trade has not 
since t>een renewed and since in various 
meetings the government authorities and 
the Soviet officials have indk»ted the possi­
bility of changing over to hard currency, have 
they saM anything about this and what will be 
the effect of this as far as the rupee-rouble 
trade concerned, if hard currency is In­
sisted.

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, the Foreign Minister and the Soviet 
Presklent and all others concerned had a 
discussbn from 16th Itovember to 20th 
November and in that discusston they made 
the commitment and they also requested the 
ForeignMinisterthatlndiandelegattonshoukl 
come to Moscow and sign the piotocoL 
Whateverlbrmalilies aretobefuHilled,those 
wfll be fuNWed when the Indian delegatfon 
0008 to Moscow.

SHRI PR1THVIRAJ D. CHAVAN: Mr. 
Speaker, Sir, in spite of the optimism by the 
hon. Power Minister, we aH know that the 
Soviet Union is going through a deep finan­
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cial crisis and there is a tremendous amount 
of hard currency problem. The Soviet Union 
has definitely indicated that they will not 
continue these projects on rupee terms and 
the whole rupee-roubie protocol is under 
review. Now, there are about Rs. 10,000 
CFores worth of loans on soft terms involved 
and they involve a capacity of something like 
5,900 MW. Does the Government of India 
have a contingent plan or an alternative plan 
if the Soviet Union reuses to continue the 
rupee trade and honour soft term condi­
tions?

SHRI KALP NATH RAI: Mr. Speaker. 
Sir, whatever informatton I have got with me, 
I can give it to the hon. Member. The 
Ambassador of Russia has just met me and 
I asked him partnularly as to what is the 
commitment of his country. Hetoklmethat 
his Government is committed to fulfil the 
commitment made by them to India.

SHRI HARIKISHORE SINGH: There is 
no Russian Ambassador here; there is the 
Ambassador of the Soviet Unk>n.

MR.SPEAKER:Thisisdisallowed. You 
need not reply to his questbn. Yes, Mr. Hari 
Kishore Singh. You have the opportunity 
now. I am allowing you to put a supplemen­
tary now.

[Translatiort]

SHRI HARI KISHORE SINGH: Mr 
Speaker, Sir, I wanted to say that the Soviet 
Ambassador to India is there....

[English]

MR. SPEAKER: No, that is out of ques- 
tton. You come to the point please.

[Transbtion]

SHRI HARI KISHORE SI NGH: Mr. 
Speaker, Sir, my question is whether the 
hon. Minister is aware of the fact that the 
Soviet Unton is financial posttion has dete­
riorated to such an extant that h is not even 
in a posttkm to give this month's salary to its

empk)yees. If the hon. Minister is aware of 
the devek>pments taking place in that coun­
try, whch is being wklely covered by the 
media, then it is necessary that he hoMs 
talks about these projects, with the various 
republics of the Soviet Unk>n. Has he taken 
up this matter with them? H so, when dM he 
do it and what has been the outcome of the 
talks with them? I have gone through the 
newspapers, when our Minister of External 
Affairs paki a visit to that country. Mr. 
Speaker, Sir, I am raising this matter here, 
because many projects in my State of Bihar....

[Er^Bsh]
■*

MR. SPEAKER: Thisisdisaltowed. This 
is out of the questron. Mr. Minister, you need 
not reply.

[TranslatlorU

Have you taken up this matter with the 
various republtes?

SHRI KALP NATH RAI: Mr. Speaker. 
Sir, I cannot comment on the news reports 
that the hon. Member has come across, 
through newspapers and radk>, but I can 
certainly part with the informatton that I have 
with me about the talts held between India 
and Russia. Here, I wouM like to say only 
this much that:

Hum Kare kya, dariya agar labrez 
maikhana mein hai

Hum tho utni jaante hain, Jitni paimane 
mein hai.

[EngSsm

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker. Sir, I am sure the hon. Minister 
appreciates thegreat importanceof our power 
projects being implemented according to the 
schedule, because the future of this country 
is involved sofarasthe industrial productton 
and agricultural productnn are concerned. 
Sofarasthe Baimhwar project-one of the 
twelve proieets • n  concerned, thv’agre*- 
ment with U.S.S.R. was entered into 4n
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February. 1990. They were to supply three 
turbines on tum-lcey basis. They were to 
prepare the detafled pio|ect report and gira 
it to us. Since March, 1991 there is no 
communication whatsoever in spite of re­
peated approaches being made by the 
Govemment of West Bengal -  and I under­
stand by the Government of India also - for 
the last nine months. The agency which was 
implementing this project in Soviet Russia, 
namely T.P.E. -which isthepowerorganisa- 
tion there -  seems to have been dissolved 
because no reply is being given. The two 
officers who are there, seem to have van­
ished, or at least they are not in the position 
any longer. Therefore, is the hon. Minister 
aware of this development and is the hon. 
Minister taldng any steps to fmd out • unit- 
wise -  as to what is the position and particu­
larly what is the position with regard to 
Bakreshwar? The second part of my ques­
tion is that will the hon. Minister give the 
Government's reaction to the request of the 
Govemment of West Bengal to delinli this 
project from Soviet assistance because none 
is avalable now and to include it in the 
Overseas Economic Cooperation Fund 
(O.E.CJ=.) of Japan for which the request 
has been made in July. 1991? I would Hke to 
know the Government's response to that

SHRIKALP NATH RAI: AU the projects 
except Bakreshwar thermal power project 
are in the Central Sector and are being 
executed by Centred Sector power coipoia- 
t»ns. Bakreshwarprojectisbeingexecutod 
by the West Bengal Power Oevetopment 
Corporation and is in the State sector. Shri 
Jyotl Basu. Chief Minister of West Bengal 
has written a letter to the Govefflment of 
fcidia that this project of Bakreshwar shouki 
not be tied up with Russia and this shouki 
now be tied up wHh the Japanese d ^ C .F .  
That letter is under consideration ...(Inter- 
nvtions)

SHRI SOMNATH CHATTERJEE'.Three
feOeiB ware written. (Me«n4P<io»Mt)

SHRI KALP NATM RAI: We have re­
ceived that laitor and it is under oonsidera- 
tkxi of ttie Government of India. We are

thinking to change the funding resource as 
requested by Shri Jyoti Basu. Chief Minister.

SHRI SOMNATH CHATTERJEE: Very 
good.

ITnmslalioni

Setting up of Jharkhand State

*143 SHRI SIMON MARANDI:
SHRI GOVINDA CHANDRA 

MUNDA:

Win the Minister of HOME Ai7AIRS be 
pleased to state:

(a) whether there is any demand to set 
up Jharkhand State by including the tribal 
areas of Bihar. Orissa and West Bengal for 
the speedy devek)pment of the tribal areas 
and speedy implementatton of several proj­
ects of these areas;

(b) if so, the details of the actkm taken 
thereon;

(c) the difficulties, if any, in this regard;
and

(d) the time by which the Jharkhand 
State is Ikely to be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAMLALRAHI):(a)Yes,Sir.

(b) to (d). The Central Govemment had 
set upaCommlttee for Jharkhand Matters in 
August, 1989. The Committee's report was 
received in May. 1990. However, the Com­
mittee couM not reach unanimity. Thereaf­
ter, a Review Committee was set up b) 
November. 1990 but this Commttea also 
couW not make much progress in Hs deil>- 
eratkMw. The matter is under consideration 
oftheGovemmenL

[Tfanstatlbf^

SHRI SIMON MARANDk Mr. SpaAw.
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Sir, th« hon. Minister has given an Inoom- 
piste reply. He has mentioned that the 
Central Government had set up a Commit­
tee in this regard. So far as Jharkhand is 
concerned, a Commission was set up long 
back and from 1954 the Government has 
been setting up committees. The last com­
mittee set up in this regard, about which an 
announcement was also made in the House, 
is yet to submit its report. I would like to get 
the details from the Government because 
the hon. Minister has given an incomplete 
reply.....(lnt6mpli[msi__

M a  SPEAKER: Please come to the 
questkin when I say come to the question 
that much only goes on record.

SHRI SIMON MARANDI: He has not 
replied to the third and fourth part of my 
question. I had asked about the Govern­
ment's stand on the demand to tom a 
Jharkhand State and the time by which the 
Jharkhand State is likely to be formed?

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Spedwr, Sir, the 
earlier committee that was sat up in this 
regard had submitted an incomplete report 
Thereafter, a Review Committee was sat up. 
Further, the Bihar Government also intro­
duced a Bill in thte connectnn in the State 
Assembly and the initial reactton of the people 
spearheading the movement for the forma- 
tk>n of a separate Jharkhand State was that

[E n g m

this is a right step in the right directioa 

[T/ansUaiui

However, they also added that they 
were not prepared to accept as It dM not 
piovkia for the formatkm of a separate State 
ofJhaikhand. lhavecometoknowthatthis 
committsa was set up after consultations 
with the four concerned State Governments. 
The prima facm informatkm available wtth 
me is that no oonsukattons have taken place 
with the four States concerned after the 
conatitutkm of the commttee. As the de­

mand covers a major part of Bihar compris­
ing 13 districts, the State Government is 
presunru^ evolving ways and means to 
solve this problem on the t^ iso f the Daijee- 
iir^ pattern and it is being inquired into. It is 
very difficult to give a definit answer to this 
questton without taking into confklence all 
the four states involved.

SHRI SIMON MARANDI: Mr. Speaker, 
Sir,the Government says that the committee 
set up earlier oouM not reach unanimity. I 
would Ike to know about those people who 
opposed the committee and acted as ob­
stacles to it.

SHRI S.B. CHAVAN: Who opposed it or 
who dkJ not, is not the questkm. If a new 
State is to be formed, we win have to bring a 
Constitutton Amendment to amend Article 3. 
Even If another Committee is set up without 
prior consultatkm with the four State Gov- 
emments invohred, ft wouM be very difficult 
to take any concrete step this regard. 
Without eridting the opinion of the concerned 
State Governments. Therefore, we shall 
spare no efforts to find out the facts from the 
State Governments. The Expert Committee 
set up earlier visited both Cafoutta and 
Bhubaneswar, tiut unfortunately it dk) not 
get any encouraging response from these 
State capitals. With regard to the inquiries 
they made with the Government of Bihar and 
the Madhya Pradesh Government, Bihar’s 
response was found more encouraging. 
Therefore, they have made efforts to initiate 
the piooess in Bihar State itself. A final 
dedskM) in this regard wiH be taken after 
consultattons wfth the hon. Member and 
even the House can take up the matter for

SHRI SURAJ MANDAL Mr. Speaker. 
Sir, the hon. Minister of Home Affairs stated 
that no oonsuRations «rar« heU with the 
concernedStateGovemments. Iwasalsoa 
member of the sakl committee. I wouMHke 
to know the reaction of the Govemfpnts of 
Bihar, West Bengal, Madhya P r a ^  and 
Orissa to the rapoft sent by the Ministiy of 
Home Affairs to eldt their opinion. I viuid 
Ike to know their maetkm.
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The State Gtovemment in their reply 
have said that the matter is underthe consid­
eration of the Govemment They say that 
theydonotagreetoit. Beforethatparaofthe 
report is published, we would 
demand....(/nfem4p(«9n^

MR. SPEAKER: Please ask your ques­
tion.

SHRISURAJ MANDAL: I am asking the 
questton and also providing the informatnn 
in regard to the situatton.

MR. SPEAKER: You shouM ask your 
question instead of provMing information.

SHRI SURAJ MANDAL: Perhaps the 
hon. Minister is not aware of it, he wants to 
hkle ft, that is why I am provkling it {Irttairup- 
tions)

MR. SPEAKER: Please ask your ques-
tkm.

SHRI SURAJ MANDAL: In para 34 of 
the report of the committee, it has been 
stated unanimously. When Shri Chandra 
Shekhar, the then Prime Minister dkl not find 
unanimity on the issue, he discussed the 
matter wfth the MLAs and MPs of Bihar for 2- 
3 days. (ktterruptioiKli

M R SPEAKER: Please ask your ques­
tion. Otherwise, I wiH disaltow you.

SHRI SURAJ MANDAL: AH the mem- 
beis in that meeting with Shri Chandra 
Shekhar demanded Statehood. Iwouklllce 
to know as to what is the reactton of the three 
Governments on that report? Does the 
Government propose to pubGsh the report; 
and K 80, how tong win ittaketo bnplemem it?

SHRI S.B. CHAVAN: Mr. SpMker, Sir, 
the Govemment do not find any difficulty in 
pubKsMng the report; it can certainly be 
published. The Govemment had been trying 
to get the information in regard to all the 
ooncwmd stales. But so far as I know, the 
Central Government have not received any 
rMdkm from the concerned state Govern­

ments. The Government of Bihar has intro­
duced a Bill in this connection and the Cen­
tral Govemment have sought a copy of the 
same from them. The Bill has been pre­
sented in the Lower House and riot in the 
upper House and a copy thereof must be 
provkled to us. We have not received it so 
far. We shall make efforts to get it at the 
earliest. The matter can be solved only after 
hoMing comprehensive discussk>n with the 
State Government Nothing can be done 
before that

[EngBsfii

SHRI SANAT KUMAR MANDAL: Sir, 
Point of information.

MR. SPEAKER: No point of informa- 
tk>n. All questtons are poim of informatton. 
Please sit down.

SHRI INDER JIT: I have two short sup- 
plementaries.

My first supplementary is, the Home 
Minister has just saM that the Centre has 
before it a proposal to give to the bng suffer­
ing people of Jharkhand, an autonomous 
council short of a full-fledged State in accor­
dance with Darjeeling model wheh has been 
greatly praised by the PresMent during his 
recent visit to Daijeeling. In case the pro­
posal is implemented, will the Home Minister 
give an assurance to this House that the 
Darjeeling model will be implemented hon­
estly in its letter and spirit and not reduced to 
a farce as in the case of Daqeeling model, 
which is part of my constituency.

MR. SPEAKER: K you are asking a 
questkm about Darjeeling then that is disal- 
towed please.

SHRI INDER JIT: I am asking that in 
case they pursuethekieaof giving Jharkhand 
an autonomous council In acconlanee with 
the Darjeeling model will t ^  ensure that it 
is implemefilad in full. In letter and spirit? 
The hon. Home Minister has just saU that 
they have now before them the proposal to 
give Jharkhand area an autonomous councn
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short of af ult-fledged State on the Darjeeling 
model. In case the idea is pursued and 
imptemented, will the hon. Home Minister 
assure the House that this model, the Dar­
jeeling model, as applied to Jharkhand, will 
be honestly implemented, in Its letter and 
spirit so that the grievances of people will be 
redressed and they will get a fair deal?

My second supplementary is has the 
hon. Minister noted the recommendatbn of 
the UP Government for the bHurcation of the 
State of UP and the creatnn of a separate 
State of Uttar Pradesh.

SHRI S.B. CHAVAN: If I am allowed to 
say so, the first part of the question itself is 
hypothetical. It will t>e too early for me to say 
either way. This is just the recommendation 
of the Committee and once the recommen­
dation is accepted by all concerned, then the 
question of implementing it will arise and 
whatever be the decision. Government will 
sincerely try to implement the same. The 
hon. Member need not have any doubt on 
that score.

About the second part of the question, I 
have just read, I have not received any 
communication from the Government of UP 
about the bKurcation of the State.

ITranslatioi^

SHRI PAWAN DIWAN: Mr. Speaker, 
Sir, I would like to know from the hon. Minis­
ter of Home Affairs whether it is afact that the 
expert committee have opined that since 
Jharkhand do not fuHH the stipulated condi- 
tk>ns, it cannot be given statehood? 
Chhatisgarh regnn to which I bek>ng, is in 
Madhya Pradesh.... There has been a king 
standing demand to give it statehood.

MR. SPEAKER: Please come to the 
point.

SHRI PAWAN DIWAN: Can the regkm, 
which fulfil the raqulrflments be given state­
hood?

SHRI S.B. CHAVAN: I have stated in my

reply that it is only when alt the concerned 
States give their consent in this regard that 
the questton of implementing it will arise. 
That stage has not yet come.

SHRI. LAL K. ADVANI: Mr. Speaker, 
Sir, the root cause of this problem is the 
backwardness in 1 Sdistrictsof chhotaNcgpur 
and Santhal Pargana. The agitation has 
pnked up momentum only due to the prob­
lems prevailing in that regnn. Foltowing this 
agitatbn, the committee was appointed and 
it made certain recommendatbns I agree 
with the Government’s stand that if at all 
there is demand to merge different regions of 
the three states to form a new state, no 
dedsbn can be taken unless the concerned 
states are involved, I would like to know as to 
what attitude do the Central Govemment 
propose to adopt to the l>asic problem, what 
initiative do the Govemment propose to take 
to remove the backwardness of chhota 
Nagpur-Santftal Pargana regnn? Unless 
the Govemment adopt a positive attitude in 
this regard, the ag'rtatnn would not calm 
down. Our demand is that the State shoukJ 
be bifurcated into two parts and the regton 
comprising 13 districts should be declared 
as Vananchal Pradesh. What do the Gov­
emment think in this connectkm?

SHRI S.B. CHAVAN: I reserve my 
comments on this point. So far as the first 
questkm is concerned, the Govemment do 
^re e  that the trbals must get the fuH bene­
fits of the programmes launched for them. 
But so far as the questnn of statehood is 
concerned, the Central Government cannot 
take any actbn unless the concerned State 
Govemment convey te opinton tothe Centre.

SHRI RAM VILAS PASWAN: Keeping 
in view the fact that Orissa, Bengal and Bihar 
were the parts of a single state and were 
trifuicated afterwards; Punjab was divkled 
and another statecaled Haryana was carved 
out, Maharashtra and J<arnataka were di­
vkled; I wouM ■ »  to know whether the 
Central Govemment Is in favour of giving 
statehood to Jhaikhand in Older to solve the 
problems of the Adivasis who remain cut off 
from the mainstream even aHif 45 years of
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indapendence? Mora over it is a matter 
related to three states having Govsrnmarrts 
of three dWerent poytical parties. Besides, 
there have been demands for giving state­
hood to various regnns in different parts of 
thecountry. Keepingthisfactinview.lwouid 
Bks to know whether the Government pro­
pose to reorganise the t)ig states from 
administrative point of view?

SHRI S.B. CHAVAN: If the Members 
think that the demand of statehood to 
Jharkhand has given rise to many simiiar 
demands throughout the country and if they 
try to link them up I wouM not be able to repV 
to it today.

[EngSstH

MR. SPEAKER: The second part may 
not be recorded.

SHRI S.B. CHAVAN: But so far as the 
first part is concerned, in fact, I am awara of 
the fact that this is a totally neglected area. 
The tribals have not been meted out the kind 
of justk» which, in fact, they deserve. Butt 
cannot possibly give my judgement unless I 
ham dear views of the State Governments 
concerned. Certainly, if the State Govern­
ments are agreeable, then the question oi 
the Central Government taking a dedskm 
wai arise. But I can assure the hen. House 
that the Central Government may not be 
avenetoiL

ITnuiskaktrii

8HRISHIBUSOREN:Mr.Speaker,Sir, 
as per the hon. Minister’s statement, the 
StateGovemment has made no recommen- 
dationtothiseffect. Periiaps, he is unaware 
of the facts, or he might not have gone 
flwoMgh his papers carafuNy or he does not 
wanttopay attention. Let me tell him that the 
State Gowemment has already submitted 
their report to the Central Government on 
29ttiliev«fflber. 1990.

Mr. SpMker. Sir, members of al politi­
cal pwtias as also the Govenvnent know 
that tba demand for «  separata Jhaikhand

State is the oUest one. You know that 
Assam was divkied seven states. Youalso 
know that the area of Jhaifchand region 
«irhk:h is kxaded between Bihar and Bengal 
Is double as compared to Haryanaandtrlpple 
in comparison to Punjab. The hon. Minister 
has submitted that the Government is think- 
kig to devetop the Adivasi regions. Such 
proposals were mooted even before Inde­
pendence. But since they were not imple­
mented an agitatkm is going on for it now. I 
wouU llw to know from the hon. Minister 
whether the report wouU be implemented in 
order to avoU Punjab and Kashmir fike situ- 
atfon in Jharkhand or else, do the Central 
Government want similar incklents to take 
place in Jharkhand also?

[En gim

SHRI S.B. CHAVAN: Ido not know what 
exactly is the questnn to which the hon. 
Member wouW litetoseekclarifkstkmfiom 
the Government.

M a SPEAKER: The situatkm is dete­
riorating. Can you do something?

SHRI S.B. CHAVAN: The situatfon Is 
deteriorating. But at the same time the kind 
of BW which has been introduced in the 
House is totally different from the demand 
whichthehon.iMemberismakinghera. May 
Itake it that the hon. Member is now conced­
ing the point that they are prepared to con­
fine their demand onlytoBihar and leave the 
other areas? If that Is the disposition, than 
certainly we can take it up with the Govam- 
martf of Bihar and find out as to what exactly 
isgoing to be their reactkm because aocoid- 
ing to my information, in an informid way, wa 
got the copy of the BUI in whk4i I do not find 
that they have conceded the demand of 
Statehood because that wil require legisla­
tion at the Central level, not at the State levaL 
As was s t ^  aariiar, it is tba same Autono­
mous Cound model, the DaijaeRng fflodal 
that Is proposed to be foltowad. B u tiitisa  
demand for a Statehood, I do not thMc that 
even the BBw Goyemment also has con­
ceded the demand. | the hoaMember feets 
ftatlheB»w Oeiiiwwwe» »ylparedtodo
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this, let them write to Government of India. 
Certainly we can consider their suggestion.

(bttemjpthnsy

MR. SPEAKER: That is not going on 
record.

[TranslatiorU

SHRI ARVINO NETAM: Mr. Speaker. 
Sir. I would Hke to congratulate the hon. 
Minister of Home Affairsfor the statement he 
has given in regard to Jharldiand, though it is 
quite batated one. But I would like to submit 
that many States were formed on the basis 
of 6th schedule of the Constitutton even after 
Independence, but 5th schedule relates to 
the Centre. Thus demands were raised and 
fuHilled under the 5th schedule. But no 
demands have been taken into consMera- 
tion under the 5th schedule. May I know as 
to why the Government delayed adecision in 
the matter? I wouM like to submit that 
keeping in view the fact that the devekip- 
ment matters relate to schedule 5, but even 
today the tribal areas.....

[EngBsh]

MR. SPEAKER: Please come to the 
point now.

SHRI ARVIND NETAM: WiH the Gov­
ernment take initiative for speedy implemen- 
tatkm to solve the problem?

SHRI S.B. CHAVAN: I fully agree with 
the hon. Member's view that there is need to 
pay attention to the Adivasis and that we 
have not paid due attentnn to them so far. 
^ M e s ,  there are no two opinions that the 
benefits of the schemes launched for Adiva­
sis has not reached to them. Now the 
question is whether granting of statehood 
can be a sdutkm or is there any other altor- 
nativealso. Unlessweknowtheviewsofthe 
concerned state Governments in this re­
gard, it wiN not be possMe for me to s ^  that 
which altemalive wll be acceptable to the 
Central Government.

SHRI CHANDRA JE E T YADAV: The 
hon. Home Minister is repeatedly saying that 
unless the views of the concerned states are 
not knows, ft win be very difficult to take any 
dedsnn in this regard. He is also saying at 
the same time that we shouM sympatheti­
cally consider the problems of Adivasis. 
When he agrees in principle that the Centre 
will have to formulate a le^slatnn and take 
a dedskm in the matter, why has the opinon 
of the State Governments not t>een sought 
on this i ^ e  so far. Therefore, instead of 
writing letters to them and waiting for their 
reply, win the hon. Minister convene a meet­
ing of the four Chief Ministers in this regard, 
because nowthis issue is agitating the minds 
of the masses and taking the form of a 
movement I wouM like to know whether a 
meeting of the Chief Ministers wouM be 
convened to avoid this situatnn.

SHRI S.B. CHAVAN: The Centre wiU 
not make it a prestige issue. Wedonothave 
any ot>jection or difficulty in convening the 
meeting of Chief Ministers of four States.

[E/igrfe/ij

STD Facility in Coimbatore

M44. SHRI C.K. KUPPUSWAMY: WiH 
the Minister of COMMUNICATKmS be 
pleased to state:

(a) whether Bombty and Delhi have 
been provkled with intematnnal STDs facai- 
ties through the medium of satellite commu- 
nicatkm;

(1  ̂whether such facility is not available 
in Coimbatore, Tamil Nadu;

(c) if so, the reasons therefor, and

(d) the steps taken by the Government 
to provkie this facility in Coimbatora?

THE DEPUTY MMISTER IN THE 
MINISTRY OF COMMUN»ATK)NS (SWU 
P.V. RANGAYYA NAIDU): (a) Y«s. Sir.

‘Not recorded.



19 Oral Answers DECEMBER 2.1991 Oral Answers 20

(b) Sir, interruttional STD facility is al­
ready available in Coimbatore.

(c) and (d). Does not arise in views of li’ 
above.

(Interruf^rts)

SHRIC.K. KUPPUSWAMY:Tiruppuris 
exporting Rs. 700 crores worth of hosiery 
goods and readymade garments and there 
is on port there. What are you doing, Sir? 
{fiOBtnptions)

M a SPEAKER: You have to ask the 
question. You do not have to give me the 
information.

SHRI C.K. KUPPUSWAMY; There is a 
very little telephone and telex facility. What 
action the Government is going to take to 
improved?

The facility extended to Coimbatore is 
not working properly. Businessmen at Coim- 
batorearefadngsomanypiDblems. IwouM 
like to know whether the Government wil 
come forward'to attend to this problem 
immediately.

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILOT): Mr. Speyer, Sir, it is a 
fact that senrice between Coimbatore and 
Madras has deternrated. There were rea­
sons lor VmL Circuits were not suKidenl, 
traffic was also more. At present there are 
seven in and four out circuits. Asthehon. 
Member has sakl this complaint was re­
ceived by the Department a nranth back and 
we immediately reacted to that. We have 
now added more to the circuits. At present, 
the number of circuit is 13 plus 10. has 
been completed on the 29th of last month. 
We now have additkmal circuits available. 
And this problem of anak)gue and digital in 
thisdreuit,isalK)beingkxjkedinto. Weare 
hopefolthatby Mwch 1992, we will have 30 
cvcuKs and we wH change overto the digital

one. Afterthatservtoe between Coimbatore 
and Madras shoukJ not be a problem.

SHRI C.K. KUPPUSWAMY: What ac­
tion the Government is going to take to give 
more telex and telephone facilities to tirup- 
pur which is exporting hosiery goods and 
readymade garments worth Rs. 700 crores 
per year? {kiterruptions)*

M a SPEAKER: That infonnation is not 
required. That is not going on record. Now 
the questton is: *What steps the Government 
is going to take?*

SHRI RAJESH PILOT: Mr. Speaker, 
Sir, as I have admitted myself, the services 
were not sufficient. We have done the a ^ i- 
tnnal circuits and the waiting list in Coimba­
tore as on today is round about 17,000on the 
exchange, {biterruptionsy

MR. SPEAKER: That is not going on 
record.

SHRI RAJESHPILOT:As rightly pointed 
out by the hon. Member, it is one of the 
commercial centres in the South. Knowing 
the problem, we have decided to add 10,000 
lines by March 1992. So this will certainly 
bringdownthewmitinglisL Asfar as the telex 
is concemed, the moment we have the 
additkmal equipment there and the facilities 
are avaHable, I do not think that the telex 
problem win be there. In case If the problem 
sffll exists, I wW certainly tie up with the hon. 
Member and sort it out

Guidelines for Granting Extension to 
T.V. Serials

‘ 145 SHRI GUMAN MAL LODHA: Will 
theMinisterof INFORMATK)N AND BROAD­
CASTING be pleased to state:

(a)theguidaGnes for granting extension 
to T.V. serials;

(b)thedetailsofT.V.serlals which w m

*Not recorded.
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given extension during the iast three years 
induding the numt)er of additional episodes 
ailowed in each case; and

the House.

STATEMENT

(c) the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA W AS):
(a) to (c). A Statement is laid on the Table of

(a) to (c). Extension/revival to a serial is 
given ^ r  taidng into consideration such 
factors as the intrinsic merit as well as its 
popularity. 22 such serials were given ex­
tension/revival during the last three years as 
per details given below:
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MR. SPEAKER: Madam, can you give 
the gist of the statement?

KUMARIGIRUA W AS: Extension/re­
vival to a serial is given after taking into 
consideration such factors as the intrinsic 
merit as well as its popularity. 22 such 
serials were given extension/revival during 
the last three years as per the details given 
in the Statement.

[Trans!a!tion]

SHRI GUMAN MAL LODHA: Mr. 
Speaker, Sir, I wouk) like to know whether 
there is a proposal to re-telecast the 
'Ramayan' and ‘Mahabharaf serials and 
whether the last episode of these serials 
were stopped?

Mr. Speaker, Sir, I wouM like to ask a 
supplementary along with this. Is it a fact 
that 'Mahabharat' was the most popular 
serial in the country, Ixit pennission was not 
granted for its revival. Another question, 
Mr. Speaker. Sir....

MR. SPEAKER: You can ask only one 
supplementary at a time.

SHRI GUMAN MAL LODHA:.....Who is
authorised to grant extenston/i’evival of a 
serial? Is the hon. Minister authorised to do
it or is it the officers? * If the authority is
with the officers, what are the names of 
those officers? Is K true that they get some 
commission for granting extensnn to seri­
als.

[EngBsh]

M R SPEAKER; The last part of the 
question wIB not form part of the record.

[r/ans(alton]

KUM An GIRUA W A S : Mr. Speaker, 
Sir, so far as 'Ramayan' and 'Mahabharat' 
serials are concerned, IwouMKketoinform 
the House that every serial has to pass

through five stages before K is approved for 
telecast. At the outset the selectk>n com­
mittee scrutinise all the serials. Thereafter 
four episodes of the serials go through the 
test. If that is given a green signal, the 
producer is asked to submit a pilot. If that 
is approved, then again four episodes are 
put to the final test. K even that is cleared, 
then a time sk>t is given. But before that 
there is a pre-view and the selection com­
mittee checks the theme of the stoiy. 
Generally, Doordarshan approves 13 epi­
sodes of a serial in the begining and If the 
selectnn committee thinks that it wouM be 
difficuK to complete the entire stoiy within 
13 episodes or the plot demands some 
more episodes, the number is increased.

So far as ‘Mahabharat* and 'Ramayan' 
was concemed the Selection Committee 
approved 52 episodes of each serial at the 
first instance. But when it was found that 
the story would rK>t be complete even by 
then, the number of episodes was increased. 
Therefore, as I sakl earlier, the number of 
episodes of the serial Increased depending 
on the merits of the case, the pk>t of the 
sttrial and the popularity of the serial. *nie 
Selectnn Committee takes a decisbn re­
garding the number of episodes, but the 
utlimate decisnn lies with the Secretary, I & 
B. Thisdecisionwastakenin1987*...when 
was the Secretary.

[Ei\gSsh]

MR. SPEAKER: Names of offteers will 
not go on record.

[f/ans/Ialton]

MR. GUMAN MAL LODHA: Mr. 
Speaker, Sir, is it true that the Seledon 
Committee stopped the telecast of the serial 
'Shagwan Krishna*.? If it was not approved 
for telecast, what were the reasons?. My 
second supptomentaiy is whether permis- 
skMi was granted to telecast the serial on Vir 
Savarkar. K tw approval was given, what 
werethereasonsforit? Mythirdsupplemen*

*Not recorded.
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tary is wtwthef a fifan on ths ifs or Dr. 
Ainbedkar has been approved and tho time 
by which ttw film would be telecast?

MR. SPEAKER: Shri Lodha. not B n
this.

lEngSsHi

THE MINISTER O F STATE OF THE 
MINISTRY O F INFORMATION AND 
BROADCASTING (SHRI AJIT PANJA): So 
far as the Krishna Serial is concerned, ft has 
l>een sutxnilted. This serial is one of the 
three thousand and odd serials submitted 
and called for by the previous GovemmenL 
h is under examination and no decision has 
yet been taicen.

So far as the question on Vir Savaikar 
and Dr. Ambedkar is concerned, theie is no 
serial as such on them. Butafilm inmemory 
of Dr. Amtiedkar is being made and that 
does not arise out of this question. The 
details are not with me.

(riansfaliof^

SHRI CHANDULAL CHANDRAKAR: 
Mr. Speaker. Sir, Is it a fact that because of 
lack of good setodors In the Setodion 
Commitlee. we are not getting good serials. 
There is need to appoint good setodors and 
men of ktoas in the Selection Committee. I 
mean to say that good writers and those who 
know a tot about various regkm 2 the 
oountiy shouM be appointed in this Commft- 
tee so that we couUgetquafity serials. Often 
we find such serials where emphasis is laki 
on some particular aspects only. Unless 
there are experts of diferent fieUs in the 
Selection Committee, we cannot improve 
the programmes. W9 the hon. MMslar 
assurethatimaginative, innovativead haid- 
woridng paopto wouU be appoit«ed in this 
Setectkxi Committee?

lEngS>H

SHRI AJrr PANJA: The delay is not at 
the faul of the GovemmenL As soon as this 
Government started examining aB these three 
thousand and odd proposals, there was a 
blanket stay ontorobtaktedfrom the Madras 
HightCourL Wehavetoobeythecourtorder 
in whch not only the serial; but also the 
commissioned programmes of any type were 
stayed. Recently about one week ago the 
judgement has been delivered. So far as the 
serials are concerned the stay has been 
vacated; but so far as the oommisskMied 
programmes are concerned, the court has 
asked to lay down gukleines -  although we 
have some gukJeines - we have to give ft in 
one compact fcvm before the court wittiin 
three nwnttis. We are preparing guktelines 
according to the court order. We are going 
to the Law Department to know whether we 
can file an appeal on from that court order 
regarding the oommisskxied programme.

So far as the personalfties are con­
cerned, ttiere were atout 40 personalties, 
mostly al are non-officials. Thiesearetaken 
from the flm field such as Director, Producer 
or wel repute; Ador and Actresses of wel 
repute; and also Social Workers and Moth­
ers. Because the flm is to be shown to 72% 
ofttwSSctDrepopulatkin. So, we have tried 
to include as many as pos^Ue. My col­
league has also gone into ft in detal and we 
have increased tfie number now to one 
hundred because i  an the three thousand 
and odd serials areto be disposed of. ft wH 
take time. H any hon. Member wants to know 
the names, we wM supply the names of 
these peisotts.

SHRI RAJNATH SONKAR SHASTRh 
S r, I wauM Hw to submft, through you.that 
exIenskMi and lavlval of s e r i^  is a gerieral
topfewwyday....

MR SPEAKER: Please reply this much 
only wiialhernpeits would be (vpoMedto 
thncammftlee.

M a  SPEAKER: Sonka^llftb w l  not 
goonrecoidL O n^you rque m  
part el the proceedings.

iHlfotm



31 Ora/ Answers

SHRI RAJNATH s 6 n KAR SHASTRI: 
Mr. Speaksr, Sir, I am asking tli« question 
only.

MR. SPEAKER: Please ask the ques- 
t»n  without elaboratbig the background.

SHRI RAJNATH SONKAR SHASTRI: 
There aresome special people without whom 
the serials are not approved, nor is exten- 
snnAevival granted or the numiwr of epi­
sodes increased. There is rampant corrup- 
t»n. I wouki like to know whether it< is true 
that the people who weHd infhience try to 
misuse it by putting pressure on Dobrdarshan 
to grant extensnn of serials or m approval of 
serials? You wouM recall that the hon. 
Ministerhad stated inareply some time back 
regarding a film on Dr. Ambedkar, that the 
Doordarshan had received some proposals 
for serials on Dr. Ambedkar and it is under 
active consideration. Today the hon. Minis­
ter said that there is no proposal for a serial 
and instead a film in memory of Dr. Am­
bedkar is being made. The hon. Minister 
may categorically state whether there is any 
proposal of a seri^ and if there is no such 
proposal, whether he would approve it, if a 
serial is sent to the Doordarshan on Dr. 
Ambedcar?

KUMARI GIRUA W A S : The hon. 
Minister who is my senkx’ coHegue has ̂ st 
clarified that according to the newgukleOnes 
there are three non-officials and one official 
for the sereening of any serial. He also 
clarified that at present there are about 100 
members and 13-14 committees are func- 
foning. I am surprised that under these 
circumstances how the things could leak 
out Without any evidence or proof, I do not 
think it is possble to reply to this queiy. 
Second^, it is almost impossble to believe 
that such a thing is happening as about 100 
people are there in various committees. So 
far as thefifan on Dr. Ambedkar is concerned, 
it is being made in Bombay and stout serial, 
wawM tat ̂  know after verifying the facts.

ITransbtiori
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Foreigners Settling Illegally In India

146. SHRI BAL RAJ PASSI: 
SHRI SHIV SHARAN 
VERMA:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the number of foreigners 
settling illegally in the country is increasing 
continuously;

(b) the details of arrests made in this 
regard during the last three years;

(c) the number of such foreigners who 
have been served orders for their repatria- 
tk>n; and

(d) the steps being taken by the Govern­
ment to check such incidents?

lEngrism

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) Government is aware of the 
serious and complex problem of foreign 
nationals staying on illegally in the country. It 
is not possible to say precisely whether their 
numbers are increasing but the possibiltty is 
not ruled out.

(b) and (c). Informaton is being col­
lected and wOl be laM on the Table ofthe 
House.

(d) Government Is constantly reviewing 
the position and have taken steps from time 
to time,to tackle the problem of Illegal infHtra- 
tk>n and overstay. Among the measures 
already taken include: establishment of 
additional Border Out posts. Construction of 
more Observaton post Towers. Strengthen­
ing of Bonier patroHing activity, increased 
stress on detection infiltrators etc.
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[Transbthril

SHRIBALRAJ PASSI: Sir, I would like 
to knowas to how many Bangladeshi natnn- 
ab are illegally staying in Delhi? How many 
of them were expatriated and how many of 
them have returned back?

[E tv im

SHRI M.M. JACXSrWe have asked for 
Informatkin from all the States. Bitt in Delhi, 
almost one lakh Bangladeshi natnnals are 
staying. That infbnnatnn we have got.

[Translation]

SHRI BALRAJ PASSI: Mr. Speaker, 
Sir, I would like to know the number of 
Pakistani natnnal whose visas have ex­
pired? What acUon has been taken to expa­
triate them from here. How many of these 
Pakistani nationals have been arrested so 
far?

[English]

SHRI M.KA. JACOB: We have got na­
tionals from various countries. Pakistani 
nationals are also staying here. But, I may 
not be in a positton to say separately as to 
how many Pakistani natnnais are staying. 
According to the information available, the 
number of Pakstani nationals who are over­
staying is 9561, as on 31.3.1991.

SHRI PRAFUL PATEL- When Indian 
nattonals with valid visas o< er-stay in other 
countries, the authortties chose countries 
are able to detect the  ̂ cases and take 
suitable actnn for ex- .triatran. Does the 
Government of Indi.. also have any such 
detectnn system by whteh, if foreign natton- 
als with valkJ visas over-stay, they can be 
expatriated?

SHRI M.M. JACOB: Sir, this is covered 
by the Seventh Schedule of the ConstHutnn. 
But this has been delegated to the State 
Govemments concerned for detectton and 
exportation of such foreign nationals.

SHRIJASWANTSINGH: Mr. S p ^ r ,  
Sir, the problem of over-stayal • illegal immi- 
gratton-is serous in Rajasthan, extremely 
serious in West Bengal and perilous in the 
North-Eastern Stales of Assam and Tri^ra. 
In West Bengal, we have an example of 
actually illegal immigrants taking oi4 a pro­
cession in the dty of Caicatta and asking for 
the status. No where else in the worid, can 
you possUy have such a situatton. I wouU, 
therefore, Ike to know from the Government 
because in none of the replies has the 
Government come forward with any specific 
figure of how many foreign nationals are 
today in the country, instead all over the 
country, whether it is Rajasthan, West Ben­
gal or Assam.

Secondly,the special proviskinsof travel 
between Bangladesh and India enable the 
Bangladeshi citizens to enter India and 
overstay and then to dissolve into the popu- 
latnn of India. WbuM the Government of 
India conskler a total revamp of the special 
arrangements of travel between India and 
Bangladesh?

SHRI M.M. JACOB; In Rajasthan, the 
figure available is: 2,710 people.

SHRI JASWANT SINGH: It is a wrong 
figure.

SHRI M.M. JACOB: That is the figure 
available from the Rajasthan State Govern­
ment. {Interruptions) to West Bengal. 
5,87,848 is the figure submitted by West 
Bengal. (AifemfXfons)

Govemment is oonsckHJs of the fact 
that we have to send them ouL Nowadays 
whenever people cross the border, the Bor­
der Security Force are pushing them out as 
faraspossble. Forotheis,whoare staying 
there, we have got a differed policy. For 
example, Bangladeshis, who £ame to India, 
are covered by a different policy. Pakistanis 
have a different policy. So, the State Gov­
emments can appropriate^ suggest what 
shouM be the method. {Merruption^

SHRI PAWAN KUMAR BANSAL:
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wouid i(e  to know froin the Hon'bto Minister 
whether there are reports that infSralors 
from Pakistan have crossed over to the 
Indian tanitory to peipslrato violenoe in 
Punjsrix

SHRI M.itl JACOB: Government is 
aware that Paldstaniinfiltiators are sneaking 
into India across the border. Govammsntis 
awareofiL We are taking appropriato steps 
by pushing them out {kitemfjUon^

TH E MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): May I add to this 
reply? In fact, some of the Pdustanis have 
oomeonvafid passports and there are also 
who have come iUegaHy. Without passports, 
there are a laige number of people who have 
oome over to hdia. So bng as their inten- 
tKMis were very peaceful, we never objected 
toiL Afteral,wecamefn>mthesamestock. 
(fritenrtfitiDns) What is itthatyou aretaldng? 
{Menvpdons) You must have the patience 
to understand the things. Without under­
standing, you are just ciying
(Irtfeirqptibns) You have to understand this. 
{M em ipOon^

SHRI LAL K. ADVANI: Mr. SpMkarSir, 
I am suiprisad hearing this reply. I wouU 
think that in the matter of illegal migration or 
immigtation into the country, intentkMis are 
totalyinvlevanL But my queslnn relates to 
whattheMinisterafStateearlierrapied. For 
the ftet time, the House has been informed 
that in DeM, which is a Unkm Territory, there 
are about one lakh Bangladeshis who are 
megaRy migrated here. What steps are being 
taken by the Government Ip klantly them 
and to ensure that proper aedon is taken to 
see that these illegal immigrants are sent 
back?

SHRI MJM.JAOOB: Sir. stn the total 
figure regarding Bangladeshis in India is 
actually in a nebukxis sUtte because we 
have a very ia)eral attitude towards the 
Bangladeshis. Even the visa was covered 
under the rule. Special Agreement in 1972 
regarding Bangladeshis. We are foflowing 
the same pattern as in other places while we 
are detecting those people who are over­
staying ytogaly. OurintentKNiistosaethat 
they are sent back. Our intention is to send 
them back.

M R SPEAKER: Please take your seat

SHRI S.B. CHAVAN: As I was stating 
just now, so long as the intentkxis were very 
peaceful, we never took a veiy serious note 
of if. The State Governments were dele- 
gated al the powers. But now we feel that 
intentions are definitely not congenial for 
maintaining the cordial leltfkMiship between 
the countries. The State Governments also 
are most reluctant to take action about this 
matter. That is why, now ttie Central Gov­
ernment will be again requesting the State 
Governr:ants to folow Dns as a kind of 
project wherethey should puTMMlhis matter 
onapriot^basis. Olh0nna«,w«wilhaiw 
tothink in termsof taking away these powers 
and exercising the powwts by Central 
G ovem m aatilsal. (M wR«itiM n|

WRITTEN ANSWERS TO  QUESTIONS 

[EngSsm

Etoelionsin Punjab

*147. D a  LAXMINARAYAN PAN- 
DEYA:

SHRI SHANKERSINH 
VAGHELA:

Waitha MMstor of HOME AFFARS be 
ptoasadtoatale:

W lhem pa being takenbyttieGowam- 
fflMl tooraateoondttonslnPui^forafre* 
andMr'pol;
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(b) whether different factions of Aloli 
Dal and the militants are likely to participate 
in the proposed elections;

(c) the action taken or proposed to be 
taken by the Government against such or- 
ganisatnns4>ersons as are openly demeuid- 
ing a right to secede from the country; and

(d) whether the Government propose to 
hoM talks with them for a peaceful settle­
ment of the Punjab problem?

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) A series of steps 
have been initiated to create conditions in 
Punjab for a free and fair poll. These include 
deptoyment of Army and paramilitary forces 
to check infiltratton of terrorists and smug­
gling of arms from across the border, provide 
assistance to the civil authorities give a sense 
of security to all the people and remove the 
fear of ooersion and intimkiation.

(b) It woukJ be for the political parties to 
decide about their participatnn in the elec- 
tfons. It is, however hoped that all democrati­
cally oriented will participate.

(c) Informatton is being collected from 
the state Government and shall be placed on 
the Table of the House.

(d) The Giovemment believes in finding 
an amicable solutton to all the problems 
through peaceful means, diafogue and dis­
cussions.

BodoProbtem

•148. SHRI ATAL BIHARI VAJPAYEE: 
WH the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether army had to be deployed 
raoandy in the Bodo dominalad areas of 
Assam to counter the stuatkMi arising out of 
Bodo mOlanqr;

(b) if so, the total number of casualties 
due to Bodo vtolence and the action taken by 
the army;

(c) whether the Un'ion Government 
propose to take steps to find a negotiated 
settlement of the Bodo issue;

(d) if so, the details thereof; and

(e) the factors that have contributed to 
the Bodo problem?

THE MINISTER OF HOME ARRAIRS 
(SHRI S.B. CHAVAN): (a) Yes. Sir.

(b) The Bodo violence has resulted in 76 
casualties from 1st January, 1991 till 
28.11.1991. six persons have been arrested 
in army action.

(c) and (d). The Unton Government have 
appointed a Three-Member Expert Commit­
tee whtoh has been requested to submit its 
report by 31.1.1992.

(e) Perceived grievarK:es of the Bodos 
include disparity in development, suppres- 
snn of their language and culture, alienation 
of their land, inadequate representaton in 
public servtoes, and a feeling of non-partici- 
patton in the management of their affairs.

Shortage of Power

M49. SHRI OILEEP SINGH BHURIA: 
WiU the Minister of POWER AND NON- 
GONVENTIONAL ENERGY SOURCES be 
pleased to state.

(a) the estimated shortage of power at 
present in the country; and

01) the steps taken by the Government 
to meet tfw shortage?

THE MINISTER O F STATE OF THE 
MINISTRY O F f>OWEP AND NON-CON-
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VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAI): (a) During the period 
April. 1991 - October, 1991. the ene^y defi­
cit in the country was of the order of 8.0%.

(b) Various measures being tai<en to 
improve the availaisility of power include 
expediting the commissioning of newgener- 
ating capacity, implementation of short ges­
tation projects, improving the performance 
of existing power stations, reduction ofTrans- 
mission and Distributnn losses, implemen­
tation of demand management and energy 
conservation measures and arrangingtrans- 
fer of energy from surplus to deficit areas.

Capacity of A.I.R. Station, Aurangabad 
(Maharashtra)

•150. SHRI MORESHWAR SAVE: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) the capacity of the All India Radio 
Station at Aurangabad, Maharashtra;

(b) whether the Government propose to 
raise the same;

(c) K so, the time by which the task is 
Kkelytobe completed; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY O F  INFORMATION AND 

’b r o a d c a s t in g  (KUMARIGIRUAVYAS):
(a) In addition to the 1 KW MW Transmitter 
and Type II Studios in Aurangabad, the 20 
KWMWtransmitterat Jalgaon, 100KWMW 
transmitter at Pune and 10KWMW transmit­
ter at Paibhani provide radio coverage in the 
districL

(b)and(c).Thereis no approved scheme 
sttpresent to raise the cap^ity of the All India 
Radio Station at Aurangabad.

(d) From coverage point of view, Auran­
gabad district is very well served by the MW 
regional transmitters.

Film Censorship Regulations

•151. SHRIRABIRAY:WilltheMinister 
of INFORMATION AND BROADCASTING 
be pleased to state:

(a) whether the Government had made 
some amendments to strengthen the film 
censorship regulattons; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS):
(a) and (b). For certifying films for public 
exhibition, the Central Government have 
enacted the Cinematograph Act, 1952 (37of 
1952) which superseded the earlier legisla­
tion on the subject. A statutory body called 
the Central Board of Rim Certification has 
been set up for the purpose. The Act has 
been amendedfromtimetotimetostrengthen 
thecensorship machinery. The major amend­
ments to the Act were made in 1981 and 
1984. The important changes incorporated 
in these Amendment Acts are indicated in 
the attached Statement-1

Under Section 8 of the Act, the Central 
Government have framed rules called the 
Cinematograph (CertHication) Rules, 1983, 
for the purpose of carding into effect the 
provisions of the Act. These Rules have 
superseded the earlier Rules on the subject.

Section 5B of the Act empowers the 
Central Government to issue-directions to 
the Central Board of Film Certification set­
ting out the princ^les for determining the 
suitability of films Ipubiic exhibition*. The 
existing directions were issued on 7.1.78 in 
supersession of the earlier Guidelines.



41 Wrkten Answers AGRAHAYANA11,1913 (S4K>t) Written Answers 42

Tha procedure for certification d  films 
and the Guidelines’ are reviewed by the 
Central Government from time to time and 
suitable amendment are made to the Rules 
and 'Guidelines’. In the case of the 'Rules’, 
the important amendments relates to the 
introduction of certification of video films in 
1984 with a view to curbing video piracy. In 
the case of 'Guidelines’, they have been 
amended in 1979,1983,1984 and 1989. A 
copy of the existing 'Guidelines’ as amended 
uptodate, is attached as Statement-ll.

STATEMEMT-I

bnportsait changes ktcorporated in the 
Cinematograph (Amendment) Act, 1981 
and the Cinematograph (Amendment) Act, 
1984.

1981 Act

1. Name of the "Board of Film Cen­
sors* changed into the ‘Board of 
Rim Certification*.

2. The number of members of the 
Board was increased from nine to 
“not less than twelve and not more 
than twenty five*.

3. Two new categories of certificates 
were introduced, namely. ‘UA’ for 
unrestricted public exhfeition sul>- 
ject to parental guidance for chil­
dren below the age of twelve; and 
'S’ for public exhibition restricted to 
*specialised audiences* such as 
doctors etc.,

4. Setting up of an independent ap­
pellate tribunal called the *Rlm 
Certificatton Appellate Tribunar to 
hear appeals against thedecisions 
of the Central Board of Film Certifi­
cation.

5. Empowering the Central Govern­
ment to suspend or revoke censor 
certificates in cases ofexhibitionof 
films in contraventton of the provi­
sions in the Act or the Rules.

6. Offences relating to certification of 
films, which were non-cognizable 
until then, were made cognizable.

7. Punishment for offences such as 
showing an uncertified film, show­
ing 'A' film to non-aduKs and 'S' 
films to other categories, showing 
interpolation in films and failure to 
comply with orders of Government/ 
tribunal/Board enhanced to im- 
prisonmern upto two years of fine 
upto Rs. 20,000or with both and in 
the case of a continuing offence, 
the further fine would be at the rate 
of Rs. 5,000 per day, in place of the 
earlier provision for imprisonment 
upto three months with fine upto 
Rs. 1000 or with both and a further 
fine of Rs. 1000/- per day for con­
tinuing offence.

1984 Act

Punishment for offences further en­
hanced to imprisonment upto three years or 
fine upto Rs. one lakh or with both and in the 
case of acontinuing offence, the further fine 
woukl be at the rate of Rs. 20,000 per day.

Minimum punishment for an offence 
relating to a vkteo film wouM be imprison­
ment for three months and fine of Rs. 20,000/

STATEiyiENT-U

(Guidebtes as amended upto 11.8.89) 

(PtMishedin the Extraordinary Gazette
of bidia Part II Section 3 sub-sec&m 00 
dated 7.1.78)

MINISTRY O F INFORMATION AND 
BROADCASTING

New Delhi, the 7th January 1978 

NOTIFICATION  

S.0.9(E) • In exercise of tfw powws
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oonlemdby subsection (2) of section SB of 
the Gnwmtagraph Act, 19S2 (37 of 1952), 
the Central Government hereby directs that 
in sanctioning fM s for public exMbiUon tfw 
Board of Fim  CeitiBcaHon shaUbeguidadby 
tfte foBowkig piincpies:-

1. The ot^K /es of film certification
w3l be to ensure that-

(a) tfie me<fium of film remains 
responsible and sensi­
tive to the values and stan­
dards of sodety;

(b) artisticexptessionandcrea- 
tive freedom are not un­
duly curbed; and

(c) Certification is responsive to 
social change.

“ (Ra) scenes showing involve­
ment of childern in vtolence, 
either as victims or as per­
petrators, or showing child 
abuse or abuse of physi­
cally and mentally handi­
c a p ^  persons are not pre­
sented in a manner which is 
needlessly prolonged or ex­
ploitative in nature;

(iii) pointless or avoidable
scenes of violence, cru­
elty and horror are not 
shown;

(iBa) scenes which have the
effect of justifying orgtori- 
fying drinidng **** (and 
drug addictbn) are not 
shown;

2. In pursuance of the above objec­
tives. the Board of Rim Certification shall 
ensure that-

Civ) human sensibilities are 
not offended by vulgarity, 
obscenity and depravity;

(i) anti-sodal;activitiessuchas 
violence are not glorified or 
justified;

(ii) themodusoperandiofcrimi- 
nalsorother visuals or words 
likely to incfta the commis­
sion of any offence are not 
depicted;

*** fiva) visuals or words depict­
ing women in ignoble 
servflity to man or glorify­
ing such senriltty as a 
praiseworthy quality in 
women ate not presented;

**** fivb) scenes involving sexual
violenoa against women.

Added by NctScation of the Government of India in the M'nistry of Information 
and Broadcasting No.5/5/77-F(C) dated 27.1.1979puMshed as S.0.618 in 
the Gazette of India Part H Section 3 Subjection (■) dated 17.2.1979.

7.5.83.

The name of the Board of Flm Censors'has been changed into the Board 
of Fdm Certification’  under Notfficaiion datedJ).a84.

AddedbyNolfficationoflheGovafnmentoriniSainlha
• Development (DapartmanI of C u lim ) No.

11^.1968.

of Human Re-
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ike attemptlo rape, rape, 
gang-rape. murder or any 
otfMrform of molestation, 
or scenes of a sknaarna- 
ture shal be avoided and 
i  for any reason such 
scenes am found to be in­
evitable for the sequence 
of a themethey shaU to 
prepetly scrutinised so as 
to ensure that they do not 
create any adverse im­
pression on the viewers 
and the duration of such 
scenes shall be reduced 
to the shortest span;

(v) visualsorviiordsoontenip- 
tuous of racial, raigious 
or other groups are not 
presented;

'*(va) visuals or words which
promote communal, ob­
scurantist, anti-scientific 
andanti-nationalattitudes 
are not presented;

(vi) thesovereigi^andinleg- 
rityof hdiaisnotcalled in 
question;

(vii) ttiesecurftyoftheStateis 
not jeopardised or endan- 
geied;

(vii) friendly relations with for­
eign States are not 
strakwd;

of court are not pre­
sented.

3. TheBoaidofFUmCeitricationshan 
also ensure that the film-

(i) is judged in its entirety 
from the point of view of 
its overaB impact; and

(ii) is examined in the light of 
contemporaiy standards 
of the country and the 
people to which the film 
relates.

4. Rhns that meet the above-men­
tioned criteria but are considered 
unsuitable for exhbition to non- 
adute shal be certified for exhibi­
tion to aduK audiences only.

5. TheNotKicationoftheGctvemment 
of India in the Ministry of Informa­
tion and Broadcasting Ito. a S .R  
168 dated the 6th Febniary 1960 is 
hereby superseded.

(FileNo.S«/77-F(C)

SdAR.K.Shastri,
Joint Secretaiy to the Government of India

Ho u m s  of Mhiisiry Community w t  on 
Fire in Srinagar

*152. SHfU GUI%JDAS KAiyiAT: Win 
the iybNSlar of HOiyiE AFFAIRS be pleased 
to)

fix) pubfc Older is not endan­
gered; and

(x) visualsorwordslnMDlving
defvnatlon or contempt

(a) the number of houses of minority 
oommunity In Srinagar which have been sat 
on fire by mltants during the last one year;

(l>) whether theGovemment propose to

AddedbyNotKcalionoflheGovwnmentorindialntheMbiistryofHumwRe' 
aouroe Davaiopinent (Department of Culwa) No. 80aM/89-F((^ dated 
11J.1989.
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give compensation to the owners of the 
houses; and

(c) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS 
(SHRt S.B. CHAVAN): The State Govern­
ment have advised that:-

(a) 147 houses belonging to the miiK>r- 
ity community of the Valley are suspected to 
have been set on fire in Srinagar t)y the 
terrorists during 1991 (upto 31st Octot>er);

(b) 50% of the estimated loss upto a 
rnaximum of Rs. 1 lakh is paid as exgratia 
assistarwe in such cases;

(c) 37 cases tiave been sanctioned 
amounting to Rs. 28.73.650 and other cases 
are in process at various stages.

villages with majority Scheduled Castes 
population for integrated development. Dur­
ing 1991-92 Government of U.P. proposes 
to take up the integrated development of 
392 viHages wtth majority population of 
Scheduled Castes.

In 1980-91 the Govemment of Kerala 
implemented a scheme for comprehensive 
development of 212 SC/ST habitats by pro­
viding basic amenities and irrfrastructural 
facilities. These SC/ST habitats were named 
Ambedkar Gramams. The Ambedkar 
Gramam programme has been completed in 
114 Gramams. The Ambedkar Gramam 
programme has been completed in 114 
Gramams. Devekipmental activities in the 
remaining Gramams are under various 
stages of executnn.The Ambedkar Gramam 
programme is expected to be completed by 
March 1992.

[Translation]

“Ambedkar Grams”

*153. SHRISANTOSH KUMAR GANG- 
WAR: Will the Minister of WELFARE be 
pleased to state:

(a) whether there te any scheme to 
devek)p Scheduled Castes dominated vil­
lages in various States of the country under 
Or. Bhimrao Ambedkar*s Centenary Cele­
brations and to rename them as ‘Ambedkar 
Grams';

(b) if so, the number of such villages 
devek)ped so far in various States and the 
number of villages Kkaly to be devekiped; 
and

(c) the expenditure incurred thereon so
far?

(c) The Govemment of U.P. has in­
curred an expenditure of Rs. 547.67 lakhs in
1990-91. The Govemment of Kerala has 
incun’ed an expenditure of Rs. 13.98 crores 
till 31.7.1991.

[English]

Welfare of Scheduled TrIbM

*154. DR. VISWANATHAM KANITHI: 
WiHtheMinisterof WELFARE be pleased to 
state:

(a) the amount spent on the welfare of 
Scheduled Tribes during each of the last 
three years, and the number of families so 
benefited;

(b)the number of educated unemptoyed 
Scheduled Tribes in the country, State-wise; 
and

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) and (b). The Govern­
ment of U.P. during 1990-91 selected 315

(c) whether the Govemment have any 
scheme to provMe job opportunities to all 
educated unempk>y^ Scheduled Tribes?
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THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (c). The amount 
spent under the Tribal Sub-Plan for the 
Welfare of Scheduled Tribes during the each

of the last three years and the number of 
Scheduled Tribe families assisted under 
family benef iciaty-oriented programmes are 
as under-

Year Expenditure 
under Tribal 
SvthPian

No. Scheduled 
Trit>al famWes 
assisted

ffis. in lakhs)

1988-89 18000.00 11,61,483

1989-90 20550.00 10,25,204

1990-91 22546.118 8,92,747

1988-89
to

1990-91

64096.118 30,79,434

The State-wise number of educated 
Scheduled Tribe job seekers on the live reg­
ister of the employment exchange in the 
country by the end of December, 1989 is 
given in the attached Statement.

There is resen^ation for Scheduled 
Tribes in civil posts and senrices under the 
Unionand StateGovemments,PublicSector 
undertakings and Pubfic Sector Banks for

Scheduled Tribes. Centrally sponsored 
schemes of scholarships, hostels, ashram 
schools, etc. are being implemented to enable 
to Scheduled Tribes to get education to 
enablethemtocompeteforvarnus service. 
Coaching and training fadlitiesfor preparing
S.T.candk)ates for competitive and entrance 
examinatfons are also provkled. Vocational 
Training is also imported to equip them for 
self empk>ymenL

STATEMEtfT

No, of educated Scheduled Tribe M > seekeis on ttte Sve register d  Emptoyment 
Exchanges in the country (as on 31.)

SI. No. StateAJ.T No.ofScheduMTribe 
jcO> seekers

1 2 3

1. Andhra Pradesh 23.3

2. Amnachal Pradesh 02

3. Assam 46.6
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SLNo. S taM U J No. of Scheduled Tribe 
jobseekers

1 2 3

4. Bihar 94.7

5. Goa

6. Gujarat 44.0

7. Haryana 0.3

8. Himachal Pradesh 7.9

9. Jammu & Kashmir 0.6

10. Karnataka 7.5

11. Kerala 5.2

12. Madhya Pradesh 76.2

13. Maharashtra 50.6

14. Manipur 25.5

15. Meghalaya 7.5

16. Mizoram 11.0

17. Nagaland 14.5

18. Orissa 22.3

19. Punjab e

20. Rajasthan 26.4

21. Siddm •

22. Tamil Nadu 2.8

23. Tripura 2.1

24. Uttar Pradesh 4.0

25. West Bengal 31.5
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SLNo. StateAJ.T No.taScheduMTraje 
jcA seekers

1 2 3

26. Andaman & Nkxibar Islands 0.1

27. Ciiandigarh 0.1

28. Dadra & Nagar Haveli 0.1

29. Delhi 0.5

30. Daman & Diu ••

31. Lakshadweep 1.7

32. Pondicherty 0.1

Total 510.5

Note:- 1. * No Employment Exchange is functioning in this State

2. “  Data not maintained.

3. @  Figures less than 50.

4. Figures may not add up to total due to rounding off.

Financial Position of Slate Electricity 
Boards

*155. SHRIGOPINATHGAJAPATHI: 
Will the Minister 6t POWER AND NON- 
CONVENTiONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Government propose to 
take steps to make the State Electricity 
Boards financially sound;

(b) if so, the steps taken by the Govern­
ment in this direction;

(c)whether the StateGovemment have 
beentaken into confidence whie implement­
ing new measures; and

(d) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAl): (a) to (d). State Electricity 
Boards are autonomous bodies under the 
State Government, ftowever, it has been the 
endeavour of the Government of India to 
Improve the financial pe<-formancs of the 
State Electridty Boards.

StateGovernment have been impressed 
uponfrom time totime including inttte Power 
Mnisters’ Conferences hekl in September 
1990. Febniaiy 1991 and September 1991. 
tomanagetheoperatKMisofthe StateElec- 
tridty Boards in such a manner as wouk)
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yield the minimufn statutory surplus of 3% . 
They have also been urged to take steps Ike 
equity participation, provision of specific 
grants tomeetthelossesforsupplyofpower 
to the agricultural sector, timely and periodi­
cal revision of tariff, improving the perform­
ance of generating stations, reducing T&D 
losses, etc. for improved financial health of 
the State Electricity Boards.

The consensus reached at the Power 
Ministers’ Conferences included setting up 
of Regional Tariff Boards, to work out the 
charges to be recovered by each Utility from 
consumers wHMn its territory, t>ased on the 
cost of supply of power at the LT point and 
make recommendations to the State Gov­
ernments, wfK> will decide the cost power to 
be levied from each group of consumers. 
Besides, all State Governments have been 
addressed recently urging fixatnn of a 
minimum agrknittural power tariff of 50 paise/ 
Kwh. Further, Power Finance Corporation 
has entered into Operatbnal and Rnancial 
Actnn Plans with a number of SEBs, as part 
of its institutional devek>pment pro(^amme, 
to transform SEBs into commercially viable 
unhs.

Action Plan to Tackle NaxalHe Menace

*156. SHRICHITTABASU:
SHRi DHARMABHIK- 
SHAM:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Government have re­
cent^ formulated an actcn plan to tackle the 
nexalite menace; and

(b) if so, the board features thereof?

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): (a) and (b). A meet­
ing was taken by the Home Minister recently 
in whk«i the Chief Ministers of Andhra

Pradesh, Madhya Pradesh, Maharashtra, 
Bihar and Orissa took part In the discus­
sions that foHowed it was inter-alia agreed 
that the State Governments woukJ prepare 
Action Plans incorporating maintenance of 
law and order and also development meas­
ures whteh are necessary to tackle the root 
cause of the Naxalite Problem.

Since the naxalite affected re ^n s  of 
Andhra Pradesh, Madhya Pradesh, Mahar­
ashtra and Orissa are contiguous, it was felt 
that steps shouU be taken to coordinate the 
anti-naxalite measures fo these four States. 
Towards this end, foltow up offteial level 
meetings of the four States have been held 
and dedsnns taken in regard to the coordi- 
natk>n of poKce actton and devek>pmental 
and administrative measures.

Adhrasis Living in the Thick Forests

*157. SHRI ANANDA RATNA 
MAURYA: Will the Minister of WEU^ARE be 
pleased to state:

(a)whethertheGovemment havedrawn 
up any programme to trace the Adivasis 
living in thnk forests without any civic facili­
ties:

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No, Sir.

(b) and (c). Do not arise.

Soeto-Eoonomie m d Cultural Elhos of 
Tribals

*156. SHRI SUBASH CHANDRA 
NAYAK: Will the Minister of WELFARE be 
pleased to stale the details of action taken/ 
proposed to be taken by the Government to
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preserve the socb-eoonomic and cultural 
ethos of tribals?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI):TheGovemmentof India 
have taken a number of steps to preserve 
the socio-economic and cultural tribal mu­
seum in the States, organising tribal festi- 
vals/Adivasi melas, preparation of documen­
tary films on tribal life and culture, grants/ 
subsidies to registered voluntary organisa­
tions, institutions and individuals to encour­
age them in promoting and preserving tribal 
art and culture. Polices and plans for the 
development of Scheduled Tribes are for­
mulated, keeping in view the socn-economic 
and cultural Ethos of Tribals.

Insurgency In North Eastern States

*159. SHRI GEORGE FERNANDES; 
Will the Minister of HOME AFFAIRS be 
pleased to state:

States except Nagalanddiscussed, inter aUa. 
this problem also. The Chief Ministers feh 
the co-oidinated an sustained efforts would 
be necessary to control and defuse the 
problsffl of insurgency. They also were of the 
view that a meeting on this subject may be 
convened by the Central Govemment.

[Translation]

Small and Large Hydel Power Projects
In U.P.

*160. SHRI BHUWAN CHANDRA 
KHANDURI; Will the Minister of POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) the total number of small and large 
hydel power projects already con^ructed, 
under construction and proposed to be 
constructed in the hilly districts of Uttar 
Pradesh, district-wise; and

(a) whether the Government have for­
mulated any regtonal strategy to combat 
insurgency in North-Eastern States;

(b) if so, whether this strategy was 
discussed at the meeting of Chief Ministers 
heki in Delhi on October 3,1991; and

(c) if so, the broad features thereof?

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) and (c). The prob­
lem of insurgencyAerrorism in the States of 

I  the NE Regbn Is being deatt with by the 
concerned State Governments for whk:h all 
help and assistance is being provided by the 
Central Government The meeting heM under 
the Chairmanship of the Chief Minister of 
Assam at Assam Bhavan, New Delhi on
3.10.1991 and attended by the Chief Minis­
ters of Sikkim and other North Eastern

I

(b) the progress made regarding the 
projects which are under constructk>n and 
wheh are proposed to be constructed?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) The District-wise de­
tails of Small and large Hydro electric proj­
ects already constructed, under construc­
tion and proposed to be constnjcted in the 
hilly districts of Uttar Pradesh are given in the 
attached Statement-1

(b) The details of progress made re­
garding small and large Hydro-electric Proj­
ects whk:h are under constructton and pro­
posed to be constructed in the hilly distrnts 
of Uttar Pradesh we given in the attached 
Statement-IL
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[Engte/iJ

CZMhoslovaklan Aid for Powar Prol> 
ects

*161. SHRI P.O. THOMAS: WiH the 
Minister of POWER AND NON-CONVEN- 
TIONALENERGYSOURCESbe pleased to 
state the numt>er of power projects set up in 
the country State-wise, with the aid given by 
Czechosbvalda?

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): No power project has 
beensetupin Indiawhh aidfromCzschoslo- 
vaida.

Grants to Voluntary Organlsatfons In 
West Bengal

1582. SHRI HANNAN MOLLAH:WiH

the Minister of WELFARE be pleased to 
state:

(a) the voluntary organisations in the 
district of Howrah in West Bengal which 
have received grants orfinandai assistance 
for weHare activities during the last three 
years, year-wise;

(b) the amount received by each organi- 
sationduring the lastthree years, year-wise;

(c) whetherthese organisations submit­
ted all their accounts and report regularly to 
the Government; and

(d) U so, the details thereof?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (d). A statement Is 
attached.
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Cabto T.V. Nstwork In tha Country

1583. SHRlK.V.THANGKABALU:Will 
the Ministerof INFORMATION AND BROAD­
CASTING be pleased to state;

(a) the number o< cable televiston net- 
woiks operating in the country;

(b) the number of such projects ap­
proved during 1990-91, State-wise; and

(c) the details of the policy being adopted 
by the Government for according approval to 
cable television networks in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUAVYAS):
(a) to (c). As per the Indian Telegraph Act, 
1885 and the Rules made thereunder, no 
permission is required to set up a Cable TV 
N^works within private premises. The de­
tails of such networks operating in the coun­
try are, therefore, not available with the Gov­
ernment.

Km I Karo Hydel Etoetrle Poww Proj­
ect

1584. SHRI SYED SHAI»VBUDDIN: 
WII the Minister of fOWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) the latest estimate of the cost on the 
knplementatnn of Koel Karo Hydel Electric 
P n ^  of Bihar in foreign exchange;

(b) the estimated unit cost of power ta 
be generated by this project;

(c) the total investment made in the 
pmject so far by the Union Government and 
State Governments; and

(d) the ik«V (tato for the completion of 
pmjad?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) The project is pro­
posed to be executed indigenously. How­
ever, the foreign exchange component for 
import of certain equipment and material is 
Rs. 1872.00 lakhs.

(b) The cost of generatbn per unit vrarks 
out to be 229.27 paise/unit.

(c) N.H.P.C. has spent Rs. 9.64 crores 
upto October, 1991 on this project.

(d) The project is likely to be completed 
in a period of 8 years from (November, 1991
i.e. by November, 1999.

Dowry Deaths

1585.SHRI PRAKASH V. PATIL:
SHRI SANAT KUMAR 
MANDAL:

WiNthe Ministerof HOME AFFAIRS be 
pleased to state:

(a) the number of dowry deaths re­
ported from different States and Unkm 
Ten’itories during 1990 and in 1991 upto 
September 1991; and

(b) the steps taken to check such 
deaths?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMANTARYAFFAIRS 
AND^MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) A Statement showing State- 
wise and Unkm Territory-wise number of 
cases reported as d o «^  deaths during 
1990 and available informatkm upto Sep­
tember, 1991 is encfosed.

(b) The registration, JnvMtigatkin, de> 
tection and prevention of crimes Including
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those involving dowry deaths Is the respon- 
sibili^ of the Stale Government AJnion Ter­
ritories. However, the Government of India 
have initiated a number of measurestocheck 
such crimes. The Dowry prohit>ition Act, 
1961 was amended in 1984 and 1986 to 
make the lawmore stringent, lnadditk>n,the 
Indian Panel Code, the Criminal Procedure 
Code, 1973 and the Indian Evidence Act, 
1872 were amended to deal effectively with 
dowry death cases.

Anumberof schemes are being imple­

mented by the Government as well as 
through women's voluntary organisattons to 
make women economically independent and 
aware of their rights. Mass media cam­
paigns againstthe social evilof dowry through 
the programmes ol electronic media are also 
being organised.

Intioductnns have been issued to the 
State Govemments/Unton Territory Admini- 
stratton to effectivaly enforce legislations 
relating to crimes against women which 
include crimes relating to dowry deaths.

STATEMENT

Statement Showing the numberof Cases Regkteredas ‘Dowty Deaths'durbtg 1990and
1991

SLNo State/UT 1990 1991 RamaikFor 
1991 only Fig. 
Upto

States:

1. Andhra Pradesh 344 305 SepL

2. Arunachal Pradesh Nil Nil Aug.

3. Assam 24 9 June

4. Bihar 243 153 July

5. Goa Nil Ny

6. Gujarat 125 49 June
Except May

7. Haryana 126 99 JuV

8. Himachal Pradesh 21 24 Sept

9. Jammu & Kashmir 8 6 Aug.

10. Karnataka 216 170 Sept

11. Kerala 11 7 Sept

, ^2- Madhya Piadesh 397 245 July
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SLNo StatoAJT 1990 1991 Remark For 
1991 only Fig. 
Upto

13. Maharashtra 858 568 Sept.

14. Manipur 1 Nil Sept.

15. Meghalaya Nil Nil Aug.

16. Mizoram Nil Nil Sept.

17. Nagaland Nil Nil Aug.

18. Orissa 64 35 July

19. Punjab 103 76 Sept.

20. Rajasthan 166 36 March

21. Sikkim Nil Nil Sept

22. Tamil Nadu 86 76 SepL

23. Tripura 5 Nil Sept.

24. Uttar Pradesh 1516 1152 Aug.

25. West Banal 

Unton Territories:

420 329 Aug.

1. A & N  islands NP Nil Sept.

2. Chandigarh Nil 2 SepL

3. Daman & Oiu Nil Nil Aug.

4. Dadra&NagarHaveK Nil NO Oct

5. Delhi 102 103 Sept

6. Lakshadweep m Nil Sept

7. Pondicheny m 4 Oct.

NOTE: Th« figures are basad on monthly crime statistics and miy be treated as 
piovisionaL
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Installation of Street Lights in tlie 
Mayur Vihar

1588. SHRIV.SREENIVASAPRASAD: 
Will the Minster of POWER AND NON- 
COVENTIONAL ENERGEY SOURCES be 
pleased to state:

(a) the progress made by the Delhi 
Electricity Supply Undertaking in the Instal­
lation of Street lights in the cluster of Group 
Housing Societies located in Mayur Vihar, 
Extension Phase-!. (Noida Road) Delhi; and

(b) the time by which the work is likely to 
be completed?

TH E MINISTER OF STATE IN THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY'SOURCES (SHRI 
KALP NATH RAI): (a) and (b). According to 
DESU, about 40% of the work of providing 
street lighting on the peripheral roads in the 
said area is already complete, and the bal­
ance work is scheduled for completion by 
the end of March. 1992. The schemes for 
electrification/street lighting for individual 
Group Housing Colonies are also taken up 
by DESU from time to time, as and when 
these are sponsored and financed by the 
concerned colonising agencies.

[Translation]

Radio Telephone Exchange Facilities in 
Maharashtra

1587. SHRI GOVINDRAONIKAM: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether 69 radio telephone ex­
changes are proposed to be set up in 
Ratnagiri district of Maharashtra;.

(b) if so. the names of the villages where 
such facility woukJ be provided;

(c) number of villages where this sen/- 
ice has been started so far; and

(d) the time by which telephone serv­
ices would be started at other places?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) 5 Number of 
Radio Sharing Systems (not 69 Radio Tele­
phone Exchanges) are proposed to be set 
up in Ratnagiri district of Maharashtra.

(b) Telephone facility to 75 Villages 
Panchayats is planned to be provided from 
the above Radk) Sharing System. The names 
of the villages are to be decided depending 
on technical feasibility.

(c)Nil.

(d) Progressively upto March, 1993. 

[English]

S.T.D. Facilities in Towns of Maharash­
tra

1588. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of COMMU­
NICATIONS be pleased to state:

(a) whether Government have any 
proposal to provide STD facility to some 
towns in Maharashtra during the financial 
year 1991-92;

(b) if so, the names of the towns se­
lected therefor; and

(c) the towns in other States whk:h are 
likely to be provkJed STD facilities in the Year
1991-92?

TH E DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS ( SHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir.
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(b) From 1.4.91 taidate. STDfacility has 
already been extended to Navapur, 
Badnapur, Patas, Velyachipeth, Nagothane, 
Bhuinj & BuMana.

It is preposedtoprovided STDfacility at 
the folkNving22more stations In Maharash­
tra during the remaining pait of the financial

2,1991 

year 91-92.

Written Answers 84

Shirwal, Murtizapur, Chalisgaon, 
Savada, Gokulshirgaon, Virar, Umred, Ka- 
tol, Kinwat, Igatpuri, Trimbak, Bhor. Hingoli, 
Pen, Wada, Jintur, Pandharpur, Dahanu, 
Palghar, Murbad, Katjat, Chiplun.

(c) A Statement is attached.
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Acknowledgement of Letters

1589. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of COMMUNI­
CATIONS tw pleased to state:

(a) the number of letters received by the 
Government from public during July to Sep­
tember. 1991;

(b) the number out of them acknowl­
edged and replied finally;

(c) the reasons for not acknowledging/ 
replying the remaining letters; and

(d) the number of letter still pending 
action and the steps taken to expedite the 
actnn thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) 9909

(b) Out of the numbers indicated in (a) 
above final replies were sent in 6909 cases 
and acknowledgement issued in2447cases.

(c) Some of the letters have been 
forwarded to the field units for acknowledge­
ment and final reply direct. In cases where 
a final reply is to be sent by the Telecom 
Commission the reports/information have 
been called for from the fiekJ units.

(d) 3000. These cases are being pur­
sued vigorously for giving a final reply.

Fire In JhuggI Cluster of Govlndpuri

(b) if so, the details thereof; and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE 
MINIS7RY0FPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). The opinton of the ex­
perts of Central Forensic Science La|x>ra- 
tory (CFSL), who visited the she, is awaited.

Telecom Development of Jajpur Sub-Di­
vision in Cuttack

1591. SHRI ANADICHARAN DAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether the Government brought 
out a comprehensive plan for telecom devel­
opment of Jajpur sub-Divisnn in Cuttack 
District with regard to (i) installon T-43 Trunk 
Boar at Jajpur, (ii) Extend STD facility to 
Jajpur and (iii) provide 137 tong distance 
telephones in villages beskles converston of 
Manual and Automatic Exchanges into elec­
tronic exchanges;

(b) if so, progress made so far, the 
reasons for the delay and target date of 
completton of the woik;

(c) the steps taken to secure the re­
quired land for Japur Telephone Exchange 
and to provide a DET Office at the Sub-Divi- 
sbnal Headquarters; and

(d)the action taken/proposed to be taken 
to cause a proper telecom devetopment?

1590. SHRI JEEWAN SHRMA: Will the 
Minister of HOME AFFARIS be pleased to 
state:

(a) whether the causes of the fire in 
Govlndpuri JhuggI cluster has since been 
established;

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). (I) 
Yes, Sir, oneT-43Trunk Board and the STD 
facility is planned to be commissioned at 
Jajpur by March, 92
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(ii) As regards provision of long 
distance telephone connect'ions and con­
version of Manual and Automatic exchange 
into Electronic exchanges, the information is 
being collected and will be placed on the 
Table of the House.

(c) Government or Orissa has agreed to 
allot a piece of land measuring 2.15 acres for 
housing telephone exchange at Jajpur.

At present the post of DET is not justi­
fied for Jaipur. However an Asstt. Engineer 
has been posted at Jajpur.

(d) It is plunned to convert all the 
exchanges into electronic exchanges and 
open public telephones to all the quarters of 
Gram Panchayat progressively.

Pib Office at Aurangabad

1592. SHRI (RAM NAIK: Will the Minis­
ter of INFORMATION AND BROADCAST­
ING be pleased to state:

(a) whether there is a demand for estab­
lishing a new office of the Press Information 
Bureau at Aurangabad in Maharashtra;

(b) if so, whether the Government have 
examined the proposal and arrived at a 
decision; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (KUMARI GIRUA VYAS): (a) 
Yes. Sir.

(b) and (c). The opening of new PIB 
offices depends on the size of the 8th plan 
and avaiyjility of financial resources.

Expansion of Telecom facilities In Hilly 
Areas

1593. SHRIVIJAY NAVAL PATIL: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether any comprehensive plan 
has been formulated for the expansion of 
telecommunication facilities in inaccessible 
hilly and dessert areas;

(b) if so, the details thereof; and

(c) the progress made of proposed to be 
made in this regard?

THE DEPUTY MINISTER IN THE 
MINIS IRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir.

(b) Government has made a plan to 
provide telephone facility to all Panchayat 
villages including inaccessible hilly and desert 
areas in the country. 12,000 such villages 
have been planned to be provided with tele­
phone facility during 1991-92.

(c) Out of total of 2, 28, 920 village 
panchayats,47,167have been provided with 
telephone facility as on 31.10.1991. The re­
maining village panchayats have been 
planned to be provided with telephone facil­
ity by 31st March, 1995.

[Translation]

Assistance to SCs/STs Candidates for 
competitive Examination

1594. SHRIMRUTYUNJAYANAYAK: 
WIN the Minister of WELFARE be pleased 
to refer to the reply given to Unstarred 
Question No. 4411 on August 26,1991 and 
state:

(a) whether the requisite Information 
has been collected; and



(b) if so, the details thereof?

THE MINISTER OF WELFARE (SHRI
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SlTARAhA KESRI): (a) and (b). The Informa­
tion is given as unden-

Year Year-wise 
amount 
released 
for differ 
ent exams.

No. ofcand- 
dates tra­
ined for civ­
il servhes 
Exam.

No. of candi­
dates finally 
selected in 
civil sen/ices 
examination

(Rs. in lakhs)

1987-88 51.31 528 44

1988-89 68.38 574 48

1989-90 62.76 562 46

Total 182.45 1664 138

[Engim

Report of the Working Groups on De­
velopment and Welfare of SCs

1595. SHRISANATKUMARMANDAL: 
Will the Minitserof WELFARE be pleased to 
state;

(a) whether the Government have stud­
ied the report submitted by the Working 
Groupofdevetopment and welfare of Sched­
uled Castes to the steering group of the 
Planning Commission according to which 
there existed a link between rape and eco­
nomic dependence of a Scheduled Caste 
family on the land-lord in th rural areas; and

(b) if so, whether the Government pro­
pose to eradicate this evil and protect the 
economic vulnerability of social oppression 
of Scheduled Caste women?

THE MINISTEROF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir.

(b) Provision have been made in the

scheduled castes and Scheduledtribes (Pre- 
ventton of Atrod^es) Act, 1989to protect the 
Scheduled Castes against atrocities. Sev­
eral devek)pment programmes are being im­
plemented fo the social, educational and 
economic uplift of Scheduled Castes.

MonKorIng the Work by C.B.I.

1596. SHRI ARJUN SINGH YADAV: 
Will the Ministerof COMMUNICATIONS be 
pleased to state:

(a) whether the Government have in­
structed the C.B.I. to monitor the working of 
the Ministry of Communk:ations; and

(b) if so, the details thereof and the 
reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATK)NS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). The 
activities of all the Ministries/Departments of 
Government of India are Sid)ject to the sur­
veillance of and investigation by the Central 
Bureau of Investigation. The OBI investi­
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gates into and registers cases of malprac­
tices and disdplinaty proceedings against 
officials are initiated when the charges are 
Primafacie established. However, the DeptL 
of Telecom, have proposed to the CBI to 
create special cells to investigate cases of 
malpractices leading to leakageof telephone 
revenue.

the supervision of the higher management in 
the woridng of the smaller P.Os with huge 
cash collections. Measures are taken to 
improve the monitoring system to ensure 
proper accounting of the funds collected.

Expansion of Relay Centres of Door- 
darshan In Maharashtra

Embezzlement in Postal Services in 
Himachal Pradesh

1597. SHRI LOKANATH CH- 
OUDHURY: Will the Minister of COMMUNI­
CATIONS be pleased to state:

(a) whether some officers of the Postal 
Services in the Himachal Ciide have been 
suspended recently after alleged embezzle­
ment of about Rupees Twenty-five Lakhs;

(b) whether an enquiry was ordered into 
this and the report has been received;

(c) if so, the details thereof;

(d) the further actbn taken In the matter;
and

(e) the step taken to prevent such em­
bezzlements in future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir.

(b) Yes, Sir.

(c) it woukJ not be advisable to give the 
particulatB as investigattons are going on 
against the main culprit by the CBL

(d) Necessary disdpKnaty actton is being 
taken against all those who are responsUe 
forthecommissnnofand oontributingtothe 
fraud.

(e) Steps have been taicen to Improve

1598. SHRI DHARMANNA MON- 
OAYYA SADUL: WiH the Minister of INFOR­
MATION AND BROADCASTING be pleased 
to state:

(a) whether the Govemment propose to 
provkie expanston of relay centres of Door- 
darshan in Maharashtra especially in West­
ern Maharashtra during the year 1991 -92 &
1992-93; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUAVYAS):
(a) and (b). Yes, Sir. It is proposed to aug­
ment TV servk» In Maharashtra by estab­
lishment of TV transmitters at Khamgaon, 
HInganghat, Akot, Akiuj, Kankaull, 
Hathikhamba and Jaigaon, subject to actual 
availability of resources and inter-se prtori- 
tles.

Upgradatkm of Post Offices of Gu|aret

1599. KUMARiDiPiKACHIKHLIA:Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of post offices in Gujarat 
State at present;

(b) whether the Government upgraded 
some of the post offices during the Seventh 
Five Year Plan; and

(c) U so, the details thereof partk»jlarly in 
Vadodara District?
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THE DEPUTUY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) The total 
number of post offices of Gujarat Is 8818 as 
on 30.9.91.

(b) and (c). During the Seventh Five 
YearPlanonly one extra departmental branch 
post office namely Bhestan extra depart­
mental branch post office was upgraded in 
Surat district of Vadodara Postal Region.

Backlog of Vacancies Reserved for 
SOs/STs

1600. SHRI KRISHAN DUTT SUL- 
TANPURI: Will the Minister of WELFARE be 
pleased to state:

(a) the backlog of vacancies of posts 
reserved for scheduled Castes and Sched­
uled Tribes candidates, both in the category 
of off icers and other categories, in the Minis­
try of Welfare, in the beginning of this year;

(b) the progress made in fiHrg up these 
reserved posts during the last three months; 
and

(c) the time by which the remaining 
reserved posts are expected to be filled up?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a)to (c). The number of 
vacant posts in the Ministry is reported to the 
Department of Personnel & Training from 
time to time. The posts are filled up underthe 
Central Staffing Scheme or the Central 
Secretariat Servbes Scheme by Department 
of Personnel and Training who also monitor 
the fulfilment of reservation quota for Sched­
uled Castes/Scheduled Tribes in respect of 
such posts. There are only a few posts for 
whteh recruitment Is made directly by the 
Ministry of Welfare., There Is no backing in 
■aspect of such posts in the Ministry of 
Welfare.

Target Achievement of Post and 
Telegraph Office In Kerala

1601. SHRITHAYILJOHNANJALOSE: 
Will the Minister of COIi^UNICATIONS be 
pleased to state:

(a) the target fixed for setting up of post 
and telegraph offices in Alleppey and Pa- 
thanamthitta districts in Kerala during 1990- 
91:

(b) whether the targets have been 
achieved;

(c) H not, the reasons therefor; and

(d) the number of post and telegraph 
offices proposed to be set up during 1991- 
92?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). A 
target of opening 50 extra-departmental 
branch postal offices was Fixed for Kerala 
Postal circle during 1990-91 whk;h has been 
achieved. No seperate target in this respect 
for opening of Post Offices and telegraph 
offices was fixed for these two distrlcls dur­
ing 1990-91. However, two extra-depart- 
mental branch post offices in Alleppey and 8 
in Pathanamathitta district were opened 
during the year.

(c) The questnn does Jtot arise in view 
of (a) and (b) above.

(d) Atarget for opening 55 extra-depart­
mental branch post off ices has been fixed for 
Kerala Post Ckde during the year 1991-92. 
This includes atarget of opening 5 extra-de­
partmental branch post offices for La­
kshadweep UnkM) territory. It is further pro­
posed to open 4 extra departmental branch 
post offices at Pathanamathitta and 2 in 
AHeppey district during 1991-92 sutqect to 
justHlcatton and within theoveran target fixed
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in this respect for Kerala postal Circle. There 
is. however, no proposal to open telegraph 
offices in Alleppey and Pathanamthitta dis­
tricts during 1991-92.

Biogas Plants in Mbharashtra

160Z SHRIB. DEVARAJAN: Will the 
Minister of POWER AND NON-CONEN- 
TIONAL ENERGY SOURCES be pleased 
to state:

(a) the numberof biogas plants installed 
in operation in the country, State-wise;

(b) whether any major improvements in 
design and technology have been effected 
during the last three years;

(c) the quantum of fuelwood saved 
annually due to these biogas plant; and

(d) the action the Government propose 
to take to increase the number of biogas 
plants in the country?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALPA NATH RAI): (a) State-wise infonna- 
tion of the number of family type biogas

plants installed during the period 1981-B2 to
1990-91 under the Central Sector Scheme 
‘National Project for Biogas Development’ is 
given in the attached Statement. The opera­
tion of biogas plants is the responsibility of 
individual owners and depends upon a 
number of factors, such as availability of 
cattle dung and water, climate.

(b) Yes, Sir. Two new designs of biogas 
plants, one for processing of vegetable waste 
and green btomass and another for use of 
enriched digested sluny for coating of seeds 
for increasing production, have been devel­
oped during the last three years.

(c) It is estimated that biogas plants 
installed so far in the country are producing 
fuei-gas, equivalent of about 50 lakh tonnes 
of firewood annually.

(d) Government has already taken 
actnn to increase the number of bngas 
plants in the country. The Nattonal Project 
for Biogas Devetopment envisage atargetof 
setting up of 1.47 iakh biogas plants during
1991-92 and provMes for a number of finan­
cial and other incentives including Central 
subskjes, turn-key job fee, repair and main­
tenance charges, techncal and training 
support, and publksity and extension.

STATEMENT

State-Wise total number of family size Bhgas Plants set up during 1981-82 to 1990-91 
urnier National Project on Biogas Development

SLNo. State/Union TertUorws Total No. of Plants 
_________

1. Andhra Pradesh

2. Arunachai Pradesh

3. Assam

4. Bihar

97905

52

9748

62866
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S/.A/0. StateAJnion Territories Total No. of Plants 
set up .

6. Gujarat 119445

7. Haryana 20077

8. Himachal Pradesh 24490

9. Jammu & Kashmir 893

10. Karnataka 72554

11. Kerala 27171

12. Madhya Pradesh 40969

13. Maharashtra 421046

14. Manipur 416

15. Meghalaya 219

16. Mizoram 711

17. Nagaland 124

18. Orissa 61429

19. Punjab 17195

20. Rajasthan 38382

21. Sikkim 539

22. Tamil Nadu 137079

23. Tripura 164

24. Uttar Pradesh 197869

25. West Bengal 49176

26. Andaman & Nicobar 98

27. Chandigarh 78
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SLNo. State/Union TenSories Total No. (^Plants 
setup.

28. Dadra&NagarHaveli 143

29. Delhi 600

30. Pondicherry 472

Grand Total 14,03.574

High Power Transmitters in Various 
Districts in Orissa

1603. SHRI K. PRADHANI: Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

Electrified villages In Madhya Pradesh

1604. KUMARI VIMLA VERMA: Will 
the Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether any efforts have been made 
t>y the the government to upgrade the TV 
transmitters at Samt>alpur and Rourkela and 
set up more Low Power Transmitters in 
Gunupur, Malkangiri, Laxmipur, Nowar- 
angpur, Sunat)eda and Umerkote in Koraput 
districts of Orissa;

(b) if so. the details thereof; and

(c) the time by when these are lilwly to 
be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING(KIMARIGIRUAVYAS):
(a) to (c). TV coverage in Koraput district is 
expected to improve consequent upon the 
operationalisation of the high power trans­
mitter (10KW) installed at Bhawanipatna. 
Besides, a low power TV  transmitter is 
•nvisaged to be set up at Malkangiri In 
Koraput district sutijeci to the availability of 
resources for the purpose. There is, how­
ever, no approved scheme, at present, to up­
grade the existing TV transmitters at Sam- 
balpurandRouifcela.

(a) the number of villages electrified 
during the 7th Plan Period and in 1990-91 in 
Madhya Pradesh; and

(b) the number of villages which are 
proposed to be electrified during the cun-ent 
financial year?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTK5NAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) As per available infor­
mation , 19, 552 villages were electrified 
during the 7th Plan Period in Madhya 
Pradesh. The Madhya Pradesh Electricity 
Board has reported electrification of 2980 
villages in the State during 1990-91.

(b) During the cun-ent financial year, 
1,620 villages are proposed to be electrified 
in the Madhya Pradesh.

Age of Qirto for Marriage

1605. SHRI ARJUN CHARAN SETHI: 
WiH the Minister of HOME AFFAIRS be 
pleased to state:
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(a) whether any survey has bean con­
ducted regarding the man-iage age of girls in 
the country; and

(b) If so the name of the State in which 
it is highest, and details thereof in rural as 
well as Urban areas separately in the coun­
try ?

THE 1I4INISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y OF HOME AFFAIRS (SHRI 
M.M.JACOB): (a) During Census opera­
tions information has been elicited from all 
even-mamed women about the age at mar-

(b) According to the 1981 Census, the 
mean age at mamage was the highest in 
Mizoram and Nagaland States being 20.2 
years for currently manried women. In 
Mizoram the mean age at marriage was 20.1 
years in rural areas and 20.5 years in urban 
areas. In Nagaland, the mean age sA mar­
riage was 20.4 years in rural areas and 19.2 
years in utt>an areas. 1991 census results 
ate yet to be tabulated.

Creatton of Separate Body for probiems 
o( Newspaper Industry

1606. SHRIPARASRAMBHAROWAJ: 
Will the Minister of INFOMRATION AND 
BROADCASTING be pleased to state:

(a) whether there is any proposal under 
the consideration of the Government for 
creation of separate body to go Into the 
problems of the newspaper industry and 
help them restore their position; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN­
ISTRY OF INFORMA-nON AND BROAD­
CASTING (KUMARI GIF^UA VYAS): (a) No 
such proposal is under co<̂ sideration of Gov­
ernment.

(b) Does not arise.

Seizure of Arms on the Border

1607. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whetherthere has beeti any seizure 
of arms on the lndo-Pal( border in Rajasthan 
during the last six months;

(b) if so, the details thereof, date-wise 
and area-wise; and

(c) the action talien by the Government 
to check such illegal arms?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y  OF HOME AFFAIRS (SHRI 
M.MJACOB): (a) Yes. Madam.

(b) The details of arms seized, date- 
wise and area-wise during the last 6 months 
are given in the Statement attached.

(c) With a view to preventing smug­
gling, border forces have been strength­
ened. both in force and in equ^ment and 
weaponry. Border fencing and flood-lighting 
is being done in specified areas. The intelli­
gence set up of the border forces has also 
been geared up and further ^rengthened 
for keeping ctose surveillance on the border.
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H m  Schwiw for STs Artisan*

1608. SHRIR. SURENDER REDDY: 
Will the Minister of WELFARE be pleased to 
state:

(a)whetherthe Government propose to 
take up 1500 blocks for tribal desert and 
backward areas for an intensive Public Dis­
tribution System under which every village 
of these blocks wouki have at least 1 fair 
prteeshop;

(b) whether this proposal was discussed 
at the conference of State Secretaries 
inchaige of Scheduled Tribes welfare;

(c) if so, whether the Government are 
also formulating a new scheme for sched­
uled tribes artisans; and

(d)ifso,thetimebywhichthese reoom- 
mendattons will be implemented by the 
Government and to what extent the village 
PDS have so far been revamped?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) About 1700 Btocks 
have been klentified by the StatesAJTs in the 
Integrated Tribal Devek>pment Programmes 
(ITDP), Desert Development Programmes 
PDP), the Dought Prone Area Programme 
and Certain Designated Hill Areas for spe­
cial focus for strengthening of the Public 
Distributnn System in these areas.

(b) No, Sir.

(c) Thera is no specific scheme of P.D.S. 
meant exohisivelyforthe tribal artisans.

(d) Does not arise.

Employinantto HandleappMI Persons 
in Postal and Talscoin OsparlnMnts

1609. SHRI D.D. KHANORIA: Will the 
Mlnistwof COiyNylUNICATIONS bepleased 
to stale:

(a) whethek there is any scheme for 
provkling emptoyment to handicapped per­
sons on prmrity basis in the posts and tele- 
communfeations departments;

(b) if so, the names of such posts where 
handkapped persons are appointed; and

(c) the total number of handicapped 
empbyees in posts and telecommuneations 
departments in Himachal Pradesh as at 
present?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) Does not arise.

(048.

Buildings for Tslephons Exchanges In 
Kerala

1610. SHRIKODIKKUNNILSURESH: 
WilltheMinisterof COMMUNICATIONS be 
pleased to state:

(a) whether the Government have any 
plan for expansion and devekapment of 
Punalur and Adoor Telephone exchanges;

(b) if so, the details thereof;

(c) whether the Government propose 
to construct new bulMings for Adoor and 
Punalur Telephone Exchanges;

(d) if so, the amount proposed to be 
aUocated for oonstnjction of above buikl- 
ing*:and

(*) tw ttlw  by whk^ the woik is IBcely to 
bestartwl?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAH)U): (a) Yes, Plaasa.
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(b) i. Punalur - 2.ir- K L Main Allot­
ted

il. Adoor - EO K L Main Allotted.

(c) Yes, Please.

(d) Rs. 1.5 Crores each.

(e) (I) Punalur Target date for com­
pletion of building June 1993.

(li) No land available for Adoor at 
present. Building will take 
about 3 years after allotment/ 
procurement of land.

Deposits In Postal Savings Accounts in 
Goa

1611. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) the total amount of deposits lying in 
the postal savings «x»unts in Goa as on 
»terch31,1991,and

(b)the corresponding figures in the years 
1988-89 and 1989-90 year - wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS {SHRI 
P.V. RANGAYYA NAIDU): (a) Sir, the total 
number of deposits lying in the Postal Sav­
ings accounts in Goa as on March 31,1991 
in Rs. 23,15,39,258/- (Rs. Twenty three 
crores fifteen lakhs thirty nine thousand two 
hundred fifty eight).

(b) The corresponding figures for the 
above in the years 1988-89 and 1989-90 are 
asbetow.

i) 1988-89

Rs. 19,26,07,660/- 
(Rupees Nineteen crorw

twenty six lakhs seven 
thousand six hundred 
sixty).

ii) 1989-90

Rs. 20,09,62,356/- 
(Rupees Twenty crores 
nine lakhs sixty two thou­
sand three hundred fifty 
six).

[Translation]

Proposal to Open Doordarshan Kendra 
in Etah Distrtet, U.P.

161^ SHRI SURESHANAND SWAMI; 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the Government propose to 
open a Doordarshan Kendra in Etah district 
of Uttar Pradesh;

(b) if so, the details thereof; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING(KUMARIGIRUAVYAS):
(a) to (c). /Vs parts of Etah district receive TV 
service from the high power (10ICW) TV 
transmitterfuncttoning at Agra and that some 
parts will also get TV sen/k» from the high 
power (10KW) TV transmitter under imple­
mentation at Bareilly, there is no proposal at 
present to set up TV transmitter in the dis- 
trk;L Further expansion of TV service in the 
district wouM depend on future availability of 
resources for the purpose.

VlllagM ElwAriflwl in Glwzipur. U.P.

16ia SHRI VISHWANATH SHASTRi: 
Will the kAinister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:
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(a) the number of villages electrified in 
Ghazipur district of Uttar Pradesh so far;

(b) the number of Harijan colonies in 
these electrified villages;

(c) whether there is any scheme to 
electrify more villages of Ghazipur district in
1991-92; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (d). As reported by 
Uttar Pradesh State Electricity Board, all 
inhabited villages, including 721 Harijan 
Bastis, in the Ghazipur district of Uttar 
Pradesh have been electrified by October,
1991.

Disappearance of Fishermen off 
Rameshwaram Coast

1614. SHRI ARVINDTRIVEDI: Will the 
Minister of HOME ARRAIRS be pleased to 
state:

(a) whether some fishermen are miss­
ing off the coast of Rameshwaram during the 
month of September, 1991; and

(b) if so, the steps being taken by the 
Government to trace them?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The information is 
being coHected and will be laid on the Table 
of the House.

lE n g ^

Representation from Bombay Tele­
phone Users’ Association

1615. SHRI RAM KAPSE: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether the Union Government have 
received any representatbn from Bombay 
Telephone Users’ Association, Bombay;

(b) if so, the details thereof; and

(c) the reaction of the Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir.

(b) The Association has requested for 
the representation of Consumers’ Organisa­
tions on the Committee set up t>y the Depart­
ment for reviewof the Indian Telegraphy Act

(c) Full-time representation of such 
organisations on this Committee is not con­
sidered necessary as the Committee can 
always invite the opinion/suggestion from 
eminent people/organisatnns for consid­
eration.

International Conference on Ageing

1616. SHRI ANNA JOSHI: Wili the 
Minister of WELFARE be pleased to state:

(a) whether the Intemational Confer­
ence on Ageing will be holding its world 
convention in India;

(b) if so, whether the Government of 
India propose to undertake special pro­
gramme for the welfare of the Aged; and

(c) the details of the proposed help by
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Government of India to International Confer­
ence on Ageing?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The Indian Federa­
tion on Ageing has proposed to hold a Global 
Conference on the ' Changing Status and 
Emerging Roles of Elderly in the 21st Cen­
tury from 30th September 1992to 2 October,
1992.

(b) Government of India is assisting 
some voluntary organisations for the welfare 
of the aged.

(c) A grant of Rs. 1 lakh has been 
sanctioned for organising the Conference.

Pending Pension Case of Freedom 
Fighters

1617. SHRI K.P. UNNIKRISHNAN: 
SHRI SOBHANADREES- 

WARA RAO VADDE:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of freedom fighters who

have sought Central Government pension, 
State-wise;

(b) the number of claims rejected and 
the number of claims accepted after verifica­
tion and claims of Freedom fighters pending 
as on September 30,1991. State-wise;

(c) the reasons for inordinate delay in 
disposing of the claims of the freedom fights 
ers; and

(d) the steps Government propose to 
take to dispose of pending claims and the 
likely date thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M. M. 
JACOB): (a) and (b). A tabular statement is 
attached.

(c) and (d). All the claims for freedom 
fighter pension received under the Sw^tan- 
tra Sainik Sam man Pension Scheme, before 
the prescribed date i.e. 31.3.82, have been 
disposed of. The pending claims relate to 
applk̂ ations received recently. Efforts are 
made to dispose them of at the earliest.
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[Translation]

Agreement Regarding Shares from 
Power Project

1618. SHRI GIRDHARI LAL BHAR- 
GAVA: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state;

(a) whether the Government of Punjab 
is pressurising the Government of Rajast­
han to rescind the agreement of 1984 re­
garding the share of Rajasthan in the power 
projects located in Punjab; and

(b) if so. the steps being taken by the 
Union Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH PAI): (a) The Govemment of 
Punjab have requested that the Agreement 
reached on 10th May, 1984 between the 
States of Haryana. Rajasthan and Punjab 
regarding a Reference to be made to the 
Supreme Court to determine whether Har­
yana and Rajasthan have a share in the 
power generated from certain hydro-electric 
projects in Punjab be examined afresh by 
Government of Indik. The Government of 
Rajasthan have responded to the proposal 
of Government of Punjab by reiterating their 
request for the implementation of the Inter- 
State Agreement of 10th May, 1*984.

(b) The matter is under consideration. 

[English]

Legislation to Regulate Lotteries

1619. SHRISHRAVAN KUMARPATEL: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether any legislation has been

enacted or is proposed to be brought before 
parliament to regulate lotteries under the 
Central or State Government to check the 
conversion of 'black money’ into 'white 
money’ through lotteries; and

(b) if no. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- 
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). No legislation has been 
enacted by the Unbn Government to regu­
late lotteries covered under entry 40 of the 
Union List in the Seventh Schedule to the 
Constitution of India. Private lotteries com­
ing under entry 34 of the State List in the 
Seventh Schedule to the Constitution are 
permitted only by the State governments 
according to their law and regulations.

The Central Government have Issued 
detailed guidelines for the conduct of the 
state btteries and btteries permitted by the 
State governments.

[Translation]

Foreign Tours by Ministers

1620. SHRI MOHAN SINGH:
SHRI SANAT KUMAR MAN- 

DAL:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether attention of the Govern­
ment has been drawn to the news-item 
captbned "Government of India goes on a 
holiday” appearing in the Indian Express on 
October 17.1991;

(b) if so. the total expenditure incurred in 
termsofforeignexchangeonthe visits abroad 
by the various Ministers separately and their
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personal staff after the 1st Session of 10th 
Lok Sabha; and

(c) the name of the countries and the 
purpose of their visits?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) The news-item has been seen.

(b) and (c). The information is being 
collected and will be laid on the Table of the 
House.

[English]

Increase In Domestic Fuel

1621. PROF. UMMAREDDY VE- 
NKATESWARLU: Will the Minister of 
POWER AND NON-CONVENTIONAL 
ENERGY SOURCES be pleased to state 
the steps being taken by the Gk>vemment for 
increasing the domestic productbn of fuel 
both conventk)nal and non-conventbnal?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAI): Government has taken 
number of steps for increasing the domestk: 
productbn of conventtonal and non-conven- 
tional fuels. For hamessing of non-conven- 
tional energy sources with a view to increase 
availability and conservation offuel, research 
and devebpment, demonstratk>n and dis- 
seminatk>n efforts are ongoing in the areas 
of Solar Energy. Bk>mass. Biogas, improved 
Chulhas etc. Under the diseminatk>n pro­
grammes 107.30 lakh Impvoed Chulhas. 
14.53 lakh bk>ga8 plants, 1.99 lakh solar 
cookers and 020 lakh different types of 
Solar Thermal Systems have been installed 
throughout the country.

For increasing green cover and produc­

tion of woodfuei Government has taken up a 
programme on afforestation under the 20 
Point Programme and during the Seventh 
Five Year Plan period abne afforestation 
over 8.8 miirion hectares has been carried 
out. R&D efforts are also undenivay to maxi­
mise productivity of fuelwood species per 
unit area per unit time aiming at developing 
a package of practk̂ e for potential fast grow­
ing fuelwood species suitable for plantation 
under a given set of agro-climatk: conditions.

In order to meet the domestk: fuel re­
quirement, Government has started a mis- 
sbn to set up 1000 Special Smokeless Fuel 
units/briquetting plants based on coal at the 
rate of 2 per District. Coal linkage for these 
units would be provided by the coal compa­
nies. 100 coal dumps are also proposed to 
be set up in different parts of the country for 
increasing total availability to domestic and 
small consumers.

Efforts are being made to increase the 
indigenous productk>n of crude oil to around 
47 millbn tonnes per annum by the year 
1996-97 as against the current productbn of 
around 33 million tonnes per annum. It is 
also proposed to increase the productk>n of 
natural gas to around 83 miiibn cu.mtrs. per 
day by the year 1996-97 as against the 
current production of about 49 million cu.mtrs 
per day.

[Translation]

Free Advertisements for Handicrafts 
through Qovemment Media

162^ SHRI KASHIRAM RANA: Willthe 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

(a) whether the Govemment propose to 
provkle free advertisement through Govem­
ment media like Doordarshan for items pro­
duced by handicraft artisans and small scale 
industries;
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(b) if so, the details tliereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS):
(a) to (c). No, Sir. However, as per the 
Government’s policy, small scale industries 
are given the benefit of 15% discount in the 
advertisement rates if they book their adver­
tisements directly with Doordarshan and not 
through advertising agencies. It is also the 
Doordarshan's policy to give preferential 
booi<ings in favour of small scale industries.

News-Kem Captioned ‘Bangladesh’
Nagrlkon Ko Lekar Suraksha Bai, 

Raihway Police Main Tanav’

1623. SHRl RAM BADAN; Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether attention of the Govern­
ment has been drawn to the news item 
captioned 'Bangladeshi Nagrikon Ko Lekar 
Suraksha Bal, Railway Polce Main Tanav' 
appearing in Hindidaily DainikJagarandated 
November 3,1991;

(b) if so, the action being taken by the 
Government against the forcible deportation 
of non-Indians through 'Samjhouta Express; 
and

(c) the procedure being adopted by the 
Government for the screening of passen­
gers coming from Pakistan to India in 
'Samjhouta Express’?

THE MINISTER OF STATE IN THE 
MINIS-mYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRl M.M. 
JACOB): (a) Yes, Sir.

objection regarding pushing into India of 
non-Indians has been conveyed suitably to 
the Govt, of Pakistan.

(c) Under the law relating to foreigners, 
only foreigners having valid travel docu­
ments, including Indian visas, are allowed to 
come to India from Pakistan in ‘Samjhouta 
Express'. Those who do not have valki travel 
documents are refused entry. Instructtons 
have been issued to the concerned agen­
cies to effectively take actnn against illegal 
entrants immediately upon detectton at the 
border.

[EnglisHl

Cultural Invaston by Cable TV and 
Satellite Broadcast

1624. SHRl PRITHVIRAJ D. CHAVAN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether cable TV and 24 hour satel­
lite broadcast beamed from abroad are 
causing a cultural invasnn in India;

(b) whether there are massive k>sses in 
viewership particularly in Metropolitan ar­
eas;

(c) whether Doordarshan hassponsored 
some independant audience research sur- 

-veys to ascertain the exact extent of toss of 
vlewersh^; and

(d) If so, the details of the programmes 
planned by the Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS):
(a) and (b). No, Sir. There is no discernble 
evklence to this effect.

(b) The Government's concern and (c) No. Sir.
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(d) Constant efforts continue to be 
made to bring about a qualitative improve­
ment m the programme lormat of Door- 
darshan so as to sustain the interest of its 
viewers.

Languages and Dialects in India

1625. SHRI BHOGENDRA JHA; Will 
the Minister of HOME AFFAIRS be pleased 
to state:

(a) whether specific direction had been 
given to the census enumerating officers to 
record all the language and dialects as 
spoken by various people;

(b) if so, the total number of persons 
speaking Maithili language as recorded in 
the census for 1951.1961.1971 and 1981;

(c) whether any secret directive has ben 
issued not to publish the data & enumerated 
Maithili. Bhojpuri, Rajasthani and some other 
languages;

(d) if so. the steps being taken to undo 
the same by publishing the data; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) Yes. Sir.

(b) The number of persons who had 
relumed '‘Maithili” as their mother-tongue in 
1951 and 1961 Censuses in the country was 
97.757 and 4.984.811 respectively. In 1971 
and 1981 Censuses separate figures for 
-Maithlir have not been published as per­
sons returning "Maithiir as their mother- 
longue have been grouped under "Hindi” 
language.

(c)No. Sir.

(d) Does not arise in view of the reply to 
"c" above.

(e) On the basis of the linguistic informa­
tion readily available or in the light of the 
studies already made, it was decided to 
group some mother-tongues under the rele­
vant languages. The grouping so done has 
been indicated in the fly-leaf to the published 
Census tables giving mother-tongue data for 
the 1971 and 1981 Census. This has been 
done wherever the strength of the identifi­
able mother-tongue grouped under the rele­
vant language was 10.000 or more at all 
India level. According to this grouping. Maith­
ili. Bhojpuri, Rajasthani and some other 
mother-tongues have been grouped under 
**Hindi” language.

[Translation]

Preposition of Press Release by PIB

1626. SHRI ARVIND NETAM: Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

(a) The languages, besides English in 
which the press releases and other press 
material are prepared by the Press Informa­
tion Bureau;

(b) whether Press material in Hindi Is 
prepared several days late; and

(c) if so. the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMAITON AND 
BROADCASTING(KUMARIGIRUAVYAS):
(a) The Press Information Bureau headquar­
ters issue Press Releases in English. Hindi 
and Urdu. The Regional/Branch Offtees is­
sue releases in English and the \oca\ lan­
guages.

(b) and (c). No. Sir. PIB normally issues 
Press Releases simultaneously, except in
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the case of Press releases issued during late 
evenings and holidays. The Hindi versions 
of such Press releases are ordinarly issued 
on the following working days.

[Englistt]

Burning down of Central Government 
Installations by NaxalKes In Andhra 

Pradesh

1627. SHRIDATTATRAYA BANDARU: 
Will the Minister of HOME AFFAIRS be 
pleased to state;

(a) whether a number of Central Gov­
ernment Installations lii<e the Telephone 
Exchanges, post Offices and Railway Sta­
tions were burnt down by the Naxalites in 
Andhra Pradesh;

(b) if so, the number of such incidents 
during the last three years;

(c) the quantum of loss to the public 
property; and

(d) the action taken by the Union Gov­
ernment to prevent recun’ence of such inci­
dents?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). Informatbn is being col­
lected and will be laid on the table of the 
House.

Pradesh, the Central Governmerrt has taken 
steps to improve inter-state coordinatbn of 
the counter Naxaiite measures.

Thermal Power Station In Andhra 
Pradesh

1628. SHRI RAMA KRISHNA KON- 
ATHALA: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) whether the Government propose to 
set up coal based Thermal Power Station at 
Visakhapatnam in Andhra Pradesh;

(b) if so, the estimated cost of the project 
and the steps taken so far in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON­
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). The Andhra 
Pradesh State Electricity Board (APSEB) 
has proposed to set up a coal-based Ther­
mal Power Station (2X500 MW) at 
Vishakhapatnam at an estimated cost of Rs. 
1560.28 Crores. The Project has been 
techno-economically appraised by the Cen­
tral Electricity Authority. The APSEB have 
yet to obtain confinnation of the Central 
Water Commission in regard to availability of 
water.

List of Producers Advertised by Door* 
darshan

(d) 'Public Order' being a State subject 
it is for the State Govts, to devise varnus 
methods and take concrete steps to improve 
law and order. However, the Central Gov­
ernment is extending all possible assistance 
to the State Governments as and when 
required. Further, in regard to the Naxaiite 
affected contiguous areas of Andhra 
Pradesh, Maharashtra, Orissa & Mathya

1629. D a  A.K.PATEL: Will the Minister 
of INFORMATION AND BROADCASITNG 
be pleased to state:

(a) whether the Dooidarshan has ad­
vertised a list of producers whose serials/ 
programmes have been accepted and ap­
proved by it so that the commercial sponsors 
oouM approach these film makers; and
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(b) if so. whether Government would 
ensure that such a Hst is pubTished periodi- 
caily?

THE DEPUTY MINISTER \U THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GiRUA W AS):
(a) No. Sir.

(b) Does not arise.

Supergrid of NTPC at Bihar

1630. SHRi RAMASHRAY PRASAD 
SH4GH: Wiii the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) whether the supergrid of NTPC at 
Biharsharif in Nalanda District of Bihar is 
functioning; and

(b) if not. the reasons therefor and the 
action proposed to be talcen by the Govern­
ment to regularise the functioning of super­
grid of NTPC at Biharsharif?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON­
VENTIONAL ENERGY SOURCES (SHRI 
KALP NA7N RAI): (a) and (b). Yes. Sir. The 
transmission system of NTPC at Biharsharif 
in Nalanda District of Bihar has become 
functionalfrom September, 1991. Bihar State 
Electricity Board (BSEB) have already 220/ 
132 k» sub-station at Biharsharif for availing 
power supplied by NTPC.

Etectronie Mall Facility by VMesh 
Sanchar Nigam Ltd.

1631. P.S.SHRI CHETAN 
CHAUHAN:

SHRI RAMESH CHAND 
TOMAR:

WitheMlnistorafCOMIt^CATiONS
b«pi»as«dtostale:

(a) whether the Videsh Sanchar Nigam 
Limited has introduced an advanced elec­
tronic mail facility;

(jo) (I so. the details Ihereoi;

(c) the names of the cities in the country 
where this facility has been introduced;

(d) whether the Government propose to 
provide this facility in all the State capitals;

(e) if so, by when; and

(f) if not. the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). Yes. 
Sir. The Videsh Sanchar Nigam Limited 
(VSNL) has introduced international elec­
tronic mail service with effect from 2nd Octo­
ber 1991. This service is presently available 
for UnKed Kingdom, United States of Amer­
ica and Australia through VSNL's Gateway 
Packet Switch Exchange located at Bom­
bay. The service is available for receiving 
and transmitting messages from ^ubscrto- 
ersconnectedtothis service tothe subscrib­
ers connected to similar systems in UK. USA 
and Australia.

(c) to (0. Thisf adlHy is available through 
Packet Assembler and Dissemblers (PADs) 
kx»ted at Ahmedabad. Bangalore, Bhu­
baneshwar, Caknitta, Delhi, Hyderabad, 
Madras, Pune and Trivandrum. It is also 
accessiblefiomdomesticdatanatwoikcailled 
‘l-NET, Itemote Area Business ktossage 
Networit (fV^MN). Computer kJlaintenance 
Cotporaton's INDO-NETas wen as Nattonal 
lnformatk% network called NIC-NET. This 
facility can also be accessed by subscribers 
h  aH places in India where STD servica is 
available by dialing to the nearest PAD. This 
facitty is already avaflable In all State capt- 
iais.



There is also a proposal In the Draft peroentageofScheduledCastesarxiSched-
Eighth Five Year Plar> to provide a National uled Trilies population;
Electronic Mail Sen/ice in towns wUh a popu­
lation of 5 lac and more, mainly on franchise 
basis.
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SC/ST Population

(b) whether the Government have talcen 
steps to plan special programmes in these 
areas; and

(c) H so, the details thereof?

1632 SHRI K.H. MUNIYAPPA; Will the 
Minister of WELFARE be pleased to state: T1HE MINISTER OF WELFARE (SHRI

SITARAM KESRI): (a) to (c). Statement I
(a) the States which have the highest and II are attached.

STATEM ENT-I

SC/ST Population, showing percentage of SOieduM Caste and Scheduled Tribe pt^nJa- 
thn in StateAJTs as per 1981 Census

S.NO. StaleAJT % age of SC 
populathnto 
total population 
of the State.

% age of S T  
populadonto 
total population 
of the State.

1 2 3 4

1. Arunachal Pradesh 0.46 69.82

2. Andhra Pradesh 14.87 5.93

3. Assam 6.24* 9.41*

4. Bihar 14.51 8.31

5. Gujarat 7.15 14.22

6. Goa (Daman & Diu) 2.16 0.99

7. Haryana 19.07 -

8. Himachal Pradesh 24.62 4.61

9. Jammu & Kashmir 8.31 9.92

10. Karnataka 15.07 4.91

11. Kerala 10.02 1.03

12. Madhya Pradesh 14.10 22.97
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S.No. StateAJT % age of SC  
populatbn to 
total population 
of the State.

%  age of S T  
population to 
total population 
of the State.

1 2 3 4

13. Maharashtra 7.14 9.19

14. Manipur 1.25 27.30

15. Meghalaya 0.41 80.58

16. Mizoram 0.03 93.55

17. Nagaland - 83.99

18. Orissa 14.66 22.43

19. Punjab 26.87 -

20. Rajasthan 17.04 12.21

21. Sikkim 5.78 23.27

22. Tamil Nadu 18.35 1.07

23. Tripura 15.12 28.44

24. Uttar Pradesh 21.16 0.21

25. West Bengal 21.99 5.63

Union Territories

1. Andaman & Nicobar 
Islands

- 11.85

2. Chandigarh 14.09 -

3. Dadra & Nagar Haveli 1.97 78.82

4. Delhi 18.03 -

5. Lakshadweep - 93.82

6. Pondk:herry 15.99 -

*Asper1971 Census (1981 Census could not be held in Assam due to disturb«doonditioni 
prevailing there at that tinie).
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STATEM ENT-II

SC/ST population, showing schemes/ 
programmes being implemented for the 
welfare of welfare of Scheduled Castes 

and Scheduled Tribes.

For socio-economic and educational 
development of scheduled castes, the strat­
egy of special component plan was evolved 
in the beginning of VI Five Year Plan and has 
been under implementation since then. 
Presently. 21 State Gk)vernments and 2 UT 
Administratbns are implementing this strat* 
egy.

Likewise, for the development of Sched­
uled Tribes the strategy of Tribal Sub Plan 
has been under implementation from V Five 
Year Plan in 17 States and 2 Union Territo­
ries. In order to protect the tribals from vari­
ous exploitative practices, protective legisla­
tion are being stringently implemented in 
tribal areas. For specific socio-economic 
development of Scheduled Tribes, 193 Inte­
grated Tribal Development Projects (ITDPs). 
249 Modified Area Devebpment Approach 
(MADA) pockets and 77 clusters of tribal 
concentratbn have been carved out for 
implementing the Tribal Sub Plan strategy. 
In Jammu & Kashmir, where 10 communi­
ties have been notified as Scheduled Tribes 
during the year 1989-90 and 1990-91 the 
State Government is in the process of iden­
tifying the ITDPs and MADA areas. In the 
tribal majority States like Arunachal Pradesh, 
Meghalaya, Mizoram, Nagaland. La­
kshadweep and Dadra & Nagar Haveli, the 
entire plan of the States are primarily meant 
for Scheduled Tribe populatbn.

In additton to above, the following 
Central/Centrally Sponsored Schemes are 
also being implemented for the welfare of 
Scheduled Castes and Scheduled Tribes 
in the various States and Unbn Territories.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

tance to Special Compo­
nent Plan.

Post Matrb Scholarship 
for SCs and STs.

Coaching and Allied 
Scheme.

Book Banks for SCs and 
STs.

PCR Acts and Liberation 
of Scavengers.

Girls Hostels for SCs and 
STs.

Special Central Assis­
tance to Tribal Sub-Plan.

Tribal Cooperative 
Marketing Devebpment 
Federation of India Ltd.

Boys Hostel for SCs/STs 
(New Scheme).

Devebpment of Oil Seeds 
and oil of tree orgin in 
tribal areas.

AkJ to Voluntary Organi- 
satbns for SCs and 
STs.

Research and Training.

Pre-matrfc Scholarships 
for the chiWren of those 
engaged in unclean oc- 
cupatbns.

Schemes under Proviso 
to Artble 275(1) of the 
Constitutbn.

Written Answers 142

1. Special Central Assis- 15. Equity partblpatbn in the
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State level SC Finance 
and Development Corpo­
ration.

16. National Scheduled 
Castes and Scheduled 
Tribes Rnance and De­
velopment Corporation.

17. Price Support to Tribal 
Cooperative Marketing 
Development Federation 
of India Ltd.

18. Grant-in-aid to Tribal 
Cooperative Marketing 
Devekipment Fedoratk>n 
of India Ltd.

19. Ashram Schools in Gtribal 
Sub-Plan.

[Transtatiorii 

Marina Power station In the Country

1633. SHRIVILASRSAO NAG- 
NATHRAOGUNDE- 
WAR;

SHRIMATIVASUNDHARA 
RAJE:

Win the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Government have sat 
up any marine power statnn in the country;

(b) if so, the details thereof;

(c) whether the Government propose 
to set up more marina power stations in 
the country;

(d) If so, the details thereof; State- 
wise; and

(e) If not, the raasons thar^or?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAI): (a) and (b). Yes, Sir. An 
R&D project for devetopment of a 150 KW 
Wave Energy Device was sanctioned by the 
Department of Ocean Development to In­
dian Institute of Technokigy, Madras at a 
cost of Rs. 1.06 crores in 1987, revised to 
about Rs. 2.4 crores. The prototype devks 
was designed and built and has been in­
stalled off the coast at Trivandrum and is 
undergoing trials since 21st October, 1991.

(c). There are no plants at present to set 
up any more wave power devices. The 
position will however be reviewed after the 
wave power device off Trivandrum has 
undergone extensive trials. Investigatons 
arecurrently being conducted by the Central 
Electricity Autliority or ascertaining techno- 
economic viability of setting up of a Tidal 
Power Plant at Gulf of Kutchh in Gujarat.

(d) and (e). Does not arise.

[EnglbhJ

Power Projects in Madhya Pradesh

1634. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Ministerof POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) the details of differerrt power proj­
ects In Madhya Pradesh at present;

(b) the details of different power pref­
ects in Madhya Pradesh pending dearanoe; 
and

(c) the time by which the dedskm re- 
gardmg dearanoe of pending projects is 
likely to be tidten by the Government?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
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i) The details of operating power stations:-

Thermal

Station Capacity
(MW)

1. Satpura 1142.5

2. Korba East 440.0

3. Korba West 840.0

4. Ammkantak 60.0

5. Ammkantak Extensbn 240.0

Hydro

1. Gandhi Sagar 115.0

2. Bargi 90.0

3. Pench 160.0

4. Bansagar-Tons Power House 
No. 1-Unit No.l

105.0

5. Birsinghpur 20.0

ii) Details of power statk>ns under construction are given bek>w:-

Thermal

Station Capacity
(MW)

1. Sanjay Gandhi Thermai 
Power Station 4x210

2. Korba West Bank Thermal
Povrar Station Extn.
Units & 6 2x210

Pench Thermal Power 
SMionUnH1&2 2x210
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Station Capacity
(MW)

Hydro

1. Hasideo Bango 3x40

2. Rajghat Hydel Power Station 3x15

3. Bansagar Tons Power House 
No.l-Unit2&3 2x105

4. Bansagar Tons Power House 
No. II 2x15

5. Bansagar Tons Power House 
No. Ill

3x20

6. Tawa Hydel Project 12

(b) Details of different power projects pending clearance is given below:-

Thermal

1. PenchSt II Unit3&4 2x250

2. Gopad 4x500

3. Sanjay Gandhi Extn. 1x500

4. Gwalior Gas Based Comb. 
Cycle Plant 817

5. Korba (East) Extn. Stage V. 1x250

6. Bina 4x250

(c) All efforts are made by the Central 
EJectricity Authority to accord techno-eco- 
nomic clearance to the proposals received 
from the State Governments as expediously 
as possft>ie. After the techno-economic dear- 
anoe from CEA. the project is processed in 
Planning Commission for investment ap­
proval

Adaption of Indian Children by the 
Foreigners

1635. KUMARIUMA BHARTI: Will the 
Minister of WELFARE be pleased to refer to 
the reply given to Unsten^ed Question No. 
6384 on 25 April. 1990 and state:
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(a) whether the directions of the Su­
preme Court to the Union Government re­
garding adoption of Indian Children by for­
eigners and foreign agencies have been 
implemented; and

(b) if not, reasons therefor?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes. Sir.

(b) Does not arise.

[Translation]

Improvement in Postal Services of 
Bundelkhand, Uttar Pradesh

1636. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of COMMUNICATIONS be 
pleased to state;

(a) whether the Government are aware 
of the loss incurred in running postal serv­
ices in small towns and villages of Bun­
delkhand regbn of Uttar Pradesh;

(b) if so. the steps being taken to im­
prove postal servbes in the region; and

(c) the district-wise number of new post 
offices proposed to be opened in villages 
and the norms adopted for opening the new 
post offrces?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). Yes. 
Sir. The post offices are being opened as per 
existing norms under which a minimum an­
ticipated revenue of 33 1/3% of cost has 
been prescribed for the normal rural areas 
and 15% of the cost in the case of hillyAribat/ 
desert and inaccessible areas.

(c) In the districts of Bundelkhand re- 
gbn. the number of post offbes proposed, 
subject to justifk:ation, isgivenashere under:-

Jhansi district 6

Lalitpur district 4

Jalaun district 5

Banda distrbt 6

Hamirpur district 5

The norms for opening of new post 
offbes are given in attached statement

STATEMENT

Criteria/Norms fixed for opening new 
post offices i^ rural areas effective from 
1.4.1991

The following norms for opening branch 
post offices effective from 1.4.1991 have 
been adopted.

(i) Population:

a) In Normal areas:

3000 populatbn in a group of 
villages (including the PPO 
villages).

b) In the Hilly. Trfbal, Desert and 
haxxesshie areas:

500 populatbn in an indivbual 
village or 1000 populatbn in a 
group of villages.

(II) Distance:

a) In Normal areas:

The minimum distance from 
the nearest existing postoffbe 
willbe3Kms.

b) In m y , Trbal, Desert and 
Inaccessbh areas:
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The distance limit wil be the 
same as above except that in 
hiHy areas, the minimum die- 
tanoe limit can be relaxed by 
the Directorate in cases where 
such relaxation is warranted 
by special circumstances 
which should be clearly ex­
plained while submitting a 
proposal.

(iii) A nO c^ad Income:

a) In normal afaas:

The minimum anticipated reve­
nue will be 331/3% of cost

b) In /)%, tribal, desert said biac- 
cessble areas:

The minimum anticipated in­
come will be 15% of the cost

DepartmentaJstd) post offices (Plan)

Since November. 1987 Departmental 
sub post offices are also sanctioned under 
the Plan scheme subject to the following 
conditions:-

(i) The scheme covers de­
partmental sub offices to 
be set up in p n ^  areas, 
new industrial estates/ 
townships/satellite colo­
nies develop^ in the 
periphery of dtiesAirban 
agglomerations andother 
similar developments 
which ftave come up in 
new areas in pursuance 
of the plan activities of 
State and Central Gov­
ernment departments and 
agencies. In other words, 
the concept cif postal

sectorplan to be enlarged 
to cover the postal infra­
structure required for the 
overaH National Plan.

(ii) The proposed sub office
should have a minimum 
anticipated work-load of 5 
hours per day.

Oil) While departmental sub
off ices are expected to be 
financially self-su|)porting, 
in rural areas a loss upto 
Rs. 2400/- per annum is 
allowed (Rs.4800/-in hHly/ 
t>aci(ward/tribal areas).

lEngBslH

Waiting List for Telephone Connections

1637. DR. C. SILVERA;
SHRI UlylMAREDDY VE- 

NKATESWARLU:
SHRI SURYA NARAIN 

YADAV:
KUMARI DIPnCA CHIKHLIA: 
SHRI SURESHANAND 

SWAMI:

Win the Mmistsr of COMMUNICA­
TIONS be pleased to state:

(a) whether a large n u ti^r of people 
are still in watting list for getting a tele­
phone connection;

(b) if so, the details thereof, category- 
wise and State^ise as on November 30, 
1991;

(c) wliether ttie Government propose to 
take some steps to case the laige waiting fist 
of people; and

(d) if so, the details thereof and if not, the 
therefor?



THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATDNS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) Details of waiting list category-wise 
and state-wise as on 31 S t  Oct., 1991 Is given 
in the attached statement.

(c) and (d). As per draft 8th Plan propos­
als, expansion programme are being drawn 
whh an objective:-

Provide telephones prac­
tically on demand in rural
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and tribal areas.

Waiting period for tele­
phone connectbns not to 
exceed two years at other 
places.
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It is therefore expected 
that on the completion of 
the proposed programme 
for 8th Plan, the waiting 
list position should im­
prove.

STATEMENT

^Waiting List of Telephone Connectbns in Country as on 1st November, 1991"

S.No. Name of the State O YT NON-OYT Spedal TOTAL

1. Andhra Pradesh 7888 105885 9475 123198

2. Assam 484 10745 1181 12410

3. Arunachal Pradesh - 160 - 160

4. Bihar 772 20625 1980 23377

5. Gujarat 16407 156820 8597 181824

6. Goa 2130 8413 898 11441

7. Haryana 2524 51012 3766 57302

8. Himachal Pradesh 606 12552 279 13437

9. J& K . 1339 15471 1530 18340

10. Karnataka 7511 116443 7368 131322

11. Kerala 12658 1808662 10650 204170

12. M.P. 5775 81619 6589 93083

13. Manipur 104 1778 256 2138

14. Meghalaya 320 1375 140 1835
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S.No. Name of the State O YT NON-OYT Special TOTAL

15. Maharashtra 43232 393631 13357 450220

16. Mizoram 167 776 136 1079

17. Nagaland 178 888 125 1911

18. Orissa 18 6471 120 6609

19. Punjab Includes 
Chandigarh 9407 119097 10458 138962

20. Rajasthan 6672 103153 9111 118936

21. Tamil Nadu 16778 173174 13957 203909

22. Tripura 82 925 130 1137

23. U.P. 4291 103916 6854 115051

24. West Bengal 2302 54586 2150 59038

25. Sikkam 59 301 25 385

26. U.T. Delhi 15022 3206 303894 322122

27. U.T. Pondicherry 383 4279 445 5107

28. Lakshdweep(U.T.) - 394 1 395

29. Andeman Nicobar 
Island (U.T.) 19 405 19 443

Tribal Language Programnm on
Doordarshan Kendras In Orissa

1638. SHRI GOVINOA CHANDRA 
k4UNDA: Willthe Ministerof INFORMATION 
AND BROADCASTING be pleased to state 
the details of the time allotted for tribal lan­
guage programmes by Doordarshan in 
Orissa?

THE DEPUTY H4INISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA W AS);

No spedfic time has been allotted for such 
programmes.

[Translatioril

Automatic S.T.D. Telephone Exchange 
at Chatra in BIhar

1639. SHRI UPENDRA NATH VERMA: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether the Government propose to
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sat up an automatic S.T.D. Telephona «x- 
changs at Chatra, the Headquarter of Cha- 
tra District in Bihar;

(b) the time l>y which it is liicely to be set
up:

(c) whether the presenttefephone facili­
ties are quite insufficient; and

(d) if so, the steps taken by the Govern­
ment in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

Electronic Exchange is already func­
tioning.

(b) D.H.Q. at Chatra has been formed 
recently. STD is planned to be provided in
1992-93.

(c) No, Sir.

(d) Question does not arise.

[E n g m

Post Offices In District of Jamnagar, 
Gujarat

1640. SHRI CHANDRESH PATEL:

Will the Ministerof COMMUNICATIONS 
be pleased to state:

(a) whether many villages of Jamnagar 
District of Gujarat are at present without post 
offices;

(b) if so, the details thereof and the 
reasons therefor;

(c) when such fadltties are likely to be 
provkJed in all the villages; and

(d) the places of Jamnagar District where 
such facilities have t>een provkled during the 
Seventh Five Year Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SH R| 
P.V. RANGAYYA NAIDU): (a) to (c). Yes. 
Sir. There are 369 villages in the distrkn of 
Jam Nagar which are at present without a 
post oflk». Opening of post offtees in these 
villages has not been found justified as per 
departmental norms.

(d) During the 7th Five Year Plan vil­
lages namely Mojap, Beh, Juwangadh in 
Jamnagar distrnt have been provided with 
post offices.

All Party IMeethig on Jammu and 
Kashmir Problem

1641. SHRI INDRAJIT GUPTA;
SHRI LOKANATH CH - 

OUDHURY:

Will the Ministerof HOME AFFAIRS be 
pleased to state:

(a) whether an'all party meeting on the 
Jammu and Kashmir problem was convened 
by the Government on November 13,1991;

(b) if so, the details of the discusstons 
heM;and

(c) the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). A meeting of the politk»l 
leaders and prominent political personalities 
of the J  & K State was heM on 13.11.91. The 
meeting reaffinned the resolve of the people 
to resolutely meet the challenge to the unity 
and integrity of the country. The meeting 
placed on record its appredaton of the out­
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standing work done by the securify forces 
including the J  & K Police in combating the 
terrorism in the State under very difficult and 
trying conditions, and extended its condo­
lences to the families of all those members of 
the security forces, administration and civil­
ians who have lost their precious lives in this 
conflagaration.

A large number of suggestions for deal­
ing with various aspects of political, eco­
nomic and regional dimensions were made 
including the external factors Involved. It 
was decided that the political dialogue would 
t>e continued, sc that the political activities In 
the State can oe restored. The meeting 
called upon all misguided youth of the State 
to shun the self-defeating path of violence 
and rejoin the political mainstream in the 
nation building activities.

A copy of resolution adopted in the 
meeting is enclosed as a statement.

STATEMENT

Resolution Adopted by the Meeting of 
Leaders of Political Parties of Jammu S 

Kashmir on 13 November, 1991

The meeting of several leading political 
personalities and representatives of recog­
nised political parties viewed with deep 
concern the continuing activities of the Paki­
stani sponsored and trained militants in 
Jammu & Kashmir, which have inflicted 
widespread suffering on the people of the 
State, irû luding bss of innocent lives dam­
age to property, deprivation of means of 
fiveiihood, disruption of economic and com­
mercial activities and uprooting of thousands 
of families from their homes and villages, 
thus seriously threatening our cherished 
secular and democratic kieas.

Kashmir has gbrlous traditions of secu­
larism. Every effort must be made to nurture 
andstengthen the secular forces inthe State.

The meeting also reaffirmed the resolve of 
the people and their representatives to reso­
lutely meet the challenge to the unity and 
integrity of the country. The meeting placed 
on record its appreciation of the outstanding 
work done by the security forces including 
the J & K Police in combating the terrorism in 
the State under very diffbult and trying con­
ditions, and extended its condolences to the 
families of all those members of the security 
forces, administration and civilians who have 
bst their precious lives in this conflagration.

The threat of militancy and terrorism 
can be met only by mobilising the will of the 
people at targe. The meeting appealed to the 
people of Jammu, Kashmir and Ladhak to 
stand united in these difficult times, to en­
sure return of peace and tranquility.

A large number of suggestions for deal­
ing with various aspects of the political, 
economic and regbnal dimensbns were 
made, including the external factors involved.
It was decided that the politk:al dialogue 
wouki be continued, so that the political 
activities in the State can be restored. The 
meeting called upon all misguided youth of 
the State to shun the self-defeating path of 
vblence and rejoin the politfcal mainstream 
in the nation-building activities.

Post Offices with Telephone Facilities 
In Villages of Chhota Nagpur of Bihar

1642. SHRI KARIYA MUNDA: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether the Government propose to 
open post offbes with phone facilities in 
each village of Chhota Nagpur of Bihar; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNK)ATK>NS (SH RT 
P. V. RANGAYYA NAIDU): (a) and (b). There
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are 10725 villages in Chota Nagpur of Bihar. 
Out of which only 1767 have post offices. 
The post off ices are opened Iteeping in view 
the justification for the same as per the 
departmental norms as also with reference 
to target fixed for opening of post offices. In 
view of this it is not possible to open post 
offices in each village. During the current 
year 1991-92 a target for opening 50 extra 
departmental branch post offices has been 
fixed for Chota Nagpur. It is, however, pro­
posed to provide phone facility in every 
panchayat village.

Criteria for Awarding Contracts of
Telephone Line In Remote Areas

1643. SHRISUDHIRSAWANT: Willthe 
Minister of COI^MUNICATIONS be pleased 
to state;

(a) the criteria adopted for awarding 
contracts for laying telephone line in remote 
areas;

(b) whether response to tenders for 
laying telephone cables in remote areas is 
poor. If so, the reasons therefor;

(c) whetherthe Government propose to 
award contracts to Labour Cooperative 
Societies on prfority basis, if so, the modus 
operand! therefor;

(d) if not, the reasons therefor;

(e) whether due to want of contractors 
the laying of liens, the work in Rajapur, 
Sandhudurg and Ratnagiri districts has been 
affected; and

(f) if so. the steps taken by the Govern­
ment In this regard?

through an open tender.

(b) Some time in remote areas affected 
by tenorism there are difficulties in getting 
suitable contractors and the response to 
tenders is some times poor.

(c) It is not proposed to allot any special 
priority to Labour Co-operative Societies. 
The Labour Co-operative Societies shouki 
also partcipate in the open tender and give 
their offer.

(d) Does not arise.

(e) and ( f). The Information Is being 
collected and will be laid on the table of the 
House.

Applications for Telephone Connec­
tions in Ernakulann District of Kerala

1644. PROF. K.V. THOMAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) the number of telephone applica­
tions pending in Ernakulam District, Kerala; 
and

(b) the action taken or proposed to be 
taken by the Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) There are 
30396 applications waiting for telephone 
connections in Ernakulam revenue distrct 
as on 30.9.91.

(b) As per draft 8th Plan proposals 
expansk)n programme are being drawn with 
an objective:

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Contractors 
for laying telephone lines are awarded

to provkJe telephone practk:ally on 
demand in rural and tribal areas;

waiting perbd for telephone con­
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nections not to excssd two yoars at othsr 
places.

Aooordingly. the waiting list per­
sons wiH be provided telephone connactlofls 
progressively during the 8th Plan.

[Tran^athfi

Eleelronie Exchanges In Indore

1645.SHRIMATISUMITRAMAHAJAN: 
Win the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of electronic exchanges 
functioning in bKlore at present and the 
number of those under construction and the 
time by which these exchanges are Kinly to 
Im  completed;

(b) whether any scheme is under con­
sideration to set up more electronic ex­
changes in future; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU); (a) 5 Nos. of 
Electronic Exchanges are working. Woifc for 
expanding the existing exchanges by 7500 
Ines is in progress and is liitely to be com­
pleted by Match 1992.

(b) Yes, Sir.

(c) In the near future, one 10,000 Bnes 
Electronic Exchange is planned at Nehru 
Paik during 1992-93.

Super Power Thermal Station in Bihar

1646l  SHRI CHHEDf PASWAN: WiH 
«w  Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Government propose to 
set up a S t ^ r  Power Thermal S t ^ n  in 
Bihar;

(b) if so, the details therecrf; and

(c) if not. the reasons therefor?

THE MINISTER O F STATE OF TOE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATO RAI): (a) Yes, Sir.

(b) and (c). A proposal has been re­
ceived from National Thermal Power Corpo­
ration for setting up of the North Karanpura 
SuperThermalPowerProjectSt««e-i (2X500 
MW) in district Hazaribagh. The proposal 
has been techno-economically cleared by 
the Central Electricity Authority subject to 
certain conditions including clearance from 
environmental angle, confirmation of water 
availability eto. The project win require in­
vestment approval after these issues are 
settled.

[EngSsh]

SC/ST Quota for Vartous Posts

1647. SHRI C.P. MUDALA GIRI- 
YAPPA: 

SHRIH.K.MUNIYAAP:

Will the Minister of WELFARE be 
pleased to state:

(a) whether the Government propose to 
reserve some posts of High Court Judges, 
Supreme Court Judges, Memt>erof L^isla- 
tive Councils, Members of R i^a  Sabha, 
Ambassadors for the members of SCs/STs 
and for women;

(b) if so, the details thereof; and

(c) if not. the reasons therefor?
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THE MINISTER OF WELFARE (SHRI 
SITARAM KESRO: (a) to (c). Tha appolnt- 
imms of High Court and S u p r ^  Court 
Judges are mada in tsrms of relsvant provi­
sions of ttie Constttution of bidia which do 
not provide for reservation for any caste or 
dass of persons.

Article 334 of Constitution provides for 
reservations for Scheduled Castes and 
Scheduled Tribes only in Lok Sabha and 
State Assemblies. However, eminent per­
sons belonging to Scheduled Caste and 
Scheduled Tribe communities do become 
Members of Rs^a Sabha and Legislative 
Councils.

There is reservatton for Scheduled 
Castes and Scheduled Tribes In recruitment 
to the Indian Foreign Services.

There is no specific resen^ation for 
women.

Welfare of Orphans

1648. SHRI N. DENNIS: Will the Minis­
ter of WELFARE be pleased to state;

(a) whether grants are made by the 
Government to State Government and Un­
ion Territories for the welfare measures of 
orphans; and

(b) tf so, the details thereof for the last 
three years?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI); (a) Rnandal assistance 
is given to voluntary organisations under the 
Centrally Sponsored Scheme for the Wel­
fare of Children in Need of Care and Pero- 
tectnn for all-round development of orphaned 
and destitute children. Under the Scheme 
the assistance is limited to 90% of the esti­
mated cost or actual expenditure, whichever 
is loss except in tribal areas where is 95%.

This financial assistance is shared equally 
by the Central and State Governments. In 
the case of Union Territories, Government of 
India's assistance is 90% and fortribal areas 
95%. The voluntary organisation is required 
to contribute 10% of the expenditure of 5% in 
tribal areas, as the case may be.

(b) The amount released by ttie Gov­
ernment of bidia during the last three years 
is as foUows:-

Yaar Amount mRs.

1966-89 2,68.98,310/-

1989-90 0,39,88,978/-

1990-91 5,00,86,087/-

Revamp DESU System

1650. SHRITARACHAND KHANDEL- 
WAL: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) whether the Govemment propose to 
revamp the working system of DESU; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON­
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI); (a) and (b). Actions taken 
by DESU to revamp its working system in­
clude simplification/streamlining of proce­
dures for various activities, intensifKation of 
raids to check theft/misuse of power, reduc­
tion in transmission & distribution tosses, 
setting up of ‘Bijli Adalats* for redressal of 
public grievances, Installatbn of computer 
terminals at District Offices for speedy feed­
ing/retrieval of data about billing, setting up 
of centralised complaint centre for repotting 
power failure complaints, etc.
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Lo w m  SuflMWl by DESU

1651. SHRI MAOAN LAL KHURANA: 
WH tha MMstor of POWER AND NON- 
CONVENTIONAL ENBV3Y SOURCES b» 
piMaadlostal*:

/a) ite delals 0̂  tosses suMewd ky Die 
D£.S.U from Daoambar 1989 to October
1991 (Year-wise);

(b) the reasons ttierefbr;

(c) ttie steps taken to bring down the

increaae in the cost of various inputs bwlud- 
ing cost of generation^Tuichase of power 
without oonesponding increase in its tariff 
since Apr>. 1985. The tariff has been revised 
with effect torn 1.3.91 to bring down the 
iosses. Besides this, OESU has also taicen 
steps to reduce the transmission & distribu­
tor) tosses and to chetik ihelt/misuse oi 
electricity.

(d) 15 DESU employees died in har­
ness during November, 90 to October, 1991 
due toeiectricshodc, road accidents,falHng/ 
slipping fnxn electric pole/ladder, or burning 
in electric flash-over etc.

(d) the number of D.E.S.U employees 
who lost their lives while on duty during the 
last one year giving the reasons for their 
deaths;

(e) the number of D.E.S.U. emptoyees 
charge-sheeted, suspended during the last 
12 months and the reasons therefor, and

9) the number of departmental cases 
pending against the D.E.S.U. employees 
giving fundetails thereof and the steps taken 
to expedite the finaHsatton of those cases?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTiONAL ENERGY SOUFiCES (SHRI 
ICAU> NATH RAI): (a) Since the accounts of 
DESU ate prepared on the financial year 
i>asis, the ralevarrt figures are as fbllows:-

Year DeBcH (Rs. in aores)

1989-90 233.29 (provisional)

1990-91 239.76 (Prov'ntonal)

1991-92 70.00 (Estimated)
(uptoOct,91)

(b) «Mf (c). The DESU had been suffer­
ing huge n y m ie  dMicks due to almund

(a) and (f). 181 DESU emptoyees were 
charge-sheeted, and 47 were suspended 
during the last one year on aooount of their 
involvement in criminal pfoceedings, mis­
conduct and commlsston of other irregulari­
ties. There are total a of 494 departmental 
cases, as on October, 1991, pending against 
DESU employees. DESU has streamlined/ 
strengthened the Vigilance Department are 
created two Prosecutkxi Cells to expedite 
finalisation of the i^wve cases.

[7/ans&riibf4

Computers for Regiatered Post

1652 SHRI HARI KEWAL PRASAD: 
WiU the Minister of COMMUNICATIONS be 
pleased to state:

(a) the total number of computers in­
stalled for Registered Post in the Post Of­
fices under Postal Division, Delhi atongwhh 
the time of their installatton;

(b) the number of emptoyees engaged 
on this woric before and after the installation 
of tiw computers;

(c)whetherthe Governmental wcpenses 
have increased on Registered Post due to 
Computerisatiofl; and
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(d) if w , tiw objecthw for bntaBing tin 
oomputara?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYANAIDU>:(a) lnD«lhlPostal 
C^vle 16 PC based oountar machines have 
been installed fram January to August, 91. 
These machines taKe care of various postal 
transactions at the counters including regis­
tered posts..

(b) The number of employees engaged 
on this work before and after installation of 
computers are 22 and 17 respectiveiy.

(c) No. Sir.

(d) The objective of installing computers 
is to increase customer satisfaction and 
productivity.

Conversion of Telephone Exchange In 
Badaun

1653. SHRI RAJVEER SINGH: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether the Govemment propose to 
convert the Badaun Telephone Exchanges 
into electronic exchange;

(b) if so, when; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) A 1400 lines electronic exchange is

planned to be commlsstoned at Badaun in 
the year 1992-93which will replace the exist­
ing electro-mechanical exchange.

A 1500 lines electronic exchange of C- 
DOTtype expandable ver^nisabof^ned 
to be commissioned in Badaun in 8th Plan to 
meat Ihe long term demands of the station.

(c) Does not arise In view of the (b) 
above.

Pending Power Projects In Uttar 
Pradesh

1654. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) whether the power projects sent by 
the government of Uttar Pradesh for accord­
ing approval are pending with the Union 
Govemment;

(b) if so, the details thereof and since 
when these projects are pending;

(c) the number of units of National 
Thermal Power Corporation in Uttar Pradesh 
and the extent of Power generated by them; 
and

(d) the total demand of power in Uttar 
Pradesh and the actual supply thereof 7

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON­
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). Yes Sir. 
Details are {^ven below:-
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(•) The details of ths poeraling ^ io n s  of NTPC in Uttar Pradesh are as follows:*
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Nani0  of the Projact Capad^
(MW)

Gmss Generation 
(MU) 

(AprUtoOct. 1991)

1. SingraunSTPP 5x200+2x500 7707.7
-2000

2. RihandSTPP 2X500.1000 3768.6

3. AurdyaGPP 4x112+2x102ii652 3498.0

(d) The total power demand in Uttar 
Pradesh from April, 1991 to October, 1991 
was 18175 (MU) and availabiTity of powerfbr 
this period was 16325 MU.

Post OfflMS in Villages of Chandigarh

1655. SHRIPAWAN KUMAR BANSAL; 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) The names vOlages of Chandi­
garh, Union Territory which do not have a 
post office; and

(b) the time by which these vWages are 
likely to be provided this fadlity?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Names of 
villages of Chandigarh Union Territory which 
do not have Post offices are Atawa, Bateria, 
Pair, M s^a, Chohar,-Pur, Chahar, Tarak,- 
Burail, Daria, Jhumnw, Kaimbwala, Khudaal- 
isher, Khuda, Jassu, Lohara, Kajheri, 
Niazampur.-Kumra. Nizampur, Burail, Kar- 
sanMouli,-Jatran, ftoipurKhurd, Sarangpur, 
Shahpur, Palsora and laxapur.

(b) There is no justifteatbn for opening

of Post offices in these villages excepting 
Khurda, Lohara and Daria for which the 
proposals are at formulatnn stage.

Resignation by Two Experts from 
Committee Set up to Vet the Serial 

*Aamne Samne’

1656. SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state:

(a) whether some members of the 
Committee set up by the Government to vet 
the Ooordarshan serial‘Aamne Samne’have 
resigned; and

(b) the reaction of the Gpvemment in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY O F INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS):
(a) Two members of the panel of 15 non­
official members drawn up by Government 
in February, 1990 to review programmes to 
be telecast by Ooordarshan informed the 
latter subsequertfly that year that tiiey were 
dissociating theselves from the sakl panel

(b) Government have taken note of this 
devekjfxnent.
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S.TJ> Nenily hi Tewm of Buktana 
District, Maharashtra

1657. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of CdUMUNICA- 
TIONS be pleased to state:

(a) whether the Government propose to 
provide STD facility in towns of Buidana 
distrid in Maharashtra, espec ialiy in Maika- 
pur during the year 1992; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). (i) 
STD fadlity is already available at Khamgaon. 
STD to Buidana is planned to be commis- 
sbned on 30.11.91.

(ii) Malkapur is planned to be provided 
STD facility during 1992-93.

(iii) All other towns in Buidana district 
are planned to be provided STD facility dur­
ing 8th Plan.

Fax Service at Bilaspur and Una In 
Himachal Pradesh

1658. PROF. PREM DHUMAL: Will the 
Ministerof COMMUNICATIONS be pleased 
to state:

(a) whether there is any proposal ol 
providing FAX seivice at Bilaspur and Unain 
Himachal PrsKiesh;

(b) If so, by when; and

(c) I  not, the masons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(^) The servloe win be provided during

1992 at the Telegraph Offices.

(c) Not applicable.

[rrans<a(ton]

Provision of ‘Micro-Wave’ System bi 
Police Communlcattons

1659. SHRI RAM NARAIN BERWA: 
WiO the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Govemmerrt propose to 
provide ‘Micro-wage system facility of com­
munication to the Police Forces in the States 
to make the forces more effective; and

(b) if so, the time by when this system is 
likely to be introduced?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). There is already a 
programme to have wireless communk»- 
tk>n links at the state, distrtet and poik» 
statnn ievete under the scheme of the 
modernisation of State poVice forces. Rnan- 
cial assistance is provkied to the State gov­
ernments for procuring communk»tk>n 
equipments.

Croat ton of Indian Broadcasting Serv* 
toes

166a SHRI OANARDAN MISRA: WiH 
the Ministerof INFORMATION AND BROAD­
CASTING be pleased to state:

(a) whether there has been a demand 
for the creatton of Indan Broadcasting Senr- 
ices;

(b) V so, whether the Govemment have 
taken any acdon in this regard so far, and
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(c) if so, the details thereof and if not, the 
reasons therefor?

THE DEPUTY MINISTER OF THE 
MINISTRY OF INFORMAITON AND 
BROADCASTING(KUMARIGIRUAVYAS):
(a) Yes, Sir.

(b) and (c). The Indian Broadcasting 
(Progiamme) Senrice has already been 
notified on 5.11.1990.

lEnglahJ

Harljans of Gujarat

1661. SHRi SRIBALLAV PANIGRAHI: 
Win the Minister of WELFARE be pleased to

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (c). A report on the 
reported migration of the Scheduled Castes 
of v ll^ e  Chitrodipur, Mehsana, Gujarat has 
been called for from the State Government 
of Gujarat.

Home Direct Service to other Countries 
byM .T.N.L

1662. SHRI V.S. VUAYARAGHAVAN: 
WIN the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether Mahanagar Telephone 
Nigam LimKed (MTNL) introduced IHome 
Direct Service', to other countries;

(b) n so, the details thereof; and

(a) whether the Government are aware 
that the entire Harqan population of village 
Chifiodlpur, Mehsana in Gujarat have mi­
grated;

(b) if so, the reasons therefor; and

(c) the names of the countries for which 
this Service has been introduced?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(c) the steps taken by the Union Gov- 
emment in consultatbn with the State Gov­
ernment to give Justice to them?

STATEMENT

(b) and (c). Details are given in the 
attached Statement

77w serWoe /tas been bitmduced to 8 countries with ̂ ect fmm 1-11-91, as detaBed
bekm:-

Access Code

1. U .S A 000 11 7

2. U.K. 000 441 7

3. JAPAN 000 811 7

4. ITAU 000 391 7

S. SPAIN 000 341 7

6. SINGAPORE 000 651 7

7. NETHERLANDS 000 311 7

8. CANADA 000 16 7
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Call to any of these 8 countries can be 
made from any telephone with STD/ISD 
facility by dialling the above access codes. 
The service will also be available on dedi- 
catedtelephones installed at important places 
oftourist interests, AirPortSiFiveStar Hotels. 
and Telephone Bureaus.

2. On dialling the required 
code, the call will te an­
swered by the operator at 
the distant and who win 
put through the call to the 
required number on 'Col­
lect Cair basis after con- 
finnation from the called 
number. In respect of 
callestoUSA,AT&Tcards 
can be used.

3. The tariff for each effec­
tive call from a dedicated 
phone will be Rs. 10/-and 
in case in Dial-upcallsthe 
charges will be one me­
tering unit per effective 
calls.

Improvement of Telephone Facilities In 
North Bengal Area

1663. SHRIAMAR ROYPRADHAN: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

ing the 8th plan period alongwith provision of 
STD facilities. In additon, most of the small 
exchanges are also planned for replace­
ment by electronic exchange progressively 
during the 8th Plan period.

(b) Detailsof the wotfc done inthe above 
area is as under;-

(i) STD facilities have been 
introduced at Siliguri, 
Darjeeling, Coochbehar, 
Kalimpong, Kursoong, 
Bagdogra, Malda, Rani- 
ganj and Balurghat.

(ii) Exchange capacities at 
Coochbehar, Silliguri, 
Kalimpong, Kurseong, 
Bagdogra, Malda and 
Balurghat have been in­
crease to meet the de­
mands during the last few 
years.

(iii) A 600lines auto exchange 
has been commissioned 
at Raniganj writh STD 
facility replacing the 
manual exchange.

(iv) 19 smaller electronic 
exchanges have been 
commissioned.

(a) the steps tai<en by the Government 
to improve telephone facilities in North Bengal 
area; and

(b) the details of the work done in the 
above area?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) The large and 
medium capacities telephone exchanges in 
North Bengal area have been planned for 
replacement by electronic exchanges dur­

ITiansk&Hii

Pension to Widows Handicapped and 
Old Aged

1664. SHRI B.L SHARMA PREM: Will 
the Minister of WELFARE be pleased to 
state:

(a), whether the quota for all the Mem- 
bersof Paifiamentto recommend pension to 
widows, handicapped and old age pension
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is same irrespedivs of ttw population dis- 
parities;

(b) if so, wiiether the Government pro­
pose to increase or decrease tlie quota 
according to the popuiation;

(c) if so, tlie detaiis tfrareof; and

(d) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No Sir.

(b) to (d). In view of the reply given 
against (a) atx>ve, question does not arise.

[EngHsh]

Target for Setting up of Posts and 
Tetegraph Offices in Andhra Pradesh

1655. SHRI M.V.V.S. MURTHY: WiB 
the Minister of COMMUNICATIONS be 
pleased to state:

. (a)thetargetfixedforsettingupof Posts 
and Telegraph Offices in Visskhapatnam, 
VIzianagram and Srikakulam districts in 
Andhra Pradesh for the year 1990-91;

(b) whether the target was achieved;

(c) if not. the reasons therefor; and

(d) the target fixed for the year 1991-92 
in Andhra Pradesh district-wise?

THE DEPUTY MINIS1H1 IN THE 
MINISTRY OF COMMUNICATIONS (SHFtl 
P.V.RANGAYYANAIDU):

Po^OKcos

la) The target fixed for opening of Post 
offices for the year 1990-91 is as under:-

Name of District No. of Post offices

1. Vishakhapatnam 2

2. Vizianagaram 2

3. Srikalakulam 1

Telegraph Offices

No target for opening of Telegraph of­
fices in Visakhapatnam, Vizinagaram and 
Srikalakulam was fixed.

Post offices

(b) and (c). One extra departmental 
branch post office in distt. Vishakhapatnam 
was sanctnned as no other justified pro­
posal was received for these districts during 
the year 1990-91.

Telegraph o m »s :

(b) and (c). In view of reply in (a) ques­
tion does not arise.

(d) The information is furnished in the 
attached Statement

STATEMENT

The district-w^ targets for opening of post offices and telegraph offices in Andhra
Pradesh

SLNo. District PostOfScat Telegraph officos

1.

2-

Adilabad

Anantapur

1

S

1

3
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SLNo. District PostOmces Tehgmph offices

3. Chittor 2 -

4. Cudapah 3 -

5. East Godavari 5 2

6. Guntur 2 1

7. Hyderabad 4 1

8. Karim Nagar 5 -

9. Khammam 3 2

10. Krishna - 3

11. Kurnool 2 2

12. Mehboob Nagar 1

13. Madak 2

14. Nalgonda 1 1

15. Nizambad 2 1

16. Prakasam 2

17. Srikakuiam 3 1

18. Vishakhapatnam 5

19. Warangal 3

20. West Godavari 2

21. Nelk>re 3

22. Vizianagaram 4 -

23. Ranga Reddy 2 -
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[Translation]

Industries Closed Due to Shortage of 
Power in Bihar

1666. SHRI RAM LAKHAN SINGH 
YADAV; Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) whether the Government are aware 
that a large number of Industries have been 
cbsed In Patna, Rohtas and Bhojpur dis­
tricts of Bihar due to shortage of power;

(b) if so. the details of such small indus­
tries during the last three years; and

(c) the action taken by the Government 
during last two years to provide sufficient 
powerto Patna. Rohtas and Bhojpur districts 
of Bihar?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). The power 
supply to various categories of consumers in 
Patna, Rohtas. and Bhojpur districts of Bihar 
falls under the distribution system of the 
State and is the prerogative of State Govern- 
ment/SEB.During the period April -October, 
1991, the Energy shortage in Bihar was 
31.8%. There are no notified power curts in 
Bihar and the power shortage Is met by 
resorting to restrictions/load shedding de­
pending upon day to day availability of power.

(c) Various measures being taken to 
improve the availability of power in Bihar 
include maximising the generatbn from the 
existing generating stations, implementa­
tion of Renovatbn and Modernisatk>n pro­
gramme of generating statbns, reductbn in 
T&D bsses, effective bad management and 
conservatbn of energy etc. Assistance from 
the neighbouring systems in the Eastern 
Regbn and the Nor^ern Grki is also made

available to Bihar whenever system oondi- 
tbns are conducive to such transfer.

Telecast/Broadcast of Progranmes by 
Doordarshan and AIR

1667. SHRI SRIKANTA JENA: Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

(a) the total hours Of programmes tele­
cast and broadcast by Doordarshan and 
A. I.R. during last one year and the language- 
wise time albtted;

(b) whether the number of English pro- 
grammestelecast/broadcast by Doordarshan 
and AIR were more In proportbn to the 
number of English knowing people;

(c) whether the Government propose to 
increase the number of Hindi programmes 
on Doordarshan and A.I.R. in view of large 
number of the Hindi knowing people; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
: BROADCASTING (KUMARI GIRIJA 
VYAS): (a) and (b). Such statistbs are not 
being maintained centrally.

(c) There is no such proposal at present.

(d) Does not arise.

Ur]a Gram Yo]na

1668. SHRI RAM TAHAL CH- 
OUDHARY: Will the Minister of POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) whether the Government have In­
cluded the villages of Ranchi in Bihar under 
Urjan Gram Yojna; and
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(b) i  so, Itw delaib tlwraof?

THE MWISTER O F STATE OF -m E 
MINISTRY O F POWER AND NON-CON- 
VENTONAL ENERGY SOURCES (SHRl 
KALP NATH RAI) :(a) and (b). Yes, Sir, an 
Uriaaram ProiGct has boon established in 
vflage Rukka, Block Ormanjhi of Ranchi 
District. The foHowring non-conventional 
eneigy systems have been instalM under 
the project: Unproved Chulahs, Solar Street 
Lights, Solar Pump, Solar Television, Solar 
Community iightmg system. Solar Coc'iers. 
family size bicgas plants and Wind MDIs.

Settieinent of Regional iXsputes 
between Haryana and Punjab before 

Election

1669. SHRl NARAIN SINGH 
CHAUOHARI: Wdl the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether the Union Government 
propose to find solutions to the regional 
disputes between Haryana and Punjab on 
the question oi language and Chandigarh 
issue before Punjab Vldhan Sabha elections 
which is ntely to be held in the month of 
Febniaiy. 1992; and

(b) if so, whether the concerned States 
would be taken into confidence whle taldng 
decisions on the said issues?

THE MINISTER OF STATE IN THE 
MMISTRYOFPARUAMNETARYAFFAIRS 
AND MMISTER OF STATE M THE MINIS- 
i m  OF HOME AFFAIRS (SH R  M.M. 
JACOB): (a) There is nO such proposal at 
present

(b) Does not arise.

News Rem CapOoned “RaJIv Hatyakand- 
PahaM Simvai Par Ek BhI Vakn Upasthlt 

NahinHua''

1671. SHRl RAM SARAN YAOAV: W1 
the Minister of HOME AFFAIRS be pleased 
to stale:

(a) Mfhether attention of the Govern­
ment has been drawn to the news item 
capttoned *Rafiv Hatyakand-PahaB Sunvai 
par Ek Bhi Vakl Upasthit Nahin Hua’  ap­
pearing in P u f ^  Kesri dated October 8, 
1991 and state:

(b) if so, whether Verma Commission 
has strongly otijected to the absence of all 
the lawyers of the Union Government during 
the enquiry of Rajiv Gandhi assassination 
case; and

(c) if so, whether Government have 
enquired into the reasons of the absence of 
althe lanvyers during the hearing of the sakl 
case; and

(d) if so, the details thereof?

THE MMISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAfflS (SHRl M.M. 
JACOB): (a) Yes, Sir.

(b)to(d). The first pieliminaiy hearing of 
the Commission was held on 7th October, 
1991. The notice in this regard was put>- 
Ished in the newspapers. Since no speciTic 
notice had been received by the GovL of 
India to appear before the Commission 
through a legal representative, no counsel 
for the Central Government appeared be­
fore the Commisstan on that day. However, 
the Attorney General has been representirtg 
the Government of India before the Commis- 
sfan k> subsequent hearings.

lEngtsli

■ndiiskMi of Some Communities in SI& 
List

1672. SHRl SOBHANADREESWARA 
RAOVAODE:WiUtheMinisterof WELFARE 
be pleased to state:
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(a) whether the Government propose to 
bidude some communities In the Scheduled 
Castes and Scheduled Trbes Ust under 
Articles 341 (2) & 342 (2) of the constitution; 
and

(b) if so, ttte time by which the 
constitutional amendments are likely to t>e 
brought before the Parliament?

THE MINISTER OF WELFARE (SHRI 
SrTARAM KESRI): (a) and (b). The matter is 
under consideration.

False Affidavits for Evading Property 
Tax

1673. SHRI S.N. VEKARIA: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the provisions made under the law 
for action against such of the property own­
ers in Delhi who file false affidavits for the 
purposes of evading Delhi Municipal Corpo­
ration property tax on their properties; and

(b) whether any criminal proceedings 
are launched in such cases, if so, the details 
of such cases in which the proceedings were 
launched during the last two years?

THE MINISTER OF STATE IN THE 
MINiSTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The Municipal Corpo­
ration of Delhi has informed that there is no 
provision in the Delhi Municipal Coiporation 
Act for takmgactbn against property owners 
in Delhi who file false affidavits. Action is to 
betaken underthe relevant provisions of the 
Indian penal CodeforfiRngoffalseaffklavils. 
Nocriminal proceecfings havel>een launched 
in the last two years.

Constnjction of TelephoiM Exchange 
Building at Balasore, Orissa

1674. DR. KARTIKESWAR PATRA: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the details of plan to construct a DTO 
BuiMing, staff quarters for telephone/jfx>stal 
empbyees and to construct a telephone 
exchange buSding at Balasore (Orissa);

(b) whether land has been acquired by 
the Telecommunication Department; and

(c) if so, the reasons for delay in oon- 
structnn of buikJings?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a)

(i) DTO already working in 
departmental buiMing.

(ii) Telephone exchange al­
ready working in depart- 
mented buikling. Buikling 
w9l accommodate expan- 
sk>n of existing telephone 
system.

(iii) Telecom: 21 Staff quar­
ters already available. 
Postal : Department of 
(>osts has approved con- 
structkm of 33 Staff quar­
ters for postal empkjyees 
at Balasore during the 
year 1992-93 subject to 
availabiHty of funds.

(b) TefeconcThereisnoplan
forpfocurement of land in 
near future. However as 
need for king term plan­
ning. StaieGovt hasbeen 
requested to aHo( land.
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PostsJ : A plot of
land has already been 
aoqulted by the Depart­
ment of posts separately 
for constnjction of Staff 
quarters.

(c) Telecom: Not appKcable.

Postal : The delay
in construction of quar­
ters is due to a dispute 
about the acquired land 
and is sul^udice.

Setting up of TV Relay Centres In Tamil 
Nadu

1675. DR. (SMT.) K.S. SOUNDARAM: 
WiH the l înister of INFORMATION and 
BROADCASTING be pleased to state:

(a) the names of places where T.V. 
Relay Stations are likely to be set up in Tam9 
Nadu during 1991-92;

(b) whether there is any proposal to set 
up a T.V. relay station at Erode or Tiruchen- 
godu in Tamil Nadu; and

(c) if so, by when?

THE DEPUTY k«lNISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUAVYAS):
(a) While no TV transmitter is envisaged to 
be set up in Tamil Nadu during the remaining 
period of the cun-ent financial year (1991- 
92), a tow power TV transmitter at Nagapat- 
tinam is planned to be s(!t up and is expected 
to be commissioned during 1992-93. It is 
also envisaged to set upAmore transmitters.

one each at Arcot, Ma/uram, FUyapalayam 
and Kumbakonam in the State subject to 
actual availability of resources and inter-se 
priority.

(b) No. Sir.

(c) Does not arise.

[TranskOhn]

New producers given Chance by 
Doordarshan for Serials

1676. SHRIRAJN ATH SONKAR SHAS- 
TRI: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state:

(a) whether only those producers are 
given priority in the field of producing serials 
and smallfeature films who have been work> 
ing in this field since a long time;

(b) the number of new producers who 
have applied to Doordarshan for making 
serials or small feature films; and

(c) the number of applications rejected 
and the details of those whose applications 
have been accepted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUM ARIGIRU A VYAS):
(a) No, Sir.

(b) Doordarshan does not maintain such 
a list of Producers.

(c) During the financial year 1991-92. 
51 proposals were rejected and 26 were 
accepted for tele4ilms and tele-serials. The 
details of proposals accepted during the 
year is attached as a statement
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S.Afcx m e Producer Amount

TELESERIALS

1. Disha SlLParikshatSahni Rs. 32^.000/-

2. Famian StuGulAnand Rs. 26.00.000/-

3. Sonaal (10 songs) M/S. Mir Alt Films Rs. 2.50,000/-

4. Satar-a-e-Nska M/S. ViUBlaVission Rs. 3^.000/-

S. Expsrimantal Quiz M/S. P.T.U. Mamalion Rs. 4.00.000/-

6. FokTirias of Kashmir M/S. Video Frame Rs. 2.80.000/-

7. Fbk Talas o( JanuiKi M/S. Jsmmu FIms Rs. 2.80.000/-

8. M/S. Manian Craations Rs. 22,75,000/-

9. Enttiaio Mahanu 
BhavuHu

M/S. NataKarasa Rs. 4.00.000/-

10. Amgampul Sh. Thaamarai Manadan Rs. 2.50.000/-

11. AarEkJagat M/S.XVission Rs. 2.10.000/-

12. Katha-O-Roop M/S. P. Ganguly 
Productions

Rs. 2.10.000^

13. KuinPraasan Sh.3. Mozumdar Rs. 3.50.000/-

14. PascMm Bengaadeio Sh.D.Dey Rs. 1.65.000/-

15. MasayaDiRaat Sh.Keshar Rs. 19.50.000^

TFLFFUylS

1. GangaLahari Sh. P. Bhadravarta Rs. 9.00.000/-

2. Dandwr M/S.ScinlllaFims Rs. 2.75.000^

3. BahsaChiiag M/S. Soope Comancalions Rs. 2.50.000/-

4. Bisaas M/S. M.SJ4. Films Rs. 1.50.000/-
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SLMx TU9 Pmducar Amount

5. fiatirinjyr im .  Private Television 
Unit

Rs. 2,50,000/-

6. Kunjo Burir Ga|po 
(10 prog)

Sh. Jayanti Sen Rs. 1,35,000/-

7. BhaloyBhaloy Sh. Chinmoy Roy Rs. 425,000/-

8. Ĥ iHcĥ iqiili Sh. Raja Das Gupta Rs. 4,25,000/-

9. Mhaya Churangam M/S. Kavithalayaa 
Productions

Rs. 14,35,000/-

10. The Answer Sh. K.S. Sethumadhavan Rs. 15,00,000/-

11. ARepoeron'C^AKRA’ 
musical Programme.

M/S. Anita Ratnam Raj Rs. 1,50,000/-

lEngSsU

EJ>. Post OffioM in Triehur Dtetriet, 
Km ia

1677. PROF. (SMT). SAVITHRI LA- 
KSHMANM4;Wili the M if^er of COMMU­
NICATIONS be pleased to state:

(a) whether the Government propose to 
open ED . post offices In Triehur district in 
Kerala especially at West Koratty:

(b) if so. the details thereof; and

(c) the time by which ED . post offices 
arelwly tobeopened?

THE DEPUTY MINISTER IN THE 
MINISTRYOFCOMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (c) It is 
proposed to open three extra-departmental 
branch post ofiioes in Triehur district during 
1991*92. These aie:-

0)AdurtriciHir

(ii) Munakkakadan; and

(iii) ThaMiHom.

There are, however, no proposals to 
open extra-departmental post offices at West 
Koratti during the current year.

Child Care Body

1678. D R  G .L  KANAUJIA: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whetherthe Government propose to 
sat up a chikJ care body for the care of the 
chiklren affected by communal violence in 
the country; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAmS (SHRI M.M. 
JACOB): (a) and (b). Government propose
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to set up a National Foundatbn for Commu­
nal Harmony for giving assistance to chil­
dren of families affected by communal riots.

{Transla^n\

Target Fixed for Power Generation 
During 1990-91

1679.SHRISURYANARAYAN YADAV; 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state;

(a) the target fixed for the power gen- 
eratbn during the year 1990-91 and the 
quantum of power generated;

(b) the target fixed for power generation 
forthe year 1991-92; and

(c) whether the said target con’esponds 
to the requirement of the country?

THE MINISTER O F STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) The Energy Genera­
tion Target for the year 1990-91 was 271.25 
Billbn Units against which the actual gen­
eration was 264.23 Billion Units.

(b) The energy generation target for the 
year 1991-92 has been fixed at 283.45 Bil­
lion Units.

(c) The anticipated net energy genera­
tion target for the year 1991-92 is 261668 
Million Units (283450 Million Units Gross) as 
against the anticipated energy requirement 
of 286000 Million Units.

[EngUsh]

Low Power T.V. Transmitter station in 
Arasikere and Mandya, Kamataica

1680. SHRiG. MADE GOWDA; Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

(a) whether the people of Arasikere and 
Mandya district in Karnataka ar not able to 
witness the Doordarshan Programmes of 
Bangalore;

(b) whethertheGovernment propose to 
set up Low Power T.V. Transmitter statbn at 
Arasikere and Mandya;

(c) if so. by when; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS);
(a) A bw power TV transmitter is at present 
functioning at Hassan. Arasikere in Hassan 
distrbt lies outside the coverage area of this 
transmitter. Patts of Mandya district receive 
TV service from the high power transmitter 
functioning at Bangabre.

(b) There is no proposal, at present, to 
set up low power TV transmitters at Arasik­
ere and Mandya.

(c) Does not arise.

(d) TV servbe in the country is being 
expanded in a phased manner, depending 
on availability of resources. TV coverage is 
expected to improve in Mandya and Hassan 
districts consequent upon implementatbn of 
TV transmitter, envisaged to be set up at 
Mysore, subject to actual availability of re­
sources and relative priorities.

[Translation]

Electrified Villages in BarabankLTI.P.

1681. SHRi RAM SAGAR; Will the 
Minister of POWER AND NON-CONVEN- 
TIONALENERGYSOURCES be pleased to 
state;

- —S-
(a) the number of vHlages in Barabanki 

district of Uttar Pradesh, where power sup­
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ply hasbegunduringtha year1990-91 under 
^the rural electrincation programme; arxi

(b) the target fixed in this regard for the 
cun-entyear?

THE MINISTER O F STATE OF THE 
MINISTRY OF POWER AND NON-CQN- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) As per available 
information, during 1990^1, 33 inhabited 
villages have reportedly been electrified in 
Barabanki district of Uttar Pradesh.

(b) The Uttar Pradesh State Electricity 
Board have fixed atargetof electrificattonof 
45 viHages in Barabanki district during the 
current year.

[EngSsh]

Telecast of Serial “Publication of the 
Postal Stamp” and “Music Festival of 

Palakkad Man! Ayyar” on Doordarshan

1682. SHRI PALA K.M. MATHEW: Will 
the Ministerof INFORMATION AND BROAD­
CASTING be pleased to state:

(a) whether Government propose to 
telecast *Publk»tk>n of the Postal Stamp' on 
Late Cartoonist Sankar and ‘Music festival 
of Palakkad Man! Ayyar* on Doordarshan;

(b) if so. by when; and

(c) the reason of delay in telecasting the 
saM serials?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS):
(a) to (c). No, Sir, However, the saki func- 
tnns ware covered in the hews telecast on 
31.7.91 and 4.11.91 respectively. An item on 
the music festival also featured in the pro­
gramme. ‘Rajdhani Se' telecast on channel 
II from Delhi on10.11.91.

Thermal Poww Plant at Nandkur

1683. SHRI V. DHANANJAYAKUMAR: 
Win the Minister of POWER AND NQN- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Government have 
cleared the project for setting up a Thermal 
Power Plant at Nandikur bi Dakshina Kan- 
nada Distrnt of Karnataka;

(b) if so. when the project is likely to be 
completed; and

(c) not.the reasonsfor not clearing the 
p r c ^ ?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) No. Sir.

(b) and (c). The proposal for setting up 
of Mangak>re Super Thermal Power Project 
(2 X 210 MW) at Nandikur in Karnataka by 
Natkmai Thermal Power Corporation require 
clearance from the Ministry of Environment 
& Forests from environmental/forest angle 
with spedfk: reference to major issues Eke 
Fly Ash Utilisation, Rehatulitation and Re­
settlement Plan arxl Ash Disposal Plan.

Electronic Exchanges in Kottayam 
District

1684. SHRI RAMESH CHENNITHALA: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether there is any proposal to 
install Electronk: Rural Automatk: Exchanges 
within Kottayam District in Kerala; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATK3NS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.
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9») 12 Rural Etactronte Tel«phone Ex- 
chang* Units have been planned for instal­
lation durinn 1991-92.

(rnmsiattN^

BuMfcigs tar Poat OfRee* In Gujarat

1685. SHRI CHANOUBHAI 
DESHMUKH: Wilt the Minister of COMMU­
NICATIONS be pleased to state:

(a) whether tlie Government propose to 
construct iMiiding for the post offices boated 
in Gujarat vvtiere tfiese do not exist; and

(b) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAKHJ):

(a) The Government have no proposal 
to construct buildings for all Post Offioes in 
Gujarat However, sid^ect to availability of 
land and funds, a need based programme 
has been prepared.

(b) Details are given in the attached 
statement.

UstofPostOficesPmposedtobecon- 
structed Gujaiat

SLNo Name of the Post OffkBS

1 2

1. Chaloda Post Office

2. Naidipur Post OfRoe

3. Kheigam Post Office

4. AmalBad Post Office

5. Chanasama Post Office

SLNo Nameof the Post OKces

1 2

6. Vasai-Dabhla Post Office

7. Bhavnagar Head Office

8. Nanpura Head Office

9. Ambawadi Post Office

10. SecL 16, Gandhinagar 
Post Office

11. SecL-21. Gandhi Nagar 
Post Office

12. Sect22.Gandhins«ar 
Post Office

13. Kapadwanj Post Office

14. Kathlal Post Office

15. VeravalHeadOfTice

16. Idar Post Office

17. Danta Ba Gadh. Post 
Office

18. Ukai Dam Post Office

19. Palanpur Head Office

20. Modasa Head Office 
Extension

21. Madvu Post Office

lEngBsH

Doordarahan Relay Oantra a« Ananla* 
pur(AJ».)

1686. SHRI GANGADHARA 
SANB>AUJ: w n  the Minister of INFORMA­
TION AND BROADCASTMG be pleased to 
state:
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(a) whattwr TV  Pngrammes are re- 
lay«d from Doordarshan Rsiay Csntro sat 
up at Ananlapur (Andhra Piadash); and

(b) V not. tha masons for the monftuto 
delay in transmitting pfogrammas fttxn that 
ralayoantre?

THE DEPUTY MINISTER IN THE 
MINISTRY O F  INFORMATION AND 
BROADCASTMG(KUMARIGIRUAVYAS):
(a)Yas.Slr.

(b) Does not arise.

[Tmnsbeori^

Sate of Karpoor Aaav Sura’ wtthout 
Ucance

1687. SHRI KAMLA MISHRA 
MADHUKAR: Wilt the Mmistar of HOiUE 
AFFAIRS IM piaasad to state:

(a) whettier the Kaipoor Asav sura* 
which has taken atoHirf hundreds of fives on 
the Deepavali day in Delhi wras being sold 
withoul licence;

Oi) Vso. homrthis happened and whether 
this was due to slackness on the part of 
admlnisttaikMi and police, and

(c) how this‘SuraT was biought to Delhi 
from Ghaziabadfactoiy which is legally not 
alowed?

THE MMISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS- 
TRY OF HOME AFFAHS (SHRI M.M. 
JACOB): (a) to (c) The DeIN Administration 
has re p u M  that no licence is required for 
sale of AyurvedM; medicine under the provi­
sions of the Drugs and Cosmetics Act. The 
deaths in Delhi ware caused by the con- 
sumptKMiofaspurious drug, which hasbeen

andyaed to contain methyl alcohol, a poi­
sonous substance. The spurious drug was 
bnugM to OeN fiom Ghaziabad clandes­
tinely.

[EngSsU

hnprovi nt of T ataphom  Syalwn In 
Wtat Bengal

1688. SHRI HANNAN MOLLIAH: WiO 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether the Government have re­
ceived any representation for improvement 
of telephone service at Bagnan Exchange in 
Howrah district and Uhjberia of West Ben­
gal:

(b) if so. the details tharecrf; and

(c) the steps taken or proposed to be 
taken by the Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir.

(b) The rapresentation relate to the 
periormance of telephone exchanges at 
Bagnan and Uhiberia and trunk seivfees and 
STD fadUies between Cafcutta and Bag­
nan.

(c) On 30.9.1991 one 128 ports C-DOT 
type electronic exchange has been commis- 
sbned at Bagnan in replacement of 100 
lines MAX-III exchange. Proviskxi of STD 
faciHty is in progress and Is expected to be 
comf^eted during 1992. Most of the trunk 
traffic between Cakaitta and Bagnan is 
passed through KelaghaL Uhiberia is having 
an electro-mechanical exchange whch is 
proposed to be replaced by an electronic 
exchange during 93-94 to improve the seiv-
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Etactionic Exchangs in Ulubwia

1689. SHRI HANNAN MOLLAH: Will 
the Ministsr of COMMUNICATIONS ba 
pisased to state:

(a) whether the Manual Telephone 
Exduuige at Utuberia has been rapiaoed by 
Electronic Exchange;

(b) if so, when; and

(c) if not, the time by which ft is fikely to 
be replaced?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). There 
is an Eleclio Mechanicai Automatic Exchange 
at Uluberia and not a Manual Exchange. The 
same has not yet been converted into an 
electronic exchange.

(c) This exchange is Rkely to be re­
placed by electronic exchange during 1993- 
94.

Uncovered Areas In Tamil Nadu by AIR

1690. SHRI K.V. THANGKABALU: Will 
the Ministerof INFORMATION AND BROAD­
CASTING be pleased to state:

(a) the total populaHon of Tamil Nadu 
covered under All India Radio network sofar,

(b) ttw details of the uncovered areas in 
TamH Nadu t>y All India Radio network; and

(c) tfie steps taken to expand Radio 
network to uncovered areas?'

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTn^(KUMARIGIRUAVYAS):
(a) to (c). At present, Tamil Nadu receives 
radto coverage to the extent of 98% area 
and population.

The AIR projects of setting up radio 
statnns at Tutkx)rin (200 KW MW Transmit­
ter). Itodakanal (2X5 KW FM Transmitter) 
and Ootacamund (1 KW MW Transmlttar). 
and upgradatton of power of 10 KW SW 
Transmlttar to 50 KW SW Transmitter, 2.5 
KWMWTransmitter to KW MWTransmitlar 
at Madrse am under impiementatkm.

Custodial Deaths

1691.SmiSYEDSHAHABUDDIN:Wai 
the Minbterof HOME AFFAIRS be pleased 
to state:

(a) whether the Govemmenfs attentnn 
has been drawn to the P.U.D.R. report on 
custodial deaths in Delhi;

(b) if so, the Government’s reactkm 
thereto;

(c)the reasons for not hoMing magiste­
rial enquiry in somecasesof custodial deaths 
as required t>y law;

(d)the reasons for not taking any conse­
quential actk>n on the magisterisrf enquiry 
reports in some cases;

(e) the reasons for the post-mortem 
reports not being given to the next-of-kin h  
some cases;

(f)the reasonsforthe registering FIRsin 
some cases; and

(g) the reasons for not making any ex- 
gratia payment to next-of-kin in some cases?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MMIS- 
TRY OF HOft4E AFFAIRS (SHRI M.M. 
JACOB): (a) to (g). The Delhi poUce has 
reported that four of the deaths menttoned In 
the PUDR report were not In pofice custody.
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Whena prima-taciecaseismadeouta 
criminal case is regiatored; three criminal 
eases have already been registered against 
delquent police officials. Except in one case, 
where the body was cremated, magisterial 
inquiries were initiated. Instructions have 
been issued to Delhi Administration that in an 
cases when a person dies in police custody, 
an inquiry by a Magistrate must be held. The 
Delhi police has further repotted that the 
post-mortem report is given to the relativas 
of the deceased whenever so demanded. 
The Delhi Administration has reported that 
no ex-gratia payment is made in such cases.

Release of Kashmiri Militants

1692. SHRI GURUDAS KAMAT: Will 
the Minister of HOME AFFAIRS be pleased 
to state the number of militants released in 
Jammu and Kashmir in exchange of hosr 
tages since January, 91 to October, 91?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): A total of 10 persons were re­
leased by the Government of Jammu and 
Kashmir in exchange of hostages between 
January 1991 to October, 1991.

hit students with rifle butts;

(c) if so, the details thereof; and

(d) the action taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y  O F HOME AFFAIRS (SHRI 
M.MJACOB): (a) to (d) The Delhi Police 
have reported that three students sustained 
simple injuries due to rash and negligent 
driving of a car by a resident of Village Okhia 
and in the resultant scuffle, two other per­
sons has assaulted the students. All the 
three accused were arrested. No student 
was hit with rifle butt or fired upon.

Power Projects Pendbig In A.P.

1694. SHRI DHARMABHIKSHAM: 
SHRI RAMA KRISHNA KON- 

ATHALA;

Win the Minister of POWER AND NON- 
CONVENTK>NAL ENERGY SOURCES be 
pleased to state:

(a) the details of the different power 
projects of Andhra Pradesh at present;

Lawlessness Jamla MIHIa Islamla 
University

(b) the details of the power projects of 
Andhra Pradesh pending clearance; and

1693. SHRI DHARMABHIKSHAM: WiH 
the Minister of HOME AFFAIRS be pleased 
to state:

(c) the steps taken for the early clear­
ance of these projects?

(a) whether outsiders perpetrated law­
lessness in the Jamia Miilia Islamic Univer­
sity Campus on November 7, 1991 resulting 
in injury to three students:

(b) whether the outsklers fired and also

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) The details are given 
betow:-
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/ HyM Pmtacts

SLNo Nameofthapmjoct CBDSCHnf
(N oXM W )

1 2 3

1. Machkund 3x17
3x21.7

2. T.B. Dam and Hampi 4x9
4x9

3. Nizamsagar 2x5

4. Upper Sileru Stage-1 2x60

5. Lower Saeru 4x115

6. Nagaijunasagar 1x110
7x100

7. Nagai^nasagar Right 
Canal P.H.

3x30

8. Srisalafn 7x110

9. Donkwayi Canal P.H. 1x25

10. r>___ t___ m n  n  rlrocnainpaa 3x9

11. MniHydel Stations 6x0.22
3x0.23
2x0.50

a Thennai ProfBcts

1. Kothangudem'A’ 4x60

2. Kolhangudem S ’ 2x110

3. Kothangudem ‘C 2x110

4. Ramagundafn *B* 1x62.5

5. VltqrawadaStqgH 2x210
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SLNo Name of the project Capacity
(NoXhSW)

1 2 3

6. Vijayawada Stage-ll 2x210

7. NeNore 1x30

m Gas Projects

1. Vijjeswaram Stage-1 2x33

00 Detaib of Power Projects Under Execution in Andhra Pradesh

SLNo, A/ama of tfte Project Capacity 
Cm m o

HydelProjecIs

1. Andhra Pradesh Power 
House at Balimela

2x30

2. Penna Ahobilam 2x10

3. Nagarjunasagar Left 
Canal Power House

2x30

4. UpeerSiieruStagell 2x60

5. Singur HES 2x7.5

6. Srisailam Left Bank 
Power House

6x150

Thermal Poijects:

1. Rayalaseema T.P.S. near 
Muddanur Stage-1

2x210

2. ^ayaw|KlaT.P.S. 2x210

Gas Project

1. Gas based Thermal Power 
Statbn near Vigeshwaram 
Stage-i

3x33
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(c): AH oflbrt at made by th« Contral 
Electricity Authority to accord techno-eco­
nomic clearance to the proposals received 
from the StateGovemments as expeditiously 
a possble) After techno-economic clear­
ance from CEA, the project is processed In 
Planning Commission for investment ap­
proval

(Tfanstotibn]

Pay Phone Card System in Post Offices

1695. SHRIGOVINDRAO NIKAM: Will 
the Minister of COMMUNICATIONS tw 
pleased to state;

(a) whether pay phone card system has 
been introduced by the Government for 
maiung local and S.T.D. phone calls;

(b) if so. whether Government propose 
to provide such facility ki every post office 
and at public places; and

(c) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF OOMMUNICATIONS (SHRI

P.V. RANGAYYA NAIDU): (a) Yes, Sir,

(b) and (c). The proposal envisages 
provision of card operated pay phones at 
important public places including big post 
offices.

[EngKsHi

Communal Riot*

1696. SHRI ASHOK ANANDRAC 
DESHMUKH: WiH the Minister of HOME 
AFFAW^ be pleased to state:

(a) the numberof riotsthattook place in 
the country during the last six months; and

(b) the numberof persons killed in these 
rk>ts?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS: (a) and (b)Onthe 
basis of available infomtation, particulars erf 
major communal rkits in the country from 1 
May to 31 October, 1991 are as foHows:-

NamBolthepface Numberof parsons 
KShd

1 2

ANDHRA PRADESH:

Hyderabad (Sept.22-28) 5

BIHAR

Chakiadharpur 5
(DisIL Singhum (8 J.91)

GUJARAT

Bioach Town (July 23-24) 4

Jambusar (July 23-24) 3
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N am »of^p lao0 Number of persons 
Killed

1 2

Baroda City (July 23-28) 9

MADHYA PRADESH:

Khaigone (May 16-18) 6

UTTAR PRADESH

Varanasi (May 18-22) 10

Kanpur (May 19-23) 18

Meerut (May 20-23) 30

Sikandrabad (Distt. 11
Bulandshahar) (May 20-22)

Pak Trained Kashmir Militants up vigil on the border to check infiltration/ 
exfiltratbn, has kientified vulnerable pock­

1697. SHRI PRAKASH V. PATIL: Will ets for anti-terrorist operations and raids on
H the Minister of HOME AFFAIRS be pleased suspected hkleouts of tenrorists and extor-

state: tk>nists have been intensified. Intelligence 
has also been strengthened.

(a) the number of militants of Kashmir
trained by Pakistan who have been appre­ Post Offices, Telegraph Offices and
hended during the last three years; and Telephone Exchanges in Maharashtra

(b) the steps taken in this regard? 1698. SHRI ASHOK ANANDRAO

THE MINISTER OF STATE IN TH E 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MMtS- 
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (b). According to Information 
fumlsh«d by the government of Jammu and 
Kashmir,299,2360 and 1963terrorists were 
an-ested in 1989,1990 and up to 10th No­
vember, 1991, respectively-

OESHMUKH: WiO the Minister of COMMU­
NICATIONS be pleased to state:

(a) the number of post offices, telegraph 
offices and telephone exchanges proposed 
to be opened in Maharashtraduring the year 
1991-92; distrlcl-wise;

(b) the amount allocated for the pur­
pose; and

The Government has already stepped (0) the number of STD and ITD connec-



tions sanctioned in SangaKdistricI of Mahar* nactions sanctioned in SangH distrid of
ashtraiastyeat? Mafiarastitra last year is being coHeded and

wlibeiaidonthetableofl(>use.Asregaid8 
THE DEPUTY MINISHER IN THE the number of teiegrephofTioes proposed to

MINISTRY OF COMIMNiCATTONSCSHRI be opened in Maharashtra during 91-92.
P.V. RANGAYYA NAIDU): (a) to (c). infor- districl^wise.delaibaregiveninthe attached
mation regarding the number of post offices statement. Theallocationofamountfbrteie-
and telephone exchanges proposed to be graph services is not separately met since
opened in Maharashtra during 91-92, dis- telegraphwoikingwaibeonphonooombasis.
trict-wise, the amount allocated for the pur- The expenditure wiH be met from the overall
pose and the number of STD and FID con- budget allocation of Telecom.

STATEMENT

DistneMTiaoNimbort^ Telegraph Offices Proposed to be opened in Maharashtra durmg
the Year 1991-92
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name of District Number of Telegraph 
Offices.

1. Ahmednagar 2

2. Akola 1

3. Aurangabad 1

4. Amravati 1

5. Beed 1

6. Bhandara

7. Bombay -

8. Buidhana 1

9. Chandrapur 1

10. Dhule 3

11. Goa 1

12. Garchiroi —

13. jsina 1

14. Jslgson 1

IS. l U h m r 2
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Name of District Number of Telegraph 
Offices.

16. Laur

17. Nagpur -

18. Nandad 1

19. Nasik 2

20. Osmanabad 1

21. Parbhani 1

22. Pune 3

23. Ratnagiri 1

24. Raigad 3

25. Sangli 1

26. Satara 2

27. Sindhudurg 1

28. Sdapur 3

29. Thane 3

30. Wartha 1

31. Yeotmal 1

Total 40

Charging of rant for Tetophonos 
Romaining out of Ontor

1699.SHRIRAJNATHSONKARSHAS- 
TRI: WUth Minist«r of COMMUNICATIONS 
ba pleassd to stats:

the telephone remains out of order and the 
telephone defects are to be set rightlntwenty 
four hours;

(b) H so, the reasons for charging the 
rent in such cases;

(a) whether no rent is to be charged 
from the telephone subscribers for the Hays

(c) whether the fault repairing faciliiy is 
not available on Sundays and holidays; and
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(d) if so, the reasons therefor and the 
steps taken to provide the facility on the 
working days?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). 
Rebate in rent is allowed when the telephone 
remains interrupted continuously for 7 days 
or more due to departmental reasons. Or­
ders have been issued to the Field Units to 
rectify telephone defects within twenty four 
hours as best as possible.

(c) No. Sir. This facility is available on all 
days including holidays on a limited basis.

(d) Does not arise.

Setting up of T.V. Relay stations In 
Bihar

1700. SHRI GEORGE FERNANDES: 
Will the Minister of INFORMATION & 
BROADCASTING be pleased to state:

(a) the number of T.V. Relay Stations 
likely to be set up in Bihar during the current 
financial year; and

(b) the location of the distrk:! centres in 
Bihar state where T.V. relay statbns wouk) 
be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYASg
(a) and (b). While no TV transmitter is envis­
aged to be commissbned in Bihar during the 
remaining perk)d of the current financial year 
(1991 -92). 5 k>w power TV transmitters one 
each at distrk:t headquarter towns of Hazar- 
ibagh. Gumla, Lohardaga.Godda and Au­
rangabad are planned to be set up In the 
State. It is also envisaged to set up three 
more transmitters, one each Nawada. Raxaul 
and Gaya in the Stale, subject to actual 
availability of resources and inter-se prbrity.

News Item Captioned **Ghost Calls and 
dead Phones”

1701. SHRI GEORGE FERNANDES: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether attention of the Govern­
ment has been drawn to the news item 
appearing in the Statesman dated Septem­
ber 26,1991; under the cation “Ghost calls 
dead phones”; and

(b) if so. the steps taken by the govern­
ment to set right the numerous complaints 
about the working of telephone from the 
consumers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) The facts given in the News item are 
of general-nature.

(i) The Department of Telecommunica­
tion is already seized of the difficulties being 
experienced by the subscribers of New Delhi. 
The telephone services are generally satis­
factory, but in case of general break downs 
due to natural calamities and thefts of under­
ground cables restoration is delayed.

(ii) All the subscribers connected to 
electrons exchanges are provided with 
dynamfc STD facility and they are also pro- 
vkied detailed bills for STD calls. In these 
cases, thus question of 'ghost calls' does not 
arise. In all cases of excess billing com­
plaints, whk:h constitute a bw percentage of 
bills issued a regular Presaibed procedure 
exists for rectifying the grievances of the 
complainant and rebates are given wher­
ever justified.

(iii) The gadget mentbned in the news 
item is meant to suppress metering in a 
foreign country for an incoming call to India.
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This has been made ineffective through 
technical modifications.

iil̂ eiy to be ready and handed over to the 
National Archives of India;

(iv) Special Nos. for complaints for PCOs 
have been publicised to enable quicker at­
tention to the faults.

Right to Information

1702. SHRI JEEWAN SHARMA: Will 
the {Minister of HOI\4E AFFAIRS be pleased 
to refer to the reply given on August 23,1990 
to Unstan'ed question No. 2444 and state:

(a) whether any progress has since 
been made amend the officials Secret Act 
and the Central Civil Services Conduct Rules 
in the matter of providing right to information;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). The Inter-Ministerial Task 
Force which was Set up to go into the entire 
question regarding Right to Information has 
since submitted its report.

Its recommendations reflect on the one 
hand, the need for a more purposeful infor­
mation dissemination system and on the 
other a close and comprehensive k>ok on 
issues relating to security classification and 
privacy.

Film Theatre At Pune

1703. SHRI RAM NAIK: Will the Minis­
ter of INFORMATION AND BROADCAST­
ING be pleased to refer to answer given to 
Unstaned Question No. 3034 on 14.8.91 
and state:

(b) by when the projector which is to be 
imported is likely to made available and the 
steps taken by Government to procure the 
same on stipulated date;

(c) whether the work relating to A/C 
Plant, seating arrangement is complete; if 
not by when it is likely to be completed; and

(d) the total amount so far invested in 
this project?

TH E DEPUTY MINISTER IN THE 
M INISTRY O F INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS):
(a) The Film theatre is now ready to be 
handed over. The Natbnal Film Archive of 
India will be completing necessary formali­
ties and taking over the theatre within a 
month.

(b) The projector imported from Japan 
has arrived at Pune on 22.10.91. Installation 
work is in progress and is likely to be com­
pleted by 1.12.91.

(c) The work relating to A/C Plant and 
seating arrangement is complete.

(d) The total expenditure so far incun^ed 
on the project is Rs. 260 lakhs.

Rehabilitation of Displaced Tribes

1704. SHRI SHIV SHARAN VERMA: 
Will the Minister of WELFARE be pleased to 
refer to the reply given to Unstarred Ques­
tion No.4391 on 26 August. 1991 and state:

(a) whether all the informatbn in regard 
to above mentbned question has been col­
lected; and

(a) by when the Film Theatre at Pune is (b) if so. the details thereof?
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THE MINISTER O F WELFARE (SHRI Question No. 4331 on August 26.1991 and 
SITARAM KESRQ: (a) and (b). The Infonna- 
tion is stilt awaited from the State Govern­
ments.

[TranslaOoiH

Protection of ehril rights Act

(a) whether information peferred to in 
the reply of above menttoned question has 
since been collected; and

<b) if so, the details thereof?

THE MINISTER OF WELFARE (SHRI
1705. SHRI MRUTYUNJAYANAYAK: SITARAM KESRI): (a) Yes. Sir,

Will the Minister of WELFARE be pleased to 
refer to the reply given to the usptan’ed (b) A statement is enclosed.
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Films to teTslocast

1706. SHRIMRUTYUNJAYA NAYAK: 
Win the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) the names of the films proposed to 
be telecast on Fridays, Stalurd^ and 
Sunday of the forthcoming three months on 
Dettii Doordarshan; and

(b) the criteria of selecting the film?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING(KUMARIGIRUAVYAS):
(a) No advance list of films to be telecast in 
the subsequent quarter is being prepared by 
Dootdarshan.

(b) The following are the broad criteria 
for selection of feature films for telecast on 
Doordarshan:

(a) wrhether Government propose to 
constitute an autonomous district cound at 
Leh district in Ladakh to meet the growing 
demand for the same;

(b) if so, the steps talten by the govern­
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB) (a) and (b). The Govemment has 
not made any proposal to constKute an au­
tonomous Hill district Council at Leh. How­
ever, in the meeting held on 25.10.1989 at 
Leh it was agreed that further meetings 
would be held to consider various problems 
of the people of Ladakh region in the context 
of memorandum submitted by the Ladakh 
Buddhist Association which included the 
demand for grant of Autonomous Hill District 
CoundL

(a) Intemational/Natnnal/State Awards.
won.

2. Further discussions were held at 
Jammu on 10th January, 1990.

(b) Thematic Value.

(c) Cinematne Value.

(d) Entertainment Value.

(e) Suitability for Family Viewing.

(f) Year of Productton.

(g) Extent to which the film has already 
been commercially expk>ited.

(h) Number of times the film has t>een 
shown on TV and from what statnns.

[English]

Proposal to set up Autonontous District 
Council at Leh

1707. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

3. Recently on 19.11.1991 a further 
meeting was held by the governor with the 
representatives of Ladakh Buddhist Asso­
ciation and the representatives again put- 
forth their proposal for setting up of an Au­
tonomous Hill district Couridl. While appre­
ciating the dlffcuities and aspirations of the 
people of the regbn, the governor agreed 
that the matter will be examined in its totality 
and optnns evolved will be induded for 
conskleration at the next round of discus- 
sbns to be held in early January, 1991.

Setting up of smaller exchanges in 
semi-urban and rural areas

1708. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of COMMUNICATIONS be 
pleased to state:



(a)whethartfwra!8aproposaltos0tup THE DEPUTY MINISTER IN THE
smater axchangas in the saml-urban and MINISTRY OF COMMUNICATIONS (SHRI
rural araas; P.V. RANGAYYA NAIDU): (a) Yes, Sir,

(b) if so. the details thereof; (b) 5128 Electronic Small Telephone
Exchange units are planned to be set up 
during 1991-92.

(c) whether any allocations has been
made to various states for the purpose; and (c) Yes, Sir.

(d) The details are given in the attached
(d) if so, the details thereof? statement.

STATMENT

Details olaHocstSon t^srmdlor exchange unis made to various stales for the year 1991-
92.

SLNo Name of Stale No. d  units
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1. Andhra Pradesh 519

2. Assam 150

3. Bihar 159

4. Gujarat 296

5. Haryana 131

6. Himachal Pradesh 144

7. J & K 45

6. Karnataka 424

9. Kerala 226

10. Madhya Pradesh 684

11. Maharashtra and Goa 456

12. North-East •• 122

13. Orissa 121

14. Punjab 378

15. Ri4asthan 210
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SLNo Nam aofSU^ No. units

16. Tama Nadu 391

17. Uttar Pradesh 314

18. West Bengsl and SMdm 358

Total: 5128

' Arunachal Pradesh, Meghalaya, Manipur, Mizoram, Nagaland and Tripura.

Allotment of Newsprint to Itowspapers
under Newsprint Import Policy

1709. SHRI PRAKASH V.PATIL Win 
the MlnisterofmFORMATION AND BROAD­
CASTING be pleased to stale:

(a) whether under the newsprint import 
policy 56 percent indigenous and 35 percent 
Imported newsprint Is allocated to the news­
papers having consumption of more than 
200 metric tonnes;

(b) if so, whether such condttions are 
appTicable to all publications including gov­
ernment pubUcatnns; and

(c) if so, the reasons for allocating more 
thanfixed imported newsprinttothe employ­
ment news weakly having an annual con­
sumption of more than 200 metric tonnes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTMG(KUMARIGRUAVYAS);
(a) Newsprint is allocaled to newspapers as 
per Newsprint AHocaUon Policy announced 
by Goverranent from time to time. The ratio 
of indigenous and imported newsprint varies 
from year to year based on the avaiiabOty of 
donMstic newsprfaiL This ralto during 1991- 
92 is 66:35.

(b) Yes. Sir.

(c) Employment News is published by 
Government with a view to helping the un­
employed educated youth in the country. Its 
cover price is highly sut>sidised.

[T ra n s b ^

Morning Alarm ftellity

1710. SHRIGOVINDRAON0<AM: WHI 
the Minister of COMMUNICATIONS be 
pleased to state;

(a) whether the 'morning alarm’ on tele­
phone usually either does not woik or works 
late;

(b) if so, the reasons therefor; and

(c) the actkxi proposed by the Govern­
ment to provkle regular mi ming alarm facil­
ity?

THE DEPUTY MINISTER FOR COM­
MUNICATIONS (SHRI P.V. RANGAYYA 
NAIDU): (a) No Sir. In E-1 OB and Fetex type 
eleeHonic exchanges the subscribers them­
selves can set the alarm and the alarm ring 
is automatically set by the telephone ex­
change at the time registered by the sub­
scriber. In non-eleciionie exchanges the 
subscribersgelthisfaeiBlythroughamanual 
operator through 173. Here also the alaram 
fadtty is normally functioning satisfacloriiy
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except at rare occasions when a very large 
number of sut>scribers have to be rung up at 
the same time.

(b) In manual morning alarm service it is 
practicable to ring up a very laige number of 
subscribers at the same appointed time and 
some times unsvoidable delays upto 30 
minutes do oc'rur.

(c) Manual morning alarm services is 
being progressively replaced by Electronic 
services.

[EngSsh]

IPS Officers on Deputation to centre

1711.SHRISYEDSHAHABUDDIN:WiH 
the Minister of HOME AFFAIRS be pleased 
to state:

(a) the cadre strength of the IPS as on 
April.1,1991 State-wise;

(b) the number of IPS Officers on depu­
tation to the Central Government as on April

1,1991, State-wise;

(c) whether a fixed proportnn of the 
cadre strength is reserved for such deputa­
tions; and

(d) if so, whether any steps are taken to 
correct any imbalance that may arise in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). A Statement, showing 
cadre strength and number of IPS Officers 
on Central Deputation, State-wise, as on
1.4.91 isendosed.

(c) Yes, Sir, Central Deputation Re­
serve Quota is 40% of the Senior Duty posts 
under the State Gbvernment

(d) For optimum utilisation of Central 
Deputation Reserve State Governments 
have been urged to motivate their officers to 
volunteer for central deputation.

STATEMENT

Statement showing Authorised cadre strength and numt>er of P S  officers on Central 
Deputation as on 1.4.1991

Cadre Authorised
Strength

Senior
Duty
Posts

Officers in 
Position 
Agaktst 
Central

Reserve

Andhn Pradesh 194 99 23

Arunachal Pradesh, 
Goa, Mizoram & Union

Territories(AGMU) 170 87 22

Assam-Meghalaya 142 73 22
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Cadn AaOmrised
S U e n ^

Senior
Duty
Posts

Omcorain
PosHhn
Against
Central
Deputatton
Resenfe

Bihar 230 118 22

Gujarat 141 72 24

Haryana 116 59 16

Himachal Ptdesh r r 39 16

Jammu & Kashmir 84 43 5

Karnatalta 138 71 14

Kerala 117 60 10

Madhya Prasesh 293 150 46

Maharashtra 203 104 29

Manipur-Tripura 99 51 26

NagalaiKl 45 23 Nil

Orissa 131 67 25

Punjab 142 73 20

FUijasthan 147 75 24

SMwn 24 12 2

Tama Nadu 180 92 24

Unar Pradesh 396 203 44

West Bengal 258 132 49

Total 3327 1703 463
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Jobs rssarvad for blind parsons

1712. SHRIMORESHWAR SAVE: WiM 
the Minister of WELFARE bs pleased to

(a) the percentage of jobs reserved for 
blind persons in the Government services 
and in public undertakings under the control 
of the Union Government;

(b) the number of blind persons pro­
vided with jobs in Government senrices and 
public undertakings during the last 3 years, 
year-wise;

(c) the number of reserve vacancies for 
blind persons not filled up during up unfilled 
vacancies reserved for blind persons;

(d) whether the Government propose 
any special drive for filling up unfilled vacan­
cies reserved for blind persons;

(e) if so, the details thereof; and

(f) H not, the reasons therefor 7

THE ItAINiSTER OF WELFARE (SHRI 
SITARAM KESRI): (a) 1% vacancies are 
resenred to be filled up in kJentffled posts in 
Groups ‘C’ and 'O' by blind persons under 
the Government of India and comparable 
posts in Central Public Sector Undertakings;

(b) The placement of handicapped per­
sons in gainful emptoyment is done through 
the Empk>yment Exchanges, Special Em­
ployment ^changes. Special Employment 
Exchanges and Special Ceiis in normal 
Emptoyment Exchanges, Vocational Reha­
bilitation Centresfor physically handicapped 
functkming underthe Ministry of Labour and 
also through open competitrons. The place­
ment effected by Empk>yment Exchanges 
and VRCs to blind persons during the last 
three years is as under.-

Emptoyment Exchanges (including 
Special Emptoyment Exchanges and Spe­
cial CeHs.

Year No. ofplasemontofbIM  
persons effected

1988 384

1989 230

1990 150

Vocattonal RehabSitatton Centres for 
PhystoallyHandtoa«)ped

year No. of Waually Handicapped
rehabilitated

1988 493

1989 468

1990 643

(c) The complete information about
backtog of reserved vacancies in Groups *C’ 
& *0’ posts for the Visually handicapped in 
Central Senrices and comparabto posts in 
Central Pubik: Sector Undertakings, is not 
available.

(d) to (f). Toffll up the backtog of vacan­
cies reserved for the blind in Groups 'C' & 'O' 
posts. Special recniitment Drive was initi­
ated in a phased manner for placement ki 
Central Government Offtoes and in Central 
Public Sectors undertakings in and around 
Delhi during 1987. Subsequently. In 2nd and 
3rd phases of the drive, recrdtment was 
made for the Central Government Offices, 
Central Publto Sector Undertakkigs and 
Banks. Based on vacancies reported by 
various Ministries/Departments/Publk: Sec­
tor Undertakings in respect of blind persons, 
special Reauitment Examinations were
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oonductod fay Staff Selectbn Commission 
(SSC) and tfw following number of blind 
parsons vrara nominated to Ministrias/Da- 
partmants/Public Sector Undertakings/
Banks:-

Year No. of Visually Handicapped
persons Nominated

1987 269

1988-89 158

1990 & 91 136

The process of filling up of backlog of 
lesaived vcacandes is still continuing.

West Bengal, Orissa and Uttar Pradesh to 
check the use of narcetk»;

(b) whether the Government have as­
certained the outcome thereof; and

(c) if so, the details thereof and if not, the 
acton proposed to be taken by the Gk>vem- 
ment in this regard?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) A statement is at­
tached.

(b) and (c). The numtwr of persons 
benefited by these Organisation during the 
last three years is as folknws:-

[Tianalationi States No. t^l»nericiaries

Asslstanot to Voluntary Institutions/ 1. Bihar 33201
Organisations to Chsck ths Narostics

2. Orissa 30859
1713. SHRI SIMON MARANDI: Will the

li l̂nisler of WELFARE be pleased to state: 3. UP. 27018

(a) the extent of assistance provided 4. West Bengal 32766
during the last three years to each of the 
voluntary institutions/organisations in Bihar.
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[EngSsHl

Potential* for Altamatlv* SourcM of 
EiMrgy

1714. SHRI GEORGE FERNANDES: 
WiH the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) the tiames of Stales and Union 
TenHories in which potential for alternative 
sources of energy through solar heating, 
wind power and tidal power generation have 
been identified; and

(b) the quantum of power presently 
generated through each of these alternative 
sources. State-Wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAI): (a) No exhaustive sun/ey 
of States and Union Tenltories have been 
yet canled out for identifying potential for 
altemative sources of energy through solar 
heating, wind power and tidal power genera­
tion. However, on the basis of a Bmited Wind 
Resource Assessment Programme under­
taken by the Department, the States of Tamil 
Nadu, Gujarat, Maharashtra, Andhra 
Pradesh, Karnataka and Kerala have been 
found to have favourable potential for setting 
up Wind Power Projects.

(b) The installed capacity in each of 
these aHemative sources state-wise are as 
follows:-

TkJal N'd

Solar Heating 

Wind

Haryana-50 KW

Name of the Stales ktstalhdCapacty(MW)

Tamil Nadu 19.24

Gujarat 14.19

Maharashtra 1.19

Orissa 1.19

Madhya Pradesh 0.64

Andhra Pradesh 0.55

Karnataka 0.55

Goa0.11

Kerala 0.10
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[TiansiatiEM^

Arson in Ludhiana

1715. SHRI SHylON MARANDI: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the number of persons kHled and 
serious^ injufed in the incident of arson in 
Ludhiana during October. 1991;

(b) the main causes that led to this 
incident and the actkxi taken by the Govern­
ment so far against the persons respons3>ki; 
and

(c) the reli^Acompensatlon provided to 
the dependents of the deceased and to the 
injured?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) According to available informa­
tion, 61 persons were kaied in the incident of 
arson in Ludhiana in October, 1991.

(b) It was caused by a cracker and 
spread in a number of shops.

(c) District Administration has taken 
reqidred steps to piovfcto relief measures to 
the victims.

[EngSsti

Dtecontinuation of Burmese Language 
Broadcast on Currant Affairs by AJ.R.

1716. SHRI RABIRAY:W»tlWMinisier 
of INFOftMATION AND BR0A0CASTM6 
bsplsased to stale:

(a) whether the Govemment have dis­
continued the Burmese language broadcast 
on current affairs in A.I.R.;

(C) the reasons for this dlscontinuanee 
and when it is going to be revived?

THE DEPUTY MMISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTINGS (KUMARI GIRUA 
VYAS):(a)No,Sir.

(b) and (c). Do not arise.

Losses Suffered by State E ts ^ id ty  
Boards

1717. SHRI SHARAD DIGHE: Will the 
il«inister of POWER AND NON-CONVEN- 
TIONALENERGYSOURCESbe pleased to 
stale:

(a) the details of bss suffered by various 
State Electricity Boards durnig the last three 
years; and

(b) the steps taken by the Unton Gov­
emment to improve the f unctnning of these 
boards?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) According to the 
available informatkm,the combined approxi­
mate toss suffered by various State Electric­
ity Boards, after taking into account RE 
subskly, during the last three years is as 
follows:-

(Y»ar mtded Maich) (Rs. kt aoms)

1988 27529

1989 343.07

1990 623.94

(b) The State Governments have been 
uigsd ftoffl time to time to manage the op­
erations of the Electricity Boards in such a

If so. the detiiMs thereof; and_
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mannsr as would yiald ths statutory mini- 
mum surplus of 3%. They hava also t>aan 
advisad to taka maasuras including aquity 
participation, provision of grants to maat tha 
losses dua to supply of power to tha agricul­
tural sector, tiniety revision of tariff, improv­
ing the peiformanca of generating stations, 
reducing T&D losses, etc.

Oatantlona under TADA

1718. SHRISHARAD DIGHE: Will the 
Minister of HOIt«E AFFAIRS be pleased to 
state:

(b) tha number of persons so detained 
against whom no charges could be estab­
lished. State-wise during the same period?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y  O F HOME AFFAIRS (SHRI 
M.MJACOB) (a) Inlbnnation regarding per­
sons anested under Tenorist and Disruptive 
Activities (Prevention) Act is given in the 
attacfwd Statement

(a) tha numtwr of persons detained (b) Law and order being a state sut>|ect.
undertheTerroristsandDisruptiveActivtties information regarding number of persons
(Prevention) Act, State-wise, during the last detabied for interrogation is not maintained
three years; and by tha Central GovemmenL

STATEMENT

SLNo. NaiM ^thaStatB No. of poisons detained 
under TADA dwkig the 
last three years (parsons 
amstednMietfeCtfiom 
908 to 9/91)

1. Andhra Pradesh 1619*

2. Arunachal Pradesh 15*

3. Assam 7138*

4. Gujarat 9569*

5. Haryana 452

6. Himachal Pradesh 21

7. Jammu & Kashmir 688®

8. Maharashtra 314*

9. Madhya Pradesh 22*

10. Manipur (w.e.f.6«8) 363*

11. Pur^ab 6206*
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SLNo. Nairn of the Stsite No. of persons detained 
under TADA durbtg the 
last three years (persons 
wrested with Meat from 
908 to 9/91)

12. Rs^than 297

13. Uttar Pradesh 211

Figure upto 6/91

@  Figure unto 3/91.

Setting up of Statutory Dawlopmmt 
Boards bi Maharashtra

1719. SHRISHARAD DIGHE: Will the 
Minister of HOME AFFAIRS i>e pleased to 
state:

(a) whetherthe Government propose to 
set up Statutory Development Boards for 
Vidartiha, Marathwada and rest of Mahar- 
'astitra without curtailing the powers of the 
State Government;

(b) if so, by when; and

(c) whether the government also pro­
pose to set-up such Board for Western 
Maharashtra and Konkan?

THE MINISTER OF STATE IN THE 
MMISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c) The Government of 
Maharashtra have sent proposals at <fiffer- 
•nt points of time for setting up of Develop- 
ment Boards for vidait>ha. Marathwada and 
the rest of Maharashtra in terms of article 
317(2) of the Constitution and a separate 
Development Boards for Konkan after

amending this article for this purpose. They 
require in-depth examinaton from different 
angles, including legal and constituttonal, 
t)efore a final decision is taken.

DefteM of Revemie md expenditure
account In Postal Department

1720. SHRI SHARAD DIGHE: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether the deficit on revenue and 
expenditure account in the Postal Depart­
ment is mounting every year,

(b) if so, the details thereof; and

(c) the ktng terni adjustment and 
changes proposed to tw made to reduce 
expenditure and inaease earnings?

THE DEPUTY MINISTER IN THE 
MINISTRYCOMMUNICATIONS(SHRiP.V. 
RANGAYYA NAIDU): (a) No Sir, deficit has 
not been steadily mounting but only varying 
from year to year.

(b) The detials of deficit for the last 5 
years are as follows:
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(In crores of Rs.)

1986-87 216.43

1987-88 190.87

1988-89 169.73

1989-90 262.99

1990-91 191.65

(c) Some o1 the long term measures 
planned are computerisatbn of Post Offices, 
improvement of SPEED POST in order to 
generate more revenue, cutting down of 
costs and increase earning.

[Translation]

Head Post Offices in districts of Bihar.

Munger 27. Muzaffarpur 28. Gawada 29. 
Patna 30. Purnea 31. Ranchi 32. Sasaram
33. Saran 34. Saharsa 35. Samastipur 36. 
Sitamarhi 37. Siwan.

(b) 1. Araria 2. Bhabua 3. Garhwa 4. 
GoddaS. Jamui 6. Jehanalaad 7. Khagaria8. 
Kishanganj 9. Lx)hardaga 10. Madhepura
11. Sehebganj 12. Supaul.

(c) There is no justification for opening 
of Head Post Office at Sahibganj as per 
departmental norms. No time limit can be 
fixed for the opening of Head Post Offices in 
the remaining districts.

Eratlc Power supply In Bihar

1722. SHRI SIMON MARANDI: Will the 
Minister of Power and NON-CONVEN- 
TIONALENERGYSOURCES be pleased to

1721. SHRI SIMON MARANDI: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether power is supplied to Sa­
hibganj, Santhal-Pargana of Bihar by 
N.T.P.C. Centre located in Farraka;

(a) the names of the districts in Bihar 
where Head Post Officers have been opened;

(b) the names of the districts where 
Head Post Offices have notyetbeenopened; 
and

(c) the time by which Head Post Offices 
are likely to be opened in all the District 
Headquarters, partk;ularly in Sahibganj?

THE DEPUTY MINISTER IN THE 
COMMUNICATIONS (SHRI P.V. RAN- 
GAYYANAIDU): (A) 1. Aurangabad 2. Banka
3. Begusarai 4. Bettiah 5. Bhagalpur 6. 
Bhojpur 7. Biharsarif 8. Bokaro 9. Buxur 10. 
Chalbasa 11. Daltonganj 12.Darbhanga 13. 
Deoghar 14. Dhanbad 15. Dumka 16. Gaya
17. Girkiih 18. Gopalganj 19. Gumla 20. 
Hajipur 21. Hazaribag 22. Jamshedpur 23. 
Katihar 24. Madhubani 25. Motihari 26.

(b) whether the power supply in this 
area particularly in three hill areas of Pakur, 
Sahibganj and Barharvan is erratk: very ir­
regular; and

(c) if so. the steps taken by the govern­
ment to ensure regular power supply for 
atleast fifteen hours per day in these areas?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER NON-CONVEN- 
TIONAL ENERGY SOURCES (SHRI KALP 
NATH RAI): (a) to (c) Power from vartous 
Central Generating Stattons, including the 
NTPC’s PowerStatk>natFarakka.isfedlnto 
the regtonal grkfs from where it gets distrib­
uted amongstthe vark>us benefbiary States/ 
Systemsaspertheirrespectiveshares. While 
various measures are taken to improve the 
availability of power to Bihar, including as­
sistance from the Central Generating Sta­
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tions and from the neighbouring systems in 
the Eastern Regbn and the Northern Grid 
whenever systems conditions are condu­
cive to such transfer, the power supply to the 
various districts of Bihar is given from the 
distribution system of the state and falls 
within the purview of the Bihar state Govern­
ment/Bihar state Electricity Board.

[English]

New Telephone connections in Tirup- 
pur, Tamil Nadu.

1723. SHRI C.K. KUPPUSWAMY: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of applications pending 
with the government for release of new tele­
phone connections in Tiruppur, Tamil Nadu; 
and

(b) the time by which telephone connec­
tions are likely to be provided?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) The number 
of application pending for Telephone con­
nections in Tiruppur (Tamil Nadu) as on
31.10.91 are 9248.

(b) As per draft 8th plan proposals 
expansion programmes are being drawn 
with an objective to provide telephone con­
nections with waiting period not to exceed 2 
years for large systems. Accordingly, tele­
phone connections to persons in waiting list 
in Tiruppur will be provided progressively be 
the middle of 8th Plan.

OYT connections in Coimbatore, Tamil 
Nadu.

(a) the number of applications pending 
for the release of O Y T connections In Coim­
batore, Tamil Nadu; and

(b) the time by which these are likely to 
be cleared?

THE MINISTER IN THE MINISTRY O F 
COMMUNICATIONS (SHRI P.V. RAN­
GAYYA NAIDU): (a) The number of applica­
tions for the O Y T  connections pending in 
Coimbatore (TN) as on 31.10.91 are 2465.

(b) As per draft 8th Plan proposals, 
expansion programmes are being drawn 
with an objective to provide telephone con­
nections with waiting period not to exceed 2 
years in large systems. Accordingly these 
pending applications will be cleared pro­
gressively by the middle of 8th Plan.

Setting up relay Centres in towns of 
Pali district, Rajasthan

1725. SHRI GUMAN MAL LODHA: Will 
the Ministerof INFORMATION AND BROAD­
CASTING be pleased to state:

(a) whether the Government propose to 
set a T.V. relay station at Bali, Desuri, Ph- 
alna, Sumerpur, Jaitaran, Sojat, Ranipur. 
Marwar Jn. and other important towns of the 
Pali district of Rajaesthan;

(b) if so, the plan drawn up to cover the 
entire Pali district by TV  relay; and

(c) the time by which the plan is likely to 
be implemented?

THE DEPUTY MINISTER IN TH E 
MINISTRYOF INFORMATION AD BROAD­
CASTING (KUMAR GIRUA VYAS): (a) No, 
Sir.

1724. SHRI C.K. KUPPUSWAMY: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(b) and (c) Whereas a tow power TV  
transmitter is at present functtoning at Pall, 
the headquarter town, parts of the district are
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also expected to be covered by the high 
power TV  transmitters envisaged to be set 
up at Jodhpur and Ajmer, subject to actual 
availability of resources and inter-se priori­
ties.

[Translation]

Increase in rates of advertisements

1726. SHRI BALFJAJ PASSI;
SHRI RAJVEER SINGH:

Willthe Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the government have en­
hanced rated for official advertisements;

(b) if so, the reasons therefor, and

(c) the net percentage of increase af­
fected?

(c) the revenue likely to be earned by 
the government as a result of enhanced 
rates?

THE MINISTER IN THE MINISTRY OF 
COMMUNICATIONS (SHRI P.V. RAN- 
GAYYA NAIDU): (a) Yes Sir,

(b) The percentage increase ranges 
from 22% to 60%. The increase is related to 
the increase in the values of the SDR which 
is the basis for effecting payments to other 
postal administrations in respect of foreign 
mail.

The repee equivalent of SDR has in­
creased over the period 1985 to 1990 by 
approximately 80%.

(c) The revenue likely to be earned is 
around Rs. 55 crores per annum.

Violation of traffic rules

THE DEPUTY MINISTER IN THE 
M INISTRY O F INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS):
(a) Government have enhanced the rates of 
advertisements with effect from 1st august. 
1991.

(b) The rates were enhanced to neutral­
ise the cost of increased newsprint price.

(c) An increase of 18% was allowed 
over the rates existing prk>r to 1.8.1991.

increase in rates of Foreign Charges

1727. SHRI BALRAJ PASSI: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether the rates of foreign Postal 
Charges have been increased;

(b) If so. the extent thereof and the 
reasons therefor, and

1728. SHRI BALRAJ PASSI: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the number of drivers of school buses 
in Delhi and buses operating under D.T.C.. 
arrested for violation of traffic rules during 
the last six months and the amount of pen­
alty imposed on them; and

(b) the mendatory directbns issued by 
the Government to streamline the traffic in 
Delhi?

THE MINISTER OF STATE IN THE 
MINISTRY OFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI M.M. JACOB): (a) The number of 
drivers of school buses and under D.T.C. 
arrested during the perkxi from 1.5.91 to
31.10.91 and the penalty imposed as a result 
is as folbws:-
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i) School bus«s -1 Driver

8) Buses under D.T.C. -14 Drivers

iii) Fine/Penalty 
imposed - Rs. 3900/-

(b) Amongst the measures talten to 
streamline the traffic in Delhi, the Traffic 
Police has introduced NewTrafficcirculatlon 
pattern in a number of places, imposed re­
striction on the movement of slow moving 
vehicles in certain places and declared 
several streets as one-way.

Embezztement by PostnMn

1729. SHRI BALRAJ PASSI: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) the number of cases of embezzle­
ment of money orders etc. by Postmen of 
various f\>st Offices during the last three 
years and the amount involved therein;

(b) the actbn taken in these cases; and

(c)the steps taken by the government to 
check such activities?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) During the 
last three years there were 325 cases of 
ambezzlemeft of Money Orders invohring 
an amount of Rs. 13,47,828/-.

(b) 776ofricials who were found respon- 
sbie for the embezzlement were punished 
besMes effecting recovery of Rs. 4.83.247A

(c) (a) Monthly verification of 5%
of Money Orders paid by con­
tacting the payees both In 
Urban and Rural areas has 
bean prescribed. The result of

this verification is monMorad at 
the highest level.

(b) Postmen are required to 
render every day correct ac­
count of all the Money Orders 
pakibythem.

(c) Money Orders pakl vouch­
ers are scrutinised by the 
Supervisors to ensure they 
were property pakl.

(d) Every fortnight details of 
pakl Money Orders are sent to 
audit Off k »  to check credits of 
pakl Money Orders.

T.V. statkm Aurangabad, Maharashtra

1730. SHRI MORESHWAR SAVE: WiH 
the Ministerof INFORMATION AND BROAD 
CASTING be pleased to state:

(a) whether the Government propose to 
raise the capacity of the TV statnn at Auran­
gabad, Maharashtra; and

(b) if so, the time by whch the work is 
likely to be compleied?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR GIRUAVYAS):
(a) and (b). The Low Power Transmitter 
(100W) at Aurangabad has already been 
replaced by a High Power transmitter of 
(10KW) radiating power with effect from 31-

3-1991.

'BIJil Adalat*' in tlw Capital

1731. SHRI MORESHWAR SAVE: Will 
the Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
Pipased to state:
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(a) wh«ihar DESU has oonstitutad six 
■BijK Adalats’ in th« Capital in oidarto mKi- 
gala tha probiams of its consumors;

(b) If so, tha number and nature of 
complaints received by each adalat;

(c) the number of cases settled by each 
adalat to the satisfaction of Its consumers;

(d) the number of cases in which the 
consumers have not been satisfied; and

(e) whether the Government propose to 
hole similar adalat elsewhere also?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER NON-CONVEN- 
TIONAL ENERGY SOURCES (SHRIKALP 
NATH RAI); (a) to (d). DESU had set up six 
'BIjli Adalats' in September, 1991 for the 
redressal of the grievances pertaining to 
wrong billing, delay in release of connec­
tions, refund of security deposits, non-woifc- 
Ing of street lights, tow voltage conditions, 
etc. Of these, two Adalats have met so far. 
Out of 76 cases received by B l̂l Adalat-i 
(East Circle), 10 cases were settled and the 
remaining 66 cases were disposed of by the 
district Grievances Cell. The Bp Adalat-ll 
(Central Circle) settled 51 cases out of 56 
eases received. The consumers were satis- 
tied with the settlement of their cases.

(e) Since such Adalats are set up by the 
concerned organisations themselves to 
supplement their machinery for redressal of 
pubHc grievances, there is no such proposal 
wtth the Department of Power.

Attack on Journalists in Bombay

1732. SHRI RABI RAI:
SHRI LOKANATH 
CHOUDHURY:

Win the lynnister of HOME AFFAIRS be 
pleased to state:

(a) whether some joumafats were physi­
cal attacked in bombay in tha last weeit of 
October. 1991;

(b) if so. the details thereof; and

(c) the action taken against guilty 
persons?

THE MMISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE M THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c) The informatkm is being 
colected from the State Government and 
wai be laid on the Table of the House.

MotiaJIrs sneaking from Pakistan

1733. SHRI G U R ^lAS KAMAT: Will 
tha Minister of HOME AFFAIRS be pleased 
to state:

(a) whether a large number of Bengali 
speaking mohê irs ki Pakistan are awaiting 
an opportunity to sneak into India from 
Amritsar border;

(b) whether the mohqirs have tried to 
sneak into India ealier also;

(c) If so, when and from whk:h skto; and

(d) the steps the Government are taking 
to prevent the entry of mohajirs?

W E  MINISTER OF STATE IN THE 
M IN IS ^^P ^L IA M E N TA R Y A FFA IR S  

MINISTRY OF STATE IN THE MINIS­
T R Y ^  H O I^  AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). Several attemrt have 
been made oy Pakistani Rangers to forably 
push the Mohajirs into india:-

(c) The dates and areas through which 
the attempts have been made by Pak Rang­
ers to p u ^ Mahajirs into India dunng the last 
three months are given betow:-
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Dais A n a

22.8.91 Thehkuia, Khasa & Daoke (ASR)

03.9.91 Roranwab (Khasa) ASR

06.9.91 T J .  Singh (Khenkaran) ASR

16.9.91 Rijatal (Khasa) ASR

17.9.91 -d o -

18.9.91 -d o -

22.9.91 Roianwala (Khasa) ASR

11.10.91
•

Thehkuia (Bhldwind)ASR

14.10.91 ftoranwala (Khasa) ASR

20.10.91 Rajatal (Khasa) ASR

06.11.91 Karma (BhiMwInd) ASR

11.11.91 Havelian (Bhidwind)

17.11.91 Naushera Dalia (Bhikiwfcid)

(d) With a viawto Pravantina Mitration, 
border forces hava been strengthened both 
in foffca and in aouiDmdnt and waanonn^m  i w i w v  o j  iw  H I  c m iw  v w a ^ # w i i iw a

Border faocirtg and flood lighting is being 
done in spectfic areas. TheviglancesatHip 
of the b o r ^  forces has also been geared i4> 
and further strenthenad for keeping dose 
suivHance on the border.

Manufaetura of Sura

1734. Sm iGURUDASKAMAT:
SHRI GOVIND CHANDRA 

MONDA:
SHRI MADAN LAL KHURANA: 

SHRI HARI KEWAL 
PRASAD:

SHRIGOPINATHGAJAPATHI: 
SHRI VILAS MUTTEM WAR: 
SHRI BHUBANESHWAR 

PRASAD MEHTA:
SHRI SHANKERSINH 

VAGHELA:

WiHtheMinisterofHOklEAFFAr « 
to stato:

(a) the number of loences so far given 
in Delhi for manufacturing SURA;

(b) the number of unOcenced factories 
being run at present and the action taken 
against them;
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(c) tlw numbar of botliss of spurious 
SURA soized in the coutrtiy. Stato-wiso 
during oach of tlw iast thra« yoara;

(d) ttw number of deattffi on account of 
tyurvadic mixtures of medicines. State-wise 
and Unlon-TerrHory-wlse during the last two 
years; and

(e)thestepstaken^)raposedtobetal(en 
by the Government to rectify the situation?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS: (a) The Drug 
Control Department has granted licences 
under the Drug & Cosmetics Act to five 
manufacturing units to manufacture Mrit 
Sanjivini Sura in the Union Territory of DettiL 
These units have, however, discontinued 
manufacturing.

(b) No unlicensed factory has come to 
the notice of the DeIN Administration.

(c) This matter comes within the pur­
view of respective State Governments. The 
number of bottles of Sura seized by the Delhi 
police in the Union Territory of Delhi during 
the last two years and upto 25th Nov.. 1091 
is as foilows:-

1989

1990

1991

137750.

194739.

152142.

(d) 199 persons died in Delhi in Novem­
ber, 1991 due to the consumption of 'Kar- 
poor Asav* manufactured by afinn in Ghazia- 
bad, U.P. No death tool( place in Dettiionthis 
account from 1.1.90 to 31.10.91.

(e) The Delhi police have carried out 
extensive raids and searches in the Capltai 
resulting in the anest of 93 persons so far.

337 criminal cases have been registered 
and 73087 ‘Sura’ bottles seized in Novem­
ber, 1991 after the tragic inddent The 
Excise Department of DeIN Administration 
has taken more than 100 samples from 
various sources.

The Delhi polce and the Excise Depart­
ment of the Delhi Administtation have sealed 
13 shops of Ayurvedic medicines. The Di­
rectorate General of Health Sen îces has 
issued instructionaon 14.11.1991 to all Stale 
Drug Controllets toensure that manufacture 
of Ayurvedic, SIddha and Unani dnig should 
conform to the bud down specifications and 
the Drug Inspectors must cany out in depth 
inspections of al manufacturing firms.

AH possMe action is being taken by the 
Government to prevent recun-ence of such 
inckfents in future. AH concerned depart­
ments of the Delhi Administratnn have been 
advised to exercise the utmost vigilance and 
directed to vigorously enforce the excise 
laws and to strictly implement the giMeBnes 
of the Unbn Health Mnistiy on the subjecL

News Item Captioned “Lack of Regula- 
tiona-

1735. SHRI JEEWAN SHARMA: Wil 
the Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
pleased to state:

(a)whether attentkxi of the Govemment 
has been drawn to the news item eaptkmed 
la ck  of rsgulatkxis-DESU contractors 
threaten to launch agitatkxi* appearing in 
the Indian Express of September 7,1991;

(b)ifso,thedetaiisofthaactk>ntiri(enby 
the Govemment on the salient points brought 
out in the news report;

(c) the details of the rules and regula- 
tkms for awarding contracts, the system of 
making payments to the contractors and
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numbar of times tlw tonden WWW cated in 
liw currant yaw. numbar of twMtorafiiad and 
Ikiw doas tlw sama oompara wMi tiw pra- 
codino tMfo voars! and

(d) tha numlMr of timas irragularttfaa 
ware poiniad out in tha rulas and ragulalions 
for awanfing contacts by tlw CAftG in tiw 
past and ottwr audit authoriUas during the 
iaatHHaayaarsandtliaaBlionlalcsntlMraon?

THE MMiSTER OF STATE OF THE 
■MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRi 
i<ALP NATH RAi): (a) Yas, Sir.

(b) Tha DESU kilanagamant has haid 
discussions with tha raprasantafivas of tha 
contractors to sort out thair pnbiams. A 
Commiltaa was also eonstHulad by assod- 
•Bng tha raprasantalivas of tha conttaclors 
to maka suMbia racommandatiom on tha 
various points raised by them. Tharacorn- 
mandaHons of tha Conunittaa. paiticulaily 
on tha provisions tor price escalation dausa 
in tha contacts havaalraady bean approved 
by DESU.

(c) DESU isfolowii« the provision of 
the taeneiai Contract Acr and tha’Stores 
and Purchase Mmwd of DESU* for inviUna 
tenders. DESU has also adopted a system 
of nsgistralion of contiactort for awarding 
the contracts. The contractors are required 
tosuborit theUistothe engineering authori­
ties and after necessary chedo and verifica- 
tioa the bins am forwaided to the Accounts 
Department fc>r anxuiging the paymertL In 
view of the la/genumberofworics carried out 
by tha various field divisions of DESU on 
contract basis, no cantrwBsad data aboutthe 
numbarof tenders caled/fled is mafcitainad 
by DESU.

W  Accotding to DESU. no serfous ir- 
lagularittas haw* been pointed out tiy the C 
A A6 or oOiar audk amhotWas in this raganL 
Ifow wsr. ttia obaawalions made by audU

from timetotime are iooiwdintoby DESU foi 
appropriate action.

Irragularlllaa in Reoowwy ofM.C.0.

1736. SHRI JEEWAN SHARMA: Wil 
the Minister of HOME AFAIRS be piMsed to

(a) whether aHendon of the Govern­
ment has been drawn to the news ttem 
captioned *MCD recovery of duea faulty: 
CAG” ^ipearing in the Hindustan Timas of 
September 27.1991;

(b) i  80, whether the C&AQ. in his report 
ending March 31.1990, has detected many 
irregularities in recovering dues amounting 
to lakhs of rupees from aiiottaes of commer- 
dal units; and

(c) if so. the reasons for not recovering 
the huge suin of revenue of the Municipai 
Corporation Of Delhi and the steps propose 
to be tdkan in this matter?

THE MINISTER OF STATE IN THE 
MMISTRYOFPARLIAMENTARYAFFARS 
AND MINISTER OF STATE M THE MMIS- 
TRY OF HOME AFFARS (SHRI M.M. 
JACOB): (a) to (c). Information is being col- 
iectod and w i be laid on tha Tid)le of the 
House.

Doordarahan Kendra in Bareilly

1737 SHRI SANTUSH KUMAR 
GANGWAR:

SHRI RAJVEER SINGH:

WiHthaMbMatOl MF0RMAT10N AND 
BROADCASTING be pleased to state:

(a) whattwr any Doordarshan Kendrâ
A .IA  stadon ii being Mlupin Barely, Uttar
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ao
tarinthisregaRl;

(c) by what tbm thtt sadd IwndraMation 
i> IIm V to baoonw functional; and

(d) the raaaons for tha dalay?

THE DEPUTY MINIS1ER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS):
(a)Yaa.Sir.

(b) and (c). Tha dvll and installation 
woiks of local radio station and TV transmft- 
tar have baen completad. Whto testing of 
AIR transmitter is being conducted, a ISOM 
TV tower b being constructed. Both the 
projects are envisaged to be commissioned 
during 1992.

(d) Some delay has occurred in installa­
tion of TV tower as design of the foundation 
liad to be altered due to sand bed at the spot, 
and also in providing power supply by the 
State GovemmenL

lEngBstH
---A# â «__■___ ■ ■%______rwnaDiinaiion ot mspiaCM persons 

from East Pakistan

1738. SHRI CHITTA BASU: Wil the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whelherthe Government received 
in July last year a memorandum regarding 
the residuary problems of rehabilitation of 
tha displaced persons from East Patdstan;

(b) if so, the issue raised in the memo­
randum and the response of the Govern­
ment thereto issue-wise;

(c) whelherthe Government propose to 
wind up the rehabilitation programme for the 
displaced persons from East Paidstan; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIFiS 
AND MINISTRYOF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) Yes Sir.

(b) A statement is attached.

(c) and (d): No time limit has been fixed 
for the final winding up of rehabilitation work. 
The reskiuaiy items of rehdbiiitatbn work 
are stil in progress.
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(Tiansjatton]

kispoctlon by Sub-CommlttM on 
Official Languag*

1739. SHRIANAND RA7NA MAURYA; 
Win the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Sub-Committee on Of­
ficial Language is allowed to inspect the 
Department concerned to see if the recom­
mendations made by the Committee have 
been implemented;

(b) whether action is taken against the 
Department in case of non-implementation 
of the recommendations of the Sub-Commit­
tee;

(c) whether some Ministries had not 
accepted the recommendatbns made by 
the firstSub-Commhtee on Offidal Language, 
and

(d) if so, the names of such Ministries 
and the action taicen against them?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). Section 4 of the Official 
Languages Act, 1963provides forthe review 
of the progress made in the use of Hindi for 
the official purposes of the Union by a 
Committee on Official Language consisting 
of 30 Members of Parliament. The proce­
dure adopted by the Committee for dis­
charging its furtcUons comprises (i) inspec­
tions of Ministfies/Departments and their 
attached/subordinate offices, public sector 
undertakings etc. of the Central Govern­
ment; (8) circulating a questnnnaire for ob­
taining informatkxi/views^uggestions from 
offfces in (i) above, and (HI) obtaining the 
opintons of eminent persons working In dif­
ferent fieUs through oral evMence. The

Committee has constituted 3 Sub^mm K- 
tees from amongst its members for unde| 
taking inspecltons. To remove the short­
comings noticed during inspections and tfir 
improve the positkwi, assurances are given 
VDiuntarily by the offioas inspected by the 
StA>-Committees. The Committee reviews 
the actton taken on the assurances through 
con-espondence wHh the concerned Minis-1 
tries and during subsequent inspections.

On the basis of condustons emerging 
through the reviews made during inspec­
tions/discussions, evMences and the infor- 
mattons obtained from the Ministries/De­
partments/Offices from time to time, the 
Committee prepares its Report and submits 
to the Presklent wittt their recommenda­
tions. The Committee has. so far. submitted 
four parts of tts Report to the PresMent and 
these have been iaki before the two Houses 
of Parliament. The fourth part of the Report 
relates to tiie progress made in the use of 
Hindi in the offices and undertakings d  the 
Central Government. The opinion of the 
State Governments is being obtained on this 
part, on oonsUeration of which tiie directions 
of tiw Preskient will be issued according to 
the Report or part thereof. On the remaining 
parts of the Report of the Committee, which 
inchide its first part as well, the orders of the 
Presklent have been issued.

[E n a m

Post OffloM in Rum At m * of U ^.

174a SHRI ANAND RATNA MAURYA: 
Wil the Minister of COMMUNICATIONS be 
pleased to state:

(a) the total number of Post Offices and 
Telegraph Offices in Uttar Pradesh;

(b) whetherthe Government propose to 
open new Post Offices particuta^ In rural 
areas;



(c)«to.ttwd«tail8thei«af;and Post OffiCM: 19.588

(d) the total numt)er of Post Offices Telegraph Offloes: 5,893.
opened during the last three years in Uttar
Pradesh? (b) Yes Sir.

(c) The details of the post offloes pro* 
THE DEPUTY MINISTER IN T IC  posed in rural areas are furnished in the

MINISTRY OF OOMMUNICATiONS(SHRI attached statement
P.V. RANGAYYA NAIDU): (a) The total
number of post offices and telegraph offices (d) The number of post offices opening
in Uttar Pradesh are as under:- during last three years Is as under:-

1988-89 1989-90 1990-91

303 MMImiA mwws DECEMBER 2. ig91 MMton/tnnwn 304

275 254 430

STATEMENT

OjBtifct-wtw targets for openifv of post office UP. Gidaki 1991-92 sul^ect to JustKe»-
tion

S L NamofDistrict Ho.otPostOmoas
No. Pmpos9dtobeopM0d.

1. Barabanki 12

Z Faizabad 15

3. RaiSareilV 15

4. Sitj^jur 15

5. Sukanpur 18

6. Lucknow 25

7. Kanpur CHy 6

8. Kanpur Dehat 7

9. Unnao 7

10. Fatehpur 6

11. Farrukhttad 6

12. Banda 6



S L  NwMofCMrict NojofPostOmoaa
No. Pmposodto be opmed.

13. Hamirpur 5

14. AHalMdMKl 17

15. Ghazipur 10

16. Jaunpur 10

17. Miizapur 15

18. Varanasi 25

19. Pratapgarh 15

20. Bijnore 12

21. Maenrt 12

22. M. Nt«ar 12

23. Saharanpur 12

24. Ghaziabad 12

25. Dehradun 3

26. Pauri 2

27. ChamoK 2

28. Tehri 3

29. Agra 13

30. Mathura 10

31. Aligarh 10

32. Jhansi 15

33. Bulandshahar 6

34. Etah 6

f**._____ L  _oD. ciawan 0
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SL NameoflXsMct No.ofPostOm(»s
No. Proposed to be opened.

36. Mainpuri 5

37. Abnora 6

38. BateiNy 5

39. Badaun 5

40. Hardoi 5

41. Kfieri 6

42. Moradabad 4

43. Rampur 4

44. Nainltal 3

45. Pabhft 3

46. Pithoragarh 7

47. Shahjanpur 5

48. Goraklipur 11

49. Maharajganj 10

50. Deoria 15

51. Bansi 5

52. BaHia 10

53. Batiraich 10

54. Gonda 10

55. Azamgarti 8

56. Mau 7

57. Basti 5

520*

*Out of siZO post offices to be opened in Uttar Pradesh postal drde during 1991-92,500 
post offices are earmarked for tlw rural areas.
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[TiansbOkHi

H o u m s  for EmptoytM of Dtpartmwit 
of Posts in Srinagar (Raurl Garhwal)

1742. SHRI BHUWAN CHANDRA 
KHANDURI: Withe ilAnister of 00lylll4UNI- 
CATIONS IM plMnwl to stale:

(a) whether the land for the constructbn 
of residential houses for the employees of 
the Department of Post in Srinagar (Pauri 
Garhwal) has lieen aoquirad^rchased;

(b) H so. whether the construction work 
of these residential houses has since been 
started; and

(c) if not. the reasons for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU); (a) No. Sir.

(b) and (c). In view of (a) above.

(d) Do not arise.

Sub-Post Oflloss and Branch Post 
OfHoes ki Distriels of Uttw Pradesli

1743. SHRI BHUWAN CHANDRA 
KHANDURkWn the Minister of COMMUNI­
CATIONS be pleased to stale:

(a) the number of Sub-Post OfRces and 
Branch Post OfTices in Pauri. Chamoii and 
Dehradun districts of Uttar Pradesh district- 
wise;

(b) whether the Government have re­
ceived any proposal for opening Branch 
Post Offices and Sub-Post Offioes at some 
other places in these districts;

(c) if so. the details thered; and

(d) the action proposed to be taken by 
the Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAKHJ): (a) The number 
of post offices in these districts at present are 
as under:-

SLNo. Nam0 of District Extra DopartI 
Branch Post 
Offices

DepttL
Std)-P08t
Offices.

i) Pauri 362 62

S) l/namon 268 55

SO Dehradun 156 68

(b) and (c). Yes Sir, The proposal for 
opening of Extra Departmental Branch Post 
Offices and Departmental Sub-PosI Offices 
have been received forthe following places 
in these districls:-

L Pauri :̂haurikh.Kandiyamaaa
n. Chamoli^lddmoli. Devpuri.

Joy-gi»dal.
BL Dehradun-Fathepur Tanda/ 
SainjAtederwala.

Sub Post Offices:-

Pauri-At Base hospttai Srinagar in district 
Pauri.
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kwtaNatlon of Nnv Tatophom Ex- 
changss Ou]arat

1748. SHRIKASHIRAM RANA: Wnthe 
MinisterofCOIlMUNICATIONSbaplsassd 
tosUd*:

(a) tho number of new telephone ex­
changes inataled in Gujarat during last year 
and the locations thereof;

(b) the names of places where the 
capacity of telephone exchanges was ex- 
paixled during the last three years;

(c) the names of the places where new 
telephone exchanges are proposed to be 
installed and the capacity of existing tele­
phone exchanges expanded during tlie year 
1991-92?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SKRI 
P.V. RANGAYYA NAIDU): (a) 35 New Tele­
phone exchanges were installed in Gujarat 
during the last year (1990-91).

The details are given in the attached 
statement -L

(b) The names of places where the 
telephone exchanges were expanded dur­
ing the last three years is given in the at­
tached statement-IL

(c) The names of places where new 
excha^es are proposed to be installed 
alongwith the names of existing telephone 
exchanges to be expanded during 1991-92 
is given in the attached statement - III.

STATEMENT-1

New Telephone Exchmges opened in 
C k ^  during tfw /asf Year (1990-91).

S.No. Name of Exchanges

O .N O . N B m O O f c x c n B n g Q S

1. Vasana

2. Nana-Ankevalia

3. Ranasan

4.

5.

6.
7.

8. 

9.

10.

11.

12.
13.

14.

15.

16.

17.

18.

19.

20. 

21.

22.

23.

24.

25.

26.

Suigam

Turkha

Jambrawala

Deshottar

Anklacha

MotaAnkevalia

Mandvi

Richhwani

Advana

Gir-Madhavpur

UgedI

Khamra

Vandhia

Ramji Patel na Muvada 

Vadaval̂

Otha

Ran(JMN)

Khan-VanthaK

Satodad

Tishara

Godawadi

Tadkeshwar
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S.No. Name of Exchmg»B SMo. NaawatExdm gos

Z7. Cantonment (Ahmedabad) 3Z. Naranpura-lat

28. Chanchvel 33. Gotana

29. Nav3qri(Sata) 34. Kashod (Sata)

30. Vapi(Sata) 35. Dhandhuka(Sata)

31. Dhuvaran
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(d) Thas« proposals are being processed.

Oommwnorativ* Postal Stamps In the 
Msmory of Etnlnut Parsons

1744. SHRI BHUWAN CHANDRA
KHANDURI:

SHIR PAWAN KUMAR 
BANSAL 

SHRI G. MADE GOWDA:
SHRI SURENDRA PAL PA- 

THAK:

WUI the Mmistsrof COMMUNICATIONS 
baplaasad to state:

(a) whether the Union Government 
propose to issue oommemorative postal 
stamps this year in the memory of eminent 
persons on the occasion of their birth cen­
tenary celebrations; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRYOFCOMMUNICATIONS/(SHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir.

(b) A oommeffloratlve postage stamp 
on Asit Kumar Haidar, a weH known painter 
approved on the occasion of his birth centen­
ary in 1990. is proposed to be issued in 
December, 1991.

■nstalMien of T.V. Towws m U.P.

1745. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of INFORMA­
TION ANDBROADCASTINGbepleasedto

(a) the names of the places in Pauri and 
ChaffloB districts of Uttar Pradesh where 
T.V. towers have been instaUed under 
Dooidarshan expansion scheme;

(b) whether the T.V. towers in those 
districts are functioning sadsfadorily;

(c) whether there is any proposal to 
instal low power T.V. towers at more places 
in these two districts: and

(d) If so, the details thereof?

THE DEPUTY MMISTER IN THE 
MINISTRY O F INFORMATK>N AND 
BROADCASTING (KUMARIGIRUAVYAS(:
(a) and (b). One low Power transmitter at 
Pauri, one transposer at Srinagar and one 
very low power transmitter at Gopeshwar 
are at present providing TV senrice in the 
districts of Pauri Garhwal and Chamoli re­
spectively. These transmitters are reported 
to be functioning satisfactorily.

(c) and (d). A low power TV transmitter 
at Kotdwar in Pauri Garhwal district and a 
very low power TV transmitter at Joshimath 
in Chamoli district are envisaged to be set up 
to strengthen TV service in these districts.

[EngBsm

Dynamic S.T.DJI.S.D. Control Facility In 
Kmda

1748. SHRI P.C. THOMAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether the Dynamic S.T.DAS.D. 
Control FadTity (Computer Lode) is available 
in Electronic Telephone Exchanges of Ker­
ala;

(b) if so. the details thereof;

(c) whether the Govemment propose to 
Provide this facility in aH the exchanges in 
the State; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYYANAIDU):(a)DynamicSTD/
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ISD Oonliol faeily (Obmpider lock) is ovdl- 
abi0onlyin6E*1OB«xchang«sandone512 
Port ILToxchangs in K»«la.

(b) Thayare

1. TrivandrumMsdtetrfCoHaga 
TaL Exdnnge.

2. Trivandrum-Ambalamukku 
RLU Exchange.

3. Karyavattom RLU Ex- 
diang*.

4. Kottayam TsIExchanga.

5. Emalttjiam • Palarivattcm 
TeL Exchange.

6. Emalculam • WeUinglon is­
land TeL Exchange.

7. Kanji(odel.T512 Port TeL 
Exchange.

11,1913(SIAK«Q WHrniAnawen 314

(e) No.8ir. kisnottechnicalyfoa-

(d) Does not arise.

[Tiam bAiti

New Post Offices In Gujarat

1747. SHRI KASHfflAM RANA: WUthe 
Miniaterof COMMUNICATIONS be pleased 
to stale:

(a) whether Government propose to 
open new Post Offices in Surat and Baroda 
districts of Gujarat; and

(b) if so, the places where these post 
offices are ilcely to be opened?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). Yes, 
Sir. The details ate gh»n as hereunder:-

SLNo. NameoftXariet Departnmital
SubOmca

Extra Depart- 
mantal Branch 
Office

1. Surat Aghodia Uskar,
GIDCin Ramkund
Katargam Hiravadi,
GIDC Sachin Asarmas,
GIDCAItha- vadpada.
namroH Sheodiin
Limbayat Surat
andSignapoe
in Surat

2. Vadodara Atchalamal Bhanrada,
Dhanaros,
Karodia.
Brancho*
devlain
Vadodara
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The natnas of places when new tele­
phone exchanges a n  pmposed to be kh 
stated akmgwih the exisSng exchmges to 
be existig exchanges to be acpanded during 
1991-92 In Q t i ^
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19. Ratanpur64MLT

20. KaiiH^Nir • do-

: EXPANSION:

1 ,2 .5 to 3 k R L U a tK R C  
Exchangs Rajkot

2.1991 HMtsn AiSMWts 328

(1) RAJKOT
(fi) AHMEDABAD

-.NEW EXCHANGES:
: NEW EXCHANGE:

1. MofbiSKCP
1. Vasna-n 10.000 L (M)

2. Jasdan2Unil80f512CDOT
2. Bagodara-128 C D O T

3. Saparl Unit of 512 CDOT
3. Shertha64MILT

4. Paddhari200UneE SAX
: EXPANSION:

5. Supedi-128C-DOT
1. Baraja100L(300^)

6. Motimarad-128-C^T
Z Miroli64MILT(50MAX-llto

7. Virpur128C-DOT 64)

8. Deidi128C-DOT 3. Navagam 128 C DOT (100
MAX-111128 C D O T)

9. Bhunara128gCiK>T
4. Neadflj 128 C  DOT (150

10. Vajadi 128 C-DOT MAX-111128 C D O T)

11. Vinchia128C-DOT2Units 5. Kuha 128 C D O T  (50 MAX-
H1128 C D O T)

12. Gomta64MILT
6. Ahroadabad (Naranpura-lt)

13. Jatalsar-do- 12000L(E)

14. Chttravad-do- 7. BofMd 100 Expo (300400
MAX-II)

15. KbIHhad-dO-
8. Dhoka 300 Expn (800-

16. KoM-do- 1100)

17. K.B. Dham-do-
9. Kauka 64 MILT(2S MAX-64

18. Mata(l%ana)•do- MLLT)
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10. Badaikha 128 C  DOT (25 
MAX-lil128CDOT)

11. Randheja 100 EXPN (200- 
300 MAX-II)

12. Adalaj2X128CDOT(100 
MAX-UI to 128x2 0  DOT)

13. Dehgam 900 MAX-1 120 
CBM 900 MAX-1

14. Devfcaran Muvada 64 M LT 
25 MAX-11164 MILT

15. lsanpurMota64MILT-do-

16. Sadara128CDOT50MAX- 
III 128 C DOT

17. Bahlal128CDOT100MAX- 
II1128 C  DOT

18. Dabhoda 128 C  DOT 50 
MAX-III 128 C  DOT

19. Rakhtal 128x3xc DOT 200 
CBNM

20. Dotroj 64 M LT 50 MAX-III 
to 64 MILT

21. Manipur 64 M ILT-d o -

22. KUasan Road 128 C  DOT 
100 MAX-III to 128 C DOT

23. Jindawa 128 C  DOT 50 
MAX-nito128CDOT

24. Mandd128CDOT100MAX 
3M III to 128 C  DOT

25. Vlrangaffl 200 ESAX EXPN

26. Dhandhuka 128x4 C  DOT 
(300 CONM to 128x4 C 
DOT)

27. Ranpur 200 L ESAX (100L
MAX-II to 200L ESAX).

(Ill) VALSAD

NEW EXCHANGES:

1. Khadoli64MILT

EXPANSION:

1. ChMK MAX.II 500 to 600 
LINES

2. ValsadMAX.il2200to2400 
L

3. Daman MAX.II 800 to 900 L

4. KillapaidiMAX.500to600L

5. SBva8saMAX.II800to900 
L

(IV) BHUJ

NEW EXCHANGES:

1. Bhanidia 25 Une MAX-III

2. Matanamath 25 Una MAX- 
III

EXPANSION:

1. BhujMAX-l4to5k

2. Gandhidham384UneEPR

3. Anjar MAX-II (600-700)

4. Adipur-do-(7000-900)

5. Bhachau CBNM (240-360)

6. K.MandviCPM 9720-840)

(V )  JUNA6ADH

* NEW EXCHANGES:

1. Moddar Now 25L MAX-III
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2. RanavaddaN«w2SLMAX- 16. Ajab50LM-llltolLT-64.

ttl
17. Vadai

3. Chftatrava New 2SL MAX-
III 18. Mc^vadi *

4. AmiyalaNew25LkMX-lll 19. R.Khlrasara *

• EXPANSION 20. Sutrapada *

1. VeravalEPR3kto4k 21. Girgadhada * *

2. JunagadhXBP7kto8.5k 22. Akolwadi ‘

3. UNA840CBMtolLT2048 23. MotlMonpari*

4. Vanthaffi 200 CBNM to ILT 24. Tlwr
510.

25. Morasa
5. V»avadar230CBNMtolLT

512. (VI) BHARUCH

6. Talala 330 CBNM to * NEW EXCHANGES
ILT.5ia

1. DERCL128PC-DOT
7. Mangrol 380 CBNM to C-

DOT-512. 2. Bhadbhut64MILT

8. Shahpur100MAX-lllto128 
P -CD O T

9. Madhavpur 100 MAX-lti to 
128 P -C D O T

10. VadaiSOLM-nito

11. Mat0vadt5ODM-lllto‘

12. MendaidaCBNMto2S6C 
DOT.

13. HanavadareoOM-lltolOOO 
C T O T .

14. Kutiyana200to300lyl-N.

15. Banlwa200to300M-ll.

EXPANSION

1. BHARUCH$000-6000LX-
BAR

ANKLESHW AR 4000- 
5000LX-BAR

K* Colony 240LCBNM-512 
P-ILT

Vaaa 150L MAX-III-512P- 
B.T

Amod 200L CBNM-512P- 
L T

Janibutar300LCBNM-512-
C D O T
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7. Rajpipla480LCBM-2048P-
B.T

8. Jhagadia 130L CBM 
300ESAX

9. Natrang 100L CBNM- 
300ESAX

10. Dadiapada SOL MAX-III 
128P-CDOT

11. Dahej SOL MAX-III-128P-C 
DOT

3. Lunawada 600L CBM- 
2048P-ILT

4. Santrampur 120L CBNM 
200LESAX

5. Dhanpur35LMAX-l(-128P- 
C D O T

6. Limadia SOL MAX-III 128P- 
C D O T

7. Kothamba SOL MAX-ill 
128P-CDOT

12. UmalaS0LMAX-lll-128P-C 
DOT

13. Siyod25LMAX-lll-64M-ILT

14. llavS0LMAX-lll-64M-ILT

15. Shuklatirth SOL MAX-III 
64M-ILT

16. TanrariaS0L-MAX-lll128P- 
C D O T

(vii)GODHRA

NEW EXCHANGES

1. HaM (Sata) 1000P-C DOT 
3NinlmanaKhakharia64M- 
ILT

2. Godhra(Sat«)100P-CDOT
4 Khanpur 64M ILT S Ra- 
chhanla64M-ILT

EXPANSTION

1. Dahod 1800L CBM^OOOL 
PRX

2. Jhalod 200L CBNM-S12P- 
ILT

8. SukhsarSOL MAX-II1128 P- 
C D O T

9. Garbada100LMAX-lll2S6P 
■CDOT

10. Limkheda 100L MAX-III 
2S6P-CDOT

11. Shdhra100LMAX-lll256P- 
C D O T

12. Umdi 100L MAX-III 2S6P-C 
DOT

13. V^alpur100LMAX-lll2S6P- 
C D O T

14. Vardhari3SL MAX-III 64M- 
ILT

15. Bakor2SL MAX-III 64M-ILT

16. Mal«kpur2SL MAX-III 64M- 
ILT

17. Bhoiwa 2SL MAX-III 64M- 
ILT

(vlll)HIMATNAGAR

NEW EXCHANGES



1. HolMAX-lll 3.

2. PratapgadhMAX-lil 4.

VMlMAnawua DECEMBER 2,1991 VW OutAim inn 3?^ 

MotilsrolMAX-lll 

KtwrolMAX-lll

EXPANSION

1. Himatnagar 2500-3000 LCP

2. Modasa 1200-1300 MAX-II

3. Baid 360-384 512ILT

4. Bhiioda 240CBNM-384512Ut

5. Dhansura 360-384 512ILT

6. Khedbrahma 480CBNM-10S2CDOT

7. Mar 840-1400 512PC DOT

8. Tmtoi 100 k4AX-lli 200EXAX ESAX

9. Mudeti 150SAX200ESAX

10. Ambligara 50 SAX 1280 PC DOT

11. Atarsuba 50L MAX-II! 128 P C  DOT

12. Umboi 100MAXJII128PCDOT

13. Shivrajpura
Kumpa

50M-III128PCDOT

14. Navanagar 35M-III128PCDOT

15. PosMna 50M-IIM28PCDOT

16. Bamma 50M-II1128 PCDOT

17. Ghad 50M-ill128PCDOT

18. Umbadia 50M-ltl128 PCDOT

19. Fudada 50M-IIM28 PCDOT

20. Anior 35M-»1128 PCDOT

21. Laxmipira
Kufflfn

SOM-in 128 PCDOT

Commissioned

Conversion

Commissioned
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22. Aitrunda 100M-III2S6PCDOT

23. BadoK 100M-III2S6PCDOT

24. Gadat 100M-III256PCDOT

25. Salal 100M-ill256PCDOT

26. Chittoda 100M-III256PCDOT

27. Dsmai 200M-III256PCDOT

28. Jadar 100M-III256PCDOT

29. Vijaynagar 100M-III256PCDOT

30. Kadiadra 100M-III256 PCDOT

31. Ranasan 100M-III256PCDOT

32. Gadkan 100M-III256 PCDOT

33. Umedgadh 35M-III64MILT

34. Vishnupura 35-111 64 MILT

35. Kheradi 35-111

36. Kharoj 35M-III

37. Satnagar 35SAX

38. Tarakwada 35M-III

39. Chandrani 50M-ill

40. Bhadraswar 35M-III

41. Matoda 35M-III

42. Rampir-
Kumpa

35M-III

43. Dadhaliya 35M-IN Conmiissioned

Commissioned.
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(ix)PALANPUR

* NEW EXCHANGES

DECEMBER 2,1991 WrSt0nAnsw»ra 340

1. Rasana 64 MILT

2. Aseda m

3. Raviya m

4. Samau Mota m

5. Bhadath m

6. Rah 128PCDOT

7. Palanpur 1400 Line Stellite exchange

EXPANSION.

1. Danta MAX-11128 PC DOT

2. Gk)la MAX-lll64Mm.

3. Dhemai MAX-lll64Ma.T

4. Dantiwada MAX-III256PCDOT

5. Ikabgadh MAX-ill256 *

6. Amirgadh MAX-111256 *

7. Jitpur 64 MILT

8. Juni Gendhavi Commissioned

9. Paldi 128 P CDOT -do-

10. Hadad MAX-III To 64 MILT -do-

11. Chhapi MAX-III (300-400) -do-

12. Khimat MAX-III to 64 MILT-do-

13. Moriya II H -do-

14. Tharad CENM (200-210) -do-

15. Virampur MAX-III lD64MILT-do-
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16. Gadh - MAX-lfl fo128PCDOT-do*

17. Santalpur M ■ -do-

18. Pilucha II ■ -do-

19. Vasana SOMAX-mtolOO
MAX-III -do-

20. Vadgam MAX-III to200Un«
ESAX -do-

21. Kabirpura MAX-III to 128 P CDOT

22. Bhavisana M II

23. Dhanera CENM-512ILT

24. Kanudar MAX-III 512ILT

25. Tharad 210 CENM-512 ILT

26. Bhabhar CENM-512-ILT

(X) SURENDRANAGAR

NEW EXCHANGES

1. Dholf 25Lln8M-lll CommisskHied

2. Danavada 25M-III

3. Dudapur 2SM-III

‘ EXPANSION

-1. Saiia 100 Lina 128 
PC DOT Commissioned

2. Muli 50 M-lll 128 PC DOT -do-

3. Kharaghoda 50M-III 64 MILT -do-

4. Sayla 25 M-lll 64 MILT -do-

5. Lakhtar 100 M-lll 200 ESiia

6. Charadva 35 M-lll 64 MILT



7. Nimaknagar

8. Limdi

9. Pattfi 

(xi)* MEHSANA

* NEW EXCHANGES

1. Sariyad

2. Dukhat

3. Bhadra

4. Suraj

5. Chhatral

* EXPANSION

1. Visnagar

2. Kalol

3. Patan

4. Unjha

5. Kukarvada

6. Mansa

7. SMhpur

8. Becharaji

9. Chansma
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25M-UI 64 MILT 

600 CBM-800P COOT 

2 4 0 C E N M ^ IL T

W rit^Answ on  344

91400-2000)

2000-2400

2000-2200

2300-2400

500-600

720-960

1320-1560

120-140

240-260

MAX-II

MAX-li

MAX-li

MAX-il

MAX-II

CBM

CBM

CBNM

CBNM

10. Kadi

11. Dangswa

12. Amtnllasan

13. Jotana

1500-1600

35-64

CBNMtoEtoctiDnk:

-do-

MAX-n

MAX-II



14. Ranuj

15. Sardarpura

16. Nandasan

17. Jhudasan

18. Sami

19. Kada

20. Valam

21. Sundiya

22. Kamliwada

23. Dhinoj

24. Kherva

25. Agbd

26. Balisana

27. Bhilvan

28. Ui.ita

29. Kansa

30. Mahudi

31. Dasaj

32. Sankheswar

33. Dasaj

34. Amarpura

35. Punasan

36. Stpor

345 Written Answers

-do-

MAX-lto128 PCDOT

-do-

-do-

-do-

MAX-IIIto 128 P C D O T

-do-

-do-

-do-

128 P CD O T

128PC-D O T

-do-

-do-

-do-

-do-

MAX-III to 64 MILT

-do-

-do-

-do-

-do-

-do-

-do-

-do-
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(xil) BHAVNAGAR

* NEW EXCHANGES ‘Nif

* EXPANSION

1. Mahuva

2. Talaya

3. Gadhada

4. Rohishala

5. Zamrala

6. Valukad

7. Vijapadi

8. Vallabhipur

9. Ghogha

16. Lathidad

11. Mandvst

p )  *JAMANAGAR

* NEW EXCHANGES

1. ShHIa

2. Chandragadh

3. Chola

4. MotaVadala

5. Nana Vadala

6. MotaGunda

DECEMBER 2.1991 Written Answers 348

MAX-II (1300-1400) Commissioned 

CBM (480-500)

512ILT

128 P C  DOT

-do-

-do-

-dO-

-dO-

64 MILT

-do-

-do-

MAX-III25 Unes 

25LMAX-tU 

25LMAX-ni 

25L MAX-III 

2SLMAX-III 

25L MAX-III

7. Il/EGHPAR 25LMAX-UI
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EXPANSION

1. Jamanagar MAX-1 (11.700-13.500)

Khambhalia MAX-H (900-1100)

3. Dwaika MAX-n (250-300)

4. Jamiodhpur 360CBNM to 512 COOT (M)

5. KaJavad 280CBNMtoS12ILT

6. Mrjagunda 45MAX-UI

7. SM o 150MAX-Nlto200ESAX

8. Salaya 150 MAX-III to 256 COOT

9. Lalpur 120CBNMto2S6C-DOT

10. Bheda 120to256C-DOT

11. Adiabada 80 MAX-m to 128 C-DOT (M)

12. Tarsai 100 MAX-III to 128 C-DOT (M)

13. Jivapar 50 MAX-III to128C^K )T(M )

14. Moti Banugar 50 MAX-m to 64 MILT

15. Jam Kalyanpur 25MAX-HI to6 4 M LT

[xiv)*Baroda

* NEW EXCHANGES

1. BAROOA Digital Tax2.5K

EXPANSION

1. Vagodia 180-500 UThms MAX

'PROPOSAL

1, CKy Exchanga 5kRLDNEAX

2. Akeouri S k lW n  NEAX

3. Makarpura 2kRLDNEAX



4. Koyali

5. Miyagam Karjan

6. Chhota Udepur

7. Sankheda

8. Por

9. PaviJetpur

10. Nasvadi

11. Sandhasal 

(X V )  SURAT

* NEW EXCHANGES:

* EXPANSION

1. Surat Market Exchange

2. Surat Katargam

3. Surat Mahidharpura

4. Surat Udhna

5. Surat Rander

6. Surat Pandesara

7. Valod

8. Kim

9. Kadodra

10. Mandvi

351 WrUen Answers

2KRLDN EAX 

512CDOT 

512CDOT 

^ C D O T  

256CDOT 

200 Lines ESAX 

200ESAX 

128 CDOT

-NIL-

DECEMBER 2,1991 VIM t»nAnsm n  352

E 1 (»  10,000 Lines
^00 Lines Already Commisskmed)

MAX-111600 to 1000 Lines 

2 X 1 2 8 CD O T 

2x128 C D O T  

2x128 C D O T  

1000 Lines 

512 H T (150 to 384) 

512B.T(1S0TO384) 

2x512 CDOT (295 to 800) 

512 C D O T  (280 to 400)

Tfaiwmlsslon and Distribution Losses 
of Slats ElsctrieHy Boards

TIONALENERGYSOURCESIw pleased to 
state:

1749.SHRIKASHIRAMRANA:WiHthe (a) the total amount spent tiy the Gov-
Mnister of POWER AND NON-CONVEN- eminent on operatkmal costs of State Elec-
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tridty Boards during each of last three 
years;

(b) the amount involved in the transmis­
sion and distributbn losses during the same 
period, and

(c) the steps taken^propose to be taken 
in the matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON CON­
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATHRAI):(a)to(c). The information 
is being collected and will be laid on the 
Table of the House.

[English]

NEWS-ltem Captioned **CAG Accuses 
Delhi Administration of Gross irregu­

larities”

1750. SHRI ARJUN SINGH YADAV: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether attentbn of the Govern­
ment has been drawn to the news-item 
captioned "CAG accuses Delhi Administra­
tion of gross irregularities* appearing in the 
Hindustan Times dated August, 7,1991;

(b) if so. the details of the action taken 
on the various in'egularities broughtout in the 
news report in the varbus departments of 
Delhi Administration; and

(c) the measures taken to ensure the 
non-recun^ence of these irregularities in fu­
ture?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- 
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). The mformatbn is being 
coNected and will be lakJ on the Table of the 
House.

Vtoience by N^̂ xalites in Andhra 
Pradesh

1751. SHRI DATTATRAYABANDARU; 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of Polbe Personnel killed 
by the Naxalites in Andhra Pradesh during 
the last three years;

(b) whether a numk>er of Poibe Jeeps 
and Police Statbns were blown up with 
Bombs, Detonators and Mines by the Naxal­
ites in Andhra Pradesh;

(c) if so, the number of such blasts that 
took place during the last three years;

(d) whether the Naxalites are in posses- 
sbn of the Arms and Ammunition far supe­
rior and rpodern then the police; and

(e) if so, the action taken by the Unbn 
Govemment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). Information is being 
coitected and will be lab on the Table of the 
House.

(e) *Publb Order being the State sub­
ject it is for the State Governments to devise 
varbus methods and take concrete steps to 
improve law and order. However, the Cen­
tral Govemment is extending all possible 
assistance to the State Govemments as and 
when required. Further, in regard to the 
Naxalite affected contiguous areas of Andhra 
Pradesh, Maharashtra, Orissa & Madhya 
Pradesh, the Central Government has taken 
steps to improve Inter-State coordinatbn of 
the counter Naxalite measures.
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Nsxus BetwMfi LTTE and NaxalRn

1^.SHRIDATTATRAYABANDARU: 
Wil the Mnislar of HOME AFFAIRS be 
pleased to state:

(a) whether there is a nexus between 
the LTTE and the naxaliles;

(b) whether there is a nexus between 
the various Terrorist Organisations and the 
Militant outfte;

(c) if so, the details thereof; and

(d) the actnn taken by the Unnn Gov­
ernment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFARS (SHRI M.M. 
JACOB): (a) to (c). The Government has 
reports indicating establishment of Hasion 
between LTTE and the People War Group. 
Instances of support to LTTE bf organisa­
tions sympathetic to the Naxalites caused 
hascometothenotioe. There is also indica­
tion of nexus between NaxaMes organisa­
tions and the other militant outfits.

(d) The Govemment is keeping close 
watch on the situation and extending all 
possible he^ to the State Govemment for 
facing the challenge posed t>y Terrorists and 
extremists ovganisatnns.

fanplementrtlon of the 1988 Agraement

1753. SHRI DATTATRAYA BANDARU: 
WiV the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether there was an Agreement 
between the Govemment and the Repre­
sentatives of the Recognised Unkms in the 
year 1988;

(b) if so. the detaHs thereof;

(c) whether the Agieement has been 
implemenled in ful;

(d) if not. the reasons therefor, and

(e) the time by which the Govemment 
propose to fulfil its commttments fully?

THE DEPUTY MINISTER IN THE 
MINISTRYOFCOMMUNICATIONS/(SHRI 
P.M. RANGAYYA NAIDU): (a) to (e). infor- 
matkm is being coflecled and w3l be lakl on 
the Table of the Housa

News TV Transmitters to be CommiS' 
•ioned in the Country

1754. SHRI RAMA KRISHNA KON- 
ATHALA: W « the Minister of INFORMA­
TION AND BROADCASTING bepleasedto 
state:

(a) whether there are any proposal to 
oommisskMi new TV Transmitters during the 
ycfar 1991-92 in the country;

(b) if so. the places where the new TV 
transmitters are to be commissnned; and

(c) the total percentage of coverage in 
Andhra Pradesh and the steps taken to 
bridge the shadow zones?

THE DEPUTY MINISTER IN THE 
MINISTRY O F INFORMATION AND 
BROADCASTING (KUMARIGIRUAVYAS):
(a) and (b). The fblkiwing TV  transmitters are 
targetted for commissbning during the 
remaining part of the financial year 1991-92:

1. HPT. Anantapur (augmen - 
tatnn of power from 1 KW 
tolOKW);

2. HPT.Dharwad(IOKW);
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3. HPT.Tirupall(IOKW);

4. HPT.Shimoga(IOKW);

5. HPT, Bhawanipatna 
(10KW)

6. HPT. Bareilly (10KW);

7. HPT.Jagdalpur(IKW);

8. HPT. Gangtok (1KW);

9. Transposer. Nagrota;

10. Transposer. Mussoorie; 
and

11. Transposer. Tiger Hill.

(c) TV  service is. at present, available to 
an estimated 70% populatbn of Andhra 
Pradesh (including the population in fringe 
areas where elevated antennae and boost­
ers are required for obtaining satisfactory 
reception). T\mo transposers have already 
been commissioned at Visakhapatnam and 
Vyayawada for providing TV  service to the 
respective shadow areas. Establishment of 
additional transposers in the State for pro- 
vkiing TV service to shadow areas would 
depend upon future availability of resources 
for the purpose.

Closure of Kalyan Power House, 
Maharashtra

1755. SHRI RAM KAPSE: Will the 
Minister of POWER AND NON-CONVEN- 
TIONAL ENERGY SOURCES be pleased 
to state;

(a) whether the Government are aware 
of the ck)sure of Kalyan Power House. 
Thakurli. district Thane (Maharashtra) and 
stoppage of oonstructkxi of replacement 
project of 1x60 M.W. plant at the same

(b) if so. the reasons therefor;

(c) whether the Government propose to 
recommission power house at Thakurli on 
gasturt)ines;

(d) if so, the time by which the decisbn 
in this regard is likely to be taken;

(e) the numt)er of empbyees who suf­
fered due to closure of this power house; and

(f) the efforts being made to rehabilitate 
them so far?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (f). The requisite 
information is being collected and will be laid 
on the Table of the House.

Delay in delivery of Postal Services

1756. SHRI RAM KAPSE: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether the Government are aware 
of increasing number of complaints regard­
ing delay in delivery of Dak, Telegrams etc. 
by the Postal Department;

(b) if so. the reasons therefor; and

(c) the steps taken or proposed to be 
taken to avoki such inordinate delay in deliv­
eries and to make postal serv^es prompt?

THE DEPUT/ MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Percentage 
of complaints relating to delay in delivery of 
mails to the volume of such mails handled 
constitutes 0.00071% during the year 1990- 
91. There has been a slight increase in the 
number of complaints received as compared 
to the prevbus year. There is. however.
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simultaneous increase in the traffic handled. 
There is no increase in the number of com­
plaints regarding delays in delivery of tele­
grams.

(b) Delays and dislocations in Air/Train/ 
Transport Services and stow movement of 
mails due to acute congestion in the cities 
with frequent bottle-necks resulting in fre­
quent misoonnecttons, sometimes lead to 
delays in transmisston and delivery of mails.

(c) To avoid delays in transmission and 
delivery, the foltowing steps have been initi­
ated.

(i) More effective Checks by 
the Supervisors.

(ii) Better liasion with the 
transport system;

(iii) Random sample survey of 
live mails and consequen­
tial removal of bottlenecks 
kientified;

(iv) Constant review of mail ar­
rangements;

(V )  Confidential check by Pub­
lic Relations Inspectors 
(Postal) on the performance 
of the delivery staff specially 
in the complaints prone 
areas or with the address­
ees reskiing at the end of 
the beat;

(a) whether the Government’s attention 
has been drawn to the news item capttoned 
Tigers money power rules in Tamil Nadu" 
appearing in "Sunday-Times” (Bombay) 
dated the September 8, 1991, regarding 
Tamil Nadu*s role in protecting and helping 
LTTE militants;

(b) if so, whether any inquiry has been 
conducted in this regard, and

(c) if so. the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). The Government is aware 
of the news item and is inquiring into the 
matter.

Marathi Films from Bombay Door- 
darshan

1758. SHRI RAM KAPSE: Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

(a) whether the Government have con­
stituted a Committee for selectk>n of Marathi 
Films to be televised from Bombay Door- 
darshan on Sundays:

(b) if so, the names of members of the 
Selection Committee; and

(c) the criteria fixed for selectton of 
Marathi Films?

(V i)  Restructuring of delivery 
system in certain Post Of­
fices in Urban areas.

Money Power of LTTE

1757. SHRI RAM KAPSE: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

THE DEPUTY MINISTER IN THE 
MINISTRY O F INFORMATION AND 
BROADCASTING(KUMARIGIRUAVYAS):
(a) and (b). Yes, Sir. The selectton commit­
tee consists of the foltowing:

(i) Director, Doordarshan 
Kendra, Bombay 

.... Chairman
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(ii) Assttt. Statbn Director. DDK 
Bombay ... Member

(iii) Producer in charge of feature 
films in tlie Kendra

... Member

(iv) Station Director, AIR Bom­
bay

.... MemiDer

(v) Films Division. Bombay’s 
nominee

.... Member

(VI) PIB, Bombay’s nominee 
.... Member

(c). Marathi feature films are selected 
for telecast on the basis of the following 
criteria:

(a) International/Natbnal/ 
State Awards won;

(b) Thematic value;

(c) Cinematic value;

(d) Entertainment value;

(e) Year of production;

(f) Suitability for family 
viewing;

(g) Extent to which the film 
has been commercially 
exploited; and

(h) Number of times the film 
has been shown on TV 
and from which Centres/ 
Kendras.

Non-Supply of Spares by BHEL to the 
Gujarat Electricity Board

1759. SHRI CRETAN P.S. 
CHAUHAN:

SHRI RAMESH CHAND 
TOMAR:

KUMARI DIPIKA CHIKHLIA:

Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Gujarat Government 
have drawn the attentbn of the Union Gov­
ernment to non-supply of spares/and also to 
delay in carrying out repairs in plants sup­
plied by BHELtothe Gujarat Electricity Board;

(b) if so. the details thereof; and

(c)the actbntaken/proposedto be taken 
by the Union Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). Yes Sir. The 
Government of Gujarat had written on 
17.9.1991 about the inability of BHEL to 
adhere to the schedule^ for supply of equip­
ments and repairs of existing equipments. 
According to BHEL. various problems were 
discussed by them with the Government to 
Gujarat in a meeting held on 25.9.1991 and 
an action plan was drawn up by BHEL for 
supply of equipment and carrying out re­
pairs.

Advance Given to Film Producers by 
Doordarshan

1760.SHRI CHETAN P.S. CHAUHAN: 
SHRI RAMESH CHAND 
TOMAR:

Willthe Ministerof INFORMATION AND 
BROADCASTING be pleased to state:
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(a) the amount advanced by Ooor- 
daishan to private fam producers for making 
documentaries, entertainment serials and 
telefpffls during the last three years and the 
cunrent year (uplo 31st October), year-wise;

(b)the number of documentaries, enter­
tainment serials and telefilms which have 
been ready for more than one year but have 
not yet been telecast;

(c) the reasons for not telecasting the 
serials which are ready;

(d) whether any action has been taiwn/ 
proposed to be talten to chedt such wastage 
of country's scarce resources; and

(e) if so, the details thereof?

THE DEPUTY HdlNISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUAVYAS): 
(a);

Year Amount

1988-89 Rs. 13,76,79,745/-

1989-90 Rs. 3,65,82,000/-

1990-91 Rs.9.18,37,000/-

1991-92 Rs. 2.47,20,000/-

(b) and (c). No finally approved docu- 
mentaiy, serial or telefilm is awaiting tele­
cast for over a year after approved by the 
Preview Committee. Doordarshan endeav­
ours to accommodate such programmes in 
the earliest availabla slot in their on-going/ 
programme schedule.

(d) and (e). Do not arise.

[TfanstalM

Wind Mills ki MahwasMra

1761 .SHRI VILASRAONAGNATHFtAO 
GUNDEWAR: WiU the Minister of POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) the drtails of the wind mills function­
ing in Maharashtra at present;

(b) the details of wind mills proposed to 
t)e set up in Maharashtra; and

(c) the amount of central assistance 
sanctioned for Maharashtrafor this putpose?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON­
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) A 1.1 MW Wind Fann 
Project comprising twenty S5KW wind elec­
tric generators was established atDeogad in 
1988. A 90KW Wind Electric Generator has 
also been installed at Dahanu. Bothofthese 
projects are supplying electricity to the State 
Grid. Otlier wind m9l installations in Mahar­
ashtra include 194 Wind Pumps and 3 Wind 
Battery Chargers.

(b) Projects under implementation in­
clude a 1.5MW Wind Farm at Vijayadurg and 
twenty Wind Pump installations in the State.

(c) A central grant of Rs.2.87 crores has 
been provided for the Wind Power Projects; 
and, an amount of ad»ut Rs.20 lakhs has 
been provided for the other Wind Min Proj­
ects.

Gas Based Power Projects In Mahar­
ashtra

1762. SHRI VLASRAONAGNAIHRAO 
GUNDEWAR: Wil the Minister of POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:
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(a) whetherihe Union Government have 
received any proposal from Maharashtra 
Govemment to set up a gas based power 
DTDiects* and

0>) V ao, the steps taken by the Govarn- 
merit in this regard?

THE MINISTER O F STATE OF THE 
MINISTRY O F POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAI):(a)and(b). Yes, Sir. The 
Central Electricity Authority have received 
from the MaharashtraState Electricity Board 
the Project Feasit)iGty Reports for installa­
tion of the following ttased Poiver Proj­
ects t)y them in the State of Maharashtra:

i) Dabhol Gas Tuit>ine Com- 
tMned Cyde IPS - 760 MW 
(4x120 MW G T + 2x140 MW 
ST. District Ratnagiri.

ii) Nagothane Gas Turbine 
Combined Cyde TPS -860 
MW (4x130 MW GT-^ 2x150 
MW ST).

These proposals are not in a state of 
readiness for techno-economic appraisal by 
the CEA. They could tw considered for 
techno-economic clearance only after all the 
essential inputs such as gas linkage, water 
availabffity. compliance of Sectk>n 29 of 
Electridty (Supp^) Ad, 1948 etc are tied up 
and necessary clearances Including the 
clearance of the Central as well as State 
AuthoriUesfrom the environmental angle are 
obtained by the State Authorities.

The Maharashtra State Electricity Board 
had also proposed to set up combined cyde 
gas tuibine statkm (410 MW) at Thakurli in 
January, 1991. h was, however, dedded in 
February, 1991, that this p r ( ^  shouM be 
set up ^  the Raihvi^. Accordingly, the 
proposal is not being pursued in CEA under 
advice to the MSEB.

iMue of CommemoraUwe Stamps for 
Moftuments

1763.SHRIVILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of COMMU­
NICATIONS be pleased to stale the detaHs 
of monuments of the country for which 
Government propose to issue commemora­
tive stamps during the current year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. PRANGAYYA NAIDU): No commemo­
rative postage stamps on monuments are 
proposed to be issued during the cun«nt 
year.

Killing and Loottng by Terrorists

1764. SHRI BHUBANESHWAR 
PRASAD MEHTA:

SHRI BHAGWAN SHANKAR 
RAWAT:

WiUtheMinisterofHOMEAFFAIRS be 
pleased to state:

(a) the number of persons killed and the 
amount of money looted by the terrorists and 
separatist organisatnns in varnus States 
during the last three years;

(b) whether the influence of terrorists 
and separatist organisations is spreading to 
the StatesbesMes Punjab and Kashmir; and

(c) the measures the Govemment pro­
pose to tdte to curia the growing inddents of 
killing and kx>ting by these tenrorist organi­
sations and to contain their influence?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE M THE MINIS­
TRY OF HOlyE AFFAIRS (SHRI M.M. 
JACOB); (a) Intormatbn is being oolleded 
and will be U d  on the Table of the House.



367 WiMenAnsyms DECEMBER 2.1991 WrittanAnswats 368

(b) and (c). During the current year, 
terrorist activitieshavebeen reported in some 
other States of the country besides Punj^ 
and Kashmir. TheGovemmentisfullyaware 
of the sftuation created by the terrorist ele­
ments and is determined to ensure that the 
durz^ie climate of peace, stability and prog­
ress prevails througliout the country. Vari­
ous steps are being taken by the Govern­
ment in this direction with the active coop­
eration of the State Govemments.

Norms for Rural Eleetrlfleation by 
Central Electricity Authority

1765. SHRIRAJENDRA AGNIHOTRI: 
Wiil the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Central Electricity Au­
thority has laid some norms for electrification 
of villages:

if so, the details thereof;

(c) whether the authority propose to 
relax its norms with a view to achieve the 
target of electrifying eighty per cent villages 
of aUdistrictsof Bundelkhand in Uttar Pradesh 
within three years; and

(d) if not, the reasons therefor?

(c) and (d). The district-wise priorltiM 
and allocations are finalised on a n n u a lly  
by the State Authorities depending on the 
State's total targets and allocations fii(ed by 
the Planning Commission.

[E n g m

&T.D. Facility BelMwen Dellii and 
States

1766. DR. C. SILVERA: WiH the Minis­
ter of COMMUNICATIONS be pleased to

(a) whether a large number of district 
headquarters of States and Union Territo­
ries have Iseen connected through S.T.D 
facility with Delhi;

(b) if so, the names of these districts, as 
on November 30,1991, Statewise and Un- 
nn Territory-wise;

(c) whether a large number of districts, 
are still to be connected with S.T.D. from 
Delhi;

(d) if so, the names of tliese districts. 
State-wise and Union Territory-wise; and

(e) the steps taken by the Government 
or proposed to be taken in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KAU> NATH RAI): (a) and (b). According to 
the Electricity Supply Act, Rural Electrifica­
tion worics fall within the purview of utilities/ 
State Electricity Boards, and accordingly 
various State Electricity Boards fix norms of 
their own for village electrification. The 
scheme relating to RE woric costing more 
than Fls.5 crores are atone to be techno- 
eoonomically cleared by the Central Elec­
tricity Authority.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAiDU: (a) Yes, Sir.

(b) Statement-1 is attached.

(c) IMo. Sir, only 45 district headquarters 
out of the total 479 are remaining to be 
connected with STD facility.

(d) Statement-li is attached.

(e) Worit is in progress for provkling



&T.D.fadlHy at the remaining 45 district 
twadquaiters.

STATEHENT-1

D.H.QS Provided wkh S. T.D. FaaThyas 
onX.11.91 wiOt Dalhi

AN D H I^ PRADESH

1. Adilabad

2. Anantliapur

3. Cliittoor

4. Cuddapah

5. Eluru

6. Guntur

7. Hyderabad

8. Kal înada

9. Karimnagar

10. Khammam

11. Kurnoot

12. Mactiillipatnam

13. Mahtxx)bnagar

14. Nalgonda

15. Nelore

16. Nizambad

17. Ongoie

18. Angareddy (Hyderabad)

19. Sangareddy
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20. Sriitakulam

21. Visalchapatnam

22. Vizianagratn

23. Warangal 

ARUNACHALPRADESH

1. Along

2. Anini

3. Bomdila

4. Khonsa

5. Passlghat

6. Sappa

7. Tezu

8. Twang

9. Ziro 

ASSAM

1. Barpeta-Town

2. Bongaigaon

3. Dhubri

4. DiMTugarh

5. Diphu

6. Goalpara

7. Golaghat

8. Guwahati

9. Hallong
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10. Halakandi

11. Joftwt .

12. Karimgaij

13. Koknjhar

14. Marlgaon

15. Noitt^Lakhimpur

16. Sbsagar

17. Slchar

18. Tinsukhia

19. MangaMoi

20. Dtwmap

21. Nabari 

BtlAR

1. Arrah

2. Aurangabad 

Bagusarai 

Bettiah 

Bhagalpur 

Btnrehaiiff
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3.

4.

5.

6.

7.

8. Chapra

9. OaRongai^

10.

11.

Oaibhanga

Deogarh

12. Dhanbad

13. Dumka

14. Gaya

15. GMdfti

16. Katanr

17. Khaom

18. Kashanganj

19. Lohatdaga

20. Badhubani

21. Monghyr

22. MoOhaii

23. MuzaHaipur

24. Nawada

25. Palna

26. Pumaa

27. Ranchi

28. Sahabgani

29. Samaatipur

30. Sasaram

31. Slamarhi

32. Siwan

33. Araria

34. Baih

35. Bokan
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36. Banka

37. Sahrea

38. Godda

39. Gopalganj

40. Guir.<«

41. J ^ r

42. Hazaribagh

43. Jamshedpur

44. Jehanabad

45. Madhepura 

GOA

1. Margao

2. Panjim 

GUJARAT

1. Ahmedabad

2. Ahwa

3. AmreK

4. Baroda

5. Bharuch

6. Bhavnagar

7. Bhuj

8. Bulsar

9. Gandhinagar

10. Godhra
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11. Himmalnagar

12. Jamnagar

13. Junagadh

14. Kheda(KaiO

15. Mehsana

16. Palanpur

17. Poibandhar

18. Savnukundia

19. Surat 

HARYANA

1. Ambala

2. Bhnrani

3. FaridsiMd

4. Gurgaon

5. Hissar

6. Jind

7. Kaithai

8. Kamal

9. Namaul

10. Panipat

11. Rawari

12. Rohtak

13. Sirsa

14. Sonepel
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15. Yamunanagar 4. Bellary

HIMACHAL PRADESH 5. Bhaikal

1. Bllaspur 6. Bidar

2. Chamba 7. Chikmagalur

3. Dharmshala 8. Chltradurga

4. Hamirpur 9. Dhanwar

5. Mandi 10. Gulberga

6. Nahan 11. Harsan

7. Shimla 12. Karwar

8. Solan 13. Kblar

9. Una 14. Mandya

10. Kuiu 15. Mangabre

JUMMU & KASHMIR 16. Mercara

1. Anantnag 17. Mysore

2. Baramula 18. Raichur

3. Jammu 19. Shimoga

4. Kathua 20. Tumkur

5. Kupwara KERALA

6. Srinagar 1. Aileppey

7. Udhampur 2. Cannanore

KARNATAKA
3. Emakulam

1. Bangalore
4. Uukki

2. Bangalore (Rural) 5. KaUet

3. Belgaum 6. Kasargod
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7. Kottayam 16. Jagdalpur

8. Kbzhl«)d«(Culicut) 17. Khandwa

9. Malappuram 18. Khaigone

10. Palghat 19. Mandsaur

11. Pathanamthitta 20. Morewa

12. Quilon 21. Raigath

13. Trichur 22. Raipur

14. Trivandrum 23.. Haisen

MADHYA PRADESH 24. Rs^andgaon

1. AmUcapur 25. Ratiam

2. Balaghat 26. Rewa

3. Bhbid 27. Sacar

4. Bhopal 28. Satwa

5. Bilaspur 29. Sahore

6. Chhindwara 30. Saoni

7, Datia 31. UBain

8. Dawas 32. Vidisha

9. Dhar 33. Oamoh

10. Durg 34. Guna

11. GwaHor 35. Shivpuri

12. Hoshwgabad 36. ShaiKtol

13. mooiv MAHARASHTRA

14. Jabalpur 1. Alvnadnagar

15. Jabhua 2. Alwla



3. Alibaoh

4. Aamraoti

6. Auransaral

6. Bahdhara

7. Bead

8. Bombay

9. New Bombay

10. Chandrapur

11. Dhule

12. Gadghhroli

13. Jalgaon

14. Jalna

15. Thana

16. Kolhapur

17. Kudal

11. Latur

19. Nagpur 

90- Nandad

21. Nasfc

22. Osm^nabad

23. Paibhan!

24. Punt

29. Ratnagirl 

2il. Sangli

27. Sal9r9

37B Writtm Answwa

28. Sholapur

29. Wardha

30. Yeotmal

31. Buldana 

MEGHALAYA

1. Jowai

2. Nongstion

3. Shillong

4. Tura

5. Williamnagar 

MIZORAM

1. Aizwal (Aijal)

2. Lungleh 

MANIPUR

t. imphal

2. Tamenglong

3. Churchanc^ur

4. Bishenpur

5. Thoubal

6. Senapatl

7. Ukhrul

8. Chendel

NAGAUND

1. Kohima
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ORISSA

1. Balasora 

Z. Baripada

3. Bhawanipatna

4. Bolangir

5. Chatarpur (Ganjam)

6. Cuttack

7. Dhenkannal

8. Keonjhar

9. Koraput

10. Phulbani

11. Puri

12. Sambalpur

13. Sundergarh 

PUNJAB

1. Amritsar

2. Bhatinda

3. Faridkot

4. Ferozepur

5. Gurdaspur

6. Hoshiatpur

7. Jalandhar

8. Kapurthala

9. Ludhiana

10. Patiala

11. Ropar

12. Shahpur 

RAJASTHAN

1. ^mer

2. Banswara

3. Bharatpur

4. BhHwara

5. Bikaner

6. Nagaur

7. Palimarwar

8. Bund!

9. Chittorgarh

10. Churu

11. Dholpur

12. Dungarpur

13. Jaipur

14. JaiMlmer

15. Jatore

16. Jhalawar

17. Jhunjhunu

18. Jodhpur

19. Kolah

20. Sawaitnadhopur
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21. Sikar

22. Sirohi

23. Sriganganagar

24. Tonk

25. Udaipur

26. Ahwar

27. Barmer

28. Baran 

SIKKIM

1. Gangtok

2. Goyzing

3. Mangan

4. Namche 

TAMIL NADU

1. Coimbatore

2. Dharmapuri

3. DIngigul

4. GopKhettipalayam

5. Kancheepuram

6. Madras

7. Maduraj

8. NagarcoH

9. Ooty

10. Pudukottai

383 WiittBn Answeis

11. Ramanathapuram

12. Salem

13. SIvagangai

14. Tharqabur

15. Tlrunelveli

16. Tiruvannamalai

17. Trichy

18. Tutioorin

19. Veliore

20. Virdhunagar 

TRIPURA

1. Agarthala

2. Kailashahar 

UTTAR PRADESH

1. Aligarh

2. Allahabad

3. Afcnora

4. Agra

5. Azamgarh

6. Badaun

7. Bahrafch

8. BaHIa

9. Banda

10. Barabanki
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11. Bareilly

12. Bast!

13. BIjnore

14. Bulandshahar

15. Dehradun

16. Deoria

17. Etah

18. Etawah

19. Falzabad

20. Fatehpur

21. Ferozabad

22. Ghaziabad

23. Ghazlpur

24. Gonda

25. Gopeshwar

26. Gorakhpur

27. Hamlrpur

28. Hardol

29. Jaunpur

30. Kanpur

31. Kanpur (Rural)

32. Lakhlmpur-Kheri

33. Lalitpur

34. Luckifow

385 Wrtttm Anmms

35. Mahars^anj

36. Mainpuri

37. Mathura

38. Maunathbhaniam

39. Meerut

40. MItzapur

41. Pilbhit

42. Pithoragarh

43. Pratapgarh

44. Raebarelli

45. Oral

46. Pauri

47. Shahjahanpur

48. Sidharlhnagar

49. Sitapur

50. Suhanpur

51. Unnao

52. Hardwar

53. Varanasi

54. Uttarkashl

55. NewTehrl

56. Moradabad

57. Muzaffarnagar

58. Nakiaa!
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S«. fUutipur 

60. SaharatijMir 

WEST BENGAL

I. iihirghtf 

t . Banku

3. Butdwart

4. Calcutta

5. Calcutta (Hawrah)

6. Chinsura

7. Coochbehar

S. Daijeeling

9. Krishnagar

10. Maida

I I .  Midnapur

12. Purulia

13. Suri

14. Berhampur

15. South 24 Parganas 

UNION TERRITORIES 

ANDAMAN NICOBAR

1. Camlcobar

D E C e iM ift 1 .1M1 WrlhuiAtmimn S l i

i .  PsrtiW r 

CHANDIGARH

1. Chanditiafh 

DADRANAdARHAVeu

1. Bllvasa 

DAMAN &DIU

1. Datnan

2. DIu 

DELHI

1. Dolhi 

LAKSHADWEEP

1. Kavarathy 

PONDICHERRY

1. Karalkal

2. Mahe

3. Pondicherry

4. Yanam

STATEMENT-11

Pendmg D.H.O. tobafmvided whh S. T.D. FaaSty from Delhi 

As On 25.11.199

Arunachal Pradesh Daporijo
Changlong

Assam Nowgong
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Mtar fihabhua
Buxer
Chaira
Garwah
Jamul
Supaul

Haryana Kurukashetra

Himachal Pradesh Kalpa
Koyong

Jammu & Kashmir Leh
Dadgam
Doda
Kargil
Poonch
Pulwama
Rajouri

Madhya Pradesh BetuI
Mandia
Sldhl
Chattarpur
Narsinghpur
Panna
Rajgarti
Shahjapur
Tikamgarh

Mizoram Salha

Nagaland Tuensang
Wokha
Mon
Zunebeto
Mokokchung
Phek

Rajasthan Dausa
Rajsamand

Tamil Nadu Cuddalore

Tripura R.K. Pur

Uttar Pradesh Farukhabad
Sonbhadra
Jhansi

West Bengal Bankura
Jalpaiguri
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Regional T.V. Sarvlcss In State*

1767. DR. C. SILVERA: Will the Minis­
ter of INFORMATION AND BROADCAST­
ING be pleased to state:

(a) whether regional T.V. service has 
been introduced in some States recently;

(b) if so, the features of the service;

(c) whetherthe regional T.V. service will 
benefft the States in North Eastern region;

(d) if so, the details thereof and if not, the 
reasons therefor;

(e) whether Government propose to 
provide similar regional T.V. service in other 
States of the country in future; and

(f) if so, the details thereof and if not, the 
reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUAVYAS);
(a) and(b). Yes. Sir. Satellite-derived re­
gional TV service was introduced in the 
States of Orissa and West Bengal recently 
so as to enable all the TV transmitters in 
these States to relay regnnaf service pro­
grammes of Doordarshan Kendras at Cut- 
tacit and Calcutta respectively.

(c) and (d). Whereas Assamese news 
bulletin for a duration of 15 minutes is at 
present relayed via satellite by aN the TV 
transmMers in Assam, sateHite l̂erived re- 
gbnal sen îce for relay of regional pro­
grammes in the States of North Eastern 
region is planned to be introduced during VIII 
Plan su^ect to avaiiabSity of requisite space 
segment and adequate resources for the 
purpose.

(e) and (f). Yes, Sir. Regional Service is 
envisaged to be provided in other States

depending upon futuis avalidiiHy of ade­
quate space segment and aflocation of 
necessary funds by the Planning Commis­
sion.

Prhmllsation of Telecom Network

176a SHRIK.P.UNNIKRISHNAN: 
SHRISOBHANADREES- 

WARARAOVADDE:

WilltheMinisterofCOMMUNICATIONS 
be pleased to state:

(a) whether it is proposed to privatise 
the Telecom Network in the Metropolitan 
Regions; and

(b) if so, the details of the policy contem­
plated?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) Question does not arise.

Scarcity cf Non-Comnwrdal Fuels

1769. SHRI K.P. UNNIKRISHNAN: Witt 
the Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether any scientific esiimatesexist 
of the demand for cooking fuel in domestic 
sector, and hsts any policy been laki down for 
its productton and distrbutton, particularly in 
the context of shortage of wood and envvon- 
mental concerns;

(b) whether any estimates exist of the 
fuel consumption of cowdung, fire-wood, 
charcoal, and other vegetable Wastes in the 
rural areas;

(c) whether there Is an acute scarcity of 
these non-oommerdal fuels used in the 
domestic sector; and
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(d) if so, the steps proposed to be taken 
to meet the shortage?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) As per studies con­
ducted t>y the Advisory Board on Energy, an 
average household consumes about 3.5 
tonnes of biomass per year bi the form of fuel 
for cooking and heating in domestic sector. 
Government has adopted certain strategies, 
like increased pioductnn by raising fuel- 
wood plantatkms; conservation of energy 
through better and efficient devices etc.

(b) tt has been estimated that in rural 
areas firewood contributes as high as 68.5% 
of the total energy consumptk>n foikMved by 
animal dung (8.3%), Coal products (2.3%) 
and other (3.4%).

(c) and (d). There is a gap between 
demand and supply of non-commercial fuels 
used in the domestic sector. To bridge the 
gap between demand and supply of non- 
commerdalfuels, the Government has taken 
the foHowing steps:-

(i) Increase in production by 
raising fueiwood plantatnns;

(ii) Conserving fuel by improv­
ing the efficiency of Chulhas.

(ill) Replacement of wood fuel 
with solar cookers, biogas, 
LPG,etc.

[TransJatbMH

Karnapura Thermal Powver Prelects In 
Bihar

1770. SHRI UPENDRA NATH VERMA: 
Win the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Government propose to 
set up Karnapura Thermal Power Statnn in 
Tandva regton In Chatra district of Bihar in 
collaboratton with the Australian Govern­
ment; and

(b) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). A proposal 
has been recehred from Natranal Thermal 
Power Corporatton for setting up a (2x500 
MW) Coal-t>ased Super Thermal Power 
Project at North Karanpura (Tandwa she) in 
Hazaribagh District of Bihar. The proposal 
has been techno-economically cleared by 
the Central Electricity Authority subject to 
certain conditbns including clearance from 
environmental angle, confirmatton of water 
availability etc. The project will require in­
vestment approval after these issues are 
settled. No Australian collaboration for this 
project has been envisaged at present.

Proposal to Increase Duration of
ParllanMnt New on Doordarshan

1771. SHRI M RUTYUNJAYA 
NAYAK:

SHRI BARE LALJATAV:

Will the Ministerof INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the Government propose to 
increase the duratnn of Parliament News on 
Doordarshan;

(b) If so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTRY IN THE 
MINISTSRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS):
(a) There Is no proposal at present.
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(b) Dom not atilM.

(c) K is th« constant endeavour of the 
Government to inlbrrti the people about the 
important information tfirough ottier pit)- 
grammes also.

thirat Eiwlillleatlon In Orissa

1772. SHRIMRUTYUMJAYA NAYAK: 
Win tlie IMinister of POWER AND NON- 
C0NVENTK3NAL ENERGY SOURCES be 
pleased to state:

(a) the number of villages electrified 
during the year 1990-91 and the villages 
which are yet to be electrified in Orissa;

(b) the amourit proposed to be provided 
by tfie Government to meet the demand of 
the Orissa State Government for eiecStrSi- 
caUon; and

(c) if no such assistance is proposed the 
reasons thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER NON-CONVEN- 
TIONAL ENERGY SOURCES (SHRI KALP 
NATH RAI): (a) The Orissa State ElectrlcKy 
Board has reported electrification of 1,385 
villages in Orissa during 1990-91. As on 
30.9.1991, there were 14,864 unelectrifted 
villages in Orissa

(b) and (c). The Planning Commission 
has allocated an amount of Rs.39.96 crores 
during 1991-92 to be funded through Rural 
Electrification Corporation, for rural electrifi­
cation works in Orissa.

[Eogfe/i]

Eleelrlcity from Central Power Grid

1773. SHRI KARIYA MUNDA: Will the 
Minister of POWER AND NON-CONVEN- 
TiONAL ENERGY SOURCES be pleased 
to state:

(•)«ha(lwrthedttivitntfwmpia|io«et(i 
eledtkiiiy wftwre vtttagesto bhhota 

NiQpur of Bihar by |ireMHding flIiKiiriclly torm 
Central Power Grid and from other States, 
and

(b) if not, the reasons thereof?

Tt<E MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHftI 
KALP NATH RAI): (a) and (b). Power from 
various generating stations, including Cen­
tral stations, is fed Into ttie regional grid from 
where H gets distrtoutcd among the benefici­
ary States/Sysiems as per their respective 
shares. The Electrification of villages in 
Bliar including ChhotaNagpurdepends upon 
the allocailon made by the State Govern­
ment for the districts Within the over all allo­
cation of power for the State.

OiaranM  u  TV terial ‘K ayv’ (Coir) by

1774. PFK)F.K.V. THOMAS:
SHRIPALAK.M.
MATHEW:

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state:

. (a) whether the TV Serial ‘Kayar* (Coir) 
has been given complete clearance for tele­
cast;

(b) whether some parts of this serial 
have been pruned by the Doordarshan;

(c) if so, the reasons therefor, and

(d) whether the Government propose to 
tl(e care that the spirit of the novel ‘Coir* b  
not erroded by the actions of Doordarshan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUAVYAS):
(a) l4o. Sir. Each episode is separately pre-
v iaw fid  a n d  d a a r a d  h a fo ra  its t a la r a s t
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(b) md (c). Yes. Sir. So itw tM nM d 
ItW MHittr apiaads of the sariat wora finined 
ki randsf it suitable for family viawihg.

(d)Yas,Sir.

[1ian»kdioril 

SlMKMi Pott Facility in CHias of Bifiar

1775. SHRI CHHEDI PASWAN: Will 
tha Miitistar of COMMUNICATIONS be 
plaaaad to state:

(a) the number of cities having ‘speed 
post* facility and the number of cities that do 
not have such facility in Bihar;

(b) the number of cities in which the 
*speed-post' facility is proposed to be intro­
duced by the Government during 1991-92; 
and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Speed Post 
facility is available in the following 4 cities in 
Bihar under speed post national network 
and in 3 cities under point to point speed post 
sen îce.

UNDER NATIONAL NETWORK

(10 ( ^ i h

(IH) Daibhan^a

The facility does not exist 
in other cities of Bihar.

(b) There is no pieposai for the 
present to irttioduce speed 
post senrice in any other cHy/ 
tdwn of Bihar.

(c) Non-availability of suitable 
transmission networl< and traf­
fic viability are the reasons for 
not starting speed post serv­
ice in other dUes/lowns.

New Taiephen* Exehanflas In Bihar

1776. SHRI CHHEDI PASWAN: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of new telephone ex­
changes set up in Bihar last year and the 
names of the places thereof;

(b) the namesof the places where 
telephone exchanges have been expanded 
during the last three years; and

(c) the names of the places where tele­
phone exchanges are likely to tw commis-. 
stoned and expanded during 1991-92 and

1) Patna the type of the Technok)gy to whtoh they
relate?

(ii) Ranchi
THE DEPUTY MINISTER IN THE

(Hi) Dhanbad MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) 13 (Details in

iv) Jamshedpur Statement-1 attached).

(b) 112 (Details in Statement-ll at- 
UNDER POINT TO  POINT SPEED tached).

POST SERVICE 

I) Patna
(c) 60 (Details in Statement Annex-Ill 

attached).
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Atones of New Telephone Exchanges 
opumdtkffktg 1990-91 In B»uur

1. Ktyha

2. Mirajaganj

3. Rahui

4. Jasidih

5. Jamhore

6. Sonua

7. Tehta

8. Saraihat

9. Jalalpur

10. Chauparan

11. Tundi

12. Jogapatti

13. Mainatand

STATEMENT-U

Ust of places in Bihar when Telephone 
Exchanges ham been Expanded during 
the last three years (Period AprS, 1988 to 

Match, 1991).

1. Katihar

2. Chakradharpur

3. Jhinkpani

4. Saraikela

5. Lakhisarai

6. Bottiah

7. Bagusarai

8. Madhubani

9. Kbrha

10. Gaya

11. Chapra

12. Jamdaha

13. Desri

14. Bidupur

IS. Siwan

16. Khunti

17. Dumka

18. Ranchi

19. Tajpur

20. Chas

21. Sarai

22. Sindri

23. Chirkunda

24. Tek»

25. Gumla

26. Dhanbad

27. B.S.City

28. Hazaribagh

29. Laheriasarai
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30. Muzaffarpur 54. Giridih

31. Pumea 55. Nagarutari

32. Mehsi 56. Saharsa

33. Motihari 57. Gopalganj

34. Ramnagar 58. Khagaria

35. Biharsharif 59. Shahkund

36. Lohardaga 60. Kanke

37. Munger 61. Ghorasahan

38. Barhi 62. Hariharganj

39. Adtiyapur 63. Raxaul

40. Rcynagar 64. Kamtaul

41'. Narkatiaganj 65. Sonepur

42. Patna 66. Parsudih

43. Patliputra 67. Patna City

44. Dahonganj 68. Jogbani

45. Deoghar 69. Godda

46. Katrasgarh 70. Hatpuraini

47. Loyabad 71. Mahua

48. Benipatti 72. Bagha

49. Jamshedpur 73. Runisaidpur

50. Chaibasa 74. Garkha

51. Harsidih 75. Rajdhanwar

5 ^ SMa 76. GhatsSa

53. Pirpalnly 77. Kahalgaon
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78. Rajair 96. Rajnagar

79. Benlpatti 97. DhoH

80. Mahrafganj 98. Simribakhtiarpur

81. Barauni 99. JanaicpurRoad

82. Mansi 100. Sonebarsaraj

83. Biivam 101. Haripur

84. Kasba 102. Bariatpur

85. Balidih 103. Hatidah

86. Darbhanga 104. Moliama

87. Dhalo 105. Barh

88. Jadugoda 106. Chandil

89. Isribazar 107. Tatisilwai

90. Ghatotand 108. Manor

91. Chatra 109. Sheii(hpura

92. Nalanda 110. Gomia

93. Gurubazar 111. Bhuiitunda

94. Clianpatia 112. Kuru

95. Bhagwanpur

STATEMENT-IN

SL Name of &cd>ang0 
No.

Type (a 
Tedmohgy

Remarks

1. Araria Court

2. Areraj

3. Bagaha

Electronic Commi-
esbnad
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No.

Type of
Tochnology

Fi»matka

4. Banka

5. Barharwa

6. BIhariganI

7. Bermo

8. Birpur

9. Buxur

10. Chakradharpur

11. Dalsingsarai

12. Dumraon

13. Garhwa

14. Ghatsila

15. Hathwa

16. Jainagar

17. Jamui

18. Jhajha

19. Jjanjharpur

Commissioned

Commisskmed

20. Kahalgaon

21. Lakhisarai

22. Madhupur

23. Manoharpur

24. Naug«:hia

25. Danapur Commissssnned
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SL Name Exchange
No.

Type of
Technology

Remaiks

26. Ramgarh (Gaya)

27. Thakurganj

28. Barauli

29. Madhubani

30. SKamarhi

31. Govindpur

32. Exhibition Road (RNR)

33. Sultanganj

34. Ghoghardiha

35. Laheriasarai

36. Jairam Gagliopur

37. Bangaon

38. Murliganj

39. Raxaul

40. Itki

41. Pachgachia

42. Madhopur

43. Sauibazar

44. Baiks^aon

45. Gola

46. Ranchi

47. Lalganj

Electro­
mechanical

Electronic

Manual

Electronic

Electro-
Mechanical

Electronic -do-
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36, Qebfhemro^
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q^hbkqlc^`bqeb `e îibkdbpcoljqebqbooloâ
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qboolofpq arofkd qeb i p̂q kfkb jlkqep9

&b'tebqeboqebElsbokjbkqe^sbdfsbk
^kv `ljmbkp q̂qlk ql qeb ĉcb q̀ba c^jfifbp9
^ka
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9) if so the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY O F HOME AFFAIRS (SHRI 
M.MJACOB): (a) to (d). The All Tripura 
Trival Force (ATTT^, an underground armed 
outfit of trfcab reportedly came into exis­
tence in June, 1990 and is active in some 
parts of the State, it has been responsible for 
violent iricidents. The figures for the first 
nine months of the current year are given 
t>ebw:-

No. of violent incidents- 48

No. of deaths in above incidents-29.

The Central Government have assisted 
the State Gtovemment by providing Central 
para-military forces.

(e) and (f). The State Government do 
not have any specific scheme for compensa­
tion to civilian victims. Compensation is 
granted in individual cases depending on 
the merit of each case.

Msbehava by B.S.F. Jawans In Slligurl

1778. SHRI HANNAN MOLLAH: Will 
the ftffinister of HOME AFFAIRS be pleased 
to state:

(a) whether Union Government have 
received any complaJnt of misbehavior by 
B.S.F. Jawans at Siliguri from Government 
ofWestBisngal;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MMISTER OF STATE IN THE MINIS­
TR Y O F HOME AFFAIRS (SHRI 
M.MJACOB): (a) Yes, Sir.

(b) It has been alleged that BSF jawans 
had clocked MahanatKia bridge near Siliguri 
town on 26.10.91 and misbehaved wHh the 
AddlS.P. who visHed the spot to regulated 
the traffic.

(c) A Court of Inquiry has been ordered 
and the personnel four guilty wouM be dealt 
with under BSF Act and Rules.

Installation of BrMga Equipment

1779. SHRI P.M. SAYEED: Will the 
MinisterofCOMMUNICATIONS bepleased 
to state:

(a) whether there is a scheme under 
conskieration of the Government to install 
an equ'^ment known as 'Bridge Equipment* 
at Kavratti for the purpose of provkiing 
counselling to the students In various is­
lands of Lakshadweep where educatnnai 
facilities are not available;

(b) if so, the details of the scheme;

(c) whether the equipment has to be 
imported; and

(d) if so, the time by whnh the scheme 
is likely to be implemented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICAHOMS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (d). The 
Informatnn is being collected and will t>e laid 
on the Table of the House.

[TfansMori^

Duratkm of Prognminw* Telecast by
various Doordarshan Kendras.

1780. SHRIRAJVEER SINGH: Winthe 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

(a) the duratton of the pregranhmes tele-
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caatbyvarious Doordarshan Kendras sines 
January 1991 tnl date; and

(b) ths time fixed for pregrammes in 
English, Hindi and other Indian languages 
by various Doordarshan Kendras?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARlGiRUAVYAS): 
(a) Such statistics are not being centraHy 
maintained.

(b) No specific time has been prescribed 
for programmes to be telecast in a particular 
language.

Policy to set up Doordarshan Studios

1781. SHRi RAJVEER SINGH: Will 
the Ministerof INFORMATION ANDBROAD- 
CASTING be pleased to state:

(a) whether any policy has been formu­
lated by the Government to set up Door­
darshan Studios;

(b) if so, whether priority would be given 
to the cultural centres, places of historical 
importance and fok art for setting up Door­
darshan studios; and

(c) the details of the places selected for 
the purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARlGiRUAVYAS):
(a) and (b). The establishment of programme 
production facilities at dSferent places by 
Doordarshan is broadly governed by the 
following parameters:-

1. Estabfishment of pro­
gramme production facili- 
ties at the Capital of each 
State. This is in accor­
dance with the tong term

objecOve to provide pri­
mary (regional) senrice in 
each State in the language 
of the respective State.

2. At selected places identi­
fied under‘INSAT Utilisa­
tion Scheme’ for produc­
tion of Area Specific Pro­
gramme forthe benefit of 
selected clusters of vil­
lages.

3. At selected places of cul­
tural importance.

4. At selected relay centres 
(at places other than 
Capital and Cultural 
Centres) to cater to the 
locarised needs of pecu­
liarly distinct population 
groups.

(c) Besides augmentation of Programme 
Production Facilities at Guwahati, Ra^ot, 
Bombay, Patna, Madras, Calcutta, Srinagar 
and Delhi projects relating to establishment 
of Programme Production Facilfties are, at 
present, under implementation at the foitow- 
ing places:

1. Dibrugarh

2. Snchar

3. Itanagar

4. Muzaffarpur

5. Daltonganj

6. Shimla

7. Jammu

8. Gubarga
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9. Bhopal

10. Raipur

11. imphal

12. Shilk>ng

13. Tura

14. Kohlma

15. Gangtok

16. Bhubaneswar

17. Agartala

18. Bareilly

19. Siliguri

20. Aizawl

21. Port Blair

22. Chandigarh

23. Pondicherry

[English]
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Electronic Exchange in Chandigarh

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU); (a) to (c). Yes, 
Sir, the “2 Level ” exchange has almost 
completed Its "life”. However, even though 
the Exchange has not completely outlived its 
prescribed life for upgradation/modification 
and improvement In quality of service, 10,000 
lines of C-DOT type Electronic Equipment 
has been allotted for replacment of this 
exchange.

The new C-DOT Electronic exchange is 
expected to be commissioned within the 8th 
Plan pertod.

Requirement and Supply of Electricity 
to Chandigarh

1783. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) the present requirement and supply 
of electricity to Chandigarh;

(b) the extent to which the requirement 
is likely to be Increased by the end of the 8th 
Five Year Plan;

(c) the extent to which the requirement 
is likely to be met;

1782. SHRI PAWAN KUMAR BANSAL: 
Will the Ministerof COMMUNICATIONS be 
pleased to state:

(a) whether the existing *2 level' tele­
phone exchange at Chandigarh has almost 
completed its life’ period and outlived its 
utility;

(b) if so, the steps being taken to 
replace it by an electrons exchange; and

(c) the time by whk:h the new exchange 
is likely to be commissbned?

(d) whether the Govemment have not 
accorded to Chandigarh the status of mem­
ber stateof Bhakra Beas Management Board; 
and

(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTiONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) During .the period 
April-October, 1991, the Energy requirement 
of Chandigarh was 400 millfon units against
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which th» availability was also 400 million 
units.

(b) and (c). According to the report of 
the group of Power, it is antldp^ed that the 
Energy requirement in Chandigarh at the 
end of 8th Plan, i.e. 1992-97, would be 859 
million units against which the availability 
would be of the order of 459 million units.

(d) and (e). It has been decided not to 
accord the status of 'member state’ to Chan­
digarh and to manitain the existing status of 
the Bhakra Beas Management Board for the 
time being.

Statehood for Delhi

1784. SHRIfWIATI VASUNDHARA 
RAJE: Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Governmant propose to 
grant Statehood to Delhi;

(b) whether the Statehood is proposed 
to be granted during the current financial 
year; and

(c) if so, the details thereof and the steps 
taken therefor?

tory of Delhi was to be converted into a State 
known as the “Capital State of Delhi*. The 
Bill was moved for consMeratkin on 6-9- 
1990. With the dissokJtton of the Lok Sabha 
the Bill lapsed.

There is no immediate proposal to re­
introduce the BIN.

[TranslattoiH

Electriflcatton of Villages In Uttar 
Pradesh

1785. SHRI SHIV SHARAN VERMA: 
Will the Minister of POWER AND NON- 
CONVENTiONAL ENERGY SOURCES be 
pleased to state:

(a) the number of village electrified in 
Uttar Pradesh so far;

(b) the number of irrigartbn pumps lieing 
operated by electricity;

(c) the number of village which have not 
been electrified; and

(d) whether the Government propose to 
electrny all the villages of Uttar Pradesh 
under a special campaign during the next 
three years?

THE MINISTER OF STATE IN THE 
MINISTRY OFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y OF HOME AFFAIRS (SHRI 
M.M.JACOB): (a) to (c). The Constitution 
(Seventy-Second Amendment) Bill, 1990, 
was introduced in the Lok Sabha on 31-5- 
1990. According to the Bill, the Union Tteeri-

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES (SHRI KALP NATH 
RAI): (a) to (c). As per available informaton, 
as on 31.8.1991 the number of electrified 
and unelectrified villages and electrified 
pumpsets are as under:-

No. of electrified No. of villages No. of electric
villages yet to be pumpsets

electi led

82,711 29,855 6.60.543
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Mo. Sir. 1119 wntinina viaoM 9T9 
i()lriytob9«tMMiad.intii9 nomialeourp. 
h  lulura. to 9v M » y  of f 
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Offi$9« W o ft ^  u iM ^  R^piwiil
P»«^9«pibi9 ki U.P.

178B. SW)I SHiV 8HARAN VEBMA: 
Win tha Mnlstar of Mf=ORMATION AND 
BROADCASTING b« pto^sad to stat«:

(a)the numbaroiefficos woiking under 
Regional Bi09dcasUng Directorate in Uttar 
Pradesii;

wfiether the schemes and pro- 
granmesof Governments not being trans­
mitted In an effective manner,

(c) i  so, the iMal number of offices 
pioposed to be opened by the Government 
in the country during the year 1M1-92;and

(d) the locatione w h m  these aie ikeiy 
tobeopmed?

THE DEPUTY MINISTER IN THE 
MINISTRY O F  INFORMATION AND 
BROADCASTING (KUMARIGtRUA W AS):
(a) There are no Regtonai Broadcasting 
Diractorates in the country.

(b) No. Sir.

(c) and (d). Do not arise.

[EngBsm

Newspaper* Publislied form U.P.

1787. SHRI SHIVSHARANVERMA: 
WU the ftfinister of ttfi^ORMATiON AND 
BROADCASTING be pleased to state:

(a) the nuffllW’ of mgiMmd 0ai^, 
weeUy. fortnightV and m on^r
and magazines beby publiahjMf f t ^  
PmfashandttKB muHbar ^eopiM oftpifr 
of Aese neiinpaperB and maoa înaa 
diculaled;

(b) ^  names of the newi^Mpers and 
magazines nwhose publications have been 
stopped after registration during the last 
three years and the date from which their 
pubHeations have been slopped;

(c) whslhar any action has been taiten 
againstthesenewspaperswhoare violating 
the rules; and

(d) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
MIN6TRY OF INFORMATIN AND BROAD­
CASTING (KUMARIGIRUA VYAS): (a) As 
on 31.12.1990. there were 3603 newspa- 
pers/|petiodicds registered with RNi includ­
ing 407 daUles. 25 Tri/Bi-weeklies. 1847 
weekitos. 467 fortnightHes and 857 month­
lies. Of these 635 newspapers^jeriodicals 
have supplied their circulation figures and 
their details are given in the attached State­
ment-1.

(b) According to Information received by 
RNI, 5 periodicals ceased pubTication during 
the last three years (1988-90). Details are 
given in the attached statement-ll *B”.

(c) and (d). No, Sir. The publisher has 
the right to su«pend or cease the publication 
of a newqiaper at any time.
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STATEMENT-1

IM t^O ie  Ceased Newspsftsrs torthe 
Period 1988,89*1990

1988

Jan Dhaarana, Hindi/Daily, Sahar- 
anpurw.e.f. 13.9.88

2. Sree Bahe Guru Ji, Punjabi/Daily.
Bareilly w.e.f. 1.2.88

1989

1. Katha Yug, Hindi Monthly, Kanpur 
w.e.f. 12.11.89

2. NavyugChronide.Hindi1^rtnightly 
w.e.l.10.11.89

1990

1. Chstna, Hindi/Weekly, Bedaun
w.e.f.30.11.90

Migration of i<asiwniri civilians

1788. SHRISHRAVAN KUDAAR 
PATEL:

SHRISRIBALUV
PANIGRAHI:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether following a chain of inci­
dents of abductions and increased hostility 
by militants, the Government have noticed 
any fresh exodus of civilians from the Ka­
shmiri Valley;

(b) If so, the number of persons who 
have pfiigrated from the vaH^ during the 
past three months; and

(c) the Government’s reaction thereto?

THE MINISTER OF STATE IN THE 
MINiSTRYOFPARUAMENTARY AFFAIRS 
AND MMISTER OF STATE IN THE MINIS­
TR Y  OF HOME AFFAIRS (SHRI 
M.MJACOB): (a) to (c). No appreciable 
increase in the migratbn of minorities from 
the Valley has been noticed during the lasts 
months. Duetocontinuedtenorist violences, 
many musPm families have also reportedly 
came out of the Valley. They are, however, 
hesitant to speaic and register openly, for 
fear of reprisals by tenorists against their 
relations still in the Valiey. The Government 
is committed to talte stem action against the 
terrorists and to remove the fear psychosis 
created by them.

Sex Ratio in Rurai and Urban Area*

1789. SHRi SHRAVAN KUMAR 
PATEL: Will the Minister of HOME AFFAIRS 
be pleased to state:

(a)the male-femaleratnnofpopulation 
as per latest consus, in each State and 
Union Territory in rural and urban areas, 
separately;

(b) whether any effort were made dur­
ing the census to compile caste-wise popu­
lation figures, so as to give effect to the rec­
ommendations of Mandal commission relat­
ing to reservation in Union Government 
Offices and Undertaiiings; and

(c) if so. the population the sociaOy an 
economically badovaid classes and other 
badtwaid classes in each State indicating 
the percentage of population belonging to 
these castes to other castes?

THE MINISTER OF STATE iN THE 
MINISTRYOFPAFttJAMENTARYAFFAIRS 
AND MINISTER OF STATE iN THE MINIS­
TR Y OF HOME AFFAIRS (SHRi 
|y|.|yUAGOB): (a) The requisite informaiicn 
Is given in the Statement enclosed.



(b) and (c). Date for Schfldutod castes Otharwisa. casta has not bean •numerated
and Scheduled Trbes as listed in the Prasi* in the Census after Independence,
dential Order, have only tieen collected.

STATEMENT

Statement Showng Fomalas por 1000Males Mspertho 1991 Census of India

^mvisionaO
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Mia/State 
Union Tarritoiy

Total Rural Uiban

INDIA*

STATES

929 941 893

1. Andhra Pradesh 973 978 957

2. Arunachsd Pradesh 861 877 753

3. Assam 925 937 839

4. Bihar 912 923 846

5. Goa 969 994 933

6. Gujarat 936 950 909

7. Haiyana 874 877 868

8. Himachal Pradesh 996 1013 828

9. Karnataka 961 975 930

10. Kerala 1040 1043 1033

11. Madhya Pradesh 932 944 893

12. Maharashtra 935 975 876

13. Manipur 961 957 970

14. Me^ialaya 947 957 904

15. Mizoram 924 916 934

16. Nagaland 890 912 789
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Total Run! Urban

17. Orissa 972 989 866

18. Punjab 888 895 870

19. Rsyasthan 913 923 881

20. Sikkim 878 892 TAB

21. Tamil Nadu 972 983 951

22. Tripura 946 944 954

23. Uttar Pradesh 881 886 862

24. West Bengal 917 941 856

UNION TERRITORIES

1. Andaman & Nkx)bar 
Islands

820 840 770

2. Chandigarh 793 633 813

3. Dadra&Nagar
Haveli

953 966 819

4. Daman & Diu 972 927 1024

5. Delhi 830 821 831

6. Lakshadweep 9 ^ 961 931

7. Pondicherry 980 971 984

* Exdudas Jammu & Kashmir whora tha 1991 oansus has not been held.

LigMing Technology (a) whetheran IntemationalConferenoe
on Liahtina Tochnolodv for ths SAARC- 

179a SHRI SHRAVAN KUMAR i?oi ^ , i  ui ...Lnn x.an.uL.
PATEL; wai the Minister of POWER AND P ^ h 1 9 9 1 ,w it h 8 p ^ f o c w o n « ^ -
NON-CONVENTIONAL ENERGY vation of energy was heldin NewDehion
SOURCES be pleased to state: October 7J991;
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(b) tha mafai obsstvalions and sugges­
tions mada at th» eonferanca; and

(c)tha steps taken by tha Govarmnent 
tharaon?

THE MMISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-OON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) Yes, Sir. An Inlama- 
ttonaJ Lighting Conforenca was held at New 
Dahl from 9th to llthOdober, 1991 organ­
ised by tha Indian Sodaty of Lighting Engi- 
nears.

(b) No formal recommendations of the 
Conference have been received by tha 
GoyammenL However, the Conference had 
discussed various aspects relating to the 
lighting technology and had agreed on the 
need tor cooperation between the countries.

(c) Does not arise.

[Tmnsbeori

S.T.D. Ftelllty In Dlalrlet Haadquartmw

1791. SHRI DHARAM>AL SINGH 
MALIK: WiU tha lUHnister of COMMUNICA­
TIONS be pleased to state:

(a)thedetailsof S.T.D. facility provided 
in district Headquarters, State-wise;

(b) whether this facility is avaiiabie in 
each district Headquarter in Haiyana; and

(c) if so, the details thereof?

THE DEPUTY MINISTER FOR COM­
MUNICATIONS (SHRI P.V. RANGAYYA 
NAIDU): (a) List is given in the attached 
Statement.

(b) and (c). Except Kurukshetra aH 
otiier 15 district headquarters in Haiyana 
have been linked with the STD facility.

STATEMENT

SUdo-wbestatus <aDbtrict HsaOquarters regard'mg S.T.D. FaaHly

SLNo Name of State Total
NnnO)er
ofDM Qs.

D.KQS.
having
S.T.D
facShy

D.H.QS
not

. having 
S.T.D

1. Andhra Pradesh 23 23 0

2. Arunachai Pradesh 11 9 2

3. Assam 23 21 2

4. Bihar 51 45 6

5. Goa 2 2 0

6. Gujarat 19 19 0

7. Haiyana 16 15 1

8. fiimacnai rraaasn 12 10 2
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SLNo Name of State Total
Nnmber
ofDM Os,

DM Qs.
having
S.T.D
fadl^

DM Qs
not
having
S.T.D

9. Jammu & Kashmir 14 7 7

10. Kamataka 20 20 0

11. Kerala 14 14 0

12. Madhya Pradesh 45 36 9

13. Maharashtra 31 31 0

14. Manipur 8 8 0

15. Meghalaya 5 5 0

16. Mizoram 3 2 1

17. Nagaland 7 1 6

18. Orissa 13 13 0

19. Punjab 12 12 0

20. Rsyasthan 30 28 2

21. Sikkim 4 4 0

22. Tamil Nadu 21 20 1

23. Uttar Pradesh 63 60 3

24. West Bengal 17 15 2

25. Tripura 

UNION TERRfTORES:

3 2 1

1. Andaman Nioobar 2 2 0

2. Chandigarh 1 1 0

3. DadraNagarHaveU .1 1 0
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SLNo Name testate rotaf DMQa. DM Qs 
Niunbar having not 
ofD M Q t. S.T.D havbig 

factfy S.T.D

4. Daman & Diu, 2 2 0

5. Delhi 1 1 0

6. Lakshadweep 1 1 0

7. Pondicherfy 4 4 0

479 434 49

TMbal Sub-Plan tribal sub-plan during the last three financial 
years?

1792. SHRI DHARAMPAL SINGH 
MALIK: Will the Minister of WELFARE be 
pleased to state the amount allocated for the 
rural areas of Haryana under plan and non- 
plan schemes for Scheduled Caste and for

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI):

The infonnation is given below:-

year Expendium on Spadal 
Con^)onont Plan for SCs

B q m d iu n  undar 
Non-Plan Schemas of 
the WalfamofScha- 
dulad Castes and Bac­
kward Classas Dop- 
aitment, Haiyana.

1988-89 54.65 1J3

1989-90 67.18 1.98

1990-91 70.45 2.62

No specific amount is aarmailced for 
rural ares under Special Component Plan for 
Scheduled Castes.

(iii) No specific community has been 
spedfied as Schedule Tribe in Haryana. 
Therafore, there is no Tribal Sub4*lan in the 
State.

Stan Quarter* to Employee* of Poets 
and Telsoonununlcatlon* In Haryana

1793. SHRI DHARAMPAL SINGH 
MALIK: Win the Minister of COMMUNICA­
TIONS be pleased to state:

^ )th e  polcy of the Government n -
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gatding allotment of staff quarters to the 
eraployees of Department of Posts and 
Teleoommunications in urban and rural areas 
of Haiyana; and

. (b)(he number of staff quarters under 
construction in ^ ^ a n a  and ttie locations 
thereof and whrther these are scheduled to 
be completed in the near future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Department 
of Post and Teleoommunications

The Departments have no separate 
poPcyforallotting staff quarters in the urtian 
and rural areas of Haryana. As elsewhere, 
the policy regarding allotment of staff quar­
ters is based on the rurles formulated by the 
Directorate of Estates, Ministry of Urban 
Development from time to time.

(b) Department of Posts

No staff quarter is under construction at 
present

Departmeht of Telecommunications

Total numberof 143 staff quarters are 
under construction in Haryana for the staff of 
HanranaTelecom. Citde. Their station-wise

Kalanour

Bahadurgarh

Charkhidadri

6

6

6

break up is as under:-

Yamunanagar 19

Faridabad NHII 24

Gurgaon • - 4

JInd 36

Kalthal 18

Kurukshetra 18

Kundll 6

The constructton of the above quarter 
is llwiy to be completed during 1992-93.

lEngBsti

EradI Commission Report

1794. SHRI MUKUL BALKI^ISHAN 
WASNIK: Will the Minister of HOME AF­
FAIRS be pleased to state:

(a) whether the Justice Eradi fact find­
ing Commission of enquiry investigating into 
the incident of November 21st, 1990 has 
submitted its report to the Government;

(b) if so, the details of the findings made 
by the Commission; and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y OF HOME AFFAIRS (SHRI 
M.MJACOB): (a) to (c). Justice Eradi Fact 
Rnding Enquiry Commission was not a judi­
cial inquiry under the Commission of Inquiry 
Act It was purely an internal fact finding 
enquiry constituted under the directton of the 
Presidenttoenquire into the incidents yvhich 
tool( place at the Forecourt imdAshok Hall of 
Rashtrapati Bhavan on November21,1990. 
Shri Justice Eradi submitted his report to the 
President on October22,199.1. Rashtrapati 
Bhavan has taken necessary actbn on the 
points relating to Rashtrapati persons, cop­
ies of the report have been fonvarded to the 
Principal Information Officer, Government of 
India and the Press Council ol India.
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Mothar Computer at Hamlrpur In
U b M A M k ^ l  ___ I ____nHiiaciNii rraaBsn

1795. PROF.PREM DHUMAUWyithe 
Minister of COMMUNICATiONS be pleased 
to stale:

(a) whether Government propose to 
install the Mother Computer at Hamlrpur in 
Himachal Pradesh;

(b)ifso, l))rwhen;and

(c) If not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir; bf 
Department of Telecommunlcatnns.

(b) During the Vlllth Five Year Plan.

(c) Not applicable.

[TmnsbtioiH

Ambedkar Centenary Celebration

1796. SHRI RAM NARAIN BARWA: 
WiHtheMinisterof WELFARE be pleased to 
state:

(a) whether there Is any scheme under 
the consideration of the Government to 
develap ‘Mahu’ tiM birth place of Dr. Am- 
bedkanand

(b) if so, the amount proposed to be 
spent on it?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) and (b). No, Sir.

AtroeRles on SCa/ST«

1797. SHRI RAM NARAIN BERWA: 
Win the Ministerof WELFARE bepleasedto 
state:

(a) the numberoflnddentsof atrocities 
committed on the Scheduled Castes and 
ScheduledTrbes during the last three years. 
State-wise;

(b)the financial assistance provided to 
the effected families; and

(c)whetherthe Govemmentproposeto 
provide employment to such persons be- 
tongingtoScheduled Castes and Scheduled 
Tribes as Is being provided to one member 
each ofthefamiiiesofthedeceasedldlledin 
the communal riots?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRO: (a) Infonmation is given 
in Statement No. I for Scheduled castas and 
Statement Ito. II tor Scheduled Tribes, re­
spectively.

(b) The Union Government have issued 
guidelines to all State Government and U.T. 
Admns.

To provide necessary relief and reha- 
bifitatbn to the affected vicyms of Atrocities. 
TheScheduledcastesandScheduiedTribes 
(Preventbn of Atrocities) Act, 1989 which 
has been brought into force w.e.f. 30th 
January, 1990 also provides for necessary 
relief and rehdbifitation to the victims of 
atrocities.

(c) There is no such proposal under 
consideration.



STATEMENT-1

Humbaroicasaaotaimasagaiuat Schadulad CaatasbynonSchaduhdCas^intha 
varioua Stataa/U.Ta dwing 1988.1989 and 1990 baskla on data fumbhad by State 
Qovammata and U.T. Administrations.

541 W itm A n n m s  AGRAHAYANA 11,1913(SMK>Q WrUanAnmm$ 542

SL
No.

Nanwf^StateAJT 198S 1989 1990

1. 2 3. 4. 5.

1. Andhra Pradesh 424 511 602

2. Assam 03 17 27

3. Bihar 1297 997 507

4. Gk>a 01 02 -

5. Gujarat 665 593 788

6. Haryana 87 77 81

7. Himachal Pradesh 80 79 63

8. Jammu & Kashmir 161 155 38

9. Karnataka 393 490 690

10. Kerala 506 616 648

11. Madhya Pradesh 4226 5210 5210

12. Maharashtra 452 363 499

13. Orissa 287 365 304

14. Punjab 25 21 22

15. Rajasthan 1572 1588 1591

16. Sikltim 06 03 15

17. Tamil Nadu 709 482 544

18. Uttar Pradesh 4755 5195 6096

19. West Bengal 09 13 05
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SL
No.

NameofState/UT 1988 1989 1990

1. 2 3. 4. 5.

20. Dadra& NagarHaveli 01 - 01

21. Delhi - 05 05

22. Pondichsny - 01 01

Total 15207 15799 17737

Note: information is respect of other StateAJTs is NIL

STATEMENT-U

Number of cases of crimes gainst Scheduled Trbes by non-Soheduled T r i ^  In the 
various States/U.Tsduring 1988, 1989, and 1990 based on data furnished by State 
Govemments and U. T  dministrattons.

SI.
No.

NameofSteUeAJT 1988 1989 1990

1. 2 3. 4. 5.

1. Andhra Pradesh 77 79 108

2. Assam 19 18 33

3. Bihar 106 102 18

4. Goa - 01 -

5. Gujarat 131 129 123

6. Karnataka 17 87 42

7. Kerala 119 155 107

8. Madhya Pradesh 2015 2163 2366

9. Maharashtra 185 214 177

10, Manipur 02 - 06

11. Nagaland . 05 .
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s/.
No,

Nameof$tat9/UT 1988 .1989 1990

1. 2 3. 4. 5.

12. Orissa 101 217 104

13. Rajasthan 457 420 450

14. Sikkim 06 07 11

15. Tamil Nadu 03 01 03

16. West Bengal 17 09 10

17. Arunachal Pradesh 15 09 -

18. Dadra & Nagar Haveli 13 07 11

19. Daman & Diu - - 03

Total 3364 3623 3572

Not«: Information in respect of ottier Stale/UTs is 
NIL

Recommendations of National Police 
Commission

1798. SHRI RAM NARAIN BERWA: 
Will the Minister of HOME AFFAIRE be 
pleased to state:

(a) the details of new schemes which 
were recommended the National Police 
Commission, 1978formakingimprovem'ents 
in Police Force;

(b) whether the Union Government have 
issued necessary Instructions to the State 
Government to this effect; and

(c) H so, the progress made in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­

TR Y OF HOME AFFAIRS (SHRI 
M.M JACOB): (a) to (c). Ail the eight reports 
of the National Police Commission were 
published. Copies of the first report artd the 
seven other remaining reports were laid on 
the Table of the House on the 1st February,
1980 and the 30the March, 19833 respec­
tively.

‘Police’ being a State subject K is forthe 
State Government to implement the recom­
mendations of the National Police Commis­
sion. Available information Indicates that the 
reports of the Commission have been 
throughly studied by them and a gocd meas­
ure of action taken to the extent considered 
appropriate.

PubHe Can Offlos in Rajasthan
*

1799. SHRI RAM NARAIN BERWA: 
Will the Minister of COMMUNICATIONS be 
p le ^ ^  to state:
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i (a) tlw number of Public Call OfficM 
ppbmd in IHajasthan during the last three 
yeivs;

(b) whether the Government propose to 
open Pubic Call Offices in each panchayat 
headquarters; and

(c)ifso, byivhen?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYYANAIDU):(a) Thedetailsof 
public caH offices opened in Rajasthan dur­
ing the last three years are given below:

Year No. of PCs Opened

1988-89 353

1989-90 79

1990-91 127

559

(b) Yes. Sir.

<c) By 31st March 1995

[EngSsm

Anns to Punjab Militants

1801. SHRI V. SREENIVASA 
PRASAD:
SHRI
M.V.CHANDRAHEKARA
MURTHY:

(b) if so. the details thereof anq

(c) whether the Government (mpose to 
conduct secret investigattons to know the 
activitiesof miGtants in Kashmir and Punjab?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y OF HOME AFFAIRS <SHRI 
M.MJACOB):(a) to (c). Government have 
seen reports indicating links between mili­
tants In Jammu &Kashmirand extremists in 
Punjab for sharing weapons etc. Securtty 
agencies are actively engaged in combating 
with the situatkm.

Sale of Mahjal Diamond of Maharaja of 
Kapurlhala

180^ SHRI MOHAN SINGH: WiU the 
Minister of HOME AFFAIRS be pleased to 
state:

(a)whetherthefamousMahjaidiamond 
weighing 139.38 carats used by the Maha­
raja (rf Kt^rthala, Jagjit Singh Bahadur, 
was soW in an intamational auctton of 
Christie’s in Geneve in November. 1983 for 
pound 4.12.500;

(fi) U so, whether there was a FERA 
vtoiatkm;

(c) whether any action has been initi­
ated in the matter; and

(d) if so, the details thereof?

Win the Minister of HOME AFFAIRS be 
pleased to state:

(a)whetherthe Unton Government are 
•warathatthe mlHtants In Punjab are now 
getting anps andammunittonsfrom Kashmiri 
Mttanis rather than fiom Pakistan;

THE MINISTER OF STATE IN THE 
MMiSTEYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y O F HOME AFFAIRS (SHRI 
M.MJACOB):(a) to(d).lnfbnnatkmisbeing 
colactedandwillbeiaNlonthe Tabieof the 
House.
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[TiansJbtion]

Migration of Muslim FamlliM from 
Ayodhya

1803. SHRI MOHAN SINGH: Will the 
Minlstsr of HOME AFFAIRE be pleased to 
stale:

(a) whether muslim families of Ayodhya 
have started migrating to other parts of the 
State in panic due to the recent happenings 
in Ayodhya, Uttar Pradesh; and

(b) if so, the steps being talten by the 
Government for the security of minorities in 
nearby areas of Faizabad and Ayodhya?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y OF HOME AFFAIRS (SHRI 
M.MJACOB): (a) and (b). The facts are 
being ascertained and the information will 
be laid on the Table of the House.

Increase In the SCs/STs Population

1804. SHRI MOHAN SINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether there is a regular increase 
in the population of Scheduled Castes and 
Scheduled TktI ms as per the 1S71,1981 
and 1991 census; and

(b) if so, the percentage of increase in 
their population?

THE MINISTER OF STA Tf |N THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y O F HOME AFFAIRS (SHRI 
M.MJACOB): (a) There is a regular in­
crease in the Scheduled Casta and Sched­
uled Tribe population according to 1971 and
1981 Censuses. The 1991 Census data for 
Scheduled Castes and Scheduled Tribes 
are expected 1o t>e available after compila­
tion by the end of 1992.

(b) The percentage increase in the 
Scheduled Caste and Scheduled Tribe 
population during the decades 1961-71 and 
1971-81 isgiveninthe statement enclosed. 
The percentage inaease during the decade 
1981-91 will be known when the 1991 cen­
sus data are complied.

STATEMENT

Statoment showing the porcantage increase in the Scheduled Casts and Scheduled 
TiibePoptMa&m during 1961-71 and 1971-81

ktdia'@

Decade Percentage increase Percentage'mcrease
in the S c h e d i^ in the Scheduled Tri­
Caste PopulaUon be Population

1961-71 24.13 36.05.
1971-81 32.45 31.01

The1981 Censuscouldnotbe held in Assam owingtodistuibed condition prevailing 
in that State then. Thus while woridng out the pieicentage increase the data fbrthe 
1961 and1971 Censuses, though availableforAssam, have been excluded to make 
It comparable with the 1981 Census.
Excludes the populattonof areas under unlawful occupation of Pakistan and China. 
The growth rales have been woriced out on the t>asis of 1961-71 population of 
Scheduled Castes and Scheduled Tribes as per the Scheduled Castes and Sched- 
uladTribesUsts(modiik»lion)Order.1956andothorrelavant Acts and Orders;and 
the 1981 pcpulaton is as per the Scheduled Castes and Scheduled Tribes 
(Amendment) Act, 1976 and other relevant Act and Orders.
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Dratl Swials on Itationai LMdtra/ 
FiMdom Fighters Rcccivad by Door- 

darshan

1805. SHRI MOHAN SINGH: Wilt the 
Mlnlstsrof INFORMATION AND BROAD­
CASTING b« pleased to state:

(a) the names of national leaders and 
freedom fighters on whom Drafts for serials 
have been received by the Government 
during the year 1991;

(b) the procedure prescribed for the 
selection of these serials to be telecast;

(c) whether applications have been 
received regarding the telecasting of serials 
on Dr. Ram Manohar Lohia, Jai Praltash 
Narayan, OR. Bheem Rao Ambedlcar, Sar- 
dar Bhagat Singh and Achaiya J.B. Kri- 
palani; and

(d) If so, whether the serials on the lives 
of the above said freedom fighters will be 
telecast during this year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING(KUMARIGIRUAVYAS):
(a) Proposals for commissioned serials on 
the following leaders have been received by 
Doordarshan during 1991;

(i) Mahatma Gandhi

Oi) Lai Bahadur Shastri

(ill) Dr. Madan Mohan Malaviya

(w) M.G. Ramachandran

(b) Proposals for such serials on na- 
tkmail^eedom fighters to be funded by 
Doontershan are approved bytheappropria 
cofflmllteesetupforthis purpose in Door- 
darshaa

(c) An 8 part tele-serial on Dr. B.R. 
Ambedkar has been assigned to a producer. 
No proposals for commissioned serials on 
the other leaders mentioned were received 
by Doordarshan during 1991.

(d) Telecast depends on final decision 
taken on case to case basis and availability 
of time.

lEr^Bsh]

Telecast of Regional Programmes by 
local Doordarshan Ksn<fras.

1806. SHRIV.S.VUAYARAGHAVAN: 
Wilt the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the Government proposeto 
pemiit regtonai/kx»l Doordarshan Kendras 
to produce and telecast more programmes 
in the regional ianguages;

(b) whether any norms with regard to 
the timings of Netwoik/Natbnal/Regionai 
Programmes have been set up for the 
Regional/Local KendrasofOoordarshan;and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUAVYAS):
(a) The different Doordarshan Kendras are 
already producing a large number of pro­
grammes in the regkmal languages and 
wouM continue to do so in the future also. 
The actual duratton of such programmes 
wouM, however, depend upon the availabil­
ity of resources, manp^er, technical facili­
ties and transmission tli^.

(b) and (c). Yes, Sir. AH Kendias be­
sides canying the morning transmission, 
the National Programme and the various 
network piogrammes, telecast regtonal lan­
guage programme during their remaining



331 Rkbmm̂ g<glp^kl ?EP?F?W?L? //*/7/1 &Q < \ ' R kYg <glp^kl 332

qo^kpjfppflkqfjbtef`e s ôfbpcoljIbkao^
ql Ibkao ,̂

Cumbkafqrob lk Cpq^_ifpekkbkq _v
Nltbo Alomlo^qflk

/6.5, QFPGQ?L?RISK?PK?LB?J8
Ufii qeb Kfkfpqbo lc NMUCP ?LB LML+
AMLTCLRGML?J CLCPEW QMSPACQ _b
mib^pba ql pq q̂b8

&^' qeb mbo`bkq^db lc qeb bumbkafqrob
_bfkd fk`rooba _v qeb s^o_rp Bbief _^pba
Nltbo Alomlo q̂flkp rkabo qeb Kfkfpqov lc
Nltbo ^ka Llk+Alksbkqflk^q Ckbodv
Qlro`bplk Cpq^_ifpejbkq &fk ìrafkd Flrpb

Pbkq * Afqv Aljmbkp^qlov ^ka Bb^okbpp
?iilt^k`b ^ka îi lqebo mbohp' q̂ mobpbkq9

&_' qeb ^jlrkq lc ^kkr î Pbkq _bfkd
m f̂a _v qebpb Alomlo q̂flkp clo qebfo lccf`bp
^ka fk obpmb q̀ lc elrpbp ib^pba _v qebjclo
qebfo Mccf`bop fk qeb `̂ mqq î9 ôfa

&`' qeb ô qb q̂ tef`e qeb s^oflrp îiltâ
^k`bp ^ka mbofip obcbooba fk m ôq &^' ^_lsb
ôb _bfkd m f̂a q̂ mobpbkq jlkqeiv=

RFC KGLGQRCP MD QR?RC MC<\FC
KGLGQRPW MD LML+AMLTCLRfML?J
CLCPEW QMSPACQ &QFPG I?JN L?RF
P?G'8 &^' ^ka &_', Reb obibs^kq fkcloj q̂flk%p
dfsbk _b_t8+

IZf^ h_ ma^
>hkihkZm[g

" h_^qi^g]bmnk̂
bg\nkk^]hg ^lm)
Z[bblaf^gm%-55,$
5-&

<fhngm h_ZggnZe
k̂ gmiZb] %-55,)5-&

Ahk J__b\^
<\\hf|
fh]Zmbhg

<\\hffh|
]Zmbhg ê Z|

l^] _h kZ )
_b\ k̂l

%bg eZdal&

L,R,N,A 2,4 135 012

LFNA 6,33 //0 24

LNRA 06,.. 4,41 .,5.
~

ND_ .,42 /42,73 6,/4

PCA /,3 /5,3/ 1,.2 ,

&`' Reb abq f̂iplc FP?, AA?* B? ^ka lqebo mbohp m^hf _v qebpb Alomlo^q_kp ôb dfsbk
fk qeb q̂q^`eba Qq q̂bjbkq,

QR?RCKCLR

IZmbhgZe Oa^kfZeKhp^k >hkihkHbhg

/, ?<

0, C*M*<

Dlo \ohj^oR\ Pp(337,13 Nbo jlkqe clo prmbosfplop
^ka%Cub`rqfsbp; Pp, 4.3,33 mbo jlkqe,

; 1.# lc @^pf` N^v _rq fk `^pb lc Llk+molar`q_k lc
obkq ob`bfmq j^ufjrj m^v^_ib > Pp, /... mbo jlkqe,



1, > *><

2, Gng\aNn[Zd_r

3, @]n^ZPhg<mhp)

QQ3 f hf <ggf ' BCACK@CP 0,/77/ fnmg<bfff Q34

B, R=lgg̀ <ghplg\̂

7 Pp, /.. mbojlkqeclo Qrmbqsfplop ^ka Cu^`rqfst,
cloU_ohj^k b# lc @^pf`m^v pr_g^`qqlqit j^ufjrj
lcPp,/..mbojmkqif,

:7 Pp, 6. m^ojlkaf +

\ Pp, 4. m^oafS`G m^ojlkqej^ufjrj ^kqK^a &rmil
/0qe Ai^pp' clo qÅt< `eiao^k p r q \ ql qe^ ^jmilv^^
ff^ ôfkd qe^ cfobq Pp, 1. m^o `e^a

; Pp, 00m^ojlkqe qlqe^ ^jmilv^^p tel e^s^ Gt^k
fppr^a rkfclojp,

5, >hf^rf\y_Hg)
[nk

@q)BgmNZd&P^f
hm=hgnZ

7, BybfCbhg DghmgC)

Ä Pp, 6..m^ojlkqe \ Q^efloCkdfk^^opqlBW, K^k+
^d^op
> Pp, 7.. m^o jlkqe &clo K^k^d^op ^ka ^iut^',

N\hhmy

Gk `^pb lc Cub`rqfsbp> P ,̂ 1.. mbo jlkqe
Gk `^pblc Qrmbkofplfp> Pp, 003 mbo jlkqe
fk `^pb lctlfiq^fp Pp, /2.m^ojlkqe,

Cub`rqfsbp > Pp, /4. mbo jlkqe Qrmbosfplop > Pp
GiQmbojlkqe Uloflk^k Pp, 7. mbojlkqe

Ro^kpmloqpr_pfavcloqelpbklqfkob`bfmqlc`lksbv^k`b
obfj_ropbjbkq

Cub`rqfsbp> Pp, 53mbojlkqe Qrm^kofplop> Pp, 4.
m^o jlkqeUloflk^kÄ Pp, QMm^o jlkqe,

76,11# pr_gb q̀qlqe^j^ufjrjlcPp, /4..fk`^pblc
bjmilvbbpao f̂sfklt^dbp klqbu`bbafkdPp, 0Q..mbo
jlkqe, Gk`^pblclqebop7 Pp+03..,

@^pba lk ^ q̀r î d^k^o îflk ^p mbo qe^ p`ebj^ ^m+
mols^aĉ vEls^jj^kqlcGkaSqD_oqelp^ao^tfkd@^pfp
mno ) B? bu`bafkd Pp, 03.. p r q \ ql ^ j^ufjrjlc
Pp,150m^ojlkqe^kaqloqelp^ao^tfkd@^pfpm^v B?
klq bu`bbafkd Pp, 03.. mbo jlkqe p r q \ ql ^ j^ufâ
jrjlcPp, 203 mbojlkqe,
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10. Newspaperand 
pmfaaaJonal Utara- 
tura Rabnnjrs»- 
n rn t For Exacutivas 9  Rs. 50 p«r month.

----------< I  f t  B r f m  * * --------------Naoonsu nyanHctmanG rowor uofporauon

1. D A

2. H R A

Employeas cam nd undarHPPCnpoit

60% of th0 Basie pay for Basic pay upto 3500.

38% of pay sut^act to a minimum of Rs. 1785A for Basic 
pay batwaen Rs. 3501 to 6000.

33% ofpaysubjact toaminlmum of Rs. 2280for Basic 
pay abova Fte. 6000.

Empk)ya9s on Industrial Deamaas Mtowanca pattom 

Various Daamass Aiiowanoa Rs. par month. 

Fixad Oeamass AHowanoa:
pay range from Rs. 450 to Rs. 1445 Rata of Fixad Daar* 
nass AHowanca Rs. 83 to Rs. 390 on siab system.

Industrial Daamass AHowanca for Board Level Func- 
tionariaa® Rs. 605.55 par month.

RttB»asimHPCCRaoonuMnUBona 
30% of Basic pay subject to a ceiling of Rs. 1250

Ratas on IDA Pattern 
30% of Basic pay.

3. C C A

4. Um cM 'ta Sub­
sidy

Ratas as par HPPC Recommendations
upto Basic pay of Rs. 1999 Rs. 75 Rs. 2000 and Above
Rs.100

RemonlDAPattorn
6%ofBasiePay subject to a maximum of Rs.100.

Ra(M as par HRPC/laconMMndatibns 
Rs. 147 per month

RUMonttJAPattmn 
Rs. 147permonth
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3, RZZef`<PhpZg\5

4, OkZglihkmNb<)
ld_r

5, >hgo^rZg\^<eehp)
Zgh^

MZm̂ l Zli^kCKK>M^hhff^g]Zmagl

MZH hg D?< KZmm̂ kg
Pp, 03 mbo jlkqe,

BCACK@CPQ /77/ Rkbmf<glp^kl 34.

MZm̂ l Zli^kCKK> M^\hff^g]Zmbhgl
Qrm^kofplop rmql qeb p` îbp lc Pp, 0... ~13..* ôb
_bfkdm f̂aRo^kpmloq pr_pfav> Pp, 1.tfqefk6Ij^ka
Pp,2._bvlkd6Ij,

MZm̂ l hg D?< KZmm̂ kg
Pp,23 obpfafkdtfqefkafpq^k`bibppqe^k6Ij9Pp,33clo
akf^kbb _bvlka 6 Ij,

N*Ih Hh]^
/, Dlo j f̂kq â̂

fkfkd b ô

KZr
Q`^ib
lc Pp,
1...+
23..
^ka
^_lsb

MZm^
Pp,23.-

0, Dlo ĵ fkq â̂
fkfkd Q`llqbo

@^pf`
m^v lc
Pp,1...
^ka
^_lsb

Pp,/53-

1, Dloj f̂kq â̂
fkfkd Q`llqbo

@^pf`
m^v lc
_bilt
Pp,1...

Pp,/3.-

Reb s^oflrp îilt^k`bptef`e ôb _bfkd m f̂a q̂ qeb Nolgb q̀p?Hkfqp lc qeb Alomlo^+
qflk8+

@go9ehr^^lhgPu<
KZmm k̂g

@fiehr^l \ho^k^] ng]^kCKK>
M^\hff^g]m<fl

/, IDYNf<=hpZg\^
7 Pp+03. mbo kfdeq
pkfkJnbr ifmpffc*

0, RZlabg`<JhpZgh^
~ Pp, 0. mbo jlkqe
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Emptoy/ses on IDA 
Patt0m^

Employees oovwed under HPPC 
RecoaunandaUwts

3. Pn^ect^nvesff- 
GationAlkmance 
12% of Basie Pay PtvRanges 

UptoRs.1999 
Rs. 2000-2999 
Rs. 3000 and 
above

Bst»
Rs.225/
Rs.300/
Rs.375/

Empk^BBS on D A  
Pattern

EmfOoyees coveted under HPPC 
Recomnwidetions

4. HBI Compensatory and Winter Allowance

Height HCA WA in «eu of Winter Allowance HiH
1000 3% of 3% of Compensatory Allowance a comp­
mand Basic Basic osite HiH Compensatory allowance
above pay pay is payable at the following rates;

subject subje­
to a ma­ ct toa
ximum maxim­
of Rs.50 um of..

Rs.30

1S00m4%of 
and Basie Basic 
above pay

subject 
tea 
maxi­
mum of 
Rs.75 
per 
montli

2000 and above

4% of Ptv Range 
Below Rs. 2000 
pay 
subje­
ct toa 
maxi­
mum of 
Rs.60 
per 
month

Rate
Rs.120

Rs.150

5. Special Compensatory AUowanco

Hie details are in­
dicated as in Ap­
pendix-1

6. Special Duty Allowance

2S% of Basic pay 
of the 3id CPC 80-

The details of rates of special 
Compensatory Allowance are 
indicalad in Appendix-ll.

125% of Basic pay s u t ^  to a 
maximum of Rs.1000
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alMofpaysubjacI 
to a maximum oiF 
400.

7. Non-Practising Allownnoa

Payranga
BatowRs.3000

Rata
Rs.600

3000 and abova 
buttniow 3700

Rs.800

3700 and abova Rs.900

8. PostGnduaUonAlloimnce

hiledical Officers possessing recognised post-graduate 
diploma Rs. 100 per month

MIodlCSlI pOSSOSSinQ rBOOQfHSOd post QF8dU8l6
degree Rs. 2000 per month

9. CNkkm Education Assistance

a)ChUmnBlucatkmAI-
tmance:

Primary
Class

Rs.15per 
month per 
child

Secon-
daryft H. S e^ Rs. 20/ 
ondary

Empbya»stmtt3A
pattam

,b) fMnbwsamanlof 
Fea:

For Primaiy 
Secondary 
and Higher 
secoi^aty

Rs.50per 
month per 
child

Emphyam covaiad undar HPPC 
RacommandaHona

Class 6th. 
8th

Ciam9(h

Rs.5per 
month 
pdr child

Rs.6per
month
perohHd

Class 10th and

Class 11th &12th

Rs.20per
rnonthper
chHd

Rs.25per 
month per 
chW
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RsJper
men*
perehiU

For Physically 
hsndicappsd 
and mentally 
retarded

Rs.50per 
month par 
chad

Classllth Rs.8per 
month per 
child

__cniKiron

Mentally
Retarded
Chldren

Rs.20per 
month per 
chfld

c) HosM Sidiskly

Rs. 60 per month per 
Child

Rs. 150 per month per chBd

d) Book Purchase SiAskfy on Transfar.

Primaiy
Class

Rs. 20per 
month per 
child

Secon­
dary class

Rs.40per 
month per 
child

Higher 
Secon­
dary Class

Rs.60per 
month per 
Chiu
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HRA

CCA

FtesidentialLaasa 
appNcabla for exacu- 
tivos

Monthly Conveyance 
Reimbursement for 
Workmen.

For Supervisor

For Executives

30% OF Basic Pay

6% of Basie pay subject to maximum of Rs. 10(V- 

40% of maximum of scaie.

Rs. 90-14W-

Rs. 115-225/-

Rs. 160-300 (Scooter/M.Cycie)

Rs. 800-900 (Car)

Power Finance CorporaSon

i) HRA

HRA is paid at tiie rate of 30% of pay sut^ect to a miximum of Rs. 1000/- without 
production of rent receipt. In case of production fo rent receipt, HRA is paid at the rate of 30% 
sut^ect to the employees contril>uting first 10% of his pay towards the rent for the accommo­
dation talcen by him on rent

ii) CCA

CCA is paid at the rate of 6% of pay sul)iect to a miximum of Rs. 100/-.

W)DA

DA is paid, based on the index rates declared by Government from time to time. 
Presently, DA is being paid at the rates as indicated beiow:-

Fbr Executives Staff

Non-executives Staff 
(workmen Category)

Rs. 1443.90

Fixed DA is paki as per slabs 
indk»led in Annexure.

variable DA :Rs. 559.35

Beskles DA, Executives, are getting Ad-hoc l&ll as per GovL order, pending 
revision of scales of pay w.e.f. 1.1.87.
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ExaeutivM -R8.70/ for those employees who are
Non-execu- not claiming monthlir fixed
lives -RsSO/ oonweyanee reimbursement)
(Woifcmen category)

in aooordancewittiCofporation’s Policy, the ooiporatlon is making reimbursement of 
•xpandihire being incurred by the employees, on monthly basis, for maintaining conveyance 
for affidai use. The rates are as under:*

ForMiAt^nancsCar

Assistant rnanagers/Deputy fylanagers : Rs. SOO/-

Above Deputy manageis : Rs. 700/-

ForkUMaMng Scooter/tMor-cych

Supervisors : Rs. 1 ^ -

Fbr employees W-5 and above :Rs. 110/-
In woitonen categoiy

Executives : Rs. 225/-

For mamtaining Moped

Executives : Rs. 125/-

Supeivisofs : Rs. 90/-

Employees below W-5 Grade :Rs.70/-

The Corporation Is also reimbursing to employees an amount of Rs. 80/- per month 
towards expenditure being incurred liy them on lunch.

Annexure

Fired Dearness AAowanoe

(lor non-wvcufAw - workmen catsgoiy^

EXISTINQ K W S E D  FROM 1.1.1987 FOmM 1.1.1988
PAYRANQE P A Y R A N (X  T031.1Z1987 T031.12.1991
(Rs.) (Rs.) (A TA K PTSTZ)

l|pto649 Upto1164 108 208

650499 1165-1214 110 210

S83 mittanAnstma DECEMBER 2.1991 vmten Answers 584
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EXSTING
PAYRANCe
(Ra.)

REVISED
PAYRANGE
(Rs.)

FROM 1.1.1987 
TO 31.12.1987 
(ATAICPT672)

--PORM 1.1.1988 
TO 31.12.1991

700 1215 120 220

701-749 1216-1264 140 240

750-799 1265-1314 150 250

800-849 1315-1364 160 260

850-899 1365-1414 170 270

900-949 1415-1464 180 280

950-999 1465-1514 190 290

1000 1515 200 300

1001-1049 1516-1564 260 360

1050-1100 1565-1615 270 370

1101-1200 1616-1715 330 430

1201-1300 1716-1815 450 550

1301 & 
above

1816 & above 510 610

Rural Eleclrifkaion Coipomtlon

The rate of DA, HRA & CCA being paid by the Rural Electrification Corporation to its 
employees are as unden-

D auim sM om nce

' Upto Rs. 3500/* • 60%

3501to6000/- • 38%

6001&above • 33%

Hoeim Ront AUawantso 

30% Of the basic pay.

As per Central Govt rates



Cfy Compmsatoiy AUowanoa

BelowRs.950/- • Rs.30/>

Rs.950to1499 - Rs 45/-As per Central Govt .rates

Rs.1S00to1999 • Rs75/>

Rs.2000&above RslOO/-

587 MfMton>«nswws DECEMBER 2,1991 ViMtlmt Answers 588

MRIration of A^phan Rebels in Kashmir 
Valley

1808. SHRIQURUDASKAMAT.-WiU 
the ftHinisterof HOME AFFAIRS bepleased 
to state:

(a) whethertop kashmiri militants have 
trained lx)dy guards by Pakistan;

(b) whether Pakistani army Is imparting 
training to youths of both skies of kashmir;

(c) whether trained Afghan rebels have 
infiltrated into the valley; and

(d) if so, the number of such Afghan 
rebels?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTRAY AFFAIRS 
AND MINISTEROF STATE IN THE MINIS- 
1TIY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). Pakistan has given arms 
and training to youths of kashmir, beskles 
glvingother lagistkssupporttothese terror­
ists.

There are no confirmed reports of Af- 
ghantenorists having infatrated into the Valey 
of Pakistan army personnel operating as 
bodyguards of top kashmiri terrorists.

Tetophom Connections under idgah 
Exchange, Delhi

1809. SHRI DHARAMPAL SINGH 
MAUK: Will the Minister of COMMUNICA­
TIONS be pleased to state:

(a) whether Government have deckled 
not to release telephone connectkms to 
registered applcants under Mgah Exchange 
Delhi under NA3YT/Q;

(b) if so, the reasons therefor; and

(c) U not when the telephone connectk>n 
are proposed to be released to the appli­
cants who were registered under N/OYT/G 
uplothe 31st may 19867

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No. Sir.

(b) Does not arise.

(c)Telephoneconnectk>nstoapplk»nts 
who were registered upto 31.5.1986 under 
N/OYT/G category in klgah Telephone 
Exchange, are likely to t>e provkled during 
1991-92.

Setting up of a Station of AIR and 
Doordarshan in Biliar

1810. SHRI BHUBANESHWAR 
PRASAD MEHTA: WiH the Minister of IN­
FORMATION AND BROADCSTING be 
pleased to state:

(a) whether the people of North Chhola 
NagapurDiviskm in Bihar are deprived of the 
benefltsof AH India Radio as the range of the
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Ranchi station of AIR is low and does not 
oovar the area;

(b) if so, whether the Government pro­
pose to set up a statton of All Indin Radb and 
Doordarshan centre there; and

(c) if so, by when?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUAVYAS)
(a) No, Sir.

(b)and(c) Two local Radio Station, one 
each at Hazaribagh and Dadongar  ̂ are 
proposed to be set up. The Station at Hazar- 
bagh is technically ready for commission­
ing. The Station is envisaged to be commis­
sioned when the staff required for operation 
and maintenance of the Station is actually in 
position. The radio station at Daitonganj is at 
an advanced stage of completion and is 
envisaged to be technically ready by march. 
1992.

As regards Doordarshan, a low power 
TV transmitter is envisaged to be set-up at 
Hazaribagh and is expected to be commis­
sioned into service during 1992-93.

Political Settlement of Kashmir

1811. SHRI SHRAVAN KUMAR 
PATEL:
SHRIGOVINDRAONIKAM:

WiU the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the response from various 
militant outfits in Kashmir to his offer made 
during his recent visit to the VeUey to come 
fonvard and tak to the Government for a 
political settlement within the framework of 
the Constitution has not been encouraging; 
and

(b) if so, further steps contemplated to 
provide for a political settlement of the Ka­
shmir issue in the light of the poor response 
from the militants?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTRAY AFFAIRS 
ANDMINISTEROFSTATE INTHE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): and (b). Major terrorist outfits
have not responded positively to the call for 
talks to solve the turmoO in the State.

The situatnn is proposed to be tackled 
by adopting most stringent measures against 
terrorism and InfBtratton from across the 
t)order, creation of a strong opinion against 
Pakistan’s support to intemationai terrorism 
a n d to t^  care of thegenuine grievances of 
the people and seek tfie/r cooperation in 
tackling the terrorist vtoience.

In this context, a meeting of the leaders 
of the poHtteai parties and prominent poiiticai 
personalities of the Jammu and Kashmir 
State was held on 31-11-91.

Pubiki Sector Undertakbiga In Chandi­
garh

1812. SHRIPAWAN KUMAR BANSAL 
Win the Minister of HOME AFFAIRS be 
pleased to state;

(a) the details of Pubffic Sector Under­
takings being ran at Chandigarh by the U.T. 
AdmlnlstratkMi, including the activities un­
dertaken; and

(b) the profit and loss made by each of 
themduringthe each of last three years?

THE MINISTER OF STATE IN THE 
MMISTRYOFPARLIAMENTRAYAFFAIRS 
ANOMMiSTEROFSTATE INTHE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). informatton is con­
tained in the e n c b ^  statement
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NNtfi^_ cqv+Qb^iK qlAq^kafdte

/6/1, QFPGN?U?LISK?P@?LQ?J
Ufi qit Kfkfpqlo lc FMKC ?DD?GPQ _^
mfp^pbaqlpq^q^8

&^' te q̂e^o fq e^p_pbk aciaapa qldfsH�
Nrkg^_ m^v+6` î^p ql qe^ bjmilv^^p lc
Ae^kad^oqf ?ajfkfpqo q̂fBk9

&_' ccOH* qe^ o^^plkpcloklq fjmi^j^kq+
fkd qe^ a^apflk pl c ô9 ^ka

&`' qeb qfjb _v tef`e qe^ ab f̀pflk fp
Ltiv ql _^ fjmfbj^kq^a=

RFC KGLGQRCP MD QR?RC GL RFC
KGL@RPWMDN?PJG?KCLR?PW?DD?GPQ
?LBKGLGQRCPMDQR?RC GLRFC KGLGQâ
RPW MD FMKC ?DD?GPQ &QFPG K,K,
H?AM@'8 &^' ql &`', I e^p _b^k ab f̀aba ql
^almqqebNrkg^_m^v+p`^fbptfqebccb̀ qcolj
/\/77/ fkobpmb q̀ lcqebbjmilvbbplcqeb
Ae^kafd^oe Skflk Rboofilfv ?ajfkfpqo q̂flk,
Reb Ae^kafd^oe ?ajfkfpqo q̂flk e^p _bbk
^asfpba ql fpprb ^mmolmof q̂b klqfcfb̂ qflk
_ofkdfkd lrq qe^ obsfpba m^v oribp,

DOgfl[Jbfb

L^qflk^i @^`ht^oa Ai^^p^pD_tk`^
^ka B^sbilmj^kq Alomlo^qflk

>/6/2, QFPG KPSRWSLH?W?
L?W?I8 Ufii qeb KfkfpqbolcUCJD?PC _b
mib^pba ql pq q̂b8

&^'tebqeboqebElsbokjbkqmolmlpbql
p^q rm ^ L q̂flk î @^`ht ôa Ai^ppbp Df(
k^klb ^ka Bbsbilmjbkq Alfmlo^qflk9

&_' fq pl* qeb j f̂k l_gb q̀fsbp lc qe^
Alfmlo îhK' ^ka Gqp ^rqelofpba `^mfq î9 ^ka

&`' qeb òfq ôf^ lc _^`ht^oakbpp î fa
altk clo ^k fkafshir̂ i?̀ î pp ql q<blljbbif+
dKbclo^hilo^ppfpq^k`bcoljqefpAlomlo^+
Gcbk=

RFC KGLGQRCP MD UCJD?PC &QFPG
QoR?P?K ICQPG'8 &^' Wbp* N[*

&_' Reb L q̂flk î _^`ht ôa Ai^ppbp
Dj^k`^ $ B^sbh<mjbkq Alomk, tfii e^sb
^rqelofpba `^mfq î lc Pp, 0.. `olobp, Reb
l_gb q̀fsbplcqebAlfmlo^qflk^obobmolar`ba
_ îlt +

f, ql moljlqb b`lkljf` $ abâ
sbilmjbkq^ q̀fsfqfbpcloqeb hjbcfq
lcc@^`ht ôa Ai^ppbp9

ff, ql p̂pfpq* pr_gb q̀ ql pr`e fkâ
`ljb ^ka-lo b`lkljf` òfqbof^ ^p
j^v _b mobp òf_ba _v qeb Elsq*
colj qfjb ql qfjb* fkafsfar îp lo
dolrmplc fkafsfar îp _b+ilkdfkdql
@^`ht^oaAi^ppbp_vt^vlc_^kp
^ka ^as^k`bp clo b`lkljh8 îiv
^kacfk^k f̀ îivsf^_ibp`ebjbp^ka
molgb q̀p9

Ff, ql moljlqb pbic+bjmhÇvjbkq
^ka lqebo sbkqrobp clo qeb _bkbcfq
lcc@^`ht ôa Ai^ppbp9

fs, ql do^kq `lk`bppflk î cfâ
k^k`bp fkpbib q̀ba `^pbp clo mbo+\
plkp _b_kdfkd ql @^`ht^oa
Ai^ppbp _bqlt qeb mlsboqv ifkb fk
qeb`lrkqovfkllii^_lo q̂_ktfqeqeb
Elsbokjbkq-Kfkfpqocbp-Bbm^oq+
jbkq q̂qebL q̂flk î^kaQq q̂bJbsbi
ql qeb buqbkq lc qeb _radbq ôv
^ppfpq^k`bdo^kqba_vqebElsbj+
jbkq lc Gkaf^ql qeb Aljm^kv9

B ' ql buqbka _^k clo mroprfkd
dbkbo^i-molcbppflk^i-qb`ekf`^i
bar`^q_k lo qo f̂kfkd q̂ do^ar q̂b
^ka efdebo ibsbip9

sf, ql p̂pfpq fkqebrmdo^a^q_klcc
qb`ekf` î^kabkqobmobkbrof îphfap
lc @^`ht ôa Ai^ppbp clo molmbo
^ka bccf̀ fbkq j^k^dbjbkq lc mfl+
ar`q_k rkfqp9
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viL

via.

to assist tlie State level organissK 
tions to deal with the devetopmeni 
of backward classes by way of 
providing financial assistance and 
in obtainmg commercial funding by 
way of refinancing;

to woik as an apex institution for 
coordination and monitoring the 
woiltof aH Corporations/Boards set 
up by the State Govemment/UT 
Administratnns for SC/ST. Back­
ward Classes and Minorities in so 
far as it relates to the economic 
development of the badnvard

ix. to help in furthering the GovL 
policies and programmes for the 
development of the backward

(c) The proposed Corporatkm shall 
assist the foltowing target groups of back­
ward classes;

(i) PersonsbelongingtoSocially 
and Educationally Backward 
Classes (SEBCs) betow the pov­
erty line as defined by the Planning 
Commisskx) from time to time, 
may be provkled financial assis­
tance on concessnnal rates.

Cii) Persons belonging to SEBCs 
who are above the poverty line but 
satisfy the income/teonomic crite­
ria to be prescribed by the GovL of 
India may be assisted for self- 
employmerrt schemes and other 
financially and economteally viable 
schemes.

[EngSslH

Clearance to Koel-Karo Hyde! Project In 
Bihar

1815. SHRI PIUS TIRKEY: WPI the 
Minister of POWER AND NON-CONVEN- 
TIONALENERGYSOURCESbepleasedto

(a) whether the Government have 
cleared the Kbel-Karo Hydel Project of 
Bihar;

(b) the details of tte total 
forests to be submerg^Sierefrom;

(c) whether any alternative forest areas 
has been tocated for afforestatton in l i^  of 
the forests to be submerged; and

(d) the detaib of the land acquired for 
rehabilitatton of the displaced families?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-COV- 
ENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) Yes. Sir.

(b) The total land area required to be 
submergedforthe project is 19792 ha. out of 
wheh 657 ha. is forest land.

(c) Yes. Sir.

(d) No land has yet been acquired for 
rehabilitation of the displaced persons. 
However. 898 ha. of non-forest land has 
been earmarked for rehabilitation of the 
displaced families.

bitroducHon of Toy Thiin In Chandigarh

1816. SHRIPAWANKUMARBANSAL 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Chandigarh Administra- 
tk>n announced recently a plan to introduce 
a toy train in the leisure valley;

(b) so, the total aiTwunt of cost likely to 
be incunred thereon; and

(c) the reasons for according priority to 
this p n ^  overthe maintenance of parks 
and roads Inthecity?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARY AFFAIRS 
ANDMINISTEROFSTATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) The Administration has in-
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formad that ttwra is no pfoposal/ScheiM to 
bitiiDduoa toy train in ttw leisura valley.

(b) and (c). In viaw of (a) abovs, ques­
tion does not arisa.

[TimaUiotH

World Bank Asstolanoe for Suntgarh
■  M — ■ 1 i » l i i r t i  II I I I  I I I  I mM ill I ffiyar09i8G iric  iT O jo c i in  n a j M in a n

1817. SHRI SHIV SHARAN VERlyiA: 
WiH the Minister of POWER AND NON- 
OOVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether any assistance has been 
sought from World Bank for the implemen­
tation of the Suratgarh Mini Hydroelectric 
Project in Rajasthan; and

(b) if so, the details thereof and the time 
by which the project is Hlwly to be com- 
pMed?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KAiuP NATH RAI): (a) and (b). No. Sir. The 
two generating units each of 2 MW rating of 
the Suratgarh Mini Hydel Project were ro­
tated on 28.6.91.Thecommissioning of these 
unite in envisaged in the cunwit year when 
thecanaiciosurabeoomespossibletoeraMe 
the balance works required for commis­
sioning to be completed.

1 2 ^ h rs

{Intwn^Jtions)

lEngBsfii

IffilSPEAKER: Shrimati Verma. 

{MemifXions)

SHRI C.K. KUPPUSWAMY: Sir, I wouU lin  
to raise a very important matter.

M a SPEAKER: I wW hear one after 
another.

SHRI C.K. KUPPUSWAMY: Sir. you 
kindly aflow me.

her.
MR. SPEAKER: I w « albw you after

{tntmnptions)

MR. SPEAKER: Parliamentary Affairs 
Minister may tel his Party Members to be­
have property in the House.

{IntBnruptlMs)

MR. SPEAKER: Pieasetakeyourseats. 
I will aOow you later on.

(frrtemfrtibns)

MR. SPEAKER: I wouM Ike to say that 
the Ministers and the whips may guMe their 
Members to behave properly in the House.

{Mawptions)

ITfansbHoiH

SHRIMATI RITA VERMA (Dhanbad): 
Mr. Speaker, Sir. I want to raise the fbitowing 
matter during the zero hour. I want to submit 
that on 16th November the district admini­
stration was partteipating in the Jharia As­
sembly by eiectton on behalf of a partkMlar 
party. The district administratnn openly 
indulged in booth ce^uring and other urtfa  ̂
practices including tiogus voting. In fact the 
genuine voters did not turn up for polling as 
there was terror and panic in the entire 
area...(lmerrupttons) the attitude of the po­
lice was such that when I approached the 
Superintendent of PoHceforprotectnn being 
a lady MP and gave a written note to tto
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«N«cl, he did not think it proper even to reply 
to it, whattotall(of pioviding security to me. 
When i personally wentto Polling station No. 
117-118 and complained to the Officers on 
duty about bogus voting, one of the officers 
incited the crowed against me but as the 
people were with me, his attempt failed. But 
even then my driver and a camera man were 
beaten up by anti-sociai elements. I regis­
tered an FIR in the nearby poliee station but 
no action was taken, the observers deputed 
by the Electton Commlsston were also de­
pending too much on the admintetratnn for 
informatton instead of personally visiting the 
booths to get the exact picture. When the 
electron was over, I contacted the observers 
in the Guest House where they were staying 
and they made me wait for over an hour and 
when they came out and met me, they sakJ 
that the administration generally favours one 
or the other party and therefore, it does not 
make much difference. In this way they 
evaded me.

the matter. The counting of votes is just llw 
a black chapter in the history. The counting 
of some of the baUot baxM...(httmnjptk)n^

lE n g m

MR SPEAKER: You have to be vary 
brief. You cannot go on yke that Also you do 
not have to read all that

{Memption^

[TransbSofU

SHRIMATI RITA VERK4A: I wanted to 
say something more.

MR SPEAKER: Please be brief in what 
yous^.

SHRIMATI RITA VERMA: Mr. Speaker 
Sir. lwanttorequestthatadiscussk>nshoukj 
be heU on this.

The counting of votes was done under 
the supervisnn of these observers but even 
there they were unsuccessful in checking 
invgularities orthey were not bothered. The 
administration office were so shrived that 
eve the candkiate themselves were stopped 
from entering the counting halL When the 
Press correspondents and photographers 
tried to catch the bungling in counting of 
votes the Deputy Commisskmer and Super­
intendent of Police snid)bed them and asked 
them to ‘get tost’. (MmupOons)

\EngBsh\

M R .S P ^ E R : This cannot be alknrad 
Hke thaL Please be brief.

\Jnna\a6otii

SHRIMATI RITAVERMArMr.Speaker, 
Sir, the Government should taka actkm in

(htomptions)

SHRI PHOOL CHAND VERMA 
(Shajapur): Mr. Speaker, Sir, there shoukf 
be a discussion in the House on the in’egu- 
larWesinthiseleclkMi.

MR. SPEAKER: Please sit down. 

{baemptions)

••SHRI C.K. KUPPUSWAMY (Coimba­
tore): Sir. the former Home Secretary of 
Tamil Nadu Mr. Nagarajan has filed a sttSe- 
ment menttoning about the oompTicity of the
• in provkJing a sort of protectton to LTTE 
cadre in TamH Nadu especially those in­
volved ki the Padmanabha killings. This has 
to be viewed seriously- Since the LTTE are 
suspected to be behind the assassinatkm of 
our former Prime Minister Shri Rajiv Gartdhi, 
the Centrd Government must act on these

*Not recorded.
•Translatnn of the speech originally delivered in Taml.
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informatbn. Our leader had been brutualty 
murdered at the hands of LTTE and these 
information are disturbing enough. I request 
the Union Govemment to look in to it imme­
diately.

[English]

SHRI K.V. THANGKABALU (Dhar- 
mapuri): Two days ago, the former Home 
Secretary of the then Tamil Nadu Govern­
ment. Shri Nagarsyan has sworn before the 
honourable Magistrate Court in Trichy and 
he has revealed very vital factors about the 
action taken by the theri Government of 
Tamil Nadu**. This con̂ elated to and was 
con'oborated by the then Government at the 
Central Government heaced by Shri V.P. 
Singh...(Interruptbns) Shri Nagarajan has 
made the statement on his down. The affida­
vit very clearly states the conditions under 
which Shri Nagarajan the then Home Secre­
tary of Tamil Nadu was forced to use the 
offbe of the Home Secretary to indulge in 
anti-national activities against our great 
nation. In particular, the refugees who were 
in Tamil Nadu were allowed to stay on in the 
State. Mr. Padmanabha, the EPRLF leader 
was murdered **.

SHRI CHANDRA JE E T  YADAV 
(Azamgarh): I am on a point of order.

MR. SPEAKER: I know what your point 
of order is. Please sit down. Now. the name 
will not go on record. This is a matter relating 
to the statement recorded by the police. It is 
not admissible in a court of law also. It 
should not be relied upon by the Members 
when they make statement in the House.

{interruptions)

SHRI K.V. THANGKABALU: For the 
nformation of this hon. House, the state­
ment was recorded by the Magistrate’s Court 
[Intenruptions)

MR. SPEAKER: Please conclude now.

SHRI K.V. THANGKABALU: The reve- 
latk)ns very cleariy show that {inten'i^tbns)

MR. SPEAKER: As a responsible 
Member of the House, you please make a 
statement wh»h can be admitted.

SHRI K. V. THANGKABALU: This state­
ment was made by a very responsible per­
son in the Govemment and he was instru­
mental for the anti-national activities. And 
subsequently, the same forces killed Shri 
Rajiv Gandhi, our former Prime Minister. 
This is not to be taken so lightly. I request the 
hon. Home Minister to come fonjvard with a 
statement and also take the necessary steps 
to nab the culprits. Prevtously there was 
another incklent about whk:h the SIT has 
stated that one of the culprits who was 
an̂ ested was made to die... (intenruptions]

The persons who are involved in this 
case should not be allowed to die and they 
must give more protection to those people 
who are involved in this case. 1 appeal, 
through you. Sir. that the Government must 
come with a Statement and they must pro­
tect all those people who are involved in this 
case. At the same time they must also take 
all cognizance of the statements that are 
being made.

SHRI P.G. NARAYANAN (Gobfchetti- 
palayam): Sir. the ex-Home Secretary...

MR. SPEAKER: Mr.Narayan be careful 
in making the statement.

SHRI P.G. NARAYANAN: Sir. he de­
posed before the court...

MR. SPEAKER: If there is anything 
which cannot go on record. I will not allow it 
to go on record.

**Not recorded.
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SHRI P.G. NARAYANAN: Is respon-
sft>le for the acts of commission and omis­
sion in respect of the infiltration of LTTE.

SHRI SOMNATH
CHATTERJEE(Boipur):Sir, lhaveapolntof 
order. Sir, a statement cannot be made on a 
matter where the matter is pending before 
the court.

SHRI P.G. NARAYANAN: It is not pend­
ing in the court. {Interruptions)

SHRI SOMNATH CHATTERJEE: It is 
not permissible to allege anti-national activi­
ties against somebody who is not present in 
the House to protect himself. {Intenruptions)

MR. SPEAKER: The matter is impor­
tant. Something has appeared In the news­
paper. Members are bound to feel excited 
and agitated. At the same time this forum is 
also very important. There are mles laid 
down for bringing matters before this forum. 
You shall have to raise it within the rules. It 
should not cause any embarrassment to the 
person who is not here. It should not create 
complications for the Government as well as 
for the investigation. Within these parame­
ters I am allowing you to make a statement. 
Yet I am saying that if your statement 
cannot go on record. I will examine it and put 
it out of the records.

SHRI P.G. NARAYANAN: Sir. accord­
ing to the statement which was given in the 
court by Shri Nagarayan. the LTTE cadre 
penetrated by getting mixed with refugees 
and came to Tamil Nadu, when the law 
enforcing authority pointed out **. that if 
refugees are allowed tc come to Tamil Nadu 
without any check, it will pose a serious 
threat to the maintenance of law and order in 
the State.

After that the leader of EPRLF, Shri 
Padmanabha...

MR. SPEAKER: Any allegatbn made 
with regard to a person who is not here in the 
House will not form part of the record.

SHRI P.G. NARAYANAN: The real 
accused were not arrested **. Now, the law 
and order has been restored after the ADMK 
Govemment under the Leadership of our 
dynamk: leader Puratchi Thalaiv took over 
the power of Tamil Nadu. They are new 
charging that TADA is being misused by our 
Govemment. It is far from truth. It is totally 
false. Our Govemment in Tamil Nadu is 
using TADA very rightly.

MR. SPEAKER: That is not necessary 
here. I albwed you to make a statement.

SHRI P.G. NARAYANAN: We can know 
from the statement of Shri Nagarajan as to 
who is responsible for the murder of Shri 
Rajiv Gandhi. The people of Tamil Nadu 
know very well the real accused of Shri Rajiv 
Gandhi. Whosoever has committed the crime 
and whosoever has misused the power, he 
should be arrested. Law must be albwed to 
take its own course.

[Translation]

SHRI RAM VILAS PASWAN(Rosera): 
Mr. Speaker, Sir. this matter of Tamil Nadu is 
a serious matter. The hon. Home Minister is 
present in the House and I, therefore, de­
mand that a Commission of Enquiry should 
be set up under the chairmanship of a sitting 
supreme Court judge to inquire into the inci­
dents as Punjab and Kashmir like situation is 
going to arise there which can be seen from 
the atmosphere created during the last 11 -2- 
years since 1980. Mr. Speaker, sir, you

**Not recorded.
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might b« awara that whan w« wara in tha 
opposition and tha present Prime IMinister 
was Minister of Extamai Affairs ha had gone 
to Sir Lanita. I had aslwd through a Caliing 
Attention Motion in 1983 that since wa can­
not tolerate KhaOstan, how can we tolerate 
Tamilistan now...**...(lntenruptions)

[Engim

MR. SPEAKER: This is not going on 
record.

(Uitempttons)

SHRI RAM ViLAS PASWAN: This is on 
record, lean produce the facts. Howcan you 
deny that?

SHRI DIGVUAYA SMGH (Rajgarh): 
This is totaiiy irresponsitile. It should be 
deleted. ^

[Interruptions)

MR. SPEAKER: Shri Paswan, you are a 
pretty senior Memtwr of the House. Any­
thing you say has its own importance. These 
are matters relating to the relations t>etween 
the two sovereign countries. You should be 
very careful. K is not necessary to quote any­
thing which is not before us.

(tntemptkms)

[TranslatiorU

SHRI RAM VILAS PASWAN: A mem­
ber of the National Front is being labelled as 
anti-national. The Ex-Chief Minister is being 
labelled as anti-national. The Home secre­
tary...

{InterrvfAhns)

[EngMstii

SHRI K.V. THANGKABALU: Your own

Home Secretary told this. We have not said 
this.

[TransbtiorU

SHRI RAM VILAS PASWAN: The for­
mer Home Secretary whose reference was 
used to be made here by another former 
Home Secretary had supported the DMK 
Government about 10 days back and now 
the same former Home Secretary is oppos­
ing It. The present Government there is 
misusing TADA and pressurising the former 
Home Secretary to maice a statement which 
would hush up the matter...(Aitom4p(nns)

lEngtsHl

SHRI K.V. THANGKABALU: TADA can 
be used against anybody. TADA is used for 
a right purpose. (Intemjptbns)

SHRI RAJAGOPAL NAIDU 
RAMASAMY (Periyakulam): My friend is 
misleading the House. He is not stating the 
coH’ect position in the matter. (Intmvptlon^

[Translattorii

SHRI RAM VILAS PASWAN: I say what 
is correct I am not in the habit of maidng 
contradictory statement I am not one of 
those who belive in double standards. I 
demand, through you, to direct the Govern­
ment to set up an Inquiry Commissbn under 
a sitting Supreme Court Judge to go into the 
entire gamut of this case and ail those who 
have links with LTTE shoukJ be firmly dealt, 
with. Nobody shouM be aHowed to play wtth 
the unity and integrity of the country. I also 
demand thatafuli-fle^eddiscusskmshould 
be heU on tNs , so that the AIADMK and 
Congress are exposed...(<ntennptibn^

[E/V&/4
DR. OEBIPROSADPAL(Cak»tta North 

West): I have given a notice.



607 Written Answers DECEMBER 2.1991 Written Answers 608

MR. SPEAKER: I will allow you later.

SHRI P.M. SAYEED (Lakshadweep): I 
have also given a notice

MR. SPEAKER: Please sit down. I will 
allow you.

You are a pretty senbr Member. I am 
saying that I will allow one after the other.

{Intenrupthns)

SHRI LALK. ADVANI (Gandhi Nagar): 
Mr. Speaker. Sir, the reports that have ap­
peared in the press of late have been ex­
tremely disturbing.

While entirely agreeing with your direc- 
tk>n that in these Matters the rules have to be 
strkrtly adhered to and no allegatbn should 
be made against people who are not in a. 
position to defend themselves and here par­
ticularly a party that was not in offk̂ e In that 
State earlier and used to be a principal 
Opposition Party in this House, today is not 
represented at such a point of time, we have 
to be very particular about what we say. But. 
at the same time, let us appreciate that this 
Is not a questk>n of ADMK versus DMK or 
even Congress Party versus National Front; 
It is not; it is far more sertous than that. And 
here we have a State where the possibility or 
the danger of what we are witnessing in a 
couple of our northern States may be re­
peated again. Militancy and extremism of a 
very serious nature, of a grave nature, which 
is disintegrating, tearing the country apart, 
may grow up. And, therefore, it wouki be 
proper for us to discuss it at length if we want 
to discuss freely.

Firstly, I wouM like the Government to 
come out with a statement of its own as to 
what precisely is the Govemment's assess­
ment because I dont trade charges. I, for 
one« bebng to a party whk:h was supporting 
Mr. V.P. Singh’s Government; and when the

things grew, at that time, we coukJ sense 
them, we coukJ see what is happening in 
Tamllnadu, and we were among those who 
went to the Prime Minister and toM him that 
this was a matter wh»h should be checked 
right now. We tokJ him. when we are support­
ing your Government, you shouki exercise 
restraint over them because they belong to 
happen to the front, and therefore, their 
activities shoukJ not be altowed to go on 
unchecked. But, at the same time, if there is 
to be an inquiry about this, if there is to be a 
judk:ial commission and it should be then I 
am inclined to agree with Mr. Paswanji that 
the judicial commissbn shouki not go merely 
into the period in which Mr. Karunanidhi was 
hokiingoffce, but it shouki go into the entire 
course of events right from the time when the 
LTTE started becoming a very dangerous 
source of disintegrating this country.

We are concemed with the integrity of 
the country; we are not concerned with 
scoring any point over this party or that party, 

therefore. I plead with the Government to 
consider seriously the possibility of setting 
up a judk:ial commisston to go into the entire 
episode and at least come before the House 
and inform us as to what is its own condu- 
sk>n drawn from the vark>us Statements that 
have been made some say before the police; 
some say before the Magistrate.

SHRI SOMNATH C H A TTE R JE E  
(Bolpur): Everybody agrees that this is a 
serious matter. But what is disturi îng me is 
that a matter which shouki be discussed in 
the Assembly is being discussed here; and 
openly charges are being traded against the 
former Chief Minister of a State who is not 
here, and I took that objectbn to defend him.

The other thing which is also disturbing 
is that where a person has been detained 
under TADA. he is supposed to have made 
a statement before the police.(//7fefnjpf̂ /7s)

SHRI K.V. THANGKABALU: Not before
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tha polics. but bofbra th« first-Class Magis­
trate. {Manvpthns)

SHRI SOMNA-m CHATTERJEE: Not 
under ^  trial {Interruptions)

SHRI K.V. THANGKABALU: Bsforstlw 
Rrst-dass Magistrate. {kiteirufMton^

SHRI SOMNATH CHATTERJEE: A 
detailed vett»tiin report Is being published 
in tlie newspapers. Obvbusly, it is being 
done by tlie Gtovemment in that State. They 
are encouraging leaking out this information, 
leaking out this statement, which ordinarily 
woukJ not be available to anybody. (Intemip- 
tk>ns) It appears that a case is being made 
out somehowto an-est Mr. Karunanidhi, which 
will be a very dangerous precedent in this 
country, whch will be worst type of political 
vendetta; nothing else.

If anybody is guilty, he shoukJ be pun­
ished. We are not going to support that 
person; he shouM be punished, but it shouM 
be properly done, not in this manner that is 
being done. Let there be a proper inquiiy. A 
demand has been made. We support that. 
And it shouM be a comprehensive inquiry, 
not In support of a case they want to make 
out. The way ft is being raised by AIADMK 
and some Congress support is coming, it is 
clear, it is being done with a political motive 
and therefore it shoukf not be permitted to be 
raised on the fk)or of this House.

M a  SPEAKER: Dr. Debi Prosad Pal.

DR. DEBI PROSAD PAL: I have given a 
notice... {kiterruptbns) *

MR. SPEAKER: That is not going on 
record.

D a  DEBI PROSAD PAL: On the 29th 
November when the Industrial strike was

called, I want to know how the West Bengal 
Government’s Home Secretary had issued a 
directive that all the factories will be ctosed 
on that day and all the Left -affiliated facto­
ries wouki be closed on that day to make 
bandh a success. How this kind of directive 
couM be given? Here is the paper. The West 
Bengal Government being Government in 
power, how can they incite aH this lawless­
ness? I can understand that a political party 
can indulge in an these activities. But the 
West Bengal Govemment being seated in 
power, they have issued a directive through 
the Home Secretary and here is the directive 
and I am placing it here, that all the factories 
will be ctosed on that day. This, is tfie posi- 
tk>n. I am placing it on the Table and the 
Home Ministry and the Central Govemment 
shouM inquire into the questnn how a law­
fully established Govemment couki indulge 
in this lawlessness among the people. This 
is the way the West Bengal Govemment is 
now indulging in and inciting lawlessness in 
the state and in that particular State. I want 
to bring it to the attentk>n of the Central 
Govemment that it is unlawful, that it is really 
very strange that the Govemment shouU act 
in such irresponsit>le fashton. I am placing 
the directive of Home secretary on the Table 
of the Houses.**

MR.SPEAKER: Not like that. You have 
tofoiknv the rules ShriSaifuddmChoudhary.

{Intenrupftkms)

MR. SPEAKER: Please sit down. I have 
called Shri Saifuddin Cheudhary now.

SHRI SOMNATH CHATTERJEE: This 
is then- internal fight. The H4TUC joined the 
strike. He is against them. He is against 
Subrato Muknerjee's group. He bekMigs to 
SMdatdha Roy's group. He is hoping to be 
the Law Minister (Interruption^

*Not recorded.
**As the speaker subsequently dkl not acoord the necessary permisskxi the paper/document 
was not treated as laki on the Table.
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DR. DEBI PROSAD PAL: I am not 
concerned with any political party or any 
trade union oiganisation. {MBmpUon^*

MR. SPEAKER: He is not going on 
record.

SHRi SOMNATH CHATTERJE: He 
has always appeared against the ialx>ur. 
That is his record, a most anti-iafaour person. 
He has never appeared ior any woricer al­
ways appeared against them (Memjption^

MR SPEAKER: Mr. Detii Prosad Pal. 
now, please sit down. I am allowing one 
Memtwr after the other to ^ a k .  Please 
take the chance and make twautiful state­
ments. Do not quarrel tMtween yourselves.

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): I wairtedtakemy chanceto makea 
mentkm of one important issue, but as a very 
frivolous issued has l>een made, in relatkxi 
to West Bengal, that the Home Secretary 
issued a directive to organise the Bandh by 
the workers, I totally ignore it and say that 
this is a fabricated statement made by the 
hon. Member. (kitemjpUons)

This is intended to malign the spontane­
ous Bandh that had the support of the hun­
dreds and thousands of workers and the 
people of West Bengal and all parts of the 
country. I must make it dear that in West 
Bengal we do not require a circular like this 
to organise the wortrars to demonstrate their 
oppositnn to the anti-people and anti-worker 
policies.

tory, these intePectuais have demonstrated 
a brilliant example of their concern for the 
country, forthe unity of the country. We must 
record our appredatkin and the Government 
must take note that the intellectuals of our 
country aregrowingiy concerning themselves 
about this menace and they desire the State 
to curb the growth of communaUsm in the 
country.

SHRI RAM VILAS PASWAN: I also 
support him (bUamptions)

SHRI INDER JIT(Darjeeling): Mr. 
Speaker, Sir, the hon. Member, Dr. Debi 
Prosad Pal, has presented to you a copy of 
the radtogram.(lnterruplk>ns)

MR. SPEAKER: Inder Jitji, there are 
rules to be fottowed for laying the papers on 
the Table of the House.

SHRI INDERJIT: It is not frivokius. It is 
a serious matter. The radk)gram has a spe­
cific directton that all factories must be 
doaed(lntemjpttons)

SHRI P.M. SAYEED (Lakshadweep): 
Sir, the ex-Chief Minister of Jammu and 
Kashmir and a national leader. Dr. Farooq 
Abdullah was attacked by the activists of 
Akila Bharatia Vklyarti Parishad and Vishwa 
Hindu Parishad...({r>t«in4)tons)

IMR. SPEAKER: One hon. Member is 
shouting.

Iivamhim

Sir, the matter that I wanted to raise is 
this. Hundreds of cultural activists and intel- 
lectualsareorganisingahuman chain around 
Parliament voicing their concern against the 
rising trends of communalism in the country. 
WhOe some intellectuals of our country are 
inclined to traverse backwards into the His­

SHRI P.M. SAYEED: Sir. this news has 
been reported in Free Press, Chautha 
Sansar, Indore Samachar and LokswamL In 
aH these papers, it has been reported that he 
was gheraoed at the entrance of the Indore 
Press Club and his car's window, panes, 
were smashed. It was a conspiracy on his

rn nnrHnrIIMOl iBOOfuGa.
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life. He narrowly escaped from this conspir- 
acy. He oomes under T  category security. A 
message about his tour was conveyed to the 
State Government from Delhi P.C.R. to the
5.5.P.. Indore on 28.9.1991 vide M.R. No. 
3732...(lnten'uptions) As per the reports In 
all the Hindi papers, Fres Press Englishdaily 
and a brief from the Indore Press Club, 
seven newsmen were injured including the 
one with a broken wrist, and the injured were 
hospitalised. The journalists had passed a 
resolutbn condemning this incident and they 
already issued a statement boycotting to 
participate in any of the functions to be 
organised by the Akila Bharatia Vidyarti 
Parishad and the Vishwa Hindu Parishad.

Sir. I would like to convey to the Home 
Ministry that the Government of Madhya 
Pradesh committed a total lapse on the 
security arrangement for Dr. Farooq Abdul­
lah. I want that the Government must obtain 
a report from the State Government and let 
us know as to what exactly conspired against 
the national leader. I also want that the
5.5.P.. who had been lax in is duty shouki be 
suspended. The informatbn shouk) be ob­
tained from the State Govemment and we 
must know as to what had exactly happened 
on that day at the Press Club. Indore.

{Intenrupthns)

SHRI DIGVUAYA SINGH: This is not 
the first incident

(Interruptions)

MR. SPEAKER: It is not necessary to 
repeat it again.

SHRI DIGVUAYA SINGH: This is the 
third inckient whch had taken place (Inter- 
njptions)

MR. SPEAKER: I will allowyouon some 
other point and not on this. Now, Shri Hari 
Kishore Singh.

[Transiatton]

SHRI HARI KISHORE SINGH 
(Sheohar): Mr. Speaker. Sir. I thank you for 
alk)wlng me to raise an important matter in 
the House. Yesterday a powerful bomb was 
found inskJe Air India plane. It poses a big 
questk>n mark on our security system. I 
wouM. therefore, like the hon. Minister to 
make a statement on the Bomb inckient in air 
India plane Immediately. 1 know that when 
luggage is put on board it is checked through 
X-ray machines. This facility of security check 
of luggage is available in two airlines only. I 
believe one is the PANAM whk:h is now 
known as Delta Airlines and the other is Air 
India. The luggage is checked through X-ray 
machines. How was the bomb smuggled 
into the plane in spite of the security anange- 
ments. When even the Members of parlia­
ment are not spared of security checks. I 
wouki like to thank the empk>yees and offi­
cers of Air India for having detected the 
bomb at the nk:k of time and evading a big 
disaster. I. therefore, demand that the entire 
security system shouki be given afresh kx>k 
and the persons who are responsible for 
these lapses shouki be brought to book. This 
questk>n is significant because I have been 
told that the entire security system is going to 
be privatised by the Intemational Airport 
Authority of India. I wouki liketo know whether 
this is true. Mr. Minister. I cannot educate 
you, but I can give you some information as 
you are likely to visit Soviet Union 
shortly.There shouki be no negligence in 
provkiing you security. I am waming you 
because you wouki be going with a delega­
tion to Soviet U(\\or\,..(lntenruf}tions) It is 
very essential to conduct a thorough enquiry 
into the incident.

MR. SPEAKER: Please listen to me. 
The hon. Minister has toki me that he would 
be making a statement in this connectk>n. I 
have altowed him to make a statement at 5 
PM today. I albwed you so that you could
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mention apoint in this regard. We dont want 
a long discussion.

SHRIHARIKISHORESINGH:Sir.there 
can be no discussion on the statement of tlî e 
Minister..

MR. SPEAKER: it is not iiice that you 
have drawn the attention of the House in a 
nice manner.Besides,the hon. Ministerwouid 
k>e maidng a statement on this.

SHRI HARI KISHORE SINGH: Then 
there should k>e a discussion after the State­
ment.

MR.SPEAKER: I will try to find out how 
a discussion could be allowed on it later.

lEng/isbJ

SHRI M. KRISHNASWAMY (Van- 
davasi): Neyveli Lignite Corporation is one 
of the largest undertakings of the Govern­
ment of India in Tamil Nadu. We have to 
ensure such an organisation functbns very 
well. Due to heavy rains recently the func­
tioning of the Corporation has come to a 
standstill leading to the impact of power 
shortage and the loss thereon.

Due to the power failure in the plant, 
there is a loss of production from the second 
power unit and the loss is Rs. 2 crores per 
day. The industrial loss on account of short­
age of power as per estimates would be 40 
times as much. In other words, the loss is es­
timated at around Rs. 80 crores a day.

Due to the failure of power so many 
industries have to be shut down and agricul- 
tural operations also could notbecanied on. 
It is one of the vital establishments and we 
have NTiported machineries worth several 
crores of rupees. I understand that some of 
the machinery which was sut>merged will not 
function for ever. The occurrence has re­
sulted due to inresponsible functioning of the

officerstomalntaintheoperation at expected 
level. They should have maintained garland 
canal in a proper manner and they should 
have taken steps least to drain the water 
immediately to avoid submersbn of valuable 
machinery.

MR. SPEAKER: I have albwed you to 
make a brief statement and you are reading 
a very tong statement.

SHRI M.S. KRISHNASWAMY: Due to 
negligence of the officers concerned the 
natbn has k)st hundreds of crores of rupees. 
I wouM like to suggest to the Govemment 
that they should appoint a commisston of 
enquiry to probe the matter so that the delin­
quent officials could be exposed.

[Tfanskition]

SHRI HARI KEWAL PRASAD (Salem- 
pur): Mr. Speaker, Sir, the founder of Chat- 
tisgarh Mukti Morcha and a famous trade 
Unton leader Shri Shankar Guha Niyogi was 
shot dead on 28th September, 1991 while he 
was asleep. Shri Niyogi had met the Presi­
dent about 17 days before he was assassi­
nated. He had given a memorandum to the 
PreskJent and also expressed apprehension 
of being killed. The accused who have been 
named in the murder case are roaming bra­
zenly. As all of them are big Industrialists, 
they are being protected t>y some influential 
politbians, the Madhya Pradesh Govern­
ment and the k)cal administratbn. Sir, after 
the murder of Mr, Niyogi on 6th October a 
tape was found at his reskience in whbh his 
last speech was recorded. In the recorded 
speech he has cleariy mentioned the names 
of certain capitalists alleging that (/nterrap* 
tions)

MR. SPEAKER: Will the issue of mur­
der of an indh^ual be appropriate to raise in 
the House?

{Interruptions)
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SHR» HARI KEWAL PRASAD: Mr. 
Speaker, Sir, my submission is that since the 
murder took place, 7000 persons have been 
an'ested there. With your pemnission I would 
like to submit that the arrests were made on 
4th and today the situation is that (Interrupt 
tions)

MR. SPEAKER: It is enough. Please sit 
down. Such matters cannot be raised in the 
House.

(Intempthns)

SHRI RAM NAIK (Bombay North): Mr. 
Speaker, Sir. how can all this be allowed. 
Can such issues be allowed to t>e raised in 
the House, (/nfe/njpfbns)

[English]

MR. SPEAKER: I have saki what I have 
to say.

(Interruptions)

[Translation]

SHRI VIRENDRA SINGH (Mirzapur): 
Mr. Speaker. Sir, through you, I would like to 
draw the attention of the Government to the 
backward areas off Eastern Uttar Pradesh 
and Bihar where the living standard of people 
is going down day by day due to shortage of 
power. Surprisingly the Singrauli area that 
ties in Eastem Uttar Pradesh and Bihar and 
which is known as Asia's biggest power 
complex but despite it being there, there is 
shortage of power in Eastern Uttar Pradesh 
and Bihar. I woukJ like to know how much 
amount wouki be spent separately in East­
em Uttar Pradesh and Bihar on the basis of 
the scheme formulated by Government to 
make aNocation of funds for power in propor­
tion to population.

MR. SPEAKER: The hon. Minister of 
Power may please pay attentbn?

SHRI VIRENDRASINGH: Mr. Speaker. 
Sir, a few day ago I also raised the issue In 
the meeting of the Consultative Committee. 
(Interruptions)

MR. SPEAKER: Matters discussed in 
the Consultative Committee cannot be re­
ferred to in the House.

SHRIVIRENDRASINGH:Mr.Speaker, 
Sir, for lack of transmission lines power 
cannot be made available to Eastern Uttar 
Pradesh and Bihar. I would like to know with 
whom the responsibility for laying transmis­
sion lines rests? If in proportton to popula­
tion the expenditure that should have been 
incun̂ ed in Eastern Uttar Pradesh and Bihar 
has not been incun̂ ed, then what are the rea­
sons therefor and with whom the responsi­
bility for it rests? This questton may please 
be replied to in the House and full-fledged 
debate may also be albwed in the House.

SHRI MAHENDRA KUMAR SINGH 
THAKUR (Khandwa): Mr. Speaker, Sir, 
nearly two crore persons are engaged in 
weaving professbn, the canditbn of weav­
ers in the whole country is pitiable. Since 
there are exort)itant prk:es of yarn and there 
is slump in the cloth market, master weavers 
and families dependent on them are starv­
ing. Whenever such conditions crop up, the 
Govemment undertakes relief operations. 
Surprisingly, both the Centre and the State 
Govemments have not taken up relief meas­
ures to better the k)t of weavers and also to 
tackle the uncertainity prevailing in the coun­
try. Therefore, the Govemment is requested 
to immediately sanction under a k>ng-term 
scheme Rs. 20,000 each to workers en­
gaged in powerk)om industry as per the 
announcement made earlier and instruc­
tions Issued to improve the economic condi­
tion of weaver families.

SHRI SURAJ MANDAL (Godda): Mr. 
Speaker. Sir, it did not rain this year in 14 
districts of Santhal Pargana and Chhota
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Nagpur areas of Bihar and as p«r a Govem- 
nwnt report. 35 per cent of paddy crop has 
bMn planted. Till date at least 5 lakh per­
sons have gone to Nagaland, Mizoram. 
Assam and Bengal In search of job. A petty 
amount of Rs. 2-3 lakh has been sanctnned 
for relief works in the distrnt. It is enshrined 
in the Constitution that the responsibility to 
kx>k after tribal areas rests with the Govern­
ment of India. I wouM like to request the 
Government of India to rush relief material to 
14 districts on its own immediately and make 
specific alk)cation to save people from star- 
vatk>n.

SHRI RAtWl PRASAD SINGH 
(Bikramganj): I would like to draw the atten­
tion of the Government to Banwadih-Mughai 
Sarai passenger train. The train passes 
through tribal areas of Daltonganj, Japla, Diri 
and Sasaram and terminates at Mughal Sarai. 
Poor tribals travelling by the train earn their 
livelihood by selling ‘pattal’ and wood. Small 
traders run their trade from Varanasi. The 
train terminates at Mughal Sarai.

MR SPEAKER: Such questtons cannot 
be raised at this moment. You make use of 
the opportunity to raise some other impor­
tant matter.

SHRI RAM PRASAD SINGH: Thou­
sands of persons travelling by the train, hire 
tempo from Mughal Sarai to Varanasi. For 
doing so they have to face hardships and 
spend Lot of money. Had the train been 
extended upto Varanasi, the travellers wouU 
not have faced so much hardships §ind they 
couU have been saved from spending 
money. ItooukJ havefadlitated small traders 
to run their trade.

[EngBsm

SHRI CHINNASAMY SRINIVASAKj
0)indigul): Mr. Speaker, Sir. the requirement 
of rice for distrbutkin through puUicdistribu- 
tkm system In Tamil Nadu is one lakh tonnes

per month. However, the present aUocatton 
of rice to the Sate from Central Pool isonly 
81. 000 tonnes. Recently, the Centre has 
oommunk»ted to the State that from De­
cember onwards, the rice quota wouM be 
further reduced to 65,000tonnes. This dras­
tic cut in the allotment wfli have an impact on 
the supply of opttonal rk» in fair prtee shops, 
Sir, the recent fkxxis have washed away 
three lakh hectares of paddy crops which 
has severely affeded the rice productton. 
Therefore, the State, in all earnestness, re­
quires augmentatkm of the existing rice alk>- 
catk)n and not reductkm. The Government 
must immediately assure the House that it 
woukl not go ahead with the cut in rice quota 
in the interest of general public in Tamil 
Nadu.

SHRI MANORANJAN BHAKTA (An­
daman and Nicobar Islands): Mr. Speaker, 
Sir, the shipping services between Andaman 
and mainland are the Kfeline of the people of 
Andaman and Nicobar Islands. For the last 
two yeare, the people of Andaman and Nico­
bar Islands have been suffering enough for 
lack of passenger shipping services (Mar- 
n/ptions)

MR. SPEAKER: You are a Chainnan, 
your Government is here, why don't you tak 
to the Minister instead of raising it on the fkwr 
of the House?

SHRI MANORANJAN BHAKTA: Re­
cently one ship, named M.V. Nicobar, has 
been acquired by the Andaman and Nkx)bar 
administratnn and is playing between Ma­
dras and Port Blair. I understand that Gov­
ernment of India proposes to withdraw that 
passenger ship from the Andaman passen­
ger service for some other purposM. That is 
whyi request the Govemment not to with­
draw passenger ships which will cause tre­
mendous suffering to the people of Andaman 
and Nicobar blands.

SHRI SOMNATH CHATTERJEE: Sir,
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supporting Mr. Bhakta, I wish to raise an­
other very Important thing. We have been 
raising what we call the misuse of the elec­
tronic media. Afterthe industrial strike on last 
Friday, thestatement of the Minister of Labour 
came out on the IV  and it was very dear that 
a deliberate attempt was being made to give 
a distorted view of the situatk>n that had 
arisen because of this strike. The Minister 
was giving the informatbn with a view to 
denigrate the heroic struggle of the working 
class in this country against the policies 
adopted by this Government whk:h shows 
that this media, is being utilised as a an 
extensbn of the Govemment mediathe Press 
lnformatk)n Bureau. We strongly object to 
this, if any fair reporting was to be made, 
then the trade unions should have been 
given an opportunity to express their views 
and the assessment of the situatfon. Why 
should the Minister abne utilise the elec­
tronic media for the purpose of giving the 
Government’s version? And that too wrong 
reporting was being made on the Television 
for whbh he has not got the courage to say 
the same on the ftoor of the House. We 
therefore, protest against this misuse of the 
electronic media for the purpose of the Gov­
ernment of the ruling party in the country. 
This is nothing but insult to the working class 
of this country and we protest against this. I 
hope that the Govemment will behave in 
future.

(Interruptions)

SHRI TARIT BARAN TOPDAR (Bar- 
rackpore); Because of the strike even now 
some trains are not running on time. (Inter­
ruptions)

[Translation]

SHRI DATTATRAYA BANDARU (Se­
cunderabad): Mr. Speaker Sir, in Pen- 
nugunda village in west Godavari district, a 
woman named Durga was stripped.... (Inter- 
njpUons)

[English]

MR. SPEAKER: We are going to dis­
cuss the law and order situatbn in the coun­
try. You will have the opportunity at that time.

(Intenvptbns)

MR. SPEAKER: Do not take it up now. 
It is not possible for the Minister to reply.

(Interr^jtbns)

Mr. Speaker: I have not altowed the 
lady Member. You can speak later.

[Translation]

SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker, Sir. through you. I woukJ like to 
draw the attention of the Government to 
severe drought conditbns that have arisen 
in West Rajasthan for lack of rains. Since the 
entire West Rajasthan is a desert, in the 
event of drought farmers have to face hard­
ships in earning their livelihood, cattle are to 
be sent out and every where there is total 
pank:.The Govemment of Rajasthan isdoing 
excellent job and organising relief wori(s, but 
unless the Centre gives any special assis­
tance it will be difficult to tackle the situatbn 
over such a large teritory. I would like to 
submit that firstly, the Rajasthan Canal be 
got completed through speedy assistance 
and secondly, the solar power plant at Matha- 
nia, which still incomplete despite efforts for 
the last tow years, be got completed. For 
shortage of power farmers in the area are 
already facing btof hardships. I would like to 
submit that both the problems may be solved.

SHRI PRABHU DAYAL KATHERIA 
(Rrozabad): Mr. Speaker, Sir, through you.
I wouki like to draw the attentbn of the 
Govemment to Sukahabad Assembly seg­
ment of mu constituency. Traffic on the na- 
tbnal highway passing through the constitu­
ency remains disrupted for bng hours be­
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cause the frequency of trains is 15 to 20 
minutes and normally tlie railway level cross­
ing remains closed. It causes great incon­
venience to the people ofthe area. {Intenvp- 
ttons)

MR. SPEAKER: This type of matters 
cannot be raised in the House. You are 
simply misusing the time allotted to you.

SHRI PRABHU DAYAL KATHERIA: 
Sometimes the patients in serious condi­
tions could be immediately rushed to the 
hospitals resulting in untimely deaths and 
expectant mothers also could not be pro­
vided medical aid resulting in complications 
of delivery cases. Therefore, I urge the 
Gk>vemment to sanction construction of an 
overbridge, instead of bridge to mitigate the 
sufferings of the people of the area.

lEngrish]

SHRI KODIKKUNIL SURESH (Adoor): 
Sir, in Kerala, in the last four months about 
hundred cashew not factories were closed 
due to shortage of raw cashew nut with the 
result that thousands of labourers lost their 
jobs and are facing starvation and other 
difficulties. In fact the production of raw 
cashew nut last year in my constituency and 
particularly in Kollam district which is the 
centre of cashew nutfactories was very less. 
The previous Gk)vernment in Kerala com­
pletely failed to collect the rawcashewnuts in 
the State. Therefore the empbyees are facing 
miserable conditions. I would request the 
Gk>vemment of India to intervene in this 
matter and permit the State Government of 
Kerala to import raw cashew nut and to 
remove the Reserve Bank of . India's restric­
tions in this regard so that the raw cashew 
nut could be importBd.(/nten^Jthns)

[Translation]

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Speaker, Sir, under the NaubararTrivedi

award. Umarpur Diara and West Umarpur 
Diara of Bihar have been transferred to Uttar 
Pradesh. In that area about 5,000 farmers 
are living who build house on other’s land 
and live there. When this village was Gov- 
emed by the government of Bihar, the villag­
ers not possessing land were issued ten­
ancy papers under the Bihar Tenancy Act 
and they were given right to share-cropping 
but since the village has been transferred to 
Uttar Pradesh under the Trivedi Award, the 
Govemment of Uttar Pradesh did away with 
their share-cropping right and new papers 
are being issued to them. On a visit to the 
side the officials found the homes of farmers 
already built there and their right to share 
cropping. They have got papers now. Re­
cently on a visit the Revenue Minister of 
Uttar Pradesh promised the farmers of the 
village that all the papers issued to them will 
be cancelled.

Sir, through you, 1 would like to request 
the Government of India to protect the ten­
ancy rights conferred on the5000 poor share 
cropping farmers living in the village for a 
very bng time and they have been issued 
tenancy papers by ther two State Govern­
ments of Bihar and Uttar Pradesh, Uner the 
Bihar Tenancy Act and the Uttar Pradesh 
Tenancy Act. If the Government of India 
does not protect the rights of these persons, 
the Government of Uttar Pradesh will not 
protect the rights of these persons, the Gov­
emment of Uttar Pradesh will not protect 
their rights.

MR. SPEAKER: This matter does not 
come under the purview of the Central 
Govemment.

SHRI K. THULASIAH VANDAYAR 
fTanjavnir): Sir, in Tanjore there is an old 
bridge overthe main Railway line across the 
Court Road. This old overt)ridge constructed 
some SO years ago has become of late too
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week to withstand the heavy traffic. Tanjore 
is an important pilgrim centre in Tamil Nadu 
and daily thousands of people use this bridge 
with different modes of transport.

It is understood that some time back 
certain funds were sanctioned by the Centre 
for the constructbn of a new bridge. But due 
to some reason the bridge constructton was 
not taken up.

I. therefore, urge upon the Government 
to take immediate steps for the construction 
of a new brkJge after reviving the sanction of 
the funds already made for the purpose.

SHRI SANIPALLI GANGADHARA 
(Hindupur): Sir, yesterday was observed as 
world AIDS Day. In India, as per newspaper 
headlines, it was recently observed that there 
are about one million cases of AIDS virus. 
Even the WHO is of the opinion that the 
situation in India is very alarming. Indian or 
WHO statics are not at all reliable, as survceil- 
lance is geographically scattered and by and 
large restricted to a sectk>n of the populatbn.

In countries like India where public health 
system is in shambles and where routine 
hygiene and infection control practbes are 
ignored by the majority of healthcare institu­
tions and personnel, a major source of Infec­
tion could well be hospitals and clinrcs.

Health education related to AIDS is to 
make individuals responsible for preventing 
and letting health authorities off the hook.

MR. SPEAKER: You are not expected 
to read out all those things. You are ex­
pected to say something extempore.

SHRISANIPALLI GANGADHARA: The 
doctors who are suposed to bok after this 
H.i.V. infected persons are shying off their 
responsibility and not treating them, as has

happened in a premier Government institu­
tion.

The officiai response till now is trying to 
control the spread of virus through surveil­
lance, identlfk:atk>n and Isolatbn.

Even in their three-pronged approach, 
officials are interested in isolating the in­
fected persons in State run houses com­
pounding their trauma instead of alleviating.

So, I request the Government to come 
out with a clear polrcy to face this dreaded 
disease in our country.

[Translation]

SHRI RAM NAGINA MISHRA (Pa- 
drauna): Mr. Speaker, Sir, through you. I 
wouW like to draw the attention of the Gov­
ernment to a very important issue.

At present the prkse of sugarcane in 
Uttar Pradesh has been fixed at Rs. 45 per 
quintal by the State Government in agree­
ment with the mill owners but is in gathered 
that sugar mill owners are refusing to pay Rs. 
45 per quintal for sugarcane. An embarrass­
ing situation has devebped in Uttar Pradesh 
because the slips issued to the farmers for 
the sugarcane supplied do not bear price of 
sugarcane. Farmers are refusing to supply 
sugarcane, if the slips dki not bear the prtee 
of Rs. 45 per quintal of sugarcane. The State 
Govemment says the pricer of Rs.45 per 
quintal Is quite appropriate. Therefore, 
through you, I reqeust the Government of 
India to issue instructions to the sugar mills 
in Uttar Pradesh to pay Rs.45 per quintal for 
sugarcane and also make arrangements for 
procurement of sugarcane at Rs. 45 per 
quintal.

Since this is an important matter involv­
ing lakhs of farmers, I am making this special 
submissbn.



PAPERS U ID  ON THE TABLE 

[English]

MR SPEAKER: Now papers to be laid 
on the Table of the House.

Shri Sltaram Kesri. M.P.

[Translation]

Annual Report of the Minorities Com­
mission for 1st April 1986 to 31-3-1987, 

etc.

627 Papers Laid

13.00 hrs

THE MINISTER OF WELFARE: ( SHRI 
SITARAM KESRI): I beg to lay on the Table

DECEMBER 2,1991

(1) (i)

(ii)

P )

(2)

A copy of the Ninth 
Annual Report (Hindi 
and English versions) 
of the Minorities Com* 
misston for the period 
from the 1st April, 1986 
totheSlst March. 1987.

A copy of an explana­
tory Note (Hindi and 
English versions) in 
regard to the above 
Report.

A copy of the Memo­
randum (Hindi and 
English versions) of the 
action taken on the 
above Report.

A Statement (Hindi and 
English versions)shop- 
ping reasons for delay 
in laying the papers 
mentioned at (I) above.

[Placed in Ubrary See 
No. LT-796/91]

Papers U M  628

Indian Electricity (Amendment) Rules, 
1991

[EngBsh]

the minister of state of the Ministry of 
Power and Non-conventbnai energy sources 
(Shri Kalp Nath Rai): I beg to lay on the Table 
acopyof the Indian Electricity (Amendment-
I) Rules, 1991 (Hindi and English versions) 
published in Notification No. G.S.R. 466 in 
Gazette of bidia dated the 17th August, 1991 
under sub-section (3) of section 138 of the 
Indian Electricity Act, 1910 [Placed in Li­
brary. See No. LT-797/91]

{Merruptionsy

M a SPEAKER: This is not going on 
record.

Indo-Tttistan Border Police 
Telecommunlcation(Gazetted) Cadre 

Recruitment Rules, 1991.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M 
JACOB): I beg to lay on the Table, acopyof 
the Indo-Tlbetan Border Police Telecommu- 
nicatton (Gazetted) Cadre Recruitment 
Rules, 1991 p n di and English versions) 
pubHshed In Notification No. GS.R. 563 in 
Gazette of India dated the 5th October 1991 
under sub-section (3 of section 18 of the 
Central Reserve Police Force Act 1949. 
[Placed in Library See No. LT-798/91]

M a  SPEAKER: The House stands 
adjourned for Lunch to meet again at 2 
0,dock.

*Not recorded.
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13.01 hours

The Lok Sabha then adjourned for Lunch 
till Fourteen of the dock.

The Lok Sabha re-assembled after 
Lunch at six minutes past fourteen of the 

Chck.

[MR. DEPUTY-SPEAKER in the 
Chai^

MATTERS UNDER RULE 377 

[English]

MR. DEPUTY-SPEAKER: The House 
shall now take up Matters under rule 377. 
Shri Kashiran Rana.

(1) Need to allocate additional 
Commercial IndustrlajPlped 
Gasto Imeetthedemandsof 
Surat, Bharuch and Valla, 
Gujarat.

Bharuch townships. It Is proposed to extend 
this scheme to cover 3000 households as 
well as industries in and around Valia area of 
Bharuch District. It will also be a unique 
concept covering 600 tribal families of cen­
trally backward distrkrt of Bharuch under 
piped gas supply and would also contribute 
to conservatbn of forest resources by divert­
ing tribes from using firewood for cooking. 
This extension project wouki require addi­
tional 1.5 lakh CMD of gas. The Gujarat Gas 
Company Limited wouki invest Rs. 4 crores 
to implement this project in the backward 
region, once a formal commitment of 1.5 
lakh CMD of Gas is sanctioned by the Gov- 
emment of India.

I request the Government of India to 
altocate the addittonal Gas to meet the 
demand of Surat, Bharuch and Valia

(II) Need to set up a sugar mill at 
Dhanha, Bihar

[Translathn]

SHRI KASHIRAM RANA (Surat): Mr. 
Deputy-Speaker, Sir, Surat is the second 
largest metropolitan dty of Gujarat situated 
very near to the Urbharat land-fall point. As 
against its gas requirement 1.0. MCMD, 
Government of India has already committed 
0.3 MCMD. The Gujarat Gas Company 
Limited, in the associate sector, is fully 
equipped to undertake the entire city’s distri­
bution network to meet both the domestic 
and industrial/ Commercial requirements.

SHRI MAHENDRA BAITHA (Bagaha): 
About 50 lakh quintals of sugarcane is prb- 
duced per year in Dhanha Assembly seg­
ment of Bagaha constituency in Bihar but not 
even a single sugar mill is there. Earlier, the 
sugarcane produced in the area was pur­
chased by Uttar Pradesh Sugar Mill but with 
effect from last year it has also stopped the 
purchase due to whk:h the cultivators have 
to sell it to the mill owners at less than even 
half rate.

The above requirement could be met if 
the commKment for the additional quantity of 
0.7 MCMD of gas is sanctbned by the Central 
Government The total demand of 1.00 
MCMD has already been included in the 
State Government Memorandum submitted 
to the Government of India.

Gujarat Gas Company Limited has 
started piped gas supply to Ankleshwar and

The Govemment of Bihar had submit­
ted a proposal to set up a sugar mill in 
Dhanha to the Central Government quite 

 ̂k>ng ago but they have not given approval to 
it so far. Due to this the condition of the 
farmers has been worsening. Therefore, the 
Govemment is urged upon to kindly direct 
the Government of the Uttar Pradesh to 
procure sugarcanelrom Dhanha this year as 
they used to dp earlier. Besides, the Central
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[Sh. Mahendra Baitha]

Government should set up a sugar mill at 
Dhanhaatthe earliest.

(iii) Need to give Clearance to Sec­
ond Phase of anti-sea erosion 
Project regarting Kerala coasline

[English]

SHRI T.J. ANJALOSE (Alleppy): A 
proposal for Central assistance for the pro­
jection of the sea coast of Kerala has been 
sent to the Central Government. The coast 
line of the State which extends to 560 kilo­
metres is highly vulnerable to sea erosion. 
This is a peculiar problem faced by the 
Kerala State on account of the geographical 
location of the State which is at the tip of the 
peninsula. The coastal area of the State has 
the highest density of population and home­
steads are built up to the very limit of the 
coast line. Every year, hundreds of families 
arefacinghardshipsduetotheerosionduring 
the monsoon. A projectforthe second phase 
of the anti -sea erosion work is pending 
before the Union Government. I. therefore, 
urge upon the Government to take urgent 
steps to give clearance to the second phase 
of the anti-sea erosion project.

(Iv) Need to fix a statutory minimum 
price of Rs. 120-150 per bag of 
Tapioca grown in Tamil Nadu

SHRI K.V. THANGKABALU (Dhar- 
mapuri): In India only Tamil Nadu and Kerala 
are engaged in Tapioca cultivation and Tamil 
Nadu tops in its cultivation. It is grown in 
abundance in Oharmapuri and Salem dis­
tricts. The acreage of cultivation in the State 
of Tamil Nadu as a whole is 25 lakh hectares. 
Tapioca tubers, though edible, are largely 
used for starch manufacturing. Starch pel­
lets are exported and a sizeable amount of 
foreign exchange is thereby earned. But the 
Tapbca growers are not getting remunera­

tive pr»es. Thegrowers are, however, forced 
to sell them at very k>w prrces to intermediar­
ies. Besides, the recent fkx>ds have also 
resulted in distress sale. I urge upon the 
Government to inten̂ ene and fix a statutory 
minimum prbe of Rs.120-150 per bag and 
save the growers of tapioca.

(V) Need to relax eligibility condi­
tion for retirement benefits In 
case of armed forces personnel 
disabled during service

[Translation]

SHRI BHUWAN CHANDRA KHAN- 
DURI (Garhwal): Armed forces personnel in 
thousands retire every year in the country 
due to disability or other reasons. These ex- 
servicemen are being diprived of pensbn. 
for not compling fifteen years of service. 
Many of them sen/ed for 10-14years but had 
to retire without pension due to physical 
disability or an injury sustained during serv­
ice. Thousands of applications of such re­
tired army personnel are received by the 
Ministry of Defence but these applications 
are being turned down on the plea that the 
applbants dkl not complete 15 years in serv­
ice.

I have also been receiving similar appli- 
catbns in thousands from my own constitu­
ency Garhwal. My submisston to the Gov­
ernment is that the question of grant of 
pension to these retired ex-servicemen 
should be reviewed and an amendment 
should be made. After retirement, these ex- 
servbemen are not able even to join the civil 
servce. Even Military Resettlement Centres 
fail to re-empby them.

Therefore, I would submit to the Govem- 
ment and the Defence Ministry to relax the 
length of service requirement for making 
them eligible for pension, or they shoukJ be 
given guarantee of re-empbyment in Gov­
ernment or other organisatbns after retire-
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si>led whHe in service, may earn their liveli­
hood.
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14.15 hr*

RE: STATUTORY RESOLUTION AND 
MOTION ON MEGHALAYA

[Englbh]

MR. DEPUTY SPEAKER: Now we shall 
go for the statutory resolutions be moved by 
ShrlM.M. Jacob.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): I request the honourable House 
through you Sir, to give me some more time 
for moving this resolution because I am 
awaiting the report from the Governor of 
Meghalaya, which may come at any mo­
ment. Yesterday, I had read the press re­
ports where it was mentioned that both sides 
are staking claims and I want to find out the 
truth in it. So I request for some more time 
and I will come back to the House very 
shortly. Also I request that it may be taken up 
on a convenient day.

MR. DEPUTY SPEAKER: Does the 
House agree to it?

SHRI LAL K. ADVANI ( Gandhi Nagar): 
Sir, this morning the Govemment conveyed 
to the dppositk>n that they were awaiting the 
Governor’s report and so they wouki like to 
take up this partk»jlar statutory resolution 
after sometime. Now I notbe that this par­
ticular resolutbn has already been passed in 
the other HQuse. I have given rK>tice and 
another colleague of mine bekinging to CPI 
has also given notice on another resolution, 
whteh Is not a statutory resolutk>n, but whteh

seeks to convey to the Preskient and re­
quest the Preskient that PreskJent’s rule in 
Meghalaya, In the present situatton, be re­
voked. These two were to be taken up simul­
taneously. And If this is to be kept in abey­
ance, obviously the other one also wouki 
have to be kept in abeyance naturally. And 
therefore, I wouki like to say that there had 
been reports in the meanwhile of a kind of a 
situatbn in which some horse-tradings may 
go on. Also, I saw the statements made by 
the Presklent of the Meghalaya Pradesh 
Congress saying that the Centre wouki never 
alk)w the MUPP to fonn the govemment. if it 
not the Congress then the Assembly will be 
dissolved. These statements are disturbing 
and therefore, it was that I conveyed to the 
Minister that I hope the Government would 
do nothing of this kind-the dissolutk)n of the 
Assembly or anything of that kind. I had 
conveyed to the Govemment that my own 
view is that in a situatton of this kind, the 
Constitutton empowers the Government to 
revoke the Preskient’s rule of its own and it 
need not wait for the Governor’s report par­
ticularly, in view of the Supreme Court's 
Judgment saying thatthe Speaker's ruling in 
respectof the four MLAs was wrong andthc( 
four MLAs are entitled to vote. Therefore, if 
Preskient's rule had been revoked automati­
cally bythe Govemment, it wouki havet>een 
a g ^  thing. I for one have no objection to 
keeping K in abeyance for the next two or 
three days but It shoukJ not be kept for too a 
k>ng time. In the meantime, you may get the 
report fron the Governor as to what is the 
politk»l situatton there. I am sure that the 
Supreme Court judgement wouki be taken 
into account and status quo ante restored in 
the State t)y revoking the PreskJent's Rule. 
In this context I wouki like the Govemment to 
reassure the House that nodissolutionof the 
House will take place and the Govemment 
will come to the House and do what they 
want to do.

SHRIINDRAJITGUPTA (Mkinapore): 
The hoa Minister has Just now informed the
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House that they are awaiting some report 
from the Govemor. We dont know of course 
whether this report is being sent by the 
Govemor suo motu or whether the Centre 
has askdd for the report. That information 
has not been given to us. In any case we 
stand by the motion which has been moved 
on t>ehalf of our party requesting the Presi­
dent to revolve the proclamation of 11th 
October thereby opening the way for resto­
ration of the Assembly's normal functbning. 
We want to speak on it in this House.

As Mr. Advani has saki, some time is 
being sought by the Government for what 
purpose I doni know, except what they say 
that the report is awaited. The report ̂ ^hink 
does not take a very long time to come to the 
Government. One or two days should be 
enough for that. If the Minister can assure us 
that this matter will be defended only by a 
couple of days and taken up later this week 
say by Thursday or so then I am agreeable 
to it.

But there are some devek>pment taking 
place on the ground in Meghalaya may be 
they are taking place. We don’t want to 
encourage or to give any kind of tong rope for 
any kind of horse-trading or unscrupulous 
and motivated things to take place. There­
fore, I would request him to tell us as to what 
is the nature of this report and why has it 
become necessary for the Governor to give 
another report now. He shouki give us a firm 
assurance that the matter will be taken up 
later this week. On that condition we are 
prepared to wait.

SHRI M.M. JACOB: I am agreeable to 
theproposalof thehon. Members Shri Advani 
and Shri Indrajit Giipta who spoke just now. 
It is not our intentbn to take a long time. I am 
prepared to come before the House as early 
as possible, when the Parliamentary Affairs

Minister fixes the time may be in this week 
itself.

About the other factor as to why I moved 
like this after getting it passed in the other 
House. I woukJ say that when the other 
House passed it the situatbn in the State as 
it existed yesterday was different. The situ­
ation of somebody staking his claim to form 
the Govemment and somebody else also 
staking his claim to form the Govemment 
was not there. The Governor’s latest report 
before me is very clear that there is no 
possibility to have a government because 
both the sides are equal. So in the usual 
course it is not possible to have a govem­
ment there.

SHRI INDRAJIT GUPTA: When has this 
report come?

SHRI M.M. JACOB: On the 9th October. 
Afterthatthe Governor has not sent a report. 
So. I am awaiting the report of of the Gover­
nor.

[Translation]

SHRI MOHAN SINGH (Deoria): I wouki 
like to submit that the Speaker had debarred 
four MLAS from voting as per his ruling 
relating to defectk>n but the Supreme Court 
has grant stay against the orders of the 
Speaker debanring from taking part in the 
proceedings of the House. I would like to 
know from the hon. Minister whether the 
Govemor is still firmly of the view that it is not 
possible to form a Government as there is no 
change in the situatbn. though the disquali- 
ficatk)n of four MLAs has been suspended. 
Does he say so after including them in one of 
the two claimants.

[English]

SHRI M.M. JACOB: The present sce­
nario is. after including four people whose 
disqualificatbn was suspended by the Su­
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preme Court. The number game is still going 
on.

MR. DEPUTY SPEAKER: The suk̂ ecT is 
deferred.

We shall now take up the Legislative 
Business.

14.25 hrs

BANKING REGULATION (AMENDMENT) 
BILL

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): I beg to move:

"That the Bill further to amend 
the Banking Regulation Act,
1949. be taken into considera­
tion".

Mr. Speaker. Sir. as all of us are aware, 
the Income Tax Act. 1961 was amended in
1987 to provide for the financial year (April- 
March) as the uniform accounting year for all 
assessees. The accounting year of the 
commercial banks and the financial institu­
tions was also changed accordingly in 1988 
to coincide with the accounting year as pro- 
vkled in the Income Tax Act. This change 
was effected through the Banking, Public 
Financial Institutions and Negotiable Instru­
ments Laws (Amendment) Act, 1988.

However, the relevant provisbns con­
tained in Section 56 (s) of the Banking 
Regulation Act, 1949, relating to cooperative 
banks coukJ not be amended at that time as 
the matter was still under examinatbn. With 
the result, the cooperative banks have at 
present to ck>se their accounts and have 
them audited twk:e a year firstly for the

period July-June to comply with the provi­
sbns of clause (s) of Sectksn 56 of the 
Banking Regulation Act. 1949. and secondly 
for the period April-March for the propose of 
detemnining the tax liability under the In­
come Tax Act, 1961.

We have since completed necessary 
examinatbn and oonsultatbn with the Re­
serve Bank of India and other agencies 
concerned in the matter. The Bill seeks to 
amend Sectbn 56 (s) of the Banking Regu- 
latbn Act, 1949 to empower the Central 
Govemment to change the accounting year 
of the cooperative banks by a notificatbn in 
the official gazette. After the amendment is 
made, necessary notifbatbn would be is­
sued to change the accounting year of the 
cooperative banks from the present period 
July-June to April-March. This will ensure 
uniformity in the accounting year of the 
commercial banks, cooperative banks and 
financial institutbns. This woub also obviate 
the necessity of cbsing the accounts and 
having them audited twbe a year by the 
cooperative banks which is the case at pres­
ent. As we have done in 1988, with a view to 
facilitate the transition from one perbd of 
accounting to another, the Bill also seeks to 
empower the Central Government to make 
appropriate provisbns. by issuing an admin­
istrative order, for preparatbn of balance 
sheet, profit and loss account and other 
related matters for the changed accounting 
year.

I commend the Bill for conskleratbn of 
the House.

MR. DEPUTY SPEAKER: Motion 
moved:

" That the Bill further to amend 
the Banking Regulatbn Act. 
1949, be taken into consbera- 
tbn."

Now. amendments to be moved.
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Amendment No.1, Shri Girdhari Lai 
Bhargava

SHRI GIRDHARI U L  BHARGAVA 
(Jaipur): I beg to move:

"Thatthe Bill be circulated forthe 
purpose of eliciting opinion 
thereon by the 24th February; 
1992-.(1)

MR. DEPUTY SPEAKER; Amend­
ment No. 2, Shri Dau Dayal Joshi-Not pres­
ent. amendment No. 4. Prof. Rasa Singh 
Rawat.

PROF. RASA SINGH RAWAT (Ajmer):
I beg to move:

* Thatthe Bill be circulated forthe 
purpose of eliciting opinion 
thereon by the 26th February, 
1992“.

MR. DEPUTY SPEAKER: Now. Amend­
ment No. 7, Shri Bhogendra Jha - Not Pres­
ent.

Amendment No. 8, Shri Rajendra 
Agnihotri- Not present.

Now. Shri Venkatagiri Gowda may 
speak.

PROF. K. VENKATAGIRI GOWDA 
(Bangalore South): Mr. Deputy-Speaker, Sir,
I risetoopposethe amendment. This amend­
ment seeks to change the last date in the 
banking year. That means that this change is 
not for the better. The preparation of the 
balance-sheets, profit and k>ss accounts and 
assessment of loans, advances, deposit 
accounts and the cash position are all at­
tached to this date. The bank staff, the pub- 
Ik:, the depositors and customers are happy 
with this date. There is certainty and def in- 
k>deners about the date. This certainly en­
ables the bariks to plan their oper^bns

property. The Bill seeks to amend this regu- 
latbn. In the opening portk>n of each year 
ending with 30th of June, the amendment 
seeks to substitute the words:" or at the 
expirationof aperiod of twelve monthsending 
with such date as the Central Government 
may, by nolifteatton in the Offclal Gazette, 
specify in this behalf *. If this amendment is 
accepted then there will be no definiteness 
orcertainty about the last date of the banking 
year. Banking year is to ck>se at the expiry of 
the perbd of 12 months ending with such 
date as may be notified by the Government 
in the Gazette. Date of expiry of the period 
may be end of June, end of July or end of any 
month in a calendar year. This leads to a bt 
of confusbn in the banking circles and un­
certainty in the business circles about the 
date of expiry of the date of beginning or the 
banking year. For this reason. I oppose the 
proposed amendment. The present regula­
tion making 30th June as the end of the 
banking year is all right and must be left 
untouched. The amendment is not in order. 
This is not a change for the better. For this 
reason, I oppose it.

SHRI SRIBALLAV PANIGRAHI (Deog- 
arh): Hon’ble Deputy-Speaker. Sir. I rise to 
support this Bill because it is a very innocu­
ous peace of legislatbo and intended to 
change the finandal year/ Accounting year 
in respect of the cooperativebanks - and that 
again to fall in line with other commercial 
banks, etc. Undoubtedly there shoub be a 
uniformity in the banking year In respect of 
banks not only commercial banks or State 
Bank of India but all the banks. That way, it 
is a very simple and innocuous Bill. But I 
woub like to know why I there was delay in 
the matter I cannot understand - whatever 
the reason given by the Hon. Minister - for 
the delay in this regard. That is not convinc­
ing. It should have been done in 1988 when 
there was an amendment with regard to 
commercial banks. Sir, in that way, there 
cannot be any objectbn to this amendment. 
It is wekx>me; it falls in line and it brings
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uniformity in the banking sector which is very 
much needed. Then Sir, it does provide us 
an opportunity for a general discussion on 
the banking sector.

I have some observations to make with 
regard to the banking year. I am rather 
confused as to why there shoukJ be so many 
kinds of years. In our system, we find that the 
financial year commences from the 1st of 
April and ends on the 31st of March next 
year. There is another year called the calen­
dar year which is. of course, there through 
out the world commencing on the 1st January 
and ending on the last day of December, 
another year is the academic year, that is. 
from June or July to the Next summer vaca­
tion. Again, there is agrk:ultural year in agri­
cultural season and cooperative year, starts 
from June or July to April or May. Procure­
ment year starts from the 1st of November or 
October which varies from State to State. I 
think all of them may not be integrated al­
though there is a chance for integrating 
some of them. Eariier also, I had put ques­
tions and had made observations on the 
floor of this House that even in respect of 
financial year, the period of the year, whrch 
commences on the 1st of April and ends on 
the 31 S t  of March, is not ideal at all. It should 
be changed.

SHRI NIRMAL KANTI CHATTERJEE: 
(Dumdum) Have you heard of L.K. Jha 
Committee during the time of Shri Pranab 
Mukherjee?

SHRI SRIBALLAV PANIGRAHI; Yes. 
Jha Committee had recommended for the 
continuance of the preserit financial year. He 
was finally of the opinion that the present 
financial year should continue. Shri L.K. Jha. 
is his wisdom, might have advocated the 
continuance of the present financial year. 
But I have my feeling that it shouM be 
changed, judging our posttk>n of monsoon, 
agricultural prospect and all that sir. as you 
know. Indian economy is largely dependent

on agrknjitural productbn. Ourcountry. being 
predominantly an agricultural country, agri­
cultural factor cannot be set ^kie and it is 
the biggest factor. During the British rule. 
India budget was called a gamble on mon­
soon. Of course, now the British have gone 
away and more than four decades have 
passed. Inspite of that, there has not been 
any spectacular structural changes. Proba­
bly. calling the Indian budget as a gamble on 
monsoon still has relevance. It does have 
relevance even today. More than two-thirds 
or 60 per cent of our land does not get the 
benefit of irrigation and so on. Therefore, I 
would submit thatGovernmentof India shouki 
give a fresh look at this issue regarding the 
change of financial year. I say this because 
in many States the monsoon is very strong 
during the period from July to October. In the 
States the budgetary process is over by the 
31st day of March. With all the procedure in 
our bureaucratic system, it takes more than 
one month to pass on all those things to the 
down level. By the time, real developmental 
work in the financial year starts, monsoon 
sets in and then all the work has to be kept in 
abeyance till November till the monsson is 
over. Therefore, the time that is available to 
cany on devetopment work in ail earnest­
ness and in all serbusness is only about six 
or seven months, say from November to 
March. Then, what do we do? In order to 
complete the wori( and also in order to ex­
haust the alk)tted funds, everything is done 
in a great rush. This also results in a bt of 
wasteful expenditure. Therefore I urge upon 
you that the financial year shoub be suitably 
changed whereby we can get an effectively 
bnger period for developmental woric. It can 
be from October. Processing of budget and 
other paper wori( is over by that perbd and 
by the end of the monsson, real dc^/ebp- 
mental work also can start and there will be 
10 months time available for this worie

Now I come to banking system. With 
regard to the primary cooperative banks, I 
find that there has been a good additbn in
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the number of such banks. As on 30 June 
1991, the total number of primary coopera­
tive banks Is 1028. But I also find that the 
number of financially weak or sick banks Is 
also increasing. As on March 31,1991, the 
number of-such primary cooperative banks 
is 230. This is very disturbing. I understand 
that the Reserve Bank of India had ap­
pointed a committee headed by Shri S.S. 
Marathe, Member, Central Board of Reve­
nue to review the present poli^ of setting up 
of primary cooperative banks and also about 
the conversion of societies into banks. I 
wouk) like to know the progress of this Expert 
Committee. I want to know whether tts report 
is available. If so, what is the thinking of the 
Govemment in this matter?

PrU>r to natlonalisatton, the banking 
sector was consklered as the rich man's 
arena. With natkmalisatbn, there has been 
a spectacular change in this attitude.These 
commercial banks have shown a good ac­
count of themselves in the past two decades. 
At the siame time they also face many chal­
lenges. They are now entering into the 22nd 
year of nattonaKsatkm. In the recent days 
there was a bt of talk about privatlsatton of 
banks. It has been set at rest when the 
Finance Minister announced that privatisa- 
tk>n is not going to materialise.

The success of Indian banking, particu­
larly in the fieU of social banking, has evoked 
a good deal of response from the third world 
countries. The experiment of Indian banking 
over the area of social and devebpmental 
banking is consklered unk)ue. With the na- 
tk>nalisatbn of banks, social and devebp- 
mental aspects have been given a boost

Banks are expected to play their role in 
the economb devebpment of the country. 
Banks were organising Loan Melas and a 
large number of poor people have benefitted 
from them. K was not a greater success

because there was lack of cooidinatbn and 
also there was misuse of bank funds. Due 
cautbn shouM have been observed in this 
regards

About four or five years before when 
Shri N.D. Tewari was the Finance Minister 
there was a proposal in his Budget speech 
that in every nook and comer of our country 
there wIB be at least one branch of a com­
mercial bank whbh wil cater to the entire 
credit requirement of that area. I think in 
respect of many areas, K still remains a 
proposal. In some areas there is undue 
competitbn in the matter of setting up of 
bank’s branches. While there are some areas 
which are still not provkled with the banking 
facility.

The performance of cooperative banks 
is far from satisfactory. I have oome cross a 
peculiar situatbn in some areas. Even in the 
interbres where there Is a proposal to set up 
a branch of Bolangir Anchalik Gramina Bank 
(BAGP), whbh is operating in the three dis­
tricts of Bolangir, Sambalpur and Sundar- 
garh of Orissa, accommodatbn was not 
given for it People deckled to boycot that 
bank because it is not satisfactory and they 
want the branch of the State bank of India or 
of any other commercial bank. Same is the 
situatbn with regard tothecooperative banks 
in some areas. Therefore, a bt more has to 
be done to improve the bt of these coopera­
tive banks. I may mentbn that in some 
places for example in Sason on Sambaipur- 
Jharsuguda road in any constituency there 
is a pressure on the authorities and me to set 
up a branch of the State Bank of India or of 
any Commercial Bank Instead of BAGB.

There are reasons for this. There was a 
proposal earlier for integrating RRB with 
some viable commercial bank. Iwould like to 
know the Government’s thinking on this. I 
raised a questbn in this House and the 
Finance Minlstor, S.B. Chavan, at that time, 
had deariy stated that there was a proposal
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for integration of RRB with some viable 
coinmercial banic

The problem with the Indian banks is 
that their balance sheet and the profit and 
loss accounts do not reveal a true financial 
picture in certain areas in certain banks. 
There was some study made which said that 
there was some lacunna in the Banking 
Regulation Act, which should be con'ected 
after a proper study.

The frauds in the banks are on the 
increase. The Reserve Bank of India has 
estimated that the bad debt which is also on 
the increase today exceeded the figure of 
Rs. 1.10,000 crores. This is a fantastic 
amount.

This Bill is for a limited purpose. The 
limited purpose is to bring in uniformity in the 
financial year Accounting year in respect of 
all the banks. I support that. Taking advan­
tage of the situation, whatever is happening 
today in some banks, I want to bring to the 
notk:e of the Government with a request to 
take corrective measures without further bss 
of time.

MR. DEPUTY SPEAKER: I wouM like to 
bring to the notbe of the House that the total 
time allotted for discussbn on this sulî ect it 
may be very useful - is one hour and 30 
minutes. Four Congress Party - 36 minutes; 
BJP -19, Janata Dai - 9 minutes; CPI-M • six 
minutes; CPI • two minutes; TDP, ADMK, 
JMM, Janata Dal two minutes, one minute 
and all the small parties put together - three 
minutes This is for your kind infonfnatbn so 
that those hon. Members who get a chance 
to speak earlier, they should have a liberal 
attitude towards those speakers who will 
speak after them. That is why I felt the 
necessity of disclosing the allotment of time. 
Shri Mumtaz Ansari.

SHRI MUMTAZ ANSARI (Kodarma): 
Mr Deputy Speaker, this is an important Bill.

But this has been brought before the House 
for a limited purpose. Before coming to the 
Bill. I must go into the details and the back­
ground of the banking system, why this 
banking system was brought into existence.

First of all. when the barter economy 
failed, money was brought into existence. 
But, again, when the money transfer pre­
sented a number of diffk:ulties, this banking 
system was brought into existence. But, 
again, the banking system also unnecessar­
ily created a number of credits in the country; 
and when the credit creatbn became very 
much beyond the control, this banking sys­
tem regulatbn was also felt necessary and 
as a result we find that the Banking Regulat­
ing Act of 1949 was brought into being or K 
was passed by the Parliament. So, how, this 
banking system is very important from the 
economic point of view; and this has played 
a very important role because this is a 
commercial organisation, no doubt. But at 
the same time this deals very sensitive item 
or commodity, that is, money. And that is not 
only dealing with money, rather, that is also 
creating a number of credits all over the 
country also, and that is why It Is proper that 
there shouU be some sort of control over 
such banking institutbns. Before the regula­
tion of the Banks, it was left in the hands of 
private people who were carrying on the 
banking business and that created a num­
ber of troubles. As a result of this the Banking 
Regulation was also brought into being. I 
wish to say that the banking system must 
work keeping in mind certain important rules 
and regulatbns and the potices or principles 
whbh have been laid down.

First of all, this banking system that is 
working within the country, it must keep in 
mind the safety and security of the funds 
which are created by thepublicdeposits. So. 
this is not the position with the entire funds of 
the Bar̂ king system itself. Rather, whatever 
fund is created through publicdeposltsthejBe 
publb deposits must be safety and sound in
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the hands of those banks. So. this is also a 
very important point because, unless and 
until the fund is safe in the banks the people 
cannot deposit in larger quantities. At the 
same time, this deposit must also get some 
justk:e. In other words. I must say. that the 
deposit credit ratio must be very much justi­
fied on the ground that wherefrom it is being 
acquired or wherefrom it is being got. that 
place or that Statemust also get some sort of 
justice.

For example, in our Bihar, wherefrom I 
come we find that the credit deposit ratio is 
very much low. If Rs. 100 is deposited the 
investment benefit is Rs. 40 to 45. So, this 
type of credit deposit ratio is also very much 
objecttonable Because, if some sort if invest­
ment profit is not there, or matching invest­
ment is not coming, that State cannot de- 
vek>p to the expected standard.

Also the Banks are also liable to make 
grants or aki give financial assistance to 
those sectors which are very much needy or 
whch are backward or neglected sectors, 
so, this banking system must be albwed to 
prosper for the achievement of that purpose 
also. But we find that in underdeveloped 
areas like Bihar or Orissa or other States 
whk:h have been left in the lurch or left 
behind the matching investment is not being 
made or the banks are not able to play the 
role whk:h they shouki play and they are not 
opening branches in rural areas or in un­
banked areas. So, that is also expected from 
the Banks because that is also need of the 
economy and that must be fulfilled by the 
banks.

Similarly, there must be certain diversi- 
frcatbn of risk also because whenever the 
banks are making investments they are just 
purchasing some sort of a risk. So. that risk 
should also not be concentrated in apartbu- 
lar State or in a partbular corner of the

country. And this must be very much spread 
throughout the country on a justified basis, 
and the quantity should also t>e justified, 
because, if that is not there, there cannot be 
a balanced growth orbalanced development 
of the country.

Similarly there are certain servbes also 
and the banks should have this service nwtive 
also. There are also certain social responsi­
bilities. Prof it motive is notthe only kiea in the 
establishment of banks. So, the banks must 
be regulated with these purposes also in 
view. On the other hand, there must be 
certain natbnal interests which must be kept 
in view an all the banks and f inancial institu­
tions shouki kept them in view.

15.00 hrs

But the banking system is very much 
sensitive one and it has k)ecome a nerve 
centre for the economy. That is why. the 
natbnal interests must be served to a greater 
extent. And in the light of the natk>nal inter­
ests, the banks must think that the credits or 
advances or financial assistance which are 
being extended to the people are genuine or 
not, whether they are engaged in proper 
business or not, whether they are inimical to 
the interests of the country or not. All these 
things must be taken into conskJeration.

Similarly, before the natbnalisatton of 
banks, we find that there were certain diffi­
culties, there were certain mal-practbes and 
there were certain unfulfilled purposes. Be­
fore the natk>nalisatk>n, also we find that 
there was a concentratk>n of this banking 
system in the hands of richer sectton of the 
sodety. Similarly, the banks were concen­
trated in certain cities, in greater cities. We 
find that nowthere is a spread of branches in 
the nook and comer of the country and in the 
rural areas also. Now again we find that 
there is a trend whch is being adopted by our 
Gtovemment to aUow privatisatbn of banks 
or the banking business shouki be left in the
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hands of the private persons. This will create 
certain troubles which were present before 
the nationalisation of banks. So, we oppose 
such trend of the Government. At the same 
time, the Government is also inviting foreign 
banks and its branches. This will prove very 
much detrimental or injurbus to the whole 
economy and this trend should also be held 
in check.

In regard to this Bill, there is nothing 
important to be opposed because you want 
to bring some sort of uniformity in the year. 
You are saying that the previous year must 
be the same and similar in the cases of all the 
banks. If it is adopted as 31st March then it 
must be 31 st March in the case of ail banks. 
If this is done, then for audits or income-tax 
provisions, it will be very much feasible and 
practicable. At the same time, it must be 
noted that if the prevbus year or the ac­
counting year or whatever it may be called is 
changed in regard to cooperative banks, this 
will become rather unjustified unless and 
until you have wider consultations with allthe 
States, where the cooperative banks are 
there, which are working on a sound footing. 
You must consult the State Governments 
also with regard to the change of the ac­
counting year or the previous year. If you do 
not consult certain States or certain coop­
erative banks which have adopted certain 
norms and standard in regard to the ac­
counting system, naturally they will be put a 
to a lot of trouble.

In this respect, I wouki like to suggest 
that before making or bring out any sort of 
uniformity with regard to the accounting year 
or the prevbus year there must be wber 
consultatbn with the State Governments or 
with the Cooperative bodies or with the 
management of such banks.

With these words, I conclude. 

[Translation]

SHRIGUMAN MAL LODHA (Pali): Mr.

Deputy Speaker, Sir, there can be no contro­
versy on the questbn of amending the 
Banking Regulation Act. Even State Legisla­
tive Assemblies coukJ have made amend­
ments in their respective cooperative sec­
tors. One has no objectbn if the Central 
Government takes the initiative. Since basb 
is involved we are forced to think over it. It Is 
the need of the hour that we must examine 
the banking system thoroughly. With the 
natbnalisatbn of banks the expectatbns of 
the people increased and it was assumed 
that banking system wouki benefit at least 
the common people like the farmers, labour­
ers and the downtrodden. But unfortunately, 
natbnalisatbn proved to be Govemmentali- 
satbn and the result was that the wkJe- 
spread corruptbn further increased. A scan­
dal of Rs. 122 crore took place in Barik of 
Maharashtra In this manner, as per the 
prevailing situation, the natbnalised banks 
are suffering a bss of about Rs. 20, 000 
crore. Due to the nationalisation and politi­
calisation. Bank Melas at large scale were 
organised and the politbians squandered 
large bank funds in those Bank Melas to 
increase the number of their voters. Now the 
result is that Banking Industry has suffered 
bss of about Rs.128 crore. About 12 Public 
Sector Banks are on the verge of cbsure. 
United commercial Bank suffered a loss of 
about Rs.128 crore. The top Bank officials 
like Managing Director. Chairman, in conniv­
ance with politbians indulge in bunsling 
crores of rupees deposited by the common 
man. whbh include the hard earned savings 
deposited in Provbent fund and received at 
the time of retirement as also the previous 
little money received by widows. This is 
done through advance to industries. Due to 
such malpradbe our Banking Industry has 
landed in crisis. Now,, the Finance Minister 
has taken an initiative with new enthusiasm, 
aspiratbns and the so-called liberalisation 
and by adopting the culture of Minu Masani. 
He wants to implement a new industrial 
polby and a new economic Polby in the 
country. Hence, I woub urge upon him to 
check wbespread corruptbn and plug the 
bopholes in the Banking system. Mr. Deputy 
Speaker, Sir I woukJ like to draw your atten­
tion towards a very Important point. At the
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time of budget-discussion almost every party 
had expressed its concem over the scheme 
of inoome-tax deductbn at source on the 
fixed deposit and lowering of this limit to Rs. 
2500/-. Due to this reason, the common man 
as well as employees will he state to deposit 
his money in the Banks which will hamper 
the fixed deposits schemes. Today the situ­
ation has come to a stage that the people are 
not just depositing the amounts in the fixed 
deposit schemes but on the contrary with­
drawing their deposits from the Banks. Or­
ders are also being issued that income tax 
raids shouM be conducted on the persons 
who are withdrawing their money from the 
Banks. Such action is certainly a misuse of 
power. And the financial condition of the 
country cannot be improved In this manner. 
Though it is some what late now yet I would 
like to request the hon. Minister of Finance to 
withdraw the provision for deduction of tax at 
source if the interest exceeds Rs. 2500 in 
case of fixed deposits in banks so that at 
least the conditbns of the Banks in our 
country may be improved.

In this context I wouki like to submit that 
there are a good number of Rural Banks in 
India and their conference was heki at Cal­
cutta. in whk:h it was decided to set up a 
Rural Bank of India at all India level. At 
present there are 196 different units of Rural 
Banks in the country, so they are not devel­
oping properly. In this way neither the Bank­
ing industry develops nor its empk)yees get 
full benefits nor the consumers are benefited 
from these institutbns. So I urge upon the 
Govemment that Rural Bank of India at the 
natbnal level may be constituted. The Tribu­
nal appointed by Supreme Court had also 
given an award in favour of employees of 
Rural Banks that they should be given sala­
ries, benefits and categorization at per with 
the empbyees of the Commercial Banks. 
The Retired Chief Justice of Andhra High 
court. Shri Reddy gave this aware aftercare­
ful thought. The matter was discussed in two 
sessbns. Ultimately. theGk)vernmentof India

has agreed to implement this award. But. Sir. 
an effort is being made to implement this 
award in latter only and not in spirit or sub­
stance and as a result of it a peon or a clerk 
or a junbr offber of these Banks is not 
getting its intended benefit. Hence, I wouki 
like to request the hon. Minister of Finance to 
implement the Tribunal award for the Rural 
Banks In toto and whole-heatedly so that the 
lakhs of Empbyees of Rural Banks may get 
it benefit.

Further I woub like to say that acommit- 
tee headed by Shri Dinesh Chandra at the 
behest of the Finance Minister had been 
constituted for the purpose of bringing about 
fundamental changes in the Banking indus­
try. This committee was entrusted mainly 
with the task of suggesting fundamental 
changes in the working of these Banks. So. 
I request the government to lay this report 
here and discussed and its recommendation 
implemented.

Mr. Deputy Speaker, Sir. I woub like the 
Govemment to examine as to Low of cus­
tomers and common man can be served by 
the Banking Industry be it the natbnalised be 
banks or private bank. The modal point is to 
benefit the bank customers. But today, even 
after nationalisatbn of these institutions, the 
sKuatbn had not changed much because 
even now the top 10-20 industrial Houses of 
the countiy are getting the benefit of bans 
amounting to crores of rupees from these 
institutbns. whbh are never pab bank. Since 
we have not been able to find out a remedy 
of this malady, this system is still based on 
exploitatbn of the ordinary customer.

Mr. Deputy Speaker. Sir, it is my request 
that while submitting its recommendation 
the sab committee shoub safeguard the 
consumers interests so that banking indus­
try may poster and devebp in the country on 
heathy lines.

"SHRI R. JEEVARATHINAM (Ar- 
akkonam): Hon. Deputy Speaker. Sir, Iwoub 
like to share my views on the Banking Regu-

*Translatbn of the speech originally delivered in Tamil.
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iation R^ulation Act Amendment Bill. While 
welcoming the proposed Amendment I would 
like to add that this is an important measure. 
Hence I heartily welcome this Bill.

in Several Bank now we find the posts of 
Executive Directors have been left unfilled. 
This delays the functtoning of such Banks. 
Hence I request the Hon*ble Minister to k>ok 
into this and take immediate steps to fill 
those vacancies at an earlier date.

We also notice today in rural areas the 
delayed functtoning of Banks k>ecause of 
inadequate staff strength to execute its func­
tions in an effective manner. This directly 
affects the agrk:ultural community for they 
could not avail in time the loan facilities 
intended for their upliftment. Hence I request 
you to take effective steps to fill these clerical 
vacancies in the Banks that are operating in 
rural areas. Such posts should be filled with 
the people available in such rural areas.

I woukJ also suggest that government 
should contemplate constituting separate 
Recruitment Boards to each of the Natbnal- 
ised Banks.

All Banks especially the Nationalised 
banks should have Regional Offices in every 
Distrrct Headquarters. I woukJ like to point 
out specifically that there is no Regbnai 
office set up for State Bank of India in Vel- 
k>re. the Headquarters town of North Arcot 
Ambedkar District. This causes delay and 
affects the operatbnal efficacy of the Bank's 
branches spread through out the District. 
You must take concrete step to avoid these 
functional delays.

There should be certain concessbns 
and incentives to those who come forward to 
deposit their money in the Nationalised 
Banks. For instance, deposits more than 
twenty five thousand rupees attract a tax of 
about two thousand five hundred rupees per 
year. And this tax on the deposit and the 
interest eamed is deducted at the source. 
This ultimately results in poor deposit mobi- 
lisatbn by the Nationalised Banks.

If the same amount isdeposited in Banks 
in private sector, the accruing tax is not 
deducted at source. Because of this our 
Nationalised Banks couki get lesser amount 
of Deposits. At the same time private Banks 
could do a better job of Deposit Mobilisation. 
They couki manage an increase In deposits.

I wouki like to suggest that it wouM be 
better to raise the tax exemptbn limit to 
those who buy Natbnal Savings Certif k:ate. 
There shouM be total tax exemptbn to those 
who buy savings certificates for ten thou­
sand rupees. Thereafter there coukJ be sbt- 
ted slabs based on whbh the next twenty 
thousand rupees shoukJ get f ifty percent tax 
exemptbn. The tax exemption on NSC in­
vestment upto forty thousand shoub be forty 
percent. The grievances of the Bankmen 
should be addressed to as and when they 
arose to ensure that the neglect and dissat- 
isfactbn never give rise to strikes by the 
empbyees of the Banking Sector.

I woukJ like to request the Government 
to reconsber extending bans through the 
Integrated Rural Devebpment programme 
(IRDP).

We believe that people are benefitted 
by the loan assistance provbed by the IRDP 
schemes. Majority of our rural people should 
share the benefits of these programmes. If it 
is found wanting Members of Parliament and 
MLAs shoub be included in the IRDP Com­
mittees.

Our great leader Smt. Indira Gandhi 
took the historb decision and then Natbnal- 
ised several Banks. Hon’ble Finance Minis­
ter should categorbally state in this august 
House that we are committed to the imple- 
mentatbn of the eamest decisive action 
envisaged by our late leader Indiraji in Na­
tionalising the Banks.

With this I thank the chair for having 
given me an opportunity to speak on this 
amendment Bill whbh I webome.
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PROF. SUSANTA CHAKRABORTY 
(Howrah): Mr. Deputy Speaker. Sir. The 
Banking Regulation (Amendment) Bill. 1991 
proposes thatthe accounting yearshouki be 
made uniform. I belive that the Government 
has done it not only with the purpose of bring 
uniformity in the accounting process but also 
with the purpose of improving the functbn- 
ing of the cooperative banks in our country. 
The basic questbn is that will it improve the 
functioning of the cooperative banks in our 
country? The cooperative banks in our coun­
try work not only as an instrument for the 
economic devebpment but as an instrument 
that will bring to our country a new phibso- 
phy of life, a new phibsophy that will develop 
a new confidence in the people of this coun­
try. The most downtrodden people of our 
country, the workers, the land-less labour, 
the village artisans, the small farmers all 
these people who have built up the civiliza­
tion. have not been given the fruits of civiliza­
tion. They are the deprived sectbn of the 
people. It is for them that the entire coopera­
tive movement and the cooperative banks at 
the rural level, block level, distrbt level and 
State level were brought up.

Now, if we took at the functbning of the 
cooperative banks, we will know that there 
are a good amount of bad debts.

15.24 hrs.

[SHRISHARAD DIGHE in the Chait]

But all those bad debts have not been 
incun'ed by the poor farmers. But they are 
incun̂ ed by the big bonrowers who have 
enough money. It is these big people who 
have misused this instrument.

What I see from the figures I have with 
me is that the share of the cooperative banks 
in agricultural credit and input distributbn 
has been gradually diminishing. They are 
playing a limited role in meeting the other 
requirements of the consumers like the 
consumer credit and agrbultural marketing 
in large numbers and are continuing to have

bw bonx)wing membership and bw busi­
ness turnover and a high level of overdues.

The percentage of borrowing members 
declined from 55 per cent in 960-61 to about 
26 per cent in 1988-89 and the share of the 
cooperatives in agricultural credit has come 
down from 77 per cent in 1970-71 to 45 per 
cent in 1989-90. But the Government's par- 
ticipatbn in the sharecapital has been stead­
ily rising from 9 percent in 1965-66 to 66 per 
cent in 1988-89.

Sir, if we have these figures, these sta- 
tistbs, in our mind, what I wouki like to ask 
the Govemment and the hon. Minister is: Is 
the Govemment honest to the objectives for 
whbh these banks were set up? Is the 
Government honest in thinking that the phi­
bsophy of cooperative movement in the 
country should develop? I have every doubt 
in my mind, doubts are there because as 
what I said earlier, the collectbn is mainly 
made from the small farmers. Again, from 
the statistics what I find is that deposit up to 
Rs. 10,000which comesfrom the poorpeople 
normally form 66 percent of the total deposit. 
It is these people who contribute much to the 
coffers of these banks, but as regards the 
bans and advances their interest is not 
boked into and these people do not get the 
benefit out of it. Then there is the attitude of 
those who runthe management. Here comes 
the questbn of Government's involvement. 
The Government shoub give a directbn and 
the Government shoukJ see that these coop­
erative banks are managed properly. In the 
functbning of the cooperative banks again. 
Sir, what we see Is that the same age-ob 
practice, the cobnial legacy, the practbe of 
red-tapism and favouritism, all these things 
are going on an usual. If the Government 
sincerely wants to build up cooperative banks 
in our country It shoub think of Involving the 
people who are related to this movement. 
The village artisans, the poorest of the poor, 
the landless labour for whose benefit the 
ground level cooperative banks have been 
established, those people should be given 
the opportunity to be a part of the manage­
ment Sir, we often speak of workers' partbi- 
patbn in management. In this case too, I
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believe that the participation of the benefici­
aries in all the levels of the cooperative 
banks should be ensured in order to make it 
viable, acceptable and profitable. OthenAfise, 
this movement cannot be successful.

Sir, as I saki, the defaulters are mainly 
the larger bonowers. So, may I request the 
Govemment to state whether the personal 
property of these larger bon'owers can be 
attached. If that can be done, then the 
movement can be built up, these scant re­
sources can be utilised properly and cases 
of default and t>ad debts can be minimised. 
Thus we can solve this problem in a better 
way.

The basic defects are that the members 
feel alienated from the cooperative banks. 
There is no solidarity organisatbn. The base 
level cooperatives whbh are in direct con­
tact with the members are non-viable and 
ineff k:ient. The policy relating to licensing of 
new urban cooperative banks and other re­
lated aspects shouki also be consklered by 
the Government sertousiy. I have one appre­
hension. The Government very often come 
out with a statement-at least. I have seen it 
in the newspaper-that they are thinking of 
merging the banks. I do not know whether 
merging will also be extended in the case of 
cooperative banks. In that case, the purpose 
for whk:h the cooperative movement has 
been started will be defeated. The Govern­
ment should not move in that directton. 
Otherwise, the entire cooperative sector will 
be put to difficulties.

I have said at the outset I have no 
objectbn to the introductbn of uniformity. 
There should be uniformity in accounting. 
But again I impress upon the Government to 
bck at the functioning of the cooperative 
banks and to improve it and to run it in such 
a way that the benefit reaches the people for 
whose benefit it is meant. The role of the 
Planning Commission is to devebp new 
outbok of life, new philosophy of life and that 
goal is to be achieved through this move­
ment

SHRIBOLLA BULLI RAMAIAH( Eluru):

Mr. Chaimrian, Sir, the Banking Regulation 
Act. 1949 was amended by the Banking, 
Pubib Rnandal Institutions and Negotiable 
Instruments Laws (Amendment) Act in 1988 
for changing the accounting year. They want 
to bring cooperative banks in line with this 
banking system and they want to bring the 
year ending, financial year abng with other 
banks, as 31st March. Well, this regulation 
will help to unanimity for accounting purpose 
or for all -practbal necessities. But gener­
ally, in principle, there shouki not be much 
objectbn nor problems in following the pro­
cedure.

But there are certain things whbh are to 
be taken into consideration like the aspect of 
seasonal requirements or seasonal indus­
tries which may have to be consbered like 
sugar industry andothersystems. The banks 
have to folbw abng with those require­
ments.

On occasbn like this, I woub say. as 
others have mentioned, about the few points 
of the banking system and how it shoub 
really serve the purpose for the people. 
Especially for small scale industry and other 
units, there shoukJ be more liberalisatbn. 
This is one of the items whbh a numk>er of 
people have made special request. The 
present interest rates whbh are so high 
should also be reduced in order to make the 
industries competitive in internatbnal and 
natbnal markets and to increase the produc­
tivity and effbiency. The main purpose of the 
banking system, whether it is natbnalised or 
private sector. shoukJ be to serve the people 
and the Industries in a more efficient way and 
it follows all the Reserve Bank guidelines 
and prbrities. whether it should be core 
sector of industry, agriculture or small scale 
industry or export-oriented. At the same time, 
they should keep the competitbn at both the 
sectors. Othenfvise the inefficiency and cor- 
ruptbn will increase to what is prevailing 
today. Even if it is necessary, you should 
give more branches, other competitors so 
that it can increase the competitiveness and 
the iaffbiency. keeping In mind the.gube- 
lines as per the Reserve Bank prbrities.
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Even in cases where natural calamities 
havestrudc, as recently we had in the coastal 
districts of Andhra Pradesh, the existing 
bans of farmers should be rescheduled and 
they should be given fresh loans In order to 
see that they are able to cultivate further 
crops and they are able to survive.

In the case of NABARD, we found a 
number of times that due to restrictions, they 
are not able to finance even rural-oriented, 
agricultural-oriented, developments like 
poultries, fisheries and dairies which Is one 
of the backgrounds and basic requirements 
of this country which is agrbulture based. I 
am sure the banking system will be able to 
give them top most prk>rity and make the 
banks serve the people in the rural sector 
asmuch as they are supporting the larges- 
cale Industry.

As a number of hon. Members have 
already mentioned about the<ieductk)n of 
tax at source, though the Finance Minister 
has given ex^anatk>n by saying that up to 
Rs.22,000/- will be exempted and also there 
are provisbns for exemptk>n but unfortu­
nately the investors are not properly informed 
or educated and the normal investors who 
are putting their deposits in the banks have 
started withdrawing their deposits. A num­
ber of people are being confused. Probably 
this should have been done after making it 
more provisk>nal and after educating the 
depositors and the bank shouk) also take 
interest in order to simplify the procedure 
and make the people understand on what 
principle they are doing this. Otherwise, the 
bank deposits are reducing and withdrawals 
are increasing and naturally the banking 
finance will get strained and it will affect the 
industry and agricultural and industrial pro- 
ductk>n and also with high interest rates and 
woridng capital restrictbns, the production 
will be affected and it will also cause k>t of 
strain on the budgeting, excise and sales-tax 
revenues, if you do not take proper gukie- 
lines, pioper conrective steps at the eariy 
stage. This point is one of the prime aspects. 
I have mentoned this earlier also on different

occasbns. But unfortunately this matter was 
overkx)ked or probably it has not been prop­
erty fbltowed by the banks.

One more important thing I would like to 
mentbn here is that banks are not simply for 
depositing and advancing. They shouki have 
bt of expertise. On whatever field you want 
to give gubelines on the prbrities, people 
shouki go and guide them on how to utilise 
the borrowings and they shoukJ gubethem 
at every stage whether it is agriculture, small- 
scale or large-scale. They shoub give them 
proper gubelines in various fields whether it 
is mari(eting or the quality of the product, in 
every respect, and if you are able to folbw 
these things, I am sure the banks will serve 
the purpose for whbh they have been in­
tended and the natbn will benefit out of it and 
I hope the Finance Minister will take these 
precautions and do the needful to serve the 
peoplo.

SHRI PRITHVIRAJ D. CHAVAN 
(Karad): Sir, I rise to support the Banidng 
Regulation (Amendment) Bill, 1991. This Bill 
has a limited purpose which empowers the 
Central Gtovemment to change the account­
ing year of the cooperative banks from the 
present July to June to coincide with the 
uniform financial year from April to March as 
per the requirements of the Income-tax Act. 
1961. Section 56 is sought to t)e amended to 
achieve this. In 1988, Government had 
passed an omnibus Act, which amended as 
many as 13 Acts in one go. At that time, the 
finandalyearofvarious finandal institutions 
and nationalised banl<s was changed, but 
the financial year was not changed for coop­
erative banks. It is sought to be changed 
now. I think the whole House shouM support 
this measure. It will bring uniformity in the 
accounting year.

The cooperative sector has done a 
remarkable job in the last 100 years, particu­
larly after March, 1961, When it was brought 
under the ambit of Banking Regulations Act

The Uifoan Cooperative Banks in Indisl 
have a unk)ue flavour, particularly charac­
terised by the highly personalised servicei
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and they are playing a crucial role In the 
national develqpment. I will restrict my speech 
to the Cooperative Banking Movement in 
India. The important thing about the Coop­
erative Banks is that more than 60 per cent 
of the advances are to the prtority sector. 
Some banks have even achieved a sub­
target of 25 per cent of lending to weaker 
sectbns within the prbrhy sector target.

In June 1969. there were 925 Coopera­
tive Banks. Today We have got more than 
1400banks, having 3400branches although 
more than three-fourth of these banks are 
single-branch banks. There is a big issue 
about Branch Expanston Polk:y in the Coop­
erative Banks.

Sir. on account of the special role played 
by the Cooperative Banks, the Resen^e Bank 
of India allows certain concessbns to them. 
In particular, these Banks have a discretion 
to albw one per cent higher Interest rate on 
term deposits and savings. Recently, this 
was brought down, in some cases, to half a 
per cent. I think in view of the role played by 
these Cooperative Banks, this step is not a 
good step. It should be brought back to 1 per 
cent as ft existed before.

Secondly, the Reserve Bank of India 
albws a bwer CRR and SLR margin at 
something like 28 per cent for the Coopera­
tive Banks as again st the 53 per cent forthe 
natbnalised banks. This should be contin­
ued. I think there was a move recently to 
increase the ratb from 28 per cent to 31 per 
cent. It should be kept at the rate of 30 per 
cent or even be brought down to 25 per cent. 
Also, some of the Special Cooperative Banks 
whbh have a working capital of more than 
Rs. 25 crores were allowed leasing finance. 
This is a good step. It shoub be even further 
enhanced. Although Cooperative Banks, by 
and large, are doing very well, there are 
some 230 banks whbh have been classified 
as sick or weak and about 40 banks are 
facing liquidation.

Further. I woub like to say that the 
statutory inspectbn required to be carried 
out by the RBI is not being earned out in the

case of all banks. Out of all the banks, the 
RBI has been able to carry out inspection 
only in respect of 500 banks. This needs to 
be strengthened.

Sir. the whole financial sector and the 
country's Banking System is under review 
by the Government. The Narasimhan Com­
mittee had just submitted its report to the 
Government. We also hear that the Worid 
Band havesome urgent suggestbnsto make 
about the Indian Banking Sector. What has 
been reported in the papers is that the WorkI 
Bank would like us to cut the subsidised 
bans to the targetted socially backward 
areas. The Worid Bank would also like us to 
give greater autonomy to banks finally lead­
ing to privatisation. The WorkJ Bank woukJ 
also like us to have maricet-oriented interest 
rates. They woub like us to reduce the CRR 
and SLR to less than 30 per cent. The Worid 
Bank also like us to have recategorisatbn of 
priority sector to exclude the rbh farmers 
and the rbh SSI Units and to reduce priority 
sector lending to 20 percent in two years. 
They would also like us to have a foolproof 
method of financial reporting and balance 
sheet and all that We could agree to some 
of these things. But definitely, issues like 
recategorisatbn of prbrity sector, to exclude 
the so-called rbh farmers cannot be agreed 
to. Also, privatisatbn cannot be accepted at 
all. Further, the subsidised loans which are 
given to the targetted socially backward 
groups have to continue.

For the Cooperative Banks also, the 
RBI has appointed a Committee under the 
Chairmanship of Shri S.S. Marathe last 
September. The Committee is supposed to 
give its report in the next four months. This 
could not have come at a better time. The 
review of the Cooperative Banking System 
has been bng overdue. The Marathe Com­
mittee has been asked to bok at the present 
regulatory mechanism; the need to have a 
different criteria for States with advanced 
Cooperative Banking System tike Mahar­
ashtra. Gujarat and Tamil Nadu and also to 
adopt a different policy for different States. I 
will also to look at the polby for upgrading 
primary cooperative credit societies to full-
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fledged cooperative banks. The primary 
agricultural cooperative credit societies form 
the backbone of our rural credit system. 
There are about 1.3 lakh agrknjitural credit 
societies catering to nearly six crore mem­
bers in 96 per cent of the village and covering 
about 80 percent of rural populatbn. Some 
of these societies are really doing good job. 
It is necessary to upgrade them to a full 
status of urban cooperative banks.

There is also the questk>n of adequacy 
of capitalisatbn. And the need for upward 
revisbn is to be seen by the Marathe Com­
mittee. In order to continue the good work 
being done by these cooperative banks. I 
have some suggestbns for the working of 
the cooperative banks.

Firstly, there has been a demand by the 
more successful cooperative banks for ex­
pansion of branches. The RBI has been very 
strict about not albwing branch expansbn to 
urban cooperative banks, partteularly in the 
States of Maharashtra. Gujarat and Tamil 
Nadu where the cooperative banking has 
really taken roots and has been very suc­
cessful. There is need to folk)w liberalised 
policy on branch expansbn. There is also a 
demand, and a just demand for giving per- 
missbn to open branches, in other States- 
States other than where the headquarter of 
the bank is located. This will certainly help in 
spreading cooperative banking culture to the 
States whbh do not have it, partbularly in 
North India. Certainly, I recommend that 
Marathe Committee should definitely look at 
different polby for advanced States which 
have got advanced cooperative banking 
culture.

There has also been a very justified and 
genuinedemand bythe cooperative banking 
s€^or for albwing some bigger banks to 
eriter the fieb of merchant banking, leasing 
finance, mutual funds, venture capital, port- 
folb management. There is also a demand 
to albw them get into bill discounting and 
factoring servbes and ban syndicatbn. This 
is a very justified demand and in order to

furtherthegrowthofthesecooperatlve banks, 
this shouki be accepted.

There is also a need to permit the weaker 
banks to amalgamate with the more suc­
cessful and stronger banks. Mergerof weaker 
banks with stronger banks shouki be al- 
bwedsothat weaker banks cqub be weeded 
out There is need to upgrade some of the 
primary cooperative credit societbe to fall 
status of cooperative urban banks

Presently, there are only 38 Mahia 
Cooperative banks. And the present policy 
of the RBI restricts one Mahila bank for one 
distrbt. I think, this is discriminatory partbu- 
larly to States whbh have got the advanqed 
cooperative banking culture. This need not 
be adhered to partbulariy in the districts of 
Satara and Sangli. There have been appli- 
catbns from many voluntary groups to start 
Mahila cooperative banks. The present pol­
icy of the RBI to restrict it to one Mahila bank 
for one district, shouki be reviewed.

To ensure better wori îng, it increase 
financial discipline in the banks and to in­
crease accountability, there needs to be 
certain strbtness in the inspections to be 
candied out by the RBI. h is well-known that 
one of the main problems with most of the 
banks and particularly with urî an coopera­
tives is that its balance sheet and the profit 
and bss statement do not reveal the connect 
financial positbn. The Banking Regulation 
Act permits banks to keep, both the provi- 
sbns for bad or doubtful debts and the 
maxkeX value of government securities, 
confidential. And banks regulariy show in­
come from interest and ban repayments 
from doubtful and bad debts to inflate the 
profitability. Lackof of strbt accounting stan­
dards in preparatbn of annual financial state­
ments albw them suffbbnt scope for win­
dow dressing and to have taibr-made ac­
counting data. RBI has recently introduced a 
system of health code in the case of nation­
alised banks. This has been also extended 
to urban cooperative banks. But there is 
need to strictly follow the health code system 
so that window-dressing of balance sheet is 
not possible. There is also a need to con-
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skier the minimum capitalisation norm in 
case of the cooperative banl̂ s from one lakh 
to something like Rs. 20 or Rs. 5 lakhs. The 
present limit is Rs. 1 lakh.

Sir. the nationalisatton of banks has 
indeed been very successful. It had been 
cited throughout the devetoping world as a 
successful example. Its primary oli^ectlves 
to redirect the credit f bw to priority areas, to 
widen the branch network and greater 
mobilisatbn of savings have been fully 
achieved.

I request the Hon Finance Minister that 
he should share with the House, the findings 
of the Narasimhan Committee which has 
already been presented to the Finance 
Ministry. I am sure, they will take sometime 
to consider the suggestbns but whatever 
the Committee has to suggest, there should 
be wide ranging discussbns throughout the 
country and the House also should discuss 
the report. It should not be kept confidential. 
Let us not give a feeling that something is 
being done behind the back of this House to 
please the World Bank and the international 
financial institutions.

1 once again support this Bill and re­
quest the Government to take into consb- 
eration some of the suggestbns to promote 
the growth of urban cooperative banks.

SHRICHITTA BASU (Barasat): I do not 
like to oppose the Bill because this Bill Is 
innocuousness the sense that this provbes 
only for some change in he accounting year 
of cooperative banks. But. I would like to take 
advantage of this Bill to draw the attentbn of 
the Government to certain important issues. 
It is being wbely circulated that the Govern­
ment has agreed for the pfivatisation of the 
bank. The newspaper reports that appeared 
even today suggest that big industrial houses 
are wanting to open some branches and the 
RBI the Reserve Bank of India is favourably 
considering those proposals of having pri­
vate banks to be opened by the Industrial 
houses. This Is a reversal of the entire policy 
that this country had accepted on the nation- 
alisatbn of banks. The Government should

take this opportunity to make the Govem- 
menfs positbn dear as to whether the 
Government is willing to go in for the privati- 
satbn of banks. There are also other reports 
in the press stating that the Government has 
agreed to expand the foreign banks and the 
Reserve Bank of India Is considering those 
proposals of allowing the foreign banks to 
open about 200 branches in our country. 
This is also a reversal of the current policy of 
the country and this will be prejudbial to the 
interest of the economy of our country. Make 
this opportunity to leam from the Govem- 
ment as to whether these polbies are under 
the consideration of the Government or not. 
Another Important point that I want to raise is 
about the Narasimhan Committee’s report.

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH); Sir. I have sab on 
several occasions that the Government has 
no intentbn of privatising any nationalised 
bank and I would like to repeat that.

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur); Does the Government have 
any proposal for having new private banks?

SHRI CHITTA BASU: How about the 
expansbn of foreign banks and albwing 
them to open new branches?

SHRI MANMOHAN SINGH: I would say 
that foreign banks are already existing in our 
country and if some of the foreign branches 
come under the existing polby, they woub 
be considered and they are not deban̂ ed.

SHRI INDRAJIT GUPTA (Mbnapore): 
What about the other point? It has been 
reportedthatsomeof thebig industrial houses 
are wanting to open private banks.

SHRI MANMOHAN SINGH:, No such 
proposal is neither before me mor before the 
Reserve Bank of India.

SHRI INDRAJIT GUPTA: How about 
considering of such proposals?

SHRI MANMOHAN SINGH: Let me say 
that private sector banks already exist in our 
country.
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SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): That does not mdw it dear. 
Private sector l)anl(s do exist; but the f>ast 
experience teHs us that after they have 
reached a certain level they ham been taiwn 
over by the GovemmenL In fact the nation­
alised banks of today we have got in two 

■ batches. Rrstly there was nationalisation 
and then there was a separate notification 
when the banks grew up in size to take them 
over in the public sector. This time, is such.a 
view existing or are you altowing the foreign 
sector to expand as much as possible with­
out Hmit?

MR. CHAIRMAN: No debate like this.

Shri Chitta Basu is on his legs.

SHRI NIRMAL KANTI CHATTERJEE: 
Do you want to altow the private sector 
banlo to grow and there wiU k>e no more 
public sector bttrusnn in this area?

SHRI CHITTA BASU: I also want the 
Finance Minister to make some points dear 
that I am going to raise. These relate to the 
Narasimhan Committee’s report In today's 
newspapers or yesterday’s newspapers a 
news item appeared that the report was 
submitted to the Government on 20th No­
vember and that report has been sent to 
W ashii^n  to be discussed with the World 
Bank, it is suggested in the newspaper. I 
have got the names of the officers also; but 
it is not necessaiy for me to mention them. 
It is being said that this report cannot be 
placed before the Parliament unless it is 
agreed to by the Work! Bank. It is a shame. 
I don’t know whether it is a fact or noL If it is 
a fact, woukl the Government make it dear 
in this House today that this is notcon’ect and 
that it is othemvise motivated.

it b also said, as my predecessor was 
speaking about the recommendation of the 
WorU Bank, that the WorM Bank has recom­
mended that there shouM be a reductkm of 
advances in the private sector. It is at pres­
ent 40 per cetM. This is the recommendation 
of the Worid Bank. Wbukl the Govemment 
accept tfiat recommendafon? Tliere is

another recommendatkxi of the WorU Bank 
I am toU that they want that there shouM be 
a reduction in the number of pubUc sector 
banks which b at present 28. They want it to 
be reduced to 10 or 12.1 wouM like to know 
whether the Govemment b  going to accept 
thb proposal There b  a proposal that there 
shouM be a three tier banking system. Any­
way, I would be very much glad if the Gov­
ernment clarifies its positkm on these points.

I want to draw the attentton of the Gov­
ernment to the functtoning of the Regkxial 
Rural Banks. There b also acertain proposal 
from the skie of the Govemment. You know 
the important role played by these banks. 
The distinctive character of these RRBs in 
this country b that they are veiy dose to the 
njral people and they have done a tremen­
dous work for the devek)pment in the rural 
areas. There are proposals for the merger of 
RRBs with their sponsor banks. A proposal 
b abo there to make the RRBs as subsMiary 
fundwnaries of thecommerdal banks. There 
b a proposal to bring down the number of 
RRBs by amalgamating all the RRBs into a 
partkajlar bank in the State. There b abo 
anotherproposalto amalgamate aH the RRBs 
sponsored by the commercial banks into a 
single State level bank under one sponsor 
bank.

16.00 hrs

Sir, I hoM that view and I think it b the 
view of all the bank empk>yees in our country 
that these rural banks were Mtablbhed for a 
specific purpose of catering to the needs of 
the rural people, particularly for the devebp- 
ment of agriculture, it has its own dbtind 
character and if the Govemment deddra to 
merge these RRBs with their sponsor bsuiks 
the commercial banks then the purpose of 
these banks.wouM be defeated and the 
agricultural devebpment will suffer.

I want that the Govemment hoMs dis- 
cusskm with the trade unbns of the banks so 
that an altemalive i  viable ahemadve • is 
evolved for the e f f k ^  fundkming of the 
RRBs.
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There is a proposal from ttw trade un­
ions, to which I want to draw the Govem- 
menfs attention. Trade Unions' suggestion 
is that the RRBs should be deiiniwd from the 
sponsoring commercial banks, they should 
be amalgamated into one single unit at the 
State level; the State level units should 
operate under some sort of a corporation or 
consortium at the national level; and this 
structure of the RRBs may resemble that of 
SAIL or GIC, etc.

So, I once again urge upon the Govern­
ment not to distort the present structure of 
the RRBs which are doing enormous service 
for the rural and agricultural development of 
our country.

SHRI RAM NAIK (Bombay North): Mr. 
Chairman, Sir, I rise to spealt on the Banking 
Regulatkm (Amendment) Bill, 1991, whteh 
has been brought to amend the Banking 
Regul^on Act, 1949.

I welcome the BIN in general. I do agree 
that the accounting year shouM be uniform, 
if it is, on day, it helps in Income Tax, in 
Accounting, in Excise, etc. So. the intentnn 
of this Bill is laudable and hence I welcome 
the Bill, though there are some reservations 
from my skie.

The most important aspect here is about 
the day when the new year shouM start

Hon. Member, Shri Panigrahi he is not 
present in the House now has sakJ that First 
of April or the end of the accounting year 31 St 
March is not proper from the Indian point of 
view. As e veryb ^ knows, for all commer- 
ciat transactton in India that is Bharat and 
according to Bharathiya tradittons the new 
year or the financial new year starts on the 
First day of Diwali. So, I woukJ suggest that 
the Govemement shouM have one day all 
over, from the accounting point of view and 
that, instead of having that on theFirst of 
April, it should be the First day of DiwaH 
whk:h also has a significanoe to ourfdarming 
and commercial community. That is the' 
proper period for having the accounts of the 
year. Of course,thereis the other side of the

picture alsa You know what is Rrst April It 
is Tools’ Day. It is raaHy a ridicukMJs thing. 
When we have the Diwali D«^, why shouM 
we start it on a Fools'Day? The Government 
has been changing certain pofides and I 
wouM suggest that this Government shouk) 
at least change this. It shouM change the 
accounting period to DiwaK, instead of re­
sorting to EngRsh traditions of First April. 
{Menuptions) Diwali is on the Diwali Day. 
{Intenvplkms)

SHRI INDRAJIT GUPTA: It is not the 
same day every year.

SHRI RAM NAIK: Every year, on the 
new year, Diwali day comes.

SHRI INDRAJIT GUPTA: But for ac­
counting, you need a uniform day.

SHRI RAM NAIK: There is a unHorm 
day. On ourdaily business order also, Indian 
days are written. {Uttenuptton^

SHRI NIRMAL KANTI CHATTERJEE: 
Does it mean that you want your year to be 
more than 365 days as weH as less than that 
from year to year?

SHRI RAM NAIK: No, no; it is not Uke
that.

SHRI NIRMAL KANTI CHATTERJEE: 
If you folbw the lunar day, you cannot avoki 
this.

SHRI RAM NAIK: lthink,you must learn 
the Indian calendars.

SHRI NIRMAL KANTI CHATTERJEE: I 
wouM.

SHRI RAM NAIK: Indian calendars are 
more sdentHlc than the EngBsh calendar.

SHRI NIRMAL KANTI CHATTERJEE: I 
am nctf on that point

»
SHRI RAM NAIK: There is only one 

calendar whteh we h m  established. (Arter- 
mpUon^
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SHRINIRMAL KANTICHATTERJEE: I 
want a clarification in this manner. Today in 
the lunar calendar, there is one day fixed, 
one day which is the Diwali day. We iuiow 
that the next Diwali will noty come in 365 
days. That is my point, {hnenuptions) In all 
the lunar calendars, one year will comprise 
more than 365 days, another year will com­
prise less than 365 dtys- What solution do 
you propose to that Idnd of problem?

SHRI RAM NAIK: This b because you 
are comparing with the English calendar.

SHRI NIRMAL KANTI CHATTERJEE: I 
am comparing 65 days.

SHRI RAM NAIK: That is English calen­
dar.

There are 30 days in a month. Every­
body Itnows Charita, Vaishakha etc If you 
are not aware of it, I really feel sorry. You do 
not know this much. (Intonvpthn^ Diwali 
comes every year, {htteiruptions) It comes 
on the same day according to the movement 
of sun and moon.

SHRI NIRMAL KANTI CHATTERJEE; 
That is right.

SHRI RAM NAIK: It is the same day so 
far as Diwali is concerned. But if you com­
pare with the Christian calendar, then you 
feel that there is adifference. That has been 
scientifically established.

SHRI NIRMAL KANTI CHATTERJEE: 
Number of days vary.

SHRI RAM NAIK: Instead of wasting 
time of the House, I will explain it to you later, 
outside the House.

SHRI INDRAJIT GUPTA: You explain 
to hfan outside in tiie lobby.

MR. CHAIRMAN : He has made his 
polnL You have made your point. Go ahead 
pl0as0.

SHRI FIAM NAIK: Sir, I am getting sup­

port from them. If I use the word ‘B h a r^tT  
. they would definitely oppose it. That is what 
I had expected also. There is nothing wrong 
about it {Intenupthna) These interruptions 
are supping  my case that word 'Bharat’a  
also an anathema to them.

SHRI INDRAJIT GUPTA: Now you are 
really getting derailed. You are getting pro­
voked. (MemjfOions)

SHRI RAM NAIK: I wouU not get pro­
voked. (baamjptions)

MR. CHAIRMAN : These two points of 
you will never meet.

{Intenvptions)

MR CHAIRMAN: Please address the 
Chair.

SHRI RAM NAIK: But I am in a positton 
to hear them. In any case, I know that there 
are people who support the Fools’ Day-lst 
April They want that. Letthem have it. I have 
nothing to say about it.

So, there are two points. Now the coop­
erative year, as per excisting Cooperative 
Acts in different States starts from 1st July 
and ends on 30th June. The purpose of this 
amendment Act is to see that ail cooperative 
banks also end their accounting year on 31 St 
March. That is the purpose for which this 
amendment has been brought Because of 
this amendment, there would be a dual 
system of functtoning.

I invite the attentkm of the Finance 
Minister to this, dual system. How it hap­
pens? Though this original Act was passed 
in December, 1986, in the last three years, 
many States have not change their coop­
erative year so far. I come from Maharash­
tra In Maharashtra, the cooperative year 
starts on 1st July and ends on 30th June. To 
perform or to observe the regulations of that 
Cooperative Ad, I must end my accounts on 
30th June and for performing the Banking 
Act or the Income-tax Act, I have to ck>se my 
accounts on 31st March. That means, I am
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required to do same type of work on two 
occasions. Now, I object to this. If you want 
to mdkQ an amendment, them malte it 31st 
March and let it k)e all over India and all over 
the States. At present, what i to be done 
about those States In which we have not 
changed? You will say that so far as Banking 
Act is concerned, you are changing and the 
States should take care of Cooperath^e Acts. 
In the last three years, this has not been 
changed. I want to know what the Govern­
ment of India has done in this regard. We 
have seen nearly four or five Finance Minis­
ters after the passing of 1988 Act. Mr. S.B 
Chavan was the Finance Minister at that 
time. What are the efforts made by us re­
garding changing of the accounting year by 
the States?

We will pass this Amending Act wKh the 
proviso for whbh I have given an amend­
ment and my proviso is unless the relevant 
States change their cooperative year, for 
that particular State, this Act should not be 
made applicable. The advantage will be that 
some States will be for changing the coop­
erative year. The new amendment can work 
there and for those States which have not 
changed so far. Government of India should 
persuade such States to change the coop­
erative year and as soon as it is changed, 
this Act should be made applicable for that 
partbular State whbh has changed. This will 
save unnecessary accounting and working 
for the same type of work twk:e. It wouki be 
dupik;ation of efforts and dupik:ation of ef­
forts means naturally more money of the 
banks, more human hours being wasted. 
So, this is my suggestbn on whk:h, I hope, 
the Finance Minister, while replying, would 
pay proper attention.

Another point is this. Does it apply only 
to cooperative banks? My request is all 
cooperative societies should also be cov­
ered. That means. Cooperative Act itself 
should be changed. The cooperative socie­
ties in respect of housing, consumer, etc. 
also shouki have their accounting year to 
end on 31 St March. If we make changes only 
for banking purpose, what will happen to 
other cooperative activities? There should

be uniformity in cooperative accounting year. 
There shouki be uniformity in banking struc­
ture. income-tax and everywhere. So. my 
suggestbn isthat Government of India shouki 
try to persuade all States to change their 
Cooperative Act for all societies, not only for 
banking, so as to end their apcounting year 
on 31st March, if my suggestbn of starting it 
on Dlwali day Is not acceptable to the Gov- 
emment.

The next important point is this system 
should work properly. Once this system work 
properly, what are you going to do about 
cooperative banks as such? Shri Chavan 
from Maharashtra has sab so many things 
and I fully support them. My point is that 
cooperative banks are doing a wonderful job 
and are mopping the resources where the 
natbnalised banks are not able to do. They 
are collecting more and more deposits and 
are giving loans to the much more needed 
persons than the natbnalised banks. The 
natbnalised banks had their loan melas. I 
am not going to comment on that as every­
body knows about it. But the recovery of the 
bans by the cooperative banks given to the 
weaker sections is much more than the 
recovery of bans given by the nationalised 
banks to the weaker sectbns. lam not aware 
about other States. But I woub certainly say 
that cooperative banks in Maharashtra are 
positively better than the natbnalised bank 
in regard to recovery. In case, I am wrong, I 
woub like to t>e corrected. But 1 am sure that 
with my knowledge of cooperative banks in 
Maharashtra, I cannot be wrong about this 
partbular point. So, you must encourage 
cooperative banks.

You Are giving new and new branches 
for natbnalised t>ahks where cooperative 
banks are already existing. My suggestbn is 
that you must encourage the cooperative 
banks which are f unctbning properly, whbh 
are giving better results to the shareholders 
and which are working according to the 
pattern set out by the Reserve Bank. At 
bast, such banks should be albwed to have 
more and more cooperathm branches. This 
is my demand.
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With his, I would suggest onc0 again to 
changa ov«r the new year to DiwalL At the 
same time, the cooperative t>anl(s should 
not be forced to change their aooounting 
year unless the State Cooperatives Act is 
also changed. With these words i conclude.

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Mr. Chairman Sir, the pur­
pose of this Billls to t>ring in unHomiity 
twtween the functioning of the cooperative 
banits and the other banks. The cooperativs 
banks, as you know, were pravtously cater­
ing to the needs of the agriculturists. There­
fore, their date of accounting was different 
Now, the Government is thinking in tenns of 
bringing uniformity with regard to the date of 
the accounting year. While I have no objec- 
tKMi to this change, I want to bring to the 
notk» of the Government, the functioning of 
the cooperative banks in different States. As 
has already been pointed out, the coopera­
tive banks’activities in many states, rather in 
the whole country, are dkninishing. More­
over, the functioning of these cooperative 
banks is more and more bureaucratised. It is 
bureaucratised in the sense that in many 
States, for example in my own State, there is 
no regular Board of Directors on the Coop­
erative Banks. The Board is managed by the 
bureaucrats. This means that it is not a 
cooperative bank; it is rather a government 
managed batA. That causes much harm to 
the devekipment of these cooperative banks 
themselves. I agree that there might be 
some States where the cooperative banks 
are functtoning welL But it Is high time that 
the Government makes an assessment of 
the functnning of the cooperative banks in 
diferent States. There shouM be general 
guideSnes as to how the cooperative banks 
shouM functkm. This is my first point

llysecond point is that the Government 
must change the date as suggested by Shri 
Ram Nafc. I am happy that you are in the 
Chair now. But, if the Stale Governments do 
not agree with it and if they do not amend 
their lespectlve Cooperative Societies Acts, 
then what wM happen?

SHRI CHITTA BASU: It is not going to 
fructify.

SHRI LOKANATH CHOUDHURY: In 
that case, what is the thinking of the Govern­
ment? I want to know whether this fact has 
been taken into conskieratnn by the Gov­
ernment

Lastly. I ask the Finance Minister to 
make a statement today on ail those things 
that are appearing in the press about priva- 
tisatkm of banks and so on. Privatisatbn of 
banks, as has been stated by the hon. Min­
ister. may not be the privatisatkxi of those 
banks which are presently nationalised. But 
is the Government contemplating to alfow 
new private banks? I want to know one rhore 
thing. I vrant to know whether the Govern­
ment wbiiM continue the same policy which 
is now existing wtth regard to those private 
banks, when they reach the partk»lar limit 
set by the Government H that is the ac­
cepted poTicy of theGovemment. those banks 
shouM be natnnalised. I want to know 
whether further nationalisatnn wouM be 
there. If not why? If the private banks are 
aik>wed to f unctnn even beyond the Hmit set 
by the Government, that will lead to some 
complicattons. Some hon. Members have 
stated that natk>nalisat»n has not brought 
any good. I do not agree with that statement 
Natnnalisatk>n has brought immense good. 
The Finance Minister shouM make a cate­
gorical statement that they are not going to 
privatise the banks and that they are not 
going to alk>w the present p r i ^  banks to 
functnn beyond the set Hmit. They shouM 
also not aUow new private monopoiiste to 
open banks. These are the points on which 
the Rnance Minister shouM make a dear 
statement That wilf stop all these reporte 
appearing in the press. If the Finance Minis­
ter will not do it then it w HI appear as though 
they are going to bring in these things ap­
pearing in the press through backdoor meth­
ods.

SHRI A. CHARLES (Trivandrum): Mr. 
Chairman, Sir. I support the Banking Regu- 
latkMi (Amendment) Bil. It Is not a contiover- 
sial BiL It has a very Umlted purpose, that is
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to make th« aooounting year uniform. In
1988 an Act was passed to make the ac­
counting year of ttie nattonalised banks 
keeping in Kne witit ttie aooounting year 
aooepted ail over tite worid. Somehow, the 
cooperative banks were IM out. So, to 
remove that anomaly this BUI has been 
brought

The hon. Member, Shri Ram Naik, who 
is now in the Chair, made a veiy fantastic 
suggestton that the accounting year shoukl 
start on the Deepavati day. This year Deepa- 
vali was on 5th November. I think last year it 
feel on 7th November. This Bill has been 
brought forward to make the accounting 
year uniform and if we accept your sugges­
tion I do not know how the year will be 
caknilated. Of course, we can caknjiate the 
year but it will not have nay unifonnity. After 
all, our economy is tied up with all over the 
worid. We cannot simply say that we are an 
isolated country.

As a citizen of this country, I felt very 
Sony about one statement made by you. 
Please do not misunderstand me. Bhana is 
not your monopoly. I am very much a Bhara- 
Uya coming from the South. I request you to 
study the history of this great country. We 
have different religkins and different lan­
guages in our country. Our culture is the only 
tie which binds this great country together. If 
you give wrong messages, at the time when 
the country is passing through a difficult 
time, it gives a wrong picture to the whole 
naton.

The Constitutton of India starts with 
'India, that is Bharat, shall be a unnn of 
States.* If you go through the discussnn 
heM in the Constituent Assembly on that 
particularclause, you will be surprised to see 
the different views expressed tiy members. 
One proposal was: "India shall be a unton of 
States.* Another proposal was ‘Bharat shaH 
be the unton of States.* Then there was a 
compromise and they sakl that “Bharat, that 
is India, shall be a unton of States* or *lndia, 
that is Bharat. shaH be a unton of States.* 
finally, in their own wisdom they deckled that

'bxlia, that is Bharat, shall be a unton of 
States.*

Now, I come to the issues that face our 
country. One is the poverty of common man. 
How can we do justice to them? I wouM say 
that the former Justtoe 1-odha shoukl have 
shown more justice to the weaker sectkm of 
the society. He was IHerally criticising the 
Loan Melas by saying that there was some 
sort of colluston between the bank dftoials 
and the politkdans. This would have hap­
pened in his State but in my State Kerala, I 
must say that that was the first occaston 
when the weaker secton of the society has 
had the privilege of enioytog the services of 
the nattonalised banks. The amount given to 
them ranged from Rs. 500 to Rs. 5000.1 
wouU request the hon. Finance Minister to 
come with the facts as to what is the rate of 
repayment of these toans and what is the 
amount now outstanding against them. Also 
we wouM like to know the amounts that are 
written as bad debt. This infomiation is not 
made available even to the Parliament. I do 
not know why such an information is kept 
secret Every citizen has a righttoknow how 
much money is written off,on whose account 
and who are the persons who are benefited 
by that

Sir, I know the time is vary limited. So I 
am not going to deal with ail those aspects.

One word ‘privatisatton’ has created a 
kjt of confusion in the House. I must say that 
intenttonaHŷ  the Oppositton, time and i^ain, 
is trying to give a wrong message to the 
natton on this issue also. Even, in this House, 
in this Sesston, more than half adozen times 
statements were made that there is no pro­
posal for privatisatton of the banks. Even the 
Prime Minister had also made a categorical 
statement that there is no such proposal But 
some of the sentor Members were more 
guktod by th» press reports and not by the 
assurances given by the responsUe Minis­
ters. I am sorry to say that again and again 
that wrong massage is being sent Thera is 
an oM dogrrw and that is. if a lie is repeated 
hundred tknes, it becomes a truth. Kindly do 
not repeat that again and create problems
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for the country. I remember, when the Prime 
Minister was replying to the discussion on 
the Motion of Thanks, he had stated cate­
gorically in this House that there is no ques­
tion of privatisation of banks but at the same 
time, the style of the f uncttoning of the banks 
will have to change.

The banks should be made more ac­
countable. The fmits of the banks should 
really go to the weaker sectbns of the people. 
So. the performance of the banks, must 
change for the good of the people. One point 
that has not been mentbned here is the 
guidelines of the RBI for making a *Servk:e 
Area Approach’. In Kerala, this is a real 
problem. We know that Kerala is a thickly 
populated State. Banking network is also 
comparatively large. But payments of k>ans 
often depend on the style of the functioning 
of the different banks and often on the atti­
tude of the Manager. Whatever legislation is 
made; whatever directbn we give; whatever 
wholesale changes we make ultimately, the 
results depend on that particular Manager at 
the k)west rung. If he takes a decisbn. the 
poor man will get the money. If he does not 
want to give the money, nobody on this earth 
can force him to give the money. I know this 
because I am the Presbent of an Associa- 
tk>n of the Sick and Small Units. I know the 
case of hundreds of units there. In some 
banks. Bank Managers or the lower level 
staff are very unhelpful. Because of the 
'Service Area Approach' these small units 
are unable to get the benefit. I think, we 
should have a re-thinking on this issue and at 
least the 'Servbe Area Approach* in respect 
of Kerala has to be given up.

I would like to say something about co­
operative banks' functbning. I fully agree 
with hon. Shri Lokanath Choudhary here. It 
is good that we are making a legislatbn for 
making a uniform accounting year. Kindly, 
think of the possibility of making a legislatbn 
at least to ensure a free and fair electbns in 
the co-operative banks.

In Kerala, if I put aquestbn, I will not get

the answer. I wouM request the Finance 
Minister to gather one fact from Kerala Govt 
as to how many elected co-operative banks 
and how many co-operative societies were 
dismissed and the administration taken over * 
by the Govemment during the LD.F. rule. 
Oneoffberof the rank of an Undersecretary 
is managing the whole show. The poorpeople 
and the tiny sbk units have no say on that.

So, I would request that at least the 
State Government there, shoukJ have some 
law for enforcing free and fair electbns and 
elected Committees should not be unneces­
sarily dismissed by the State Government.

The cooperative movement is really the 
basis for the growth in the rural areas. So, I 
hope that all possible encouragement shoub 
be given to the cooperative banks including 
the land mortgage banks.

Now, small and tiny industrial sectors 
are facing a bt of problems; they are not 
getting any working capital or suffbientfunds 
from the Nationalised Banks. So. the coop­
erative banks are the only hope for them. So, 
all possible steps should be taken for im­
proving the performance of the cooperative 
banks. A legislation should be brought to 
make uniform policies for improving their 
performance.

With these words, I support this Bill. 

[Translation]

SHRI MOHAN SINGH(Deoria): Mr. 
Chairman, Sir, I do not have much to say 
about this Bill. But I would like to say some­
thing regarding the suggestbns whbh have 
been put forth by the Govemment skJe. 
There is one suggestbn to bring a change in 
the Banking year. In this context, I would like 
to say that we shoub consider whether the 
calender of the budget can be maintained on 
year to year basis or not

Secondly, I woukJ like to bring it to the 
notbe of this House that many private fi­
nance and investment companies are ob­
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taining vark)us types of licences and are 
expanding their area of operation to villages. 
The peopiedeposittheirmoney intheir small- 
savings scheme, which is often misappropri­
ated by these companies later on and finally 
they wind up their business. So we should 
take this issue seriously. A complete list of 
the private finance companies which were 
issued licences by the Reserve Bank should 
be lakJ on the Table of the House. And all the 
details regarding the cases of mls-appro- 
priation committed by such companies after 
declaring themselves as bankrupt must be 
tabled in the House. No more licences shouki 
be issued to such companies. This practk:e 
must be discouraged.

Next I would like to say something 
about the Amendment to the Banking Regu­
lation Act. On 30th of the cbsing year of the 
Government Banks all outstanding amounts 
are deposited and against those deposits 
loans are also disbursed. It is my request 
that the Government should frame a rule that 
on the very date when outstanding amounts 
are deposited, bans would not be disbursed. 
Loans may be given one or two months later. 
Such instructions must be issued to the 
Public Sector Banks.

Thirdly, I would like to say that it wouki 
be better if the Insurance Scheme is imple­
mented through Public Sector Banks . At 
present scheme does not under this scheme 
compensation is not paki on the basis of 
damage suffered by a particular village due 
to natural calamity but taking into account 
the damage in a district as a whole. Thus the 
compensation paki to a farmer is much less 
than what he should get. So in this regard 
I would like to suggest that it would be better 
if this scheme is implemented through the 
co-operative banks because the concerned 
branch of the affected area may easily make 
a reasonable estimate of the damages 
caused.

Beskles. the Scheduled Banks which 
have been opened in some districts have 
some diffbulties in opening new branches 
for transaction of business. For this they

have to obtain licences from the Reserve 
Bank for which they have to fulfill cumber­
some formalities. So 1 make an earnest 
appeal that they be granted some special 
concessions and facilities for opening new 
branches in their concerned distrkns.

MR. CHAIRMAN: Shri Sarat Chandra 
Pattanayak, you were not present when your 
name was called. Please conclude your 
speech within five minutes only.

SHRI SARAT CHANDRA PA T­
TANAYAK (Balangir): Mr. Chairman, I rise to 
congratulate the Finance Minister for bring­
ing this Bill. It will not only ensure uniformity 
in the Banking Sector but it will also provide 
a true picture of co-operative banks, which 
function mainly in the rural areas.

Since agriculture is the main study of 
rural India, which depends on the monsoon. 
The functioning of the co-operative banks is 
also affected. The Banking system in India 
has to be reoriented and needs to revamping 
both structurally and functk>n-wise. I con­
gratulate the Minister for the Narasimha 
Committee report. It is hoped that the Gov­
ernment will take speedier action on the 
recommendations.

The iŜ ukiity position of some of the 
natbnalised banks is not sound. After na- 
tionalisatbn the banks have moved the rural 
areas but the number of nationalised banks 
in Bolangir Distrbt of Orissa is very few.

The regional office of the State Bank of 
India which should functbn at Bolangir is 
operating at Sambalpur. 140 kms. away 
form there. Also, the State Bank’s regbnal 
offbe has to be shifted to Bolangir without 
further delay. The proposal to open an eve­
ning Branch of the State Bank of India and 
also an Overseas Bank at Bolangir shoub 
be expedited.

With this I support this Bill.

MR. CHAIRMAN: Now I have three 
names with me. They should all complete
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within three minutes each. Then only we can 
complete the debate in time.

Shri Hari Kishore Singh.

[Tidnsiation]

SHRI HARI KISHORE SINGH 
(Sheohar): Mr. Chairman. Sir. I would try to 
finish my submission within two minutes 
only.

This Bill is meant for changing the co­
operative year. First of all. 1 would like to 
know from the hon. Finance Minister the 
consideratbn on the basis of which it was 
laid down to end on 30th June.. As far as I 
know, the deadline for recovery of co-opera- 
tive loans in villages is 30th June, the time by 
when crop is harvested. I am not saying that 
this date must not be changed. Rather I 
support this change. I think Shri Mohan 
Singh*s suggestion for fixing the 1 st January 
to 31st December as the financial year as 
well as the Banking Year is more appropri­
ate and relevant.

Further. I would like to make 2-3 re­
quests to the hon. Minister of Finance. The 
credit and deposit ratk> has increased the 
regional imbalances in the co itry. Spe­
cially in our State Bihar. Ealtern Uttar 
Pradesh. Orissa and Assam the credit and 
deposit ratk) of the Nationalised Banks is 
very bw. The and especially the Minister of 
State in the Ministry of Finance must be in 
know Finance Minister of things. So the 
Government should ensure that the regional 
imbalances does not increase in the coun­
try. Secondly. I wouki like to say about the 
lending rate which is now 30 per cent. The 
Banks pay interest to its customers at the 
maximum rate of 13 per cent only but it 
charges the rate of interest varying from 18 
to 25 per cent from the persons who take 
loan from the Banks for the purpose of busi­
ness or small industry etc. Besides, there is 
now one and a half per cent additbnal sur­
charge imposed by the Government on these 
bans. In these circumstances, how can the 
industry devebp in the country. That is why 
many of the indt >tries are skk. I have come

to know that the small industrialists under 
compulsbn take bans even at the rate of 30 
per cent Naturally there woukJ be increase 
in the prbes in the country contrary to the 
Govemmenf s assurances of controlling it 
And now only 28 days are left------

MR. CHAIRMAN: You are taking more 
time.

SHRI HARI KISHORE SINGH: Lastly. I 
would like to request the hon. Minister of 
Finance to assure this House as well as the 
whole country that the American Banking 
and Insurance companies would not be al- 
bwed to intrude in this country. I had earlier 
also made this regular when he was present­
ing the budget and this time also I woub like 
to seek an assurance from him in this regard.

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Chairman. Sir. the objective of this 
Banking Regulatbn (Amendment) Bill is very 
limited one. As many of the speakers have 
already made a request to fix the same 
period for both the financial year as well as 
the Banking year so that there may not be 
any inconvenience in regard to income-tax.
I would like to request the hon. Minister of Fi­
nance to consider it seriously that the year 
may be fixed from January to December 
instead of ending on 31st March for every­
thing on the Western-pattern. He should 
give a serbus thought as to why this cannot 
be regulated from January to December?

One thing must be essentially taken into 
account in regard to the co-operative banks 
whbh have been constituted under the Acts 
passed by the concerned legislative assem­
blies and whbh are run according to the 
rules and regulations framed by the State 
Governments, so even if the Central Gov- 
emment enacts a law to make any change in 
the perbd of the working year, it would not be 
applbable to these co-operative Banks un­
less and until the concerned state Govern­
ment's amend their co-operative rules 
through their respective Legislative Assem­
blies. So. for this purpose either some extra 
time must be granted or some transitbnal 
period must be fixed so that they may be able
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to change their co-operative rules accord­
ingly.

Further the Central Government is re­
quested to pay some attention to the working 
of the co-operative banks also. The employ­
ees of regbnal Rural Banks in the villages in 
particular have been working effk:iently pro- 
vkiing bans, but for the last two three years, 
they also had to resort to agitations. The then 
Finance Minister had hekJ talks of with them 
and had assured redressal their grievances 
and the Supreme Court had already given a 
decision in that regard. But that decisbn was 
not implemented. Similarly, there are lot of 
disparities in pay scales and other facilities 
provided to the empbyees of nationalised 
banks and the empbyees of Rural Banks. 
These disparities have also not been re­
moved. The empbyees of Rural Banks are 
also doing important work. Therefore, through 
you. I woub request the hon. Minister to say 
some attention towards them also.

I would like to make another submis­
sion. An All India Rural Bank shoub be set 
upatthe Central level onthe lines of Resen^e 
Barik of India and a State Rural Bank at the 
State level should also be set up.

There should be varbus regbnal. zonal 
and other banks working in different fields 
under these Banks. I would also like to 
submit that the objective, with which the 
banks were nationalised, was fulfilled to some 
extent in the early years of nationalisatbn. 
but gradually the services of banks deterio­
rated from the point of view of effbiency and 
behaviour of t»nk empbyees. Red tapism 
and bureaucracy is gaining ground there. 
These banks were giving excellent service 
till they were in private sector and they con­
tinued to give excellent servbe for some 
years after nationalisation but gradually the 
trade unions became powerful and obstruc- 
tbns were created in thefunctbningof banks. 
My communist friends will excuse me. but 
they create hinderance in everything, even if 
it is a good measure. They create hinder­
ance in the development of banks. There­
fore. I would like to submit through you that 
the Government should safeguard the Inter­

ests of the empbyees. but hindrances shouki 
not be albwed to be created in the servbes 
of the banks. The rural consumers should 
easily get the facilities and benefits provided 
by the banks. The present situatbn in this 
that the bank empbyees shirk their work. 
The Bank Manager is afraid to say anything 
to the empbyees. The empbyees do not 
submit themselves to discipline, but if any 
actbn is taken against them, the Bank 
Manager has to face a bt of difficulties. 
There are hundreds of such complaints, but 
no attentbn is paid towards them. I would 
request the hon. Minister to pay attentbn to 
ft.

Some of our hon. Members had raised 
the issue of chH-fund companies. Private 
chit-fund banks starttheir business by taking 
permission from the Reserve Bank. Inno­
cent persons deposit lakhs and crores of 
mpees wfththem and after some years these 
companies disappear wfth all the money. 
There is a company named 'Lakshmi Chand 
Baggaji and Company' whbh collected lakhs 
and crores of rupees from Ajmer. Gujrat and 
different cities and continued its business for 
three four years. Then it disappeared. This 
was a Bombay based company. The per­
sons. who had deposited money with that 
company are not getting their money back. 1 
hope the hon. Minister will pay attention 
towards ft and wfth this. I conclude.

[English]

SHRI HARISH NARAYAN PRABHU 
ZANTYE (panaji); 1 stand here to supportthe 
Banking Regulatbn (Amendment) Bill. 
However, I would like to bring to the notbe of 
the hon. Minister that whether the account­
ing year should be March 31 st or December 
31st or October 30th. It should be thought 
well before taking any decisbn because if ft 
Is March 31st. Immediately after that mon­
soon starts in June and so many other things 
should be taken into account.

I woub like to bring to the kind notice of 
the august House that urban cooperative 
banks are really doing wonderful work. We 
have to encourage them. Some hon. Mem-
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bers have said that no elections tal̂ e place 
there. I would like to tell them that elections 
are held there regularly. Shareholders take 
part in electbns with great enthusiasm. There 
the electbns are fought just like our elec­
tions. Anyhow, the committee appointed by 
the Reserve Bank, will definitely go into the 
whole matter. And I feel that they will defi­
nitely recommend giving encouragement to 
cooperative banks.

Cooperative banks today are the need 
of the hour. I will give you one example of 
Gk)a. Natbnalised banks have not 60.000 
branches all overthe country whereas urban 
cooperative banks have got only 3400 
branches. Now Gba is a place where banks 
are in plenty. But see the results. The 
deposit in natbnalised banks In Goa is of the 
order of Rs. 1400 crores but they have 
disbursed bans only to the rune of Rs. 450 
crores, whereas the urban cooperative banks 
have given 70 per cent of bans to the prbrity 
sector. I will give you one more example. 
Bbholiuem Urban Cooperative Bank was 
started only in 1987 and it set up its branch 
in Phonda in 1989. Today it has got a deposit 
of Rs. 10 crores whereas Bank of India and 
Canara Bank have not got so far Rs. 10 
crores together and it may take many more 
months for them to reach that figure though 
they are there for 10 to 15 years.

The cooperative banking shoub be 
encouraged because of two reasons. First, 
the sharehobers are from that area. The 
Chairman and Managing Director is also 
from that area. They know everybody well. 
If the people are really in need of money, 
they can get the money within 24 hours, 
whereas ittakes months in natbnalised banks 
to get the money because they have to take 
the sanctbn from their head office. More­
over. so many natbnalised banks are today 
incunring heavy bsses. So I woukJ request 
the hon. Mlnistertoboklnto this and encour­
age urban cooperative banking to the maxi­
mum extent possible so that the oooperalive 
movement spreads all over the country.

People at large - the poor people, the 
villagers, the agriculturists ̂  all will be bene- 
fitted to the maximum extent and really the 
progress will be tremendous, if you encour­
age cooperative banking.

With these words, I support the Bill and 
conclude my speech.

[Translation]

SHRI ANNA JOSHi (Pune): Mr. Chair­
man, Sir, we should webome the amend­
ment bill introduced in the House to change 
the accounting year. The Government shoub 
seriously consber the expectations ex­
pressed by us here. The need is to change 
and implement the rules of cooperative credit 
societies, cooperative milk societies and 
other cooperative societies in every state. 
The Government shoub serbusly consider 
the suggestbns given in the House in this 
regard.

Mr. Chairman. Sir, there are other ar­
eas. also, where there is need to change the 
rules. These issues have been raised in the 
House several times and requests have been 
made for changing the rules but no initiative 
has yet been taken by the Government in 
this regard. Attention shoub be pab towards 
this.

Regarding the tax imposed on interests 
on fixed deposit I have said it last time also 
that H woub aeate problem for the coopera­
tive banks as deposits will be withdrawn. At 
that time, the Finance Minister had inter­
rupted me and asked that where these 
deposits woub go. I woub like to bring to the 
notbe of the Government that according to 
survey there has been 10 per cent increase 
in the withdrawal of deposits Instead of any 
increase in the deposits. This has taken 
place in last one-two months. Therefore, I 
woub request the Government to recon- 
sber this rule.

This Bill has been brought to help the 
cooperative banks. Therefore with these 
suggestions I webome this Bill arid con­
clude.
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SHRITEJ NARAYAN SINGH (Buxar); 
Mr. Chairman. Sir. I support this Bill and 
would like to submit that there are still such 
areas, where there are no banks. As several 
places, people had to travel 10 kilometres for 
availing the facility of bank. Therefore, ar­
rangements should be made for opening of 
bank branches in the areas where these 
have not been opened.

Similarly, the corruption prevalent in 
banks has not yet been checked. Even to­
day. the farmers and the labourers had to 
pay a 10 per cent bribe for getting a k>an. So 
far as I know and whk:h was accepted by 
Rajivji also that out of Rs. 100, only Rs. 15/ 
- reaches the villages and the rest 85 per 
cent is bungled away. Therefore. I would like 
to submit that efforts shouki be made to 
check the corruption rampant in the banks. 
Just now. Shri Rawat has sakJ that the in­
crease in the trade unbnism in the country 
has led to corruption in banks. But it is not so. 
This corruptbn was notthere when the people 
used to worship in the villages and in the 
forests. It was not there when Lord Rama 
was present everywhere. But from the day 
you have confined Rama in the mosque, this 
corruption has started in the banks. {Inter- 
mptions)

MR. CHAIRMAN: Ram is sitting on this 
chair.

SHRI TEJ NARAYAN SINGH: I have 
not taken the name. The trade unbnism has 
increased in this country to end the corrup­
tion and to f ight against the atrocities and not 
to spread corruption. {Inten̂ uptions)

Banks should be opened in the areas 
where there are no banks. 50 per cent of the 
amount deposited in a particular area shouki 
be given to that area for devek>pment. With 
these words, I conclude.

[English];

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMES- 
WAR THAKUR): Mr. Chairman . Sir. I am

grateful to the ;hon. Members, partk:ularly to 
Justk:e Guman Mai Lx>dha, Shri Sriballav 
Panigrahi, Shri Mumtaz Ansari, Shri Jeevara- 
thinam, Prof. Chakraborty. Shri Ramaiah. 
ShriPrHhvirajChavan. ShriChittaBasu, Shri 
Ram Naik. Shri Lokanath Choudhury, Shri 
A. Charles. Shri Patnaik, Shri M.M. Singh. 
Shri Hari Kishore Singh Prof. Rasa Singh 
Rawat. Shri Harish Narayan Prabhu Zantye. 
Shri Anna Joshi and other friends, for their 
active participatbn in this small legislation in 
which we have brought about a simple 
amendment whk:h is of an enabling nature 
for the cooperative banks.

As I have stated earlier, all other banks 
and financial institutions have already 
changed their accounting year in accordance 
with the requirements of the Income-tax law 
and this was done in the year 1988. Only in 
the case of cooperative banks, it was not 
done because certain consultations and con- 
skieratk>ns were required. Consultatbns with 
the Reserve Bank of India and other agen­
cies concemed have been completed and 
we are doing it now.

We been asked to say why there has 
been delay and why it was not done eariier. 
In this connection. I wouM like to say that 
when in 1988 other banks and financial 
institutions* year was brought in line with the 
requirement of the Income-tax Act of 1961. 
we had initiated this matter and about a year 
back, by the previous Govemment, a ded- 
shn was taken at the Cabinet level in 
December, 1990 to bring this legislation. But 
for one reason or the other, the legislation 
could not be brought. We have now brought 
the legislation and I am happy to say this.

The questbn of a uniform year for all 
purposes is a different question which has 
been debated in this House and elsewhere 
in the past. The LKJha Committee had 
gone Into the matter and ultimately it was 
decided by the Govemment that no change 
Is required at the moment and as and when 
any change is made it will be effective for all. 
At the moment, one thing I would like to make 
clear that under the Income-tax, there used 
to be one assessment year and oneprevbus
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year. Previous year could bs any day. It 
should be DlwaJi, it could be Dussehra or it 
could be any other day throughout the year.
This had created problems and we wanted to 
have one acxx)unting year for aH assesses in 
India and one assessment year.

17X» hrs.

ThatiswhytheamendmentwasbiDught 
about In 1987 and in consonance with that 
amendment, all these are now In the same 
category. Almost all cooperative institutions 
have accepted. But so far as the cooperative 
banl(s are concerned, there was a difficulty.
This is sought to be removed. I would like to 
mention one thing that there will be no diffi­
culty. There are some States where the 
cooperative laws have not been amended.
A large number of States like Karnataka, 
Madhya Pradesh. Orissa, West Bengal, 
Assam...

MR. CHAIRMAN: Shri Rameswar 
Thakur. There is a statement to tw made at 
5 O'clock by the Minister of Civil Aviatkm 
and Tourism Shri Madhavrao Sclndia. He 
will now be making the statement

SHRI RAMESHWAR THAKUR: I will be 
completing in a few minutes.

MR CHIRAMAN: The statement is at 5 
0 ’Ck)ck. You win continue later. After the 
Ministers* statemem you may continue.

(Interruptions)

MR CHAIRMAN: Thera will be some 
more points and some questnns. Let the 
statement be made.

SHRIRAMESHWARTHAKUR: Iwillgo 
by the Chair.

gtM hiAkport 692

17.01 hrs.

STATEMENT BY MINISTER

ExpkMlve Device Found on Al Flight 
111 on 1.12.1991 at Delhi Airport

[E n g m

THE MINISTER OF CIViL AVIATION 
AND TOURISM (SHRI MAADHAVRAO 
SCINDHIA):On 1st Dec, 1991 Aiflight Na

81 Boelng-747fR>m Madras to New York via 
New Delhi and Ijondon arrived at New Delhi 
at 0705 hrs. The aircraft had 76 passengers 
and one infant along with 21 crew members 
on board from Madras. Out of these 12 
passengers disembarked at New Delhi. 334 
passengers including 4 Infants and a fresh 
setof 22aewmembers boarded the aircraft 
of New Delhi by about 0745 hrs. There were 
thus a total of 394passengers, 5 infants and 
22 members of the crew on the flight.

As per information available at present, 
while the catering carts were being posi- 
ttoned in the galley, a PVC bag was found. 
As the contents kx)ked suspkdous Al secu­
rity person on duty was alterted who imme­
diately removed the PVC bag from the air­
craft to the high lift truck to be taken away 
from the site. The concemed authorities 
were informed and the bomb disposal squad 
of the Bureau of Civil Aviatnn Security k>- 
cated at the Aiipoit rushed to the spot imme­
diately.

The device on examinatnn was found 
to contain the foHowIng items:

1. A 9-volt battery

2. I^ro technic substance

3. Atorchbody

4. An electric circuit connected with 
wires

5. 100ml. botttecontainingaHqukiwhk  ̂
smelt 8ke petrol

6. One shaving cream can containing a 
substance whfoh
smelt HkeLPG.

The devbe was neutralised by the 
explosive experts.

By about 0830 hrs. the passengers on 
board were safely disembarked. The aircraft 
was removed to a remote plane.

The matter is under kivestlgatfon by the 
poSoe and Intelligence agencies.
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Meanwhile, Commissioner, Bureau of 
Civil Aviation Security has been asked to 
investigate the nature and extent o( breach 
that may have taken place in the prescribed 
security procedures, and recommend what 
further measures are required to strengthen 
security.

{Intanvptions)

SHRI HARI KISHORE SINGH 
(SHECHAR): Sir, the hon. Speaker has. . .

{Intemptions)

[Translation]

MR. CHAAIRMAN: According to rules 
no questnn can be asked on this.

lEnglish]

SHRI HARI KISHORE SINGH: Let us 
complete. The hon. Speaker has suggested 
during the zero hour that he wouM see how 
a discussion couM take place on this state­
ment. (Interruptions)

MR. CHAIRMAN ; No, no. Oiscusskm 
means that you can raise a discussbn by 
other form. No questton would now be al- 
k)wed.

SHRI HARI KISHORE SINGH: I agree. 
Let there be a discussion. That is a very 
sernus matter, (interruption^

MR. CHAIRMAN: Kindly give a notice 
so that the hon. Speaker will examine the 
notice and will deade about it.

(Interruptions)

M a CHAIRMAN: Now Shri Rameswar 
Thakur to continue the reply.

BANKING REGULATIONEGULATION^MENDMENT)
B\U.-(CONTD)

jEngSsh]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): Sir. I was staTing that many 
States and the Union Territories have al­
ready changed the acxx>unting year in re­

spect of cooperative banks from July-June 
to April-March. There are States and Union 
Tenritories of Karnataka. Madhya Pradesh. 
Orissa, West Bengal, Assam, Arunachal 
Pradesh. Rajasthan. Uttar Pradesh. Tamil 
Nadu. Pondicheny. Bihar. Goa etc.

I would like to make one thing clear to 
hon. Member Shri Ram Naik and others who 
have raised the issue by way of an amend­
ment and other means that there will be no 
diffk:ulty. This is an enabling clause. We are 
getting requests from these States, who 
have changed their accounting year through 
the Resen/e Bank of India, that this amend­
ment must be alk)wed to come. They should 
have only one accounting year ending 31st 
March every year. Now the other States, 
whbh have not been able to change so far, 
will have no diff k:ulty. It is not binding. In any 
case they are now preparing their accounts 
for the year ending 31st March for the pur­
pose of Income-tax. That is they are prepar­
ing two sets of accounts - one for the year 
ending 31 st March and the other for the year 
ending 30th June. They are free to do it. lam 
sure, it is advisable for them also to follow 
this and go to their State Assemblies who 
can pass the law and do it.

We couki not have done it through the 
State Law as Justice Ghuman Mai Lodha 
mentioned, because it is the Central Law 
where the amendment is required whteh we 
are doing it here.

As regards some other suggestbns 
made generally about the banks and also 
the banking structure in the country, natu­
rally on such matters somediscussbns have 
been made in regard to natk)nalisatk)n of 
banks and also the cooperative banks and 
rural banks. We are alt aware that the banks 
haveperformedcommendabiywefUheirnet. 
work has gone to the rural areas after natbn- 
alisatk>n. There were some only 8,268 
branches in 1969 including 1,832 branches 
in the rural areas, whk:h have now gone up 
to 59,986 including 35,049 rural branches 
and deposits also have increased from 
Rs.4,646 crores to Rs. 1,92, 541 crores. 
Similarly advances of Rs. 3,699 crores have
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gone up to Rs. 1.16.301 crores. So. there 
has been vast expansbn in a short period 
and taidng into consideration the overall 
network, there have been certain inbuilt 
deficiencies and those defficiencies are well 
recognised, the Government Is aware of 
that, the hon. Finance Minister has already 
stated in the House that we will try our best 
and the banking sector will try its best to 
improve its performance in all directbns 
including its services to its clients and bring 
about more productivity, efficiency and prof­
itability in the system and that is the need of 
the hour and that is what the hon. Finance 
Minister has already assured the House.

So far as the State cooperative banks 
are concerned, we have also a network of 
cooperative banks. The number of 28 has 
now gone to 30 with 625 branches with a 
paid-up capital of Rs.21.273 crores and they 
have got the deposits of Rs. 5.883 crores. 
advances of Rs. 6.833 crores. Similarly, in 
the district cooperative banks also we have 
got a bt of increase, they have increased to
49 with 10.801 branches, paid-up capital of 
Rs. 8.229 crores and deposits of Rs. 9.338 
crores. advances of Rs. 10.685crores. There 
are in the system difficulties in the coopera­
tive banks also. These also vary from area to 
area and from State to State where coopera­
tives in general are successful, working in a 
better position. The cooperatives are also 
working in a better way. But there are certain 
weak areas where the cooperative system 
has not worked well and cooperative banks 
are also not working well and this is a system 
which has certain deficiencies. On their 
request special committees were appointed 
and also the latest report of the Narasimhan 
Committee about whbh a reference has 
been made has been examined by the 
Government and the Government will defi­
nitely, at the earliest possible time, try to 
implement the basic recommendatbns of 
the Committee whbh wouki strengthen the 
banking system in the country.

SHRICHITTA BASU (Barasat): Wouki 
you place the report of the Narasimhan

Committee on the Table of the House?

SHRI RAMESHWAR THAKUR: We 
were examining it the other day. The hon. 
Finance Minister has already announced 
that this is being examined and after the 
examinatbn the Government wouki decide 
to make the report public or to place the 
report on the Table of the House.

17.09 hrs.

[SHRI SHARAD DIGHE in the Chai^.

As regards certain other suggestions 
made, they are of a general nature in regard 
to rural banks. Shri Chitta Basu ji and others 
made the suggestions. We have got a net 
work of a large number of rural branches - 
196 banks with 40,555 branches and depos­
its of Rs. 4,733 crores and advances of Rs. 
3.599 crores. The banks work initially well 
but we find that in many parts, some of the 
banks are not doing well and certain inherent 
weaknesses have crept into them. There­
fore, it requires improvement in all direc­
tions. tt is a question whether they should be 
linked with the sponsored bank, whether 
they shoub be linked, as suggested by the 
hon. Members, with the Apex bank or we 
should have separate apex bank, independ­
ent bank with whbh all these branches shoub 
be linked. And through this apex bank, the 
matters of those banks functbning, diversi­
fication, empowering these branches to have 
wber network of banking can be linked. 
These are matters whbh are under the 
consideration of the Government and after 
taking into consideration of the suggestions 
made by hon. Members and suggestions 
from different sources, the Govemment will 
come to a conclusion and decisions will be 
taken in this regard.

There are many other suggestions 
brought about by other Members, partbu- 
larly In regard to credit-deposit ratio. It is a 
fact that as Mr. Mumtaz Ansari has men­
tioned in the State of Bihar and some other 
States including Punjab, credit— deposit ratio. 
is not equal. These are matters where ai 
number of factors are there. Secondly, it is
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the initiative of the State Government to 
tKing aix>ut viable projects and also the 
banking sector to assist those projects to 
enable them to enhance the credit-deposit 
ratto. The national policy is very dear that up 
to 60 per cent of the amount raised by way of 
deposit should be re-invested in the States. 
In many areas, in many States, it has been 
done. In some areas, It has not been done. 
Efforts are being made to raise it.

Only afew days back, I have addressed 
this hon. House about the rate of interest As
1 have said, one per cent rate was raised by 
the Reserve Bank on deposits in October, 
and 1172 per cent we have raised in regard 
to advances in the various categories. Mini­
mum limit has been raisied on either side. 
Beyond the limit, earlier also they had the 
freedom and they still have the freedom to 
raise certain additional rate of interest, keep­
ing in view the various types of clientele, 
various types of assessees, the viability of 
the project and variousother projects which 
are generally taken into account by the 
bankers. That is not a new matter. There is 
no discrimination with anybody.

So far as the small scale industry is 
concerned, the Government have already 
given due consideration. (Interruptions)

MR.CHAIRMAN: Let him complete. Do 
not interrupt. Do not follow this procedure.

SHRI RAMESHWAR THAKUR: So far 
as the bigger projects are concerned, there 
must be some discretion. Othenn̂ ise, how do 
you make the banking system viable. You 
kindly appreciate, when we provide it at 71/
2 per cent or 8 per cent or 9 per cent interest, 
naturally for higher projects, slightly higher 
rate of interest is taken. That goes to the 
banking system to strengthen the system.

So far as deduction at source is con­
cerned, the hon. Prime Minister has men­
tioned it the other day. I do not think it is 
required to be further explained. The idea is 
those who are not taxable assessees they 
have to only give a letter to that effect. No

deductbn will be made in their cases. In the 
system, there are certain persons who have 
got bank deposits and they are not in the 
taxable net and it Is necessary to bring them 
into the taxable net and therefore, this sys­
tem is there. I think, if there are any hard­
ships, these are being examined by the 
banking system and the Government will 
take decisbn at the appropriate time.

About backwardness and backward 
areas, there is a network of bank branches. 
Certainly, whenever new branches are 
opened, the areas where there are lesser 
branches will be kept in mind and new 
branches are being opened and that polk^ is 
continuing.

The Govemment is fully aware of cer­
tain in built deficiencies. Efforts are on to 
meet them. The hon. Finance Minister has 
already replied to the bask: issue of privati­
sation. and I have nothing to add. I think, 
there should not be undue apprehension or 
misgiving or such whisper. For instance, 
bank report has been sent to New York and 
some officers have gone - it is absolutely 
wrong, not factual. It is incorrect.

This is not the thing. We take decisbn 
on merit, according to necessities and ac­
cording to the polby of the Government. We 
have experts in our own country, in our own 
Department and hon. Members of Parlia­
ment have always contributed. They will 
have the opportunity to contribute and. there­
fore, this kind of thing, if at all any unfounded 
news is given in some newspaper, senbr 
Members should not give so much impor­
tance to it. That is what I woub appeal. 
{Interruptions)

We always feel the diffbulty. In the 
Seventh Plan, we have 93%ourown money. 
It is a very massive plan of Rs. 2.20. 000 
crores. It is likely to be more than Rs. 7 lakh 
crores in the Eighth Plan also.

SHRI SOMNATH CHATTERJEE 
(Bolpur); You have committed to help my 
unit.
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SHRI RAMESHWARTHAKUR: No, no.
It will not be more than 90% of our own
money in the Eighth plan.

SHRI SOMNATH CHATTERJEE: You
have committed to help my unit.

SHRI RAMESWAR THAKUR: Yes.

SHRI SOMNATH CHATTERJEE: You
said no, no. Now you are saying 'Yes' .

SHRI RAMESHWAR THAKUR: Yes, or
no is not the question. We have to take
decision objectively. We should not be un-
duly biased. That is my request to senior
Members.

MR. CHAIRMAN: You should address
the chair.

SHRI HARI KISHORE SINGH: We are
not always objective.

SHRI RAMESHWARTHAKUR: We are
not objective. That is the regret.

SHRI SOMNATH CHA TTERJEE: Cal-
cutta men are also here.

SHRI RAMESHWAR THAKUR: Cal-
cutta men are also here. It is not the ques-
tion. Calcutta men will not go. National inter-
est should be always above board and
Government will always take into considera-
tion to keep the national interest above
everything.

. With these words, I move that the Bill be
taken into consideration.

MR. CHAIRMAN: In this motion for
consideration, there are amendments.

SHRI RAM NAIK (Bombay-North): New
branches for cooperative banks are not being
sanctioned and I had suggested that that
policy should be reviewed. The nationalsed
banks branches are coming. For coopera-
tive banks, new branches are not being .

mentioned. What is the Government's view
about it? What Government is going to do on
that?

SHRI RAMESHWAR THAKUR: This
policy is decided by the Reserve Bank on
merit. Cooperative bank branches and other
branches, all aspects are taken into consid-
eration. Today many suggestions have come
to strengthen the existing branches. Cer-
tainly there should be new branches but the
existing branches on network about which I
have given details have to be strengthened.
That was a major focus by most of the
Members.

So far as new branches are concerned,
certainly they should be given opportunity to
open the branches wherever necessary and
wherever RBI thinks that there is a proper
ground and reasonable base to have new
branches. That is no ban on that.

MR. CHAIRMAN: For the consideration
of the Bill there are amendments by Shri
Giridhari Lal Bhargava and Prof. Rasa Singh
Rawat that the Bill be circulated for the
purpose of eliciting the opinion thereon by
26th February 1991. I put both these amend-
ments first to the vote of the House.

I shall now put the amendments to the
consideration motion moved by Shri Gir-
dhari Lal Bharqava and Prof. Rasa Singh
Rawat to the vote of the House.

Amendments Nos. 1 and 4 were put and
nagatived .

MR CHAIRMAN: I shall now put the
consideration motion to the vote of the House

The question is:

"That the' Bill further to amend the
Banking Regulation Act; 1949 be taken
into consideration ..••.

//

Themotion was adopted

MR. CH ·AIRMAN: The House will now
take up Clause by Clause consideration of
the Bill.
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Clause 2- Amendment at Sector 56 of Act
10 to 949.

SHRI RAM NAI~: I beg to move.

Page 1-

after line 22 insert-

"Provided further that the Central Gov-
ernment shall not issue the order for facilitat-
ing the transition unless the concerned State
provides for change in the accounting year
as per its relevant Co-operative Societies
Act. as applicable to the cooperative Banks'
(3)

I am just requesting the Minister. He has
already assured that there would not be any
problem for the States which are to switch
from July to June.

The hon. Minister has already assured
that for such States which have not adopted
the new pattern, there would not be any hard
and no problem.

SHRI RAMESWARTHAKUR: Sir, I have
made it absolutely that this amendment
enables all the Cooperative Banks including
those States where legislation has already
been passed to change the year from June-
July to March.

Therefore, this is an enabling clause for
all the States. Those States which have not
changed it will have no difficulty whatever.
They are free to change whenever they like
so that they have not to make two accounts.

So far as Income-tax is concerned, this
law enables all the Co-operative banks to
come to the accounting year of 31 st March
and they will be able to file the Income-tax
return accordingly. Therefore, there is no
implement for those who do not have it now.
They are free to do it and they will be able to
do it. This is not forced on them to do.

SHRI RAM NAIK: In view of the assur-
ance and clarification given by the Minister,
I seek the permission of the House to with-
draw my amendment.

MA. CHAIRMAN: Has the hon. Member
leave of the House to withdraw his amend-
ment.

SEVERAL HON. MEMBERS: Yes.

Amendment No. 3 was, by leave, with-
drawn.

Prof. Rasa Singh Rawat - not moving

Shri Giridhari Lal Bhargava - not pres-
ent.

, MR. CHAIRMAN: The question is:

"That Clause 2 stand part of the BiD.

The motion was adopted.

Clause 2 was added to the Bill.

MA. CHAIRMAN: The question is:

"That Clause 1., the Enacting Formula
in the long Title stand part of the Bill.

The Motion was adopted.

Clause 1, the Enacting Formula and the
long Title were added to the Bill.

SHRI RAMESHWAR THAKUR: Sir; I
beg to have:

"That the Bill be passed,"

MR. CHAIRMAN: The question is:

"That the Bill be passed."

The motion was adopted.
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SICK INDUSTRIAL COMPANIES (SPE­
CIAL PROVISIONS) AMENDMENT BILL

lEnglish]

MR. CHAIRMAN: The House shall now 
take up the next hem. Shri Manmohan Singh 
to move the Bill.

THE MINISTER OF FFINANCE (SHRI 
MANMOHAN SINGH); Sir. I beg to move:

That the Bill to amend the Sick In­
dustrial Companies (Special Provisions)
Act, 1985, be taken into consideration."

The Sick Industrial Companies )Spe- 
cial Provisbns) Act 1985 was enacted with a 
view to securing the timely detectbn of sick 
and potentially sk:k industrial companies. 
Accordingly, the Board for Industrial and 
Financial Reconstructton BIFR) whk:h was 
constituted in January, 1987has been vested 
with wkle powers for the speedy determina­
tion of the preventive. ameltorative, remedial 
and other measures whk:h need to be taken 
with respect to such companies, and the 
expeditions enforcement therewith or inci­
dental thereto. An Appellate Authority for 
Industrial and Financial Reconstruction 
(AAIFR) was also constituted and because 
operational in April. 1987.

The Act does not currently apply to 
Government industrial companies. In view of 
this, industrial companies in the public sec­
tor whk:h are sk:k but can be revived as well 
as those which are chronrcally sk:k and cannot 
be turned around do not fall within the pur­
view of the Act. This has been detrimental to 
the continued viability of parts of the ;public 
sector. As a consequence, it is desirable to 
apply the provisions of the Act to industrial 
companies in the pubik: sector so that such 
skk industrial companies are referred to 
BIFR for the formuiatbn of revival or rehabili- 
tatbn schemes, or for winding up, as the 
Board may consider necessary. Accordingly, 
it is proposed to amend section 3 of the Act 
so as to cover such Government companies

within the definition of "Company*, given in 
clause (d) of sub-sectbn (1) of that section.

Sir, with these words, I commend the 
Bill for the consideratk>n of the House.

MR. CHAIRMAN: Motbn moved.

That the Bill to amend the Sick Indus­
trial Companies (Special Provisfons) Act.
1985, be taken into conskieration.’

Further, there are amendments and 1 
woukJ like to know whether the hon. Mem­
bers are going to move their amendments.

Shri Bhagwan Shankar
Rawat - not present

Shri Dau Dayal Joshi - not present

Shri Girdhari Lai Bhargava - not present

Prof. Rasa Singh Rawat - not moving

Shri Mohan Singh -not present

Shri Basudeb Acharia - not present

Shri Madan Lai Khurana - not present

SHRI JASWANT ;SlNGH(Ch*rttorgarh): 
Mr. Chairman, Sir, before 1 commence my 
interventbn, I would, with due regard, make 
a mercy appeal. It is also to 5.30 p.m. wouki 
you conskler starting discussion on this 
important matter tomon̂ ow as the first item?

MR. CHAIRMAN: That cannot be done.

(Interruptions)

SHRI SOMNATH CHATTTERJEE 
(Bolpur): This is the freedom of inaction he 
wants. (Interruptions)

MR. CHAIRMAN: I do not think, that is 
‘ j30ssible.

SHRI JASWANT SINGH: All right. Sir.

Sir. in the objects of the Bill, technically
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a very simple correction is being made in 
Clause 3 to bring within the ambit of this Bill 
public sector units which the hon. Finance 
Minister has chosen to call *Gk)vemment 
industrial undertakings’ As at the stage of 
introductbn it was pointed out both by the 
leader of my party as also by me that the 
principle of this proposal legislatbn is not 
just welcomed by us. it is indeed acceptable 
to us. Our stand was made clear by the 
leader of the party and it bears reiteration 
that we support the change that is being 
brought about in the industrial thinking and 
phik)sophy of this Government. We support 
ft not merely because it is such an out-right 
and wholesale rejection of Nehruvian doc­
trine of yester years - no bnger relevant - but 
because we believe that the change was 
indeed necessary in the total thinking relat­
ing to fiscal, economic as also industrial poli­
cies of the Government of India. Indeed a 
great number of proposals which the Gov­
ernment has come fopA/ard with, are propos­
als that the BJP has been advocating for a 
very long time.

[MR. DEPUTY SPEAKER In the Chaii] 

15.28 hrs.

Now the Government industrial under­
takings or yesterday’s phrase pubib sector 
undertakings are being brought within the 
ambit of the BIFR. There are some prelimi­
nary observation that both are In order. What 
is not in order or what we are not to dwell on 
is the current status for example, merely in 
statistical terms, the status of the public 
sector units as to how many units there are 
or how much money has been mis-empbyed 
in those units or how many are currently, sick 
or are terminally ill. The numbers that are 
terminally ill.whbh the hon. Minister of Fi­
nance has said, are beyond recovery. But 
there are some aspects of the total concept 
whbh I find necessary to underline at the 
initial stages.

I am of the view that the economic 
geography is not a constant factor, the eco- 
nomb geography of India is not constant. 
And one great mistake was to work on the

basis of this arresting phrases, the beguiling 
phrase that commanding heights belong to 
the States. Therefore, without applbatbn of 
mind or thought to that. State would for ever 
be in command of a certain economb geog­
raphy of this land irrespective of what changes 
were taking place within the land or without 
the land or what problems the States were 
confronted with.
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And that once commanding would for 
ever remain so is a fallacy that has now 
unfortunately arrived at our doorsteps in 
very unhappy terms. The other great mis­
take which I bielieve was made was that 
publb sector units have somehow within 
them are in built ability to recover. This I 
submit with respect Sir, is errant nonsense. 
It is sheer unsustainable economic non­
sense. I submit that when the conceptual 
base is a voki, a vacum or a holbw; no 
structure can be built upon it even temporar­
ily, leave abne forever which is what we 
have attempted to do so far as governmen­
tal undertakings. industrial undertakings or 
publb sector units.

The third point whbh I would like to 
share with the hon. Finance Minister - when­
ever I share economic thoughts with him it is 
with very great hesitation that I do so and I 
have had occasbn to say as earlier, but it is 
a process of educatbn because when he 
intervenes for me. atleast it is an educational 
process - is that the present situation is not 
an autonomous, self-contrary economic 
drama. It is not beyond established eco­
nomb and management principles. It is a 
wholly predictable response to the concep­
tual inanities and extravagances of the past 
four decades. U} that way, in any sense not 
sustainable. And if I am not in enror in submit­
ting that then I feel that the measure that the 
Govemment has now introduced by way of 
this legislatbn is a bng overdue measure. 
We have some ctifficulties with the measures 
itself whbh I will come to in a moment. 
Otherwise I feel that this is a welcome 
measure. It is yet another Nehruvian legacy 
whbh is now being buried. The problem is 
that the Government does not wish to own
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up the responsibility of buying this corpse, 
because most, including the concept itself of 
public sector units have now become like 
lavarish lash and there are no claimants 
dried. Therefore, this difficulty about their 
final rites. Which is what really leads me to 
my first difficulty with what the Government 
is attempting to do because we are after all 
examining four broad aspects. When look­
ing at this particular legislation we are all 
boking at the totality of the f unctbning of the 
Government industrial undertakings now so 
classified by the hon. Finance Minister . 
which earlier were publfc sector units. We 
are by implementation also looking at the 
capacity or incapacity of the BIFR to address 
itself to this task. We are also, therefore age 
it by implication, looking at the potential that 
the BIFR has for enabling such recovery or 
rehabilitation to take place. And finally, we 
are boking at the very important aspect of 
rehabilitation, reestablishment of labour ei­
ther rendered surplus or not needed by such 
pubib sector units or sick Industrial under­
takings being reformed. But conceptually, I 
feel that the Government is in error not only 
because of what my leader, the hon. Shri Lai 
K. Advani during his brief inten/ention on that 
day had sab but principally because I feel 
that the Government is being disingenuous. 
There is not a candid admission of past 
mistakes. As it is not a candb enough 
admission of past mistakes, thei-efore, the 
route suggested is both tangential and tenta­
tive. The obvious enough decisions that have 
to be taken are being routed via the BIFR. I 
submit that this route is tortuous. Why not act 
directly or on your own responsibility on that 
which is so self-evident? The hon. Finance 
Minister said that some of the public sector 
units or Government industrial units are in­
curably sick. And if they are already incura­
bly sbk, sending them or referring them to 
the BIFR is not administering a medicine or 
recovery.

That whbh is self-evbent and self-evl- 
dently incurably sick will not recover merely 
because a reference is made to the BIFR. 
The BIFR is not going to be able to bring to

it any additbnal input of thought or actbn so 
as to render them no-sick or even recover­
able.

1 will come in a moment to the capacities 
or the incapacities of the BIFR. A word about 
BIFR. I had in a separate capacity an occa- 
sbn, an opportunity to examine the f unctbn- 
ing of the ;BIFR and the report indeed on that 
has already been submitted to the Govern­
ment. The BIFR for this purpose we believe 
Is an inadequate instrumentality and an 
inadequate instrument. 1 hold that the BIFR 
for this purpose is insufficiently staffed, it is 
technbally and financially limited in under­
taking this task and the whole procedure of 
the BIFR for the purpose is enormously time- 
consuming. Therefore in referring these 
pubIb sector units which are really money 
guzzlers - guzzlers of your and my money - 
we are, instead of solving the problem, going 
to peipetuate or bureaucratise the problem.

One other point that I wish to submit is 
that the sickness of the Government indus­
trial undertakings or public sector units is of 
course economb. But it is not merely eco­
nomic. There is that very important aspect, 
for which the BIFR certainly does not have 
an answer, of work ethics. BIFR is not going 
to improve the work ethics of pubib sector 
units or Govemment industrial undertakings. 
The BIFR is not in a positbn to cure Govern­
ment industrial undertakings or public sector 
units of sbkness of management and sbk- 
ness of management techniques. The BIFR 
certainly has no answer for these maladies.

Just because this is a part of the totality 
of the measures that the Government has 
undertaken about total economic reform, 
just a few words, I believe, are here relevant 
and necessary. We have held - the BJP and 
I personally - that these economb reform on 
whbh the Govemment is now set one inevi­
table. that they are irrevocable and I com­
mend the hon. Finance Minister and the hon. 
Prime Minister for suggesting, and Indeed 
candidly saying that they are now irrevers­
ible. But it is not enough. Because the corre­
sponding, simultaneous other harmonbus 
measures that neededio be taken (have not
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bMn) th«y, do not comincs us about mther 
thairoHicacy or about their sense of uigeiM^.
I submit witli due regard to the hon. Finance 
Ministerthatthe iogicof the refonn, the logic 
of the momentum of reform that is being set 
in motbn is not being followed by the Gov­
ernment that he represents.

[Transfatton]

When the entire village is on fire, there 
is not time to dig well.

SHRIMURLIDEORA (Bombay South): 
You have ignited the fire.

SHRI JASWANTSINGH; You are doing 
itferthe last 40 years. Nowto extinguish that 
fire...... (Intemip^ns)

SHRI MURLI DEORA: You are adding 
kerosene to it. (Intenvptions)

SHRI JASWANTSINGH: Sir, they were 
setting fire for the last 40 years and nowthey 
say that they have (Intenvptions)

I was helping in extinguishing the fire... 
(bitem^ions)

■{BngBsHi

Sir, I submit in all seriousness that of 
course the most important aspect of eco­
nomic reform is the political management of 
reforms and it is perhiy>s because the Gov­
ernment is fighting shy on the political man­
agement of reform, it comes across in this 
manner of stop-go statements.

I submit that, in as important an endeav­
our, as has been undertalcen by this Govern­
ment a method of political management 
which suggests simultaneous blowing hot 
and cold or simultaneous behaving like a 
s lo p ^  signal wHI not woik. Political man­
agement of such substantial economic re­
form is not atrafficoontiDi functfon. kcannot 
be achieved through the functfon similar to 
that of traffic policemen. It is a much wider 
and much more challenging task. Without 
going into any greater elaboratfon of this

point, I leave it, thereby suggesting to the 
Government that it is, at the present mo­
ment, not adequate; it isnot carrying convec­
tion; and because it is not carrying convic­
tion, you have a sftuatbn where without an 
industrial dispute, the natton is being sub­
jected to a whole day fong general strike. 
That is because the pditical management of 
economic reform is not satisfactory. The 
labour sector shoukl be suffksiently explained 
the necessity. The politkal leadership shouM 
courageously stand up, and admit the mis­
takes of the past and say, “these are the mis­
takes and if you persist with them, then they 
are disastrous*. This is the iinethathastobe 
folfowed. It woukl be much better, much 
more honest, and a much more convincing 
line of action to take.

A matter of very great urgency, even 
much more urgent than political manage­
ment is the management of bureaucratic re­
form. I submit that here the Government is 
failing dismally. I may illustrate what I mean 
by the phrase 'management of bureaucratic 
reform’. The great power that was wielding 
just last year, by all the Ministers of the Gov­
ernment of India - whether it was the Ministry 
of Commerce, Ministry of Rnance, any 
Ministry, • was the power to say 'yes', and 
much more importantly, the power to say 
‘no*. To grant afavour became the summum 
boflum, the end of political power. But, much 
more importantly, the right to deny a favour 
bred corruptkm.

I now submit two things that have hap­
pened. The sensible and correct decisfon of 
economic refonn of Kberalisatnn, of decen­
tralisation, of deregulation, has, in principle, 
been taken. But, as I submttted eailier, the 
simultaneous, con-esponding and harmoni­
ous refonn that ought to take place immedi­
ately and much faster in the bureauaacy 
than Is required in the political leadership of 
the land is not taking place.

You have therefore transferred t M  
power to say ‘no’ or "yes’, to just two seg­
ments of the GovammenL 'One is the bu­
reaucracy and the other is the Ministry of 
EnviionmenL I submit in all seriousness that
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it is these two segments of the Government 
which have now become the centres of cor­
ruption that are holding up everything that 
you wish to do. When you wish to move with 
a certain speed, the bureaucracy realises 
the power of saying *no* slipping through its 
hands, if then sticks to it. The Ministry of 
Environment finds an opportunity of saying 
‘no’ and they are also sticking to that power 
of saying ‘no*. Why? With that power of 
saying (‘no*, comes severe conuptton. Please 
apply yourselves, to what I am submitting. I 
am not an industrialist like my good friend, 
the hon. Member from South Bombay.

I am Informed that though you have said 
that there would be advance Ncendng, for 
advance licencing also, there is yet another 
form. You have replaced some forms with 
yet another form. By advance iiceneing, you 
want to advance the process of aeation of 
weaKh, creation of jobs, creation of money 
so that the country may prosper and every­
one else will go along in that movement of 
prosperity. But having eliminated theoriti- 
cally, some forms, you have introduced this 
and now say that to obtain an advance 
licence, please file an applicatbn. One 
application has been replaced by another 
application. I am also informed - i do not 
know if I am conrect in this - that if you do not 
needa Icence, you have to apply and obtain 
a certificate to say that you do not need a 
licence. This kind of replacing one piece of 
paper by another piece of mandatory paper 
is not really deregulation or liberalisatk>n. I 
might be mistaken in this. The honourable 
Member from South Bombay coufci well 
connect me. Take for example, the Reserve 
Bank procedure. I think. I had made this 
point earlier. The trade pol»y was a k>ng 
overdue measure. You wftt not succeed - for­
give my saying so until simultaneously and 
immediately you bring about reform in your 
RBI procedures, in your Customs proce­
dures. It is not enough to say that we have 
just thought out our trade polk^ and. there­
fore. these will folbw. There is no time for 
them to folbw. They ougtif t9 have - simulta­
neously in step, if not a step ahead - taken

place. I submit It in all serbusness. The time, 
of course, is best judged by the hon. Minister 
for Finance himself. But having brought about 
virtually two devaluations, if we have a situ­
ation wherein the havala rates are roughly 
25 per cent higher than the devalued value of 
the rupee, then something is wrong some­
where.

Again my hon. friend from South Bom­
bay woub be better able to educate me on 
this subject - havala rates. But I am informed 
that the dollar is cun̂ ently above Rs. 40 in 
havala and the pound is near about Rs. 50. 
If this is the situatbn, I foresee a danger that 
the rupee will finally and up at near about Rs.
50 a dollar and the pound will go up further. 
The bgb of this is scrapping of the Foreign 
Exchange Regulatbns Act because the 
havala is making a non-sense of FERA. And 
if in any case a non-sense is being made of 
Foreign Exchange Regulatbns Act, in real­
ity, in effect why are we persisting with laws 
that are both a non-sense and unenforce­
able? It is an inevitability and you have to 
move in that direction.

Just taking the time of the House, I will 
give one or two other examples. Why do you 
talk about breaking monopoly? Why, for 
example, does Government industrial under­
takings or pubib sector units have monop­
oly? What possible economb bgb can there 
be for the monopolies that the STC has? 
What bgb can there be lor the STC, for 
example, to have the monopoly of selling 
second-hand diplomatb cars at enormous 
profits? Why does the MMTC have the 
monopoly of trading in metals? You could 
bring all this, and you are breaking monopoly 
elsewhere. Why do you persist with State 
monopolies whbh are really appropriate to 
monopolies? 1 am given to understand that 
though it is not half as efficient in service and 
not half as edible, the ITDC is now extremely 
sacred. For simple things like what are called 
the airport bunge and restaurant, the Minls- 
Vti for Tourism and Civil Aviatbn fbated 
tenders.

SMRIINOERJIT(Darjeefing):DutyFree
Shops.
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SHRIJASWANTSINGHrAnd they gave 
better prices for those tenders and the ITDC 
damours 'no'. Why should this be? Why 
should there be a preferential treatment? 
You do not want a preferential treatment to 
be any segment of the private industry. There 
should not be any preferential treatment to 
what are mistakenly called the Govemment 
Industrial undertakings. They are very ineffi­
ciently run. I do not want to elaborate as I 
spoke briefly about work ethics and man­
agement principles, etc.

I will conclude by a few suggestions. 
Here. I think, is the Major worry. Here is a 
Major worry, a major flaw in this legisiatbn - 
the sick governmental undertakings or sk:k 
public sector units. This is a Central legisla­
tion. The Central Government is coming 
forward with it. The state in which the under­
takings of the various States of the Unk)n are 
is beyond belief. Normally, we have informa­
tion with us only of the sickness of Govem- 
mental undertakings as of the Federal Gov­
emment. Has the Government carried out 
an analysis of the extent of skĤ ness of the 
public sector units or the so-called Govern­
mental industrial undertakings of the varfous 
States of the Unk>n and wouki the honour­
able the Finance Minister consider informing 
the Parliament of the totality of the dimen- 
sk>n of the sickness that afflicts us, that 
confronts us really, by informing us that so 
far as federal units go, this is the extent of 
sk^ness in money terms, in recovery or 
curatively and this is the extent of srckness 
when it comes to the units of the various 
States of the Unfon and the total money and 
sickness involved? Sir, this is really a very 
substantial worry that I have. The Federal 
Government has come forward with the new 
Industrial Policy and a package of deregula­
tion and liberalisation. I find that just as in the 
case of reform of bureaucracy, I am not 
receiving the signals from the States of the 
Unk)n of a simultaneous and similar move­
ment of economy. I submit with very great 
concern to the honourable the Finance 
Minister that no matter what reforms we may 
attempt to legislate from here, unless the 
Stales of the Unk>n move In harmony with 
that reform, move with the impulse of the

Unbn Government and moves simultane­
ously. there will be no Unfon Government 
outskie the States of the Unbn and the 
Unbn Govemment will k>e acting in a vac­
uum out on a limb, ft is merely said that by 
legislating what we are legislating here, a 
cure will be found for the industrial or the 
economic sbkness of the country and let the 
States be where they are. Unless the States 
are also infused with a similar will of reform 
of the economy, I apprehend. Sir, a very 
serious trouble for our economy. In all hu­
manity, I wish to share this apprehension 
with the Unbn Minister k>ecause unless we 
address ourselves to this problenj, we may 
not find any improvement in the situatbn. 
We are touching only the fringe of the 
problem. I want to have a very early clarifi- 
catbn by the Union Government on rehabili- 
tatbn of labour and where does it stand 
whjen it comes to reforms of these sick 
Govemmental undertakings of publb sector 
units? I personally feel that it is a very un­
happy phraseobgy that we are now stuck 
with. But it is a self-inflbted would by the 
Govemment. I also think that the word 'Exit 
Policy* is a very unhappy word. You cannot 
ask the wori( force to exit.

SHRIINDRAJIT GUPTA (Midnapur): It 
is a very apt expressbn.

SHRI JASWANT SINGH: it would be 
apt depending on how you look at it. I 
personally find that it is an unhappy term. No 
polby reform can have, as a component, any 
exit of labour. Because of the unhappiness 
of the chobe of this phraseobgy, we are now 
stuck into a certain mental groove. I submit 
that abngwith coming out forthright, clearly 
and intelligibly on where does the Govern­
ment stand in, as part of the total reform on 
rehabilitatbn of labour, we woub be stuck in 
the groove of this Exit Policy and all that it 
suggests or mis-suggests about labour re­
habilitatbn.

I will suggest three or four broad points 
to the Unbn Finance Minister, as I am not 
placing a polby framework, just as some 
comer stones of the artbulatbn of that pol­
icy. I woukJ submit that unless these were
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not. w» would 
p«̂ »l0m. H wa simpMeaiK
p « 06| ^ .  w  prindpiM of imiuiitriaHsed 
western countries, wo wotM b» middng a 
very great error. India is depending on how 
you look at iL You might weH say tint it is a 
poor country or not a poor oouitty. But 
without doubt, k is a couritry of the poor. It is 
simplistic to say that mere reiteRrtion of the 
mantra of mailtet forces is al thtrt we need. 
It is not so.

When 350 million Indians are outside 
thefoldof marketforces,then itis not enough 
for the Government, or anyone else for that 
matter, to merely reiterate and say that maritet 
forces win taice care of everything. Forthose

milion Indians, State is a neoessry ele­
ment and state intenrenstion is absolutely 
unavoidable. But Sir, there are some pro- 
reqt^es. That State intervention has to be 
by a ^ate which is efficient, which is com­
passionate, which is caring and which is able 
to do what it ssys it wiUdo. Past 40 years' 
experience tells us that the State of India is 
not just inefficient, is not just caHous, it is 
not just uncaring, in fact it is a corrupt, 
camivoious State. Unless therefore, this na­
ture of the State Changes, the fate of those 
350 mfflion Indians who are outside the pale 
of the maritet forces, w HI not merely by un­
leashing the maritet forces, be improved.

I submtt for the consideration of the 
Union Miniver that in the process of eco­
nomic reform those rendered as surplus or 
nduncant should not be left without jopbs 
« id  withoot income for any period of time. 
Secondly, compassion and concern for the 
personal dignity of those Ukely to be unen- 
pbyed should dictate both our thought and 
Otf action.

*
SHRI SOMNATH CH ATTER JEE 

(Bolpur): Do you think they are part of the 
350 fflHHon Indians?

SHRi JASWANTSINGH:No, no..’Those 
350 miMon people are below the poverty 
in a . i am now on industrial bbour. I am rww

taNng ̂ wdneaily. I am mereV attempting, 
a o e o i^  to my thinking, to point out some 
oomertlones which shouM dictate the poTicy 
fbrmulatfon of the Government. Those 350 
nuTHons do not even fal within the organised 
labour. Even if we are to rely on tiie fudged 
and unreliable statistics of the Government, 
those350 million people do not have enough 
to eat They are, of course, outsklethe pale 
ofthisoonskJeration.

We are nowtaMng of the labour whfch 
is going to be affected b) the process of 
reform of these Government undertakings.

SHRI SOMNATH CHATTERJEE: 
Those who will go beknv the poverty linel

SHRUASWANTSINGH; If rendered as 
surplus and without job. Therefore, what I 
am submitting to the Government is that 
firstly they shouU be taken cure of and 
secondly, commission and concern for the 
personal digntty of those iikeV to be ren­
dered as unemployed shouM dictate both 
our thought and actbn. That is why I found it 
necessary and we welcome the fact that the 
Government has sought 350 milfion dollar 
k»n for the rehabilitation programme. But 
we wouM Hke to know the programme. My 
friends on the Left are passnnatoly con­
cerned on this and I respect their oonoem, 
though I do dHfer with them in principle on 
other aspects. But that does not mean that I 
do not respect their view. I greatly respect 
their passion and conviCtnn that has moti­
vated their entire pubiB life.

SHRI INDRAJITGUPTA: Butyou sgree 
with the Govammenti

SHRI JASWANT SINGH: I also agree 
with the Government when I feel it is neces-' 
sary. That is why I say that the 500 nMlfon 
dollar ban isastep that we greatly welcomo. 
But we cannot welcome it in totality, unless 
you tel us how this 500 millkNt dollar ban Is 
going to be used. What are the components 
of that policy? . . . .  {kitrnnptkm^ . Our 
overriding oonoem ought to be economi- 
eaRy prodiictive. rendered wittt human dig­
nity and effkienl empbyment of the great
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asstt of manpower that India has. All action 
must be taken to ttnit human distms that is 
ikaly to be causM in the piooass of eco­
nomic refonn. The labour randsred as elthar 
sutphis or temporarily surplus must be 
trained, retrained or provided opportunities 
for quick rehabilitatkm h  other empk)yment 
avenues.

18X0 hra.

I urge these several stepe onthehon. 
Unton Rnance Minister. In my experience in 
parliament I have found without fail that 
those who are favoured by power and posi­
tion routinely oppose those very steps by 
which they or their political interests or the 
system might be saved. I am not convinced 
that the nature of Parliament has changed so 
radically that suggesttons made for the bet­
terment will immediately be accepted. I am 
also not suffkaently convinced that yester­
day's gods or centraHsation, commanding 
heights of economy • whom we were asked 
to worship aH atong are suddenly being 
replaced by today's gods of market force. I 
am not convinced that centralised economy 
is totally dead in the context of India.

SHRI SOMNATH CHATTERJEE: To­
day, the God is replaced by a devIL

SHRIJASWANT SINGH: That I do not 
know. That is an agnostic thought to whkit 
my good friend has subscrbed to. But then 
they are neither gods nor devils.

So, Sifi before you Install this now god 
of market foioe, please ensure that the pat­
ent enough cruelties of capitalism do not 
oblilarata. there 350 mlffions who are out- 
skto the pale of market force, of the labour 
who are now likely to be added to these 350 
mlllkxis.

Thank you, Sir.

MR. DEPUTY SPEAKER: The House 
stands adjourned to meet again tomorrow. 
Today, the 3rd December at 11.00 A.M.

180)2 hrs.

The Lok Sabha then adjoumod till Eleven 
ofthBdock on Tuesdf^, December, 3,

1991/Agniiayanall. 1913 (Saka).
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